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RAJYA SABHA 

Tuesday, the 6th August, 2024/15, Sravana 1946 (Saka) 
 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

 
BIRTHDAY GREETINGS 

 
MR. CHAIRMAN: Hon. Members, I am pleased to extend birthday greetings to the hon. 
Member of Parliament, Shri Imran Pratapgarhi, on his birthday today.   
 Shri Imran Pratapgarhi, a distinguished Member of this House since July 2022, 
also serves as the Chairman of Minority Department of Indian National Congress. Shri 
Imran Pratapgarhi is renowned for his impactful and emotive verses both in Urdu and 
Hindi. The promising young parliamentarian has also received, in his capacity as poet, 
prestigious Yash Bharati Award by the Government of Uttar Pradesh in 2016. His poetry 
resonates extensively with the people, particularly the youth. This unique ability has 
enabled him to focus on pressing political and social issues through his poetry and 
shayary. 
 Hon. Members, on behalf of this House and on my own, I wish him a long, healthy 
and happy life and extend greetings to his friends, family and admirers.                 
 
Ǜी शिƪिंसह गोिहल: सर, इसकी शादी न हो, इसे शुभकामनाए ंदे दीिजए। यह अकेला है। 
 
MR. CHAIRMAN: Shri Shaktisinh Gohil has no experience of the institution. I will be 
guided by those who have it. But today he is very well dressed. Normally black बायकॉट 
समझा जाता है, but today it is designer black.   

 
 

PAPERS LAID ON THE TABLE 
 

MR. CHAIRMAN: Now, Papers to be laid on Table. 
 



Report and Accounts (2022-23) of CCRAS, New Delhi and related papers 
 
आयुष मंतर्ालय के राज्य मंतर्ी (Ǜी Ģतापराव गणपतराव जाधव): महोदय, मȅ िनÇनिलिखत पतर्ȗ की 
एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता हंू:- 

 (a) Annual Report of the Central Council for Research in Ayurvedic Sciences 
(CCRAS), New Delhi, the year 2022-23. 

 (b) Annual Accounts of the Central Council for Research in Ayurvedic Sciences 
(CCRAS), New Delhi, for the year 2022-23, and the Audit Report thereon. 

 (c) Review by Government on the working of the above Council. 
 (d) Statement giving reasons for the delay in laying the papers mentioned at (a) 

and (b) above. 
[Placed in Library. See No. L. T. 399/18/24] 

 
 
I. Notifications of the Ministry of Finance 
II. Report and Accounts (2023-24) of EXIM Bank, Mumbai and related papers 
III. Reports and Accounts (2023-24) of various Banks and related papers 
IV. Report (2023-24) of SEBI, Mumbai and related papers  
V.  Accounts (2022-23) of IFSCA, Gandhinagar, Gujarat and related papers 
VI.Statement (2023-24) on Half Yearly Review of the trends in receipts and expenditure 
in relation to the Budget 
VII. Statement (2023-24) of Market Borrowings by the Central Government 
 
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING 
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. 
L. MURUGAN): Sir, on behalf of my colleague, Shri Pankaj Chaudhary, I lay on the 
Table:- 
 
I. (A)   A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Economic Affairs), under Section 48 of the Foreign Exchange 
Management Act, 1999:- 

 (1) FEMA. 10R(3)/2024-RB., dated the 23rd April, 2024, publishing the 
Foreign Exchange Management (Foreign Currency Accounts by a 
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person resident in India) (Amendment) Regulations, 2024. 
 (2) FEMA. 395(2)/2024-RB., dated the 23rd April, 2024, publishing the 

Foreign Exchange Management (Mode of Payment and Reporting of 
Non-Debt Instruments) (Amendment) Regulations, 2024. 

 (3) FEMA 5(R)/(4)/2024-RB., dated the 6th May, 2024, publishing the 
Foreign Exchange Management (Deposit) (Fourth Amendment) 
Regulations, 2024. 

[Placed in Library. For (1) to (3) See No. L. T. 568/18/24] 
 

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Economic Affairs), under Section 31 of the Securities and 
Exchange Board of India Act, 1992:- 

 (1) SEBI/LAD/NRO/GN/2024/188., dated the 2nd July, 2024, publishing the 
Securities and Exchange Board of India (Mutual Funds) (Amendment) 
Regulations, 2024. 

 (2) SEBI/LAD-NRO/GN/2024/190, dated the 10th July, 2024, publishing the 
Securities and Exchange Board of India (Issue and Listing of Non-
Convertible Securities) (Amendment) Regulations, 2024. 

 (3) SEBI/LAD-NRO/GN/2024/191, dated the 11th July, 2024, publishing the 
Securities and Exchange Board of India (Credit Rating Agencies) 
(Amendment) Regulations, 2024. 

 (4) SEBI/LAD-NRO/GN/2024/192., dated the 11th July, 2024, publishing the 
Securities and Exchange Board of India (Infrastructure Investment 
Trusts) (Second Amendment) Regulations, 2024. 

 (5) SEBI/LAD-NRO/GN/2024/193., dated the 12th July, 2024, publishing the 
Securities and Exchange Board of India (Real Estate Investment Trusts) 
(Second Amendment) Regulations, 2024. 

 (6) SEBI/LAD-NRO/GN/2024/194., dated the 18th July, 2024, publishing the 
Securities and Exchange Board of India (Alternative Investment Funds) 
(Third Amendment) Regulations, 2024. 

[Placed in Library. For (1) to (6) See No. L. T. 460/18/24] 
 

(C) A copy (in English and Hindi) of the Ministry of Finance (Department of Economic 
Affairs) Notification No. SEBI/LAD-NRO/GN/2024/189, dated the 10th July, 2024, 
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publishing the Securities and Exchange Board of India (Listing Obligations and 
Disclosure Requirements) (Second Amendment) Regulations, 2024, under Section 31 of 
the Securities and Exchange Board of India Act, 1992 and sub-section (3) of Section 31 
of the Securities Contracts (Regulation) Act, 1956. 

[Placed in Library. See No. L. T. 460/18/24] 
 
(D) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Financial Services), under sub-section (3) of Section 36 of the 
Recovery of Debts and Bankruptcy Act, 1993:- 

 (1) G.S.R. 428(E)., dated the 22nd July, 2024, publishing the Debts 
Recovery Appellate Tribunal, Chennai and Debts Recovery Tribunals at 
Ernakulam, Chennai, Madurai, Coimbatore and Bangalore Recruitment 
(Amendment) Rules, 2024. 

 (2) G.S.R. 429(E)., dated the 22nd July, 2024, publishing the Debts 
Recovery Appellate Tribunal, Delhi and Debts Recovery Tribunals at 
Chandigarh, Delhi and Jaipur Recruitment (Amendment) Rules, 2024. 

 (3) G.S.R. 430(E)., dated the 22nd July, 2024, publishing the Debts 
Recovery Appellate Tribunal, Mumbai and Debts Recovery Tribunals at 
Aurangabad, Mumbai, Ahmedabad, Pune and Nagpur Recruitment 
(Amendment) Rules, 2024. 

[Placed in Library. For (1) to (3) See No. L. T. 459/18/24] 
 

(E)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Revenue), under Section 159 of the Customs Act, 1962, along 
with Explanatory Memoranda:- 

 (1) Ad-hoc Exemption Order No. 4 of 2024, dated the 27th June, 2024, 
requesting for Ad hoc exemption from payment of customs duty on 
import of reading eye glasses by M/s Supreme Task India donated by 
Restoring Vision, USA. 

 (2) S.O. 2507(E)., dated the 28th June, 2024, amending the Principal 
Notification No. S.O. 748(E), dated the 3rd August, 2001. 

 (3) S.O. 2778(E)., dated the 15th July, 2024, amending the Principal 
Notification No. S.O. 748(E), dated the 3rd August, 2001. 

[Placed in Library. For (1) to (3) See No. L. T. 652A/18/24] 
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 (4) G.S.R. 432(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 583(E), dated the 13th July, 1994. 

 (5) G.S.R. 433(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 785(E), dated the 30th June, 2017. 

 (6) G.S.R. 434(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 328(E), dated the 30th April, 2022. 

 (7) G.S.R. 435(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 69(E), dated the 1st February, 2021. 

 (8) G.S.R. 436(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 413(E), dated the 8th May, 2000. 

 (9) G.S.R. 437(E)., dated the 23rd July, 2024, amending the Principal 
Notifications No. G.S.R. 161(E), dated the 28th February, 1999, G.S.R. 
122(E), dated the 1st March, 2002 and G.S.R. 798(E), dated the 30th 
June, 2017. 

 (10) G.S.R. 438(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 68(E), dated the 2nd February, 2020. 

 (11) G.S.R. 439(E)., dated the 23rd July, 2024, seeking to provide 
exemption/concessional rate of BCD and SWS to critical minerals, as 
mentioned therein. 

 (12) G.S.R. 440(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 153(E), dated the 1st March, 2011. 

 (13) G.S.R. 441(E)., dated the 23rd July, 2024, amending the various 
Principal Notifications, as mentioned therein. 

 (14) G.S.R. 442(E)., dated the 23rd July, 2024, amending the Principal 
Notification No. G.S.R. 780(E), dated the 30th June, 2017. 

[Placed in Library. For (4) to (14) See No. L. T. 456/18/24] 
 

 (15) Ad-hoc Exemption Order No. 5 of 2024, dated the 23rd July, 2024, 
requesting for Ad hoc exemption from payment of customs duty on re-
importation of one unit of Liebherr Heavy Lift Crawler Crane (Model: LR 
1350/1, Sl. No.074113) by Bharat Heavy Electricals Limited (BHEL). 

[Placed in Library. See No. L. T. 570/18/24] 
 

 (16) G.S.R. 456(E)., dated the 29th July, 2024, amending the Principal 
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Notification No. G.S.R. 328(E), dated the 30th April, 2022 
 (17) S.O. 3058(E)., dated the 31st July, 2024, amending the Principal 

Notification No. S.O. 748(E), dated the 3rd August, 2001. 
[Placed in Library. For (16) and (17) See No. L. T. 569/18/24] 

 
(F) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue) 
Notification No. G.S.R. 351(E)., dated the 27th June, 2024, imposing provisional anti-
dumping duty on imports of “Telescope Channel Drawer Slider” originating in or exported 
from the countries mentioned therein, for a period of 6 months in pursuance of 
preliminary findings issued by DGTR, under sub-section (7) of Section 9A of the 
Customs Tariff Act, 1975, along with Explanatory Memorandum. 

[Placed in Library. See No. L. T. 653/18/24] 
 
(G) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue) 
Notification No. G.S.R. 443(E)., dated the 23rd July, 2024, publishing the Customs 
Tariff (Identification, Assessment and Collection of Countervailing Duty on Subsidized 
Articles and for Determination of Injury) Amendment Rules, 2024, under Section 10 of the 
Customs Tariff Act, 1975, along with Explanatory Memorandum. 

[Placed in Library. See No. L. T. 457/18/24] 
 
(H) A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue) 
Notification No. G.S.R. 427(E)., dated the 19th July, 2024, imposing Countervailing Duty 
on “New/Unused pneumatic radial tyres with or without tubes and/or flap of rubber 
(including tubeless tyres), having nominal rim diameter above 16” used in buses and 
lorries/trucks” originating in or exported from the countries, as mentioned therein, for a 
period of 5 years, on recommendation of Directorate General of Trade Remedies 
(DGTR), under sub-section (8) of Section 9 of the Customs Tariff Act, 1975, along with 
Explanatory  Memorandum. 

[Placed in Library. See No. L. T. 455/18/24] 
 
II. A copy each (in English and Hindi) of the following papers, under sub-section (5) of 
Section 19 and sub-section (5) of Section 24 of the Export-Import Bank of India Act, 
1981:- 
 (a) Annual Report and Accounts of the Export-Import Bank of India (EXIM Bank), 

Mumbai, for the year 2023-24, together with   the Auditor's Report on the 
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Accounts. 
 (b) Report on the Performance of the above Bank, for the year 2023-24. 

[Placed in Library. See No. L. T. 448/18/24] 
 

 
III. (A) A copy each (in English and Hindi) of the following papers, under sub-section 
(8) of Section 10 of the Banking Companies (Acquisition and Transfer of Undertakings) 
Act, 1970 and 1980:- 

(a) Annual Report and Accounts of the following Banks, for the year 2023-24 (FY 
01.04.2023 to 31.03.2024), together with the Auditor’s Report on the 
Accounts: - 

 
 (i) Bank of Baroda, Vadodara, Gujarat  
 (ii) Bank of India, Mumbai, Maharashtra  

 (iii) Bank of Maharashtra, Pune, Maharashtra  
 (iv) Canara Bank, Bengaluru, Karnataka  
 (v) Central Bank of India, Mumbai, Maharashtra  
 (vi) Indian Bank, Chennai, Tamil Nadu 
 (vii) Indian Overseas Bank, Chennai, Tamil Nadu  
 (viii) ) Punjab National Bank, New Delhi  
 (ix) Punjab and Sind Bank, New Delhi  
 (x) UCO Bank, Kolkata, West Bengal 
 (xi) Union Bank of India, Mumbai, Maharashtra 

(b) Review by Government on the working of the above Banks. 
[Placed in Library. For (a) and (b) See No. L. T. 451/18/24] 

 
 
  (B) A copy each (in English and Hindi) of the following papers, under sub-section (4) 
of Section 40 of the State Bank of India Act, 1955, as amended by the  Banking Laws 
(Amendment) Act, 1985:- 

 (a) Annual Report and Accounts of the State Bank of India, Mumbai, for the 
year 2023-24 (FY 01.04.2023 to 31.03.2024), together with the Auditor's 
Report on the Accounts. 
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 (b) Review by Government on the working of the above Bank. 
[Placed in Library. See No. L. T. 654/18/24] 

 
  (C) A copy each (in English and Hindi) of the following papers, under sub-section (5) 
of Section 48 of the National Bank for Agriculture and Rural Development (NABARD) 
Act, 1981:- 

 (a) Annual Report and Accounts of the National Bank for Agriculture and 
Rural Development (NABARD), Mumbai, for the year 2023-24, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Bank. 
[Placed in Library. See No. L. T. 655/18/24] 

 
IV. A copy (in English and Hindi) of the Annual Report of the Securities and 

Exchange Board of India (SEBI), Mumbai, Maharashtra, for the year 2023-24, 
under sub-section (3) of Section 18 of the Securities and Exchange Board of 
India Act, 1992. 

[Placed in Library. See No. L. T. 656/18/24] 
 

V. A copy (in English and Hindi) of the Annual Accounts of the International 
Financial Services Centres Authority (IFSCA), Gandhinagar, Gujarat, for the 
year 2022-23, under sub-section (4) of Section 16 of the International 
Financial Services Centres Authority Act, 2019, and the Audit Report thereon. 

[Placed in Library. See No. L. T. 657/18/24] 
 

VI. A copy (in English and Hindi) of the Statement on Half Yearly Review of the 
trends in receipts and expenditure in relation to the Budget, at the end of the 
half of the financial year 2023-24, under sub-section (1) of Section 7 of the 
Fiscal Responsibility and Budget Management Act, 2003. 

[Placed in Library. See No. L. T. 453/18/24] 
 

VII. A statement (in English and Hindi) of Market Borrowings by the Central 
Government, during the year 2023-24. 

[Placed in Library. See No. L. T. 657A/18/24] 
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I. Notifications of the Ministry of Health and Family Welfare 
II. Reports and Accounts of  various organisations for various years  and related 

papers 
III. Report and Accounts (2022-23) of  NIPER, S.A.S. Nagar, Punjab and related papers 
IV. Reports and Accounts (2021-22 and 2022-23) of  AIIMS, Madurai, Tamil Nadu; 

AIIMS, Deoghar, Jharkhand and RIMS, Imphal, Manipur and  related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE; AND 
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS 
(SHRIMATI ANUPRIYA PATEL):  Sir, I lay on the Table:— 
 
I. (A) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Health and Family Welfare, under Section 55 of the National Dental Commission Act, 
2023:- 

 (1) S.O. 990(E)., dated the 1st March, 2024, notifying the commencement 
of the provisions related to Sections 4, 5, 6, 8, 10, 11, 17, 19, 40, 41, 53 
and 58(5) of the National Dental Commission Act, 2023 with effect from 
29.02.2024. 

 (2) G.S.R. 186(E)., dated the 13th March, 2024, publishing the National 
Dental Commission (Annual Statement of Accounts, Annual report and 
Other Reports and Statements) Rules, 2024. 

 (3) G.S.R. 189(E)., dated the 13th March, 2024, publishing the National 
Dental Commission Rules, 2024. 

[Placed in Library. For (1) to (3) See No. L. T. 409/18/24] 
 

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Health and Family Welfare, under Section 54 of the National Nursing and Midwifery 
Commission Act, 2023:- 

 (1) G.S.R. 187(E)., dated the 13th March, 2024, publishing the National 
Nursing and Midwifery Commission Rules, 2024. 
 

 (2) G.S.R. 188(E)., dated the 13th March, 2024, publishing the National 
Nursing and Midwifery Commission (Annual Statement of Accounts,  
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Submission of Annual Report and Other Reports and Statements) Rules, 
2024. 

[Placed in Library. For (1) and (2) See No. L. T. 408/18/24] 
 

(C) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Health and Family Welfare (Department of Health and Family Welfare), under Section 38 
of the Drugs and Cosmetics Act, 1940:- 

 (1) G.S.R 95(E)., dated the 5th February, 2024, publishing the Drugs 
(Amendment) Rules, 2024. 

 (2) G.S.R 216(E)., dated the 18th March, 2024, publishing the Drugs 
(Second Amendment) Rules, 2024. 

 (3) G.S.R 293(E)., dated the 28th May, 2024, publishing the Drugs (Third 
Amendment) Rules, 2024. 

[Placed in Library. For (1) to (3) See No. L. T. 658/18/24] 
 

 
II. A copy each (in English and Hindi) of the following papers, under sub-section (1) (b) 
of Section 394 of the Companies Act, 2013:- 

(i) (a) Eighteenth Annual Report and Accounts of the Brahmaputra Valley 
Fertilizer Corporation Limited (BVFCL), Dibrugarh, Assam, for the year 
2019-20, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) 
 

Statement by Government accepting the above Report. 
(ii) (a) Nineteenth Annual Report and Accounts of the Brahmaputra Valley 

Fertilizer Corporation Limited (BVFCL), Dibrugarh, Assam, for the year 
2020-21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(iii) (a) Twentieth Annual Report and Accounts of the Brahmaputra Valley 

Fertilizer Corporation Limited (BVFCL), Dibrugarh, Assam, for the year 
2021-22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(iv) (a) Twenty-First Annual Report and Accounts of the Brahmaputra Valley 
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Fertilizer Corporation Limited (BVFCL), Dibrugarh, Assam, for the year 
2022-23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(v) Statement giving reasons for the delay in laying the papers mentioned at (i) 

(a), (ii) (a), (iii) (a) & (iv) (a) above. 
[Placed in Library. For (i) to (v) See No. L. T. 587/18/24] 

 
(vi) (a) Seventy-sixth Annual Report and Accounts of the Fertilisers and 

Chemicals Travancore Limited (FACT), Kochi, Kerala, for the year 2019-
20, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(vii) (a) Seventy-seventh Annual Report and Accounts of the Fertilisers and 

Chemicals Travancore Limited (FACT), Kochi, Kerala, for the year 2020-
21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. For (vi) and (vii) See No. L. T. 659/18/24] 

 
(viii) (a) Seventy-eighth Annual Report and Accounts of the Fertilisers and 

Chemicals Travancore Limited (FACT), Kochi, Kerala, for the year 2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(ix) (a) Seventy-ninth Annual Report and Accounts of the Fertilisers and 

Chemicals Travancore Limited (FACT), Kochi, Kerala, for the year 2022-
23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(x) Statementgiving reasons for the delay in laying the papers mentioned at (vi) 

(a), (vii) (a), (viii) (a) & (ix) (a) above. 
[Placed in Library. For (viii) to (x) See No. L. T. 585/18/24] 
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(xi) (a) Sixty-fourth Annual Report and Accounts of the Fertilizer Corporation of 
India Limited (FCIL), New Delhi, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xii) (a) Sixty-fifth Annual Report and Accounts of the Fertilizer Corporation of 

India Limited (FCIL), New Delhi, for the year 2020-21, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xiii) (a) Sixty-sixth Annual Report and Accounts of the Fertilizer Corporation of 

India Limited (FCIL), New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xiv) (a) Sixty-seventh Annual Report and Accounts of the Fertilizer Corporation 

of India Limited (FCIL), New Delhi, for the year 2022-23, together with 
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xv) Statementgiving reasons for the delay in laying the papers mentioned at (xi) 

(a), (xii) (a), (xiii) (a) & (xiv) (a) above. 
[Placed in Library. For (xi) to (xv) See No. L. T. 589/18/24] 

 
(xvi) (a) Forty-second Annual Report and Accounts of the Projects and 

Development India Limited (PDIL), Gautam Buddh Nagar, Uttar 
Pradesh, for the year 2019-20, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Statement by Government accepting the above Report. 
(xvii) (a) Forty-third Annual Report and Accounts of the Projects and 

Development India Limited (PDIL), Gautam Buddh Nagar, Uttar 
Pradesh, for the year 2020-21, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
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India thereon. 
 (b) Statement by Government accepting the above Report. 

(xviii) (a) Forty-fourth Annual Report and Accounts of the Projects and 
Development India Limited (PDIL), Gautam Buddh Nagar, Uttar 
Pradesh, for the year 2021-22, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Statement by Government accepting the above Report. 
(xix) (a) Forty-fifth Annual Report and Accounts of the Projects and Development 

India Limited (PDIL), Gautam Buddh Nagar, Uttar Pradesh, for the year 
2022-23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xx) Statement giving reasons for the delay in laying the papers mentioned at (xvi) 

(a), (xvii) (a), (xviii) (a) & (xix) (a) above. 
[Placed in Library. For (xvi) to (xx) See No. L. T. 588/18/24] 

 
(xxi) (a) Forty-second Annual Report and Accounts of the Hindustan Fertilizer 

Corporation Limited (HFCL), Noida, Uttar Pradesh, for the year 2019-
20, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxii) (a) Forty-third Annual Report and Accounts of the Hindustan Fertilizer 

Corporation Limited (HFCL), Noida, Uttar Pradesh, for the year 2020-
21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. For (xxi) and (xxii) See No. L. T. 660/18/24] 

 
(xxiii) (a) Forty-fourth Annual Report and Accounts of the Hindustan Fertilizer 

Corporation Limited (HFCL), Noida, Uttar Pradesh, for the year 2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
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(xxiv) (a) Forty-fifth Annual Report and Accounts of the Hindustan Fertilizer 
Corporation Limited (HFCL), Noida, Uttar Pradesh, for the year 2022-
23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxv) Statement giving reasons for the delay in laying the papers mentioned at (xxi) 

(a), (xxii) (a), (xxiii) (a) & (xxiv) (a) above. 
[Placed in Library. For (xxiii) to (xxv) See No. L. T. 584/18/24] 

 
(xxvi) (a) Forty-first Annual Report and Accounts of the Rashtriya Chemicals and 

Fertilizers Limited (RCFL), New Delhi, for the year 2018-19, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxvii) (a) Forty-second Annual Report and Accounts of the Rashtriya Chemicals 

and Fertilizers Limited (RCFL), New Delhi, for the year 2019-20, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxviii) (a) Forty-third Annual Report and Accounts of the Rashtriya Chemicals and 

Fertilizers Limited (RCFL), New Delhi, for the year 2020-21, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. For (xxvi) to (xxviii) See No. L. T. 661/18/24] 

 
(xxix) (a) Forty-fourth Annual Report and Accounts of the Rashtriya Chemicals and 

Fertilizers Limited (RCFL), New Delhi, for the year 2021-22, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxx) (a) Forty-fifth Annual Report and Accounts of the Rashtriya Chemicals and 

Fertilizers Limited (RCFL), New Delhi, for the year 2022-23, together 
with the Auditor's Report on the Accounts and the comments of the 
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Comptroller and Auditor General of India thereon. 
 (b) Statement by Government accepting the above Report. 

(xxxi) Statementgiving reasons for the delay in laying the papers mentioned at (xxvi) 
(a), (xxvii) (a), (xxviii) (a), (xxix) (a) & (xxx) (a) above. 

[Placed in Library. For (xxix) to (xxxi) See No. L. T. 583/18/24] 
 

(xxxii) (a) Forty-sixth Annual Report and Accounts of the National Fertilizers 
Limited (NFL), New Delhi, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) 
 

Statement by Government accepting the above Report. 
[Placed in Library. See No. L. T. 662/18/24] 

 
(xxxiii) (a) Forty-seventh Annual Report and Accounts of the National Fertilizers 

Limited (NFL), New Delhi, for the year 2020-21, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxxiv) (a) Forty-eighth Annual Report and Accounts of the National Fertilizers 

Limited (NFL), New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxxv) (a) Forty-ninth Annual Report and Accounts of the National Fertilizers 

Limited (NFL), New Delhi, for the year 2022-23, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xxxvi) Statement giving reasons for the delay in laying the papers mentioned at (xxxii) 

(a), (xxxiii) (a), (xxxiv) (a) & (xxxv) (a) above. 
[Placed in Library. For (xxxiii) to (xxxvi) See No. L. T. 582/18/24] 

 
(xxxvii) (a) Fifty-fourth Annual Report and Accounts of the Madras Fertilizers Limited 

(MFL), Chennai, Tamil Nadu, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
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and Auditor General of India thereon. 
 (b) Statement by Government accepting the above Report. 

(xxxviii) (a) Fifty-fifth Annual Report and Accounts of the Madras Fertilizers Limited 
(MFL), Chennai, Tamil Nadu, for the year 2020-21, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. For (xxxvii) and (xxxviii) See No. L. T. 663/18/24] 

 
(xxxix) (a) Fifty-sixth Annual Report and Accounts of the Madras Fertilizers Limited 

(MFL), Chennai, Tamil Nadu, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xl) (a) Fifty-seventh Annual Report and Accounts of the Madras Fertilizers 

Limited (MFL), Chennai, Tamil Nadu, for the year 2022-23, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xli) Statement giving reasons for the delay in laying the papers mentioned at 

(xxxvii) (a), (xxxviii) (a), (xxxix) (a) & (xl) (a) above. 
[Placed in Library. For (xxix) to (xli) See No. L. T. 581/18/24] 

 
(xlii) (a) Seventeenth Annual Report and Accounts of the FCI Aravali Gypsum and 

Minerals India Limited (FAGMIL), Jodhpur, Rajasthan, for the year 2019-
20, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xliii) (a) Eighteenth Annual Report and Accounts of the FCI Aravali Gypsum and 

Minerals India Limited (FAGMIL), Jodhpur, Rajasthan, for the year 
2020-21, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
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(xliv) (a) Nineteenth Annual Report and Accounts of the FCI Aravali Gypsum and 
Minerals India Limited (FAGMIL), Jodhpur, Rajasthan, for the year 2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xlv) (a) Twentieth Annual Report and Accounts of the FCI Aravali Gypsum and 

Minerals India Limited (FAGMIL), Jodhpur, Rajasthan, for the year 
2022-23, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
(xlvi) Statement giving reasons for the delay in laying the papers mentioned at (xlii) 

(a), (xliii) (a), (xliv) (a) & (xlv) (a) above. 
[Placed in Library. For (xlii) to (xlvi) See No. L. T. 586/18/24] 

 
(xlvii) (a) Annual Report and Accounts of the HIL (India) Limited, New Delhi, for 

the year 2022-23, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.     

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library.  See No. L. T. 664/18/24] 

 
III. A copy each (in English and Hindi) of the following papers, under sub-section (4) of 
Section 23 of the National Institute of Pharmaceutical Education and Research (NIPER) 
Act, 1998:- 

 (a) Annual Report and Accounts of the National Institute of Pharmaceutical 
Education and Research (NIPER), S.A.S. Nagar, Punjab, for the year 
2022-23, together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L. T. 665/18/24] 
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IV. (A) A copy each (in English and Hindi) of the following papers, under sub-section 
(4) of the Section 18 and Section 19 of the All India Institutes of Medical Sciences Act, 
1956 (as amended in 2012):- 

(i) (a) Annual Report and Accounts of the All India Institute of Medical Sciences 
(AIIMS), Madurai, Tamil Nadu, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
(ii) (a) Annual Report and Accounts of the All India Institute of Medical Sciences 

(AIIMS), Madurai, Tamil Nadu, for the year 2022-23, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. For (i) and (ii) See No. L. T. 407/18/24] 

 
(iii) (a) Fourth Annual Report and Accounts of the All India Institute of Medical 

Sciences (AIIMS), Deoghar, Jharkhand, for the year 2022-23, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L. T. 405/18/24] 

 
 (B) A copy each (in English and Hindi) of the following papers:- 

 (a) Annual Report and Accounts of the Regional Institute of Medical 
Sciences (RIMS), Imphal, Manipur, for the year 2022-23, together with 
the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L. T. 406/18/24] 
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I.       Notifications of the Ministry of Consumer Affairs, Food and Public Distribution 
II.       Report and Accounts (2022-23) of BIS, New Delhi and related papers 
 
उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी बी. एल. वमार्): महोदय, 
मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हंू:- 
 
I. A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Consumer Affairs, Food and Public Distribution (Department of Consumer Affairs), 
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:- 

 (1) S.O. 2403(E)., dated the 21st June, 2024, publishing the Removal of 
Licensing Requirements, Stock Limits and Movement Restrictions on 
Specified Foodstuffs (First Amendment) Order, 2024. 

[Placed in Library. See No. L. T. 542/18/24] 
 

 (2) S.O. 2718(E)., dated the 11th July, 2024, publishing the Removal of 
Licensing Requirements, Stock Limits and Movement Restrictions on 
Specified Foodstuffs (Second Amendment) Order, 2024. 

[Placed in Library. See No. L. T. 541/18/24] 
 

II.  A copy each (in English and Hindi) of the following papers, under sub-section (2) of 
Section 23 and sub-section (4) of Section 24 of the Bureau of Indian Standards Act, 
2016:- 

 (a) Annual Report and Accounts of the Bureau of Indian Standards (BIS), 
New Delhi, for the year 2022-23, together with the Auditor's Report on 
the Accounts. 

 (b) Review by Government on the working of the above Bureau. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L. T. 370/18/24] 

 
I.        Notifications of the Ministry of Ports, Shipping and Waterways 
II.    Report and Accounts (2022-23) of IWAI, Noida, Uttar Pradesh and related  papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND WATERWAYS 
(SHRI SHANTANU THAKUR):  Sir, I lay on the Table— 
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I. (A) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Ports, Shipping and Waterways, under Section 73 of the Major Port Authorities Act, 
2021:- 

 (1) GAD/G/REG/502., dated the 7th March, 2024, publishing the Board of 
Major Port Authority for Mumbai Port (Meetings of Board and 
Transaction of Business) Regulations, 2024. 

 (2) CHPA/RRC/001/2024., dated the 10th May, 2024, publishing the Board 
of Major Port Authority for Chennai Port (Meetings of Board and 
Transaction of Business) Regulations, 2024. 

 (3) SMPK/01/2024-25, dated the 15th June, 2024, publishing the Board of 
Major Port Authority for Syama Prasad Mookerjee Port, Kolkata 
(Meetings and Transaction of Business) Regulations, 2024. 

[Placed in Library. For (1) to (3) See No. L. T. 414/18/24] 
 

(B) A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways 
Notification No. IMU/HQ/ADM/Notification/2024/01., dated the 28th March, 2024, 
notifying the Membership, Constitution, Quorum and Tenure of the Planning Board and 
Regulation for the conduct of Planning Board Meeting for general information, under 
sub-section (2) of Section 47 of the Indian Maritime University Act, 2008. 

[Placed in Library. See No. L. T. 415/18/24] 
 
(C) A copy (in English and Hindi) of the Ministry of Ports, Shipping and Waterways 
Notification No. G.S.R. 295(E)., dated the 28th May, 2024, publishing the Inland Vessels 
(Design and Construction) Rules, 2024, under Section 113 of the Inland Vessels Act, 
2021. 

[Placed in Library. See No. L. T. 413/18/24] 
 
II. A copy each (in English and Hindi) of the following papers, under Section 24 of the 
Inland Waterways Authority of India Act, 1985:- 
 (a) Annual Report and Accounts of the Inland Waterways Authority of India (IWAI), 

Noida, Uttar Pradesh, for the year 2022-23, together with   the Auditor's Report 
on the Accounts.  

 (b) Review by Government on the working of the above Authority. 
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 (c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L. T. 412/18/24] 

 
Notifications of the Ministry of Corporate Affairs  
 
कारपोरेट कायर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी हषर् मÊहोतर्ा):  महोदय, मȅ िनÇनिलिखत पतर् सभा पटल 
पर रखता हंू:- 
 

(A) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No. 
G.S.R. 255(E)., dated the 29th April, 2024, amending the Principal Notification 
No. G.S.R. 835(E), dated the 3rd November, 2015, under Section 30B of the 
Chartered Accountants Act, 1949, Section 40 of the Cost and Works 
Accountants Act, 1959 and Section 40 of the Company Secretaries Act, 1980. 

[Placed in Library. See No. L. T. 493/18/24] 
 

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Corporate Affairs, under Section 40 of the Company Secretaries Act, 1980:- 
 (1) G.S.R. 281(E)., dated the 17th May, 2024, amending the Principal 

Notification No. G.S.R. 490(E), dated the 13th July, 2007. 
 (2) ICSI/01/L/2024., dated the 28th May, 2024, designating Ms. Sonia 

Baijal, Joint Secretary as the Director (Discipline) of the Institute of 
Company Secretaries of India with effect from 27th May, 2024, in place of 
Shri Ashok Kumar Dixit. 

[Placed in Library. For (1) and (2) See No. L. T. 494/18/24] 
 

(C) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Corporate Affairs, under sub-section (4) of Section 469 of the Companies Act, 2013:- 

 (1) G.S.R. 414(E)., dated the 16th July, 2024, publishing the Investor 
Education and Protection Fund Authority (Accounting, Audit, Transfer 
and Refund) Amendment Rules, 2024. 

 (2) G.S.R. 431(E)., dated the 22nd July, 2024, publishing the Investor 
Education and Protection Fund Authority (Manner of Recruitment and  
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Terms and Conditions of Service of Public Relation Officer and Assistant 
Manager) Rules, 2024. 

[Placed in Library. For (1) and (2) See No. L. T. 492/18/24] 
 

(D) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy Code, 2016, 
along with delay statements:- 
 

 (1) IBBI/2019-20/GN/REG050., dated the 20th November, 2019, publishing 
the Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Personal Guarantors to Corporate Debtors) Regulations, 
2019. 
 

 (2) IBBI/2019-20/GN/REG051., dated the 20th November, 2019, publishing 
the Insolvency and Bankruptcy Board of India (Bankruptcy Process for 
Personal Guarantors to Corporate Debtors) Regulations, 2019. 
 

 (3) IBBI/2019-20/GN/REG052., dated the 28th November, 2019, publishing 
the Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Corporate Persons) (Third Amendment) Regulations, 2019.   

[Placed in Library. For (1) to (3) See No. L. T. 491/18/24] 

 
 

MESSAGE FROM LOK SABHA 
 

Appropriation No. (2) Bill, 2024 
 
SECRETARY-GENERAL: Sir, with your kind permission, I rise to report that the Lok 
Sabha at its sitting held on 5th August 2024 passed the Appropriation No.(2) Bill, 2024. 
The Speaker has certified that the Bill is a Money Bill. 
 I lay a copy of the said Bill on the Table. 
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STATEMENTS BY MINISTERS 
 

Status of implementation of recommendations contained in the 31st Report 
of the Department-related Parliamentary Standing Committee 

on Rural Development and Panchayati Raj 
 
मत्Îयपालन, पशुपालन और डेयरी मंतर्ालय मे राज्य मंतर्ी; तथा पंचायती राज मंतर्ालय मȂ राज्य मंतर्ी 
(Ģो. एस.पी. िंसह बघेल): महोदय, मȅ पचंायती राज मंतर्ालय से संबंिधत अनुदान मागंȗ 2023-24 के 
सबंधं मȂ िवभाग-सबंिंधत गर्ामीण िवकास और पचंायती राज सबंधंी संसदीय Îथायी सिमित के 31वȂ 
Ģितवदेन मȂ अंतिर्वÍय िसफािरशȗ के कायार्न्वयन की िÎथित के सबंधं मȂ एक वƪËय सभा पटल पर 
रखता हंू। 
 

Status of implementation of recommendations contained in the 20th Report 
 of the Department-related Parliamentary Standing Committee on 

 Consumer Affairs, Food and Public Distribution 
 
THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRIMATI NIMUBEN JAYANTIBHAI BAMBHANIYA): Sir, I lay a 
statement regarding Status of implementation of recommendations contained in the 20th 
Report of the Department-related Parliamentary Standing Committee on Consumer 
Affairs, Food and Public Distribution on ‘Quality Control Cells (QCCs)’. 

 
 

ANNOUNCEMENT BY THE CHAIR 
 

MR. CHAIRMAN: Hon. Members, if the House so agrees, the lunch hour may be 
dispensed with today to continue further Discussion on the Working of the Ministry of 
New and Renewable Energy Sources at 1 p.m.  Do I have the leave of the House? Thank 
you. I am grateful. ...(Interruptions)... Now, Matters raised with permission. Shri 
Vikramjit Singh Sahney; Concern over misuse of social media in spreading disharmony in 
the society. ...(Interruptions)...   
 
Ǜी Ģमोद ितवारी: सर, ...(Ëयवधान)...  
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MR. CHAIRMAN: I have taken note of it.  ...(Interruptions)...  You have discussed it 
with me in the Chamber.  

 
 

MATTERS RAISED WITH PERMISSION  
 

Concern over misuse of social media in spreading disharmony in the society 
 

SHRI VIKRAMJIT SINGH SAHNEY (Punjab): Mr. Chairman, Sir, first of all, I pay my 
homage to बहन सुषमा Îवराज जी, िजन्हȗने भारतीय राजनीित पर एक अिमट छाप छोड़ी, आज 
उनकी death anniversary है, हम Ǜǉाजंिल पेश करते हȅ।   

Sir, today, I stand before you with a heavy heart compelled to address a growing 
menace that threatens the social fabric of our society and disrupts the communal 
harmony. There is a handful amount of fringe elements who misuse the social media 
platforms to spread hate on the basis of caste, creed and religion. चेयरमनै सर, सोशल 
मीिडया पर कोई discipline नहीं है, ईवन आदरणीय Ģधान मंतर्ी जी के िलए, लीडर ऑफ अपोिज़शन 
के िलए िकसी कÇयुिनटी के बारे मȂ, िकसी के भी बारे मȂ अनरगल बोलते हȅ। िकसी की कोई िजÇमेदारी 
नहीं, कोई रोक-टोक नहीं है। हम अकसर देखते हȅ िक सोशल मीिडया पर छोटी-सी घटना है, जैसे 
िकसी िखलाड़ी से कैच छूट गया, उसको 'के' बना िदया। अभी िपछले हÄते इंिडयन आमीर् के टॉप 
ऑिफिशयल आत्मिनभर्रता पर Îपीच दे रहे थे, उनसे 'के' वडर् बोला नहीं जा सका, तो इतना 
दुरुपयोग सोशल मीिडया का हो रहा है। I am also submitting a dossier of 38 pages, laying it 
on the Table of the House, of various hate accounts which we feel is just spreading 
hatred quite irresponsibly. सुबह उिठए, तो कोई कुछ िलख रहा है, कोई कुछ िलख रहा है। पहले 
तो उसमȂ फेक अकाउंट्स बने हुए हȅ। यह मȅने चेक िकया Ministry of Electronics and Information 
Technology and State Policy Department अब कहती है िक ये हेट Îपीच के दायरे मȂ नहीं आते 
हȅ। यह पजंाब मȂ भी बहुत चल रहा है और भी कई जगहȗ पर चल रहा है। वषर् 2000 मȂ Information 
Technology Act एक कानून बना था। वह अब  obsolete हो गया, तब सोशल मीिडया नहीं था। हम 
Ģाइवटे मेÇबर िबल भी लेकर आए हȅ। मȅने ģाइडे को सबिमट भी िकया है िक इस पर कानून बनना 
चािहए।  

(उपसभापित महोदय पीठासीन हुए।) 
 

 सर, मुझे उÇमीद है िक सदन मȂ इस पर चचार् होगी, पर जब तक वह कानून नहीं बनता, तब 
तक ये हेट Îपीच के िलए हमारी सोसायटी मȂ ज़ीरो टॉलरȂस है और एमओआईटी को सारे अकाउंट्स 
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िबना िकसी भेदभाव के, कोई ए, बी, सी,डी, एफ बदं कराएं, क्यȗिक सोसायटी मȂ टȂशन हो रही है।  
हमारा Fundamental Right to Freedom of Expression है, but liberty has to be used with 
some discipline. कोई सȂसर नहीं है, कोई आधार काडर् नहीं है। जो मजीर् सुबह twitter का अकाउंट 
बना लो और िकसी के भी िखलाफ िलखते जाओ, िजससे बहुत टȂशन हो रही है।   
 

सर, मȅ आिखर मȂ यही कहंूगा - 
बेखौफ हुए Ìमा मेरे यार बािंटए 

नफरत नहीं जहा ंमȂ, फख्त Ãयार बािंटए 
फूल देकर उनको दीिजए नसीहत, 

जो लोग कहते हȅ राहȗ मȂ खार बािंटए।...(समय की घंटी)... 
 

Ǜी उपसभापित: िवकर्मजीत जी, आपका समय खत्म हो गया है। It is not going on record now. 
Thank you.  

The following hon. Members associated themselves with the Zero Hour matter 
raised by the hon. Member, Shri Vikramjit Singh Sahney: Dr. John Brittas (Kerala), Ms. 
Dola Sen (West Bengal), Shri Ramji (Uttar Pradesh), Shrimati Phulo Devi Netam 
(Chhattisgarh), Shri Imran Pratapgarhi (Maharashtra), Shrimati Priyanka Chaturvedi 
(Maharashtra), Shrimati Jebi Mather Hisham (Kerala), Shri M. Shanmugam (Tamil 
Nadu), Shri Jose K. Mani (Kerala), Shri Sandosh Kumar P (Kerala), Shrimati Mahua 
Maji (Jharkhand), Shri Ravi Chandra Vaddiraju (Telangana), Shri P. Wilson (Tamil 
Nadu), Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Dr. Ashok Kumar Mittal 
(Punjab), Shri Niranjan Bishi (Odisha), Shri Prakash Chik Baraik (West Bengal), Shri 
Saket Gokhale (West Bengal), Shri Jawhar Sircar (West Bengal), Dr. V. Sivadasan 
(Kerala), Shri Haris Beeran (Kerala), Shri Sanjeev Arora (Punjab),  Shri Sanjay Yadav 
(Bihar), Shri Sant Balbir Singh (Punjab), Shri Sujeet Kumar (Odisha), Shri R. Girirajan 
(Tamil Nadu), Shrimati Sulata Deo (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. 
Kanimozhi NVN Somu (Tamil Nadu) and Shri Dhananjay Bhimrao Mahadik 
(Maharashtra).                                                                               

Shri Shambhu Sharan Patel, "Concern over lack of basic medical facilities in 
private hospitals in Bihar."       
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Concern over lack of basic medical facilities in private hospitals in Bihar 
 
Ǜी शंभू शरण पटेल (िबहार):  धन्यवाद उपसभापित महोदय। आपने पूरे देश सिहत िबहार के पटना 
मȂ Ģाइवटे अÎपताल मȂ बेिसक मेिडकल सुिवधाओं की कमी के सबंंध मȂ बोलने का मौका िदया है, 
इसके िलए मȅ आपको ǭदय से धन्यवाद देता हंू।  
 महोदय, ÎवाÎथ्य हमारे मानव जीवन का बहुत ही महत्वपूणर् िवषय है। ÎवाÎथ्य ही धन है, ऐसा 
कहा जाता है। महोदय, 2005 के पहले िबहार मȂ ÎवाÎथ्य ËयवÎथा, अÎपतालȗ की ËयवÎथा बहुत ही 
लचर थी। िबहार मȂ 2005 के बाद से एनडीए की सरकार बनी है, तो वहा ंके अÎपतालȗ का, वहा ंके 
गर्ामीण के्षतर् मȂ जो ÎवाÎथ्य सुिवधाएं हȅ, उनमȂ बहुत ही सुधार हुआ है।  
 महोदय, पटना जैसे शहरȗ मȂ जगह-जगह पर जैसे िकराना की दुकान खुलती हȅ, वैसी ही 
पटना और अन्य जगहȗ पर िनजी अÎपताल खोल िदए गए हȅ। वहा ंपर ĥामक तरीके से िलखा जाता है 
मÊटी सुपर Îपेशिलटी अÎपताल, आसीसीयू, सीसीय,ू लेिकन जब आप वहा ंपर जाएंगे, तो वहा ंपर 
िकसी भी तरह की सुिवधा लोगȗ को नहीं िमलती है। आए िदन अÎपताल के मरीजȗ और पिरजनȗ  का 
अÎपताल के मनेैजमȂट के साथ झगड़ा होता रहता है।  
 हमारी सरकार ने आयुÍमान जैसी योजनाओं को लागू िकया, िजससे लाखȗ-करोड़ȗ गरीब 
लोगȗ को इसका लाभ भी हुआ है। मȅ सदन के माध्यम से माननीय मंतर्ी जी से आगर्ह करना चाहंूगा िक 
िजतने भी Ģाइवेट अÎपताल हमारे Ģातं के हȅ, खासकर के हमारे पटना के हȅ, उनका केन्दर्ीय ÎवाÎथ्य 
एजȂसी के सुपरवीजन मȂ जाचं की जाए, और यह पता करवाया जाए िक िजन सुिवधाओं के बारे मȂ वे 
बोल रहे हȅ, उन सुिवधाओं को वे लोगȗ को दे पाते हȅ या नहीं दे पाते हȅ। अगर वे दे पाते हȅ, तो इसका 
मानक क्या है? बेवजह से जो लोगȗ को लटूा जाता है, एÇबलुȂस और अÎपतालȗ के बीच जो नेक्सस है, 
उसको समाÃत करने िक िदशा मȂ सरकार पहल करे। यही आगर्ह करने के िलए मȅने आज यह िवषय 
उठाया है, धन्यवाद।  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Shambhu Sharan Patel: Dr. Bhim Singh (Bihar), 
Shri Maharaja Sanajaoba Leishemba (Manipur), Dr. Sumer Singh Solanki (Madhya 
Pradesh), Shrimati Mahua Maji (Jharkhand), Shri Imran Pratapgarhi (Maharashtra) and 
Shri Niranjan Bishi (Odisha).                                                   

धन्यवाद, माननीय शंभ ूशरण पटेल जी। Now, Shri Vaiko, "Concern over frequent 
attacks and arrest of Indian fishermen by Sri Lankan Navy." 
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Concern over frequent attacks and arrests of Indian Fishermen by the Sri Lankan Navy 
 

SHRI VAIKO (Tamil Nadu): Hon. Deputy Chairman, Sir, and my beloved colleagues of 
this House, I want to raise an important issue in which fishermen of Tamil Nadu are 
continuously attacked by the Sri Lankan Navy, some of whom get killed and the 
remaining fishermen are taken to Colombo and put in the prison. Even today, 83 Tamil 
Nadu fishermen are inside the prison.   

In 2014, there was a cricket match between Sri Lanka and India. Before the match 
took place, the Sri Lankan Navy personnel entered our territorial waters. They hastened 
the fishermen saying: "If Sri Lanka loses this time in the cricket, we will kill you." That 
was reported in the press, and Sri Lanka was defeated. The same night, four fishermen 
were attacked. Their heads were chopped off and the bodies and heads were floating in 
the sea shore. Likewise, now, more than 875 fishermen over these forty years have been 
attacked and killed by the Sri Lankan Navy. The Union Government is not taking up any 
issues to prevent such killings in the high sea. Last week, the Sri Lankan Navy attacked 
fishermen from Rameshwaram. In the attack, one fisherman drowned in the sea and the 
other fisherman could not be traced.  They have taken two fishermen into custody. Three 
days back, Sri Lankan Navy handed over the mortal remains of a fisherman who died in 
the attack and of two other fishermen.  While this act was going on, another group of Sri 
Lankan Navy has taken into custody another four fishermen from Pudukottai district who 
were fishing on high sea. A pall of gloom descended on fishermen colonies in the coastal 
habitation. Fishermen Associations in Rameshwaram had announced indefinite strike for 
last three days, since 85 fishermen are still languishing in the Sri Lankan prisons; their 
livelihood is being taken away. I met the Prime Minister. I represented the matter. Then, I 
met the External Affairs Minister twice, and he has also told me: "We are really worried.  
We are trying to improve the situation." Sir, I said that when they come to our territorial 
waters, they attack and kill and the bodies are floating in the seas. I want to know 
whether these Tamil Nadu fishermen are citizens of India or not. If they are citizens of 
India, what are you doing? What is your neighbour... ...(Interruptions)...       

 
MR. DEPUTY CHAIRMAN: Thank you. (Time-bell rings.) Thank you, hon. Vaikoji.  
...(Interruptions)... Thank you. ...(Interruptions)... You have raised the issue.  
...(Interruptions)...      
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The following hon. Members associated themselves with the matter raised by the 
hon. Member, Shri Vaiko: Shrimati Jebi Mather Hisham (Kerala), Shrimati Mahua Maji 
(Jharkhand), Dr. V. Sivadasan (Kerala), Shri Jose K. Mani (Kerala), Shri P. Wilson 
(Tamil Nadu), Shri Sandosh Kumar P (Kerala), Shri K.R.N. Rajeshkumar (Tamil Nadu), 
Shri R. Girirajan (Tamil Nadu), Shri Imran Pratapgarhi (Maharashtra), Shri Haris  Beeran  
(Kerala), Shri M. Shanmugam (Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri Saket 
Gokhale (West Bengal), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri S. 
Selvaganabathy (Puducherry).   

                                                                                  
SHRI VAIKO: Sir,... ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... Thank you. 
...(Interruptions)... Time is over. ...(Interruptions)... Yes, you have already raised the 
issue. ...(Interruptions)... You have put your points. ...(Interruptions)... Thank you. 
...(Interruptions)... Mananiya Prof. Ram Gopal Yadav; 'Concern over vulgar contents 
available on Instagram Reels.' ...(Interruptions)... Prof. Ram Gopal Yadavji.  
...(Interruptions)... Vaikoji, your time is over.  ...(Interruptions)... It is not going on 
record.  ...(Interruptions)... 
 
SHRI VAIKO: * 
 
MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)...  Prof. Ram Gopal Yadavji.  
...(Interruptions)... Ģो. राम गोपाल यादव जी, आप बोिलए। ...(Ëयवधान)... 
 
Ģो. राम गोपाल यादव: सर, क्या मȅ बैठ जाऊँ?  
  
Ǜी उपसभापित: नहीं, आप बोिलए, आपका माइक ऑन है। Please. ...(Interruptions)...यह जीरो 
ऑवर तीन िमनट का होता है, इसके बाद दूसरे माननीय सदÎय बोलȂगे।  ...(Ëयवधान)... िरकॉडर् पर 
नहीं जाता है। ...(Ëयवधान)...  Please.  ...(Interruptions)... 
 
Ģो. राम गोपाल यादव: महोदय, टाइम िरसैट कराइए।  
 

                                                            
* Not recorded. 
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Ǜी उपसभापित: हम आपको पूरे तीन िमनट दȂगे, आप बोिलए। ...(Ëयवधान)... Please. 
...(Interruptions)... Nothing is going on record. ...(Interruptions)... Please. 
...(Interruptions)...  Ģो. राम गोपाल यादव जी, आप बोिलए। Please.  ...(Interruptions)... 
Prof. Ram Gopal Yadavji, please. ...(Interruptions)...  
 
SHRI VAIKO: * 
 
MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadavji, please.  ...(Interruptions)... Ģो. 
राम गोपाल यादव जी, आप बोिलए। आपकी आवाज़ आ रही है, यह िरकॉडर्  पर है।  
 
Ģो. राम गोपाल यादव: महोदय, जब तक व ेबोलना बदं नहीं करȂगे, तब तक मȅ कैसे बोल सकता हंू?      
...(Ëयवधान)...   
 
MR. DEPUTY CHAIRMAN: It is not going on record, Mr. Vaiko.   
 
Ģो. राम गोपाल यादव:  इतने शोर मȂ बोलना कैसे संभव है? 
 
MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)...  Ģो. राम गोपाल 
यादव जी, आप बोिलए।  ...(Ëयवधान)...  Ģो. राम गोपाल यादव जी, क्या मȅ आपको बाद मȂ बुलाऊँ? 
 
Ģो. राम गोपाल यादव: महोदय, जब व ेपीछे से बोल रहे हȅ, तो मȅ कैसे बोलू?ँ 
 
Ǜी उपसभापित: मȅ िकसी और को बुला लेता हँू, जो आपकी जगह पर बोल लȂगे। 
 
Ģो. राम गोपाल यादव: महोदय, आवाज ओवरलैप कर रही है।  
 
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...   Please take your seat, hon. 
Vaiko. ...(Interruptions)...  You are a very senior member. ...(Interruptions)...  Your 
time is already over.  ...(Interruptions)...  Please. ...(Interruptions)... 
 
Ģो. राम गोपाल यादव: महोदय, इस टाइम को शुरू से, जीरो से आरंभ करवा दीिजए। 
 
Ǜी उपसभापित: आप बोिलए, हम टाइम देख लȂगे। 
                                                            
* Not recorded. 
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Concern over vulgar contents available on Instagram Reels 
 

Ģो. राम गोपाल यादव (उǄर Ģदेश): महोदय, हमारे जमाने मȂ जब Ģारंिभक िशक्षा शुरू हुई थी, तो 
अंगेर्जी छठवीं क्लास से पढ़ाई जाती थी। जब छातर् थोड़ी-सी अंगेर्जी सीख लेता था, तो टीचर उन्हȂ 
एक वाक्य रटवाता था िक, If wealth is lost, nothing is lost. If health is lost, something is lost. 
If character is lost, everything is lost. मुझे बहुत िंचता भी है और अफसोस भी है िक हम धीरे-धीरे 
ऐसी िÎथित मȂ पहँुच गए हȅ िक कुछ चैनÊस भी और उसमȂ चलने वाले कुछ Ģोगर्ाÇस भी समाज मȂ 
िनरंतर वÊगैिरटी और वॉयलȂस को बढ़ावा दे रहे हȅ। महोदय, मȅ इंÎटर्ागर्ाम रील Ãले का Îपेिशयली नाम 
लेना चाहंूगा। बड़े पैमाने पर देश के युवा और नई पीढ़ी एक अनुमान के अनुसार लगभग तीन घंटे उन 
सीिरयÊस और बहुत ही भǈे व अÌलील िकÎम के Ģचार को देखने के िलए बबार्द करते हȅ। इससे 
समाज मȂ बहुत सारी िवकृितया ँपैदा हो रही हȅ। हम अखबारȗ मȂ आए िदन पढ़ते हȅ िक इंÎटर्ागर्ाम पर 
िमतर्ता हुई, शादी हुई, लड़के ने लड़की का मडर्र कर िदया, कहीं लड़की लड़़के का सारा सामान 
चुराकर चली गई, आिद-आिद। ऐसी घटनाएँ रोज होती हȅ।  

महोदय, हम लोगȗ के पिरवार ऐसे रहे हȅ, जहा ँ िदन मȂ एक बार सारे पिरवार के लोग, मा,ँ 
बाप, बेटे, बिहन, भाई, बच्चे सब साथ मȂ बठैते थे, लेिकन अब सभी फोन मȂ उलझे रहते हȅ। िरलेशन्स 
के, िमतर्ता के जो संबधं हȅ, जो एिफिनटी है, जो बाडँ है, अब उनमȂ भी धीरे-धीरे कमी आने लगी है। 
हम लोगȗ को िनरंतर समाचार-पतर्ȗ के माध्यम से सूचनाएँ िमलती रहती है, हमारे आस-पड़ोस मȂ भी 
घटनाएँ घटती रहती हȅ िक कहा ँपर बेटे ने बाप को मार िदया। महोदय, जो Ģेम होना चािहए, वह 
धीरे-धीरे खत्म हो रहा है जो आपस मȂ बठैकर रोज अपनी बातȂ करते थे, साथ खाना खाते थे, वह नहीं 
है। िजस वƪ यह होता है, तब फोन मȂ लगे होते हȅ। यह ऑनलाइन एजुकेशन और शुरू हो गई है। इन 
Îमाटर्फȗस ने बच्चȗ तक ये सारी चीज़Ȃ, सारी गदंगी पहंुचाने का काम िकया है। ...(समय की घंटी)... 
एक िमनट हमारा पहले ही चला गया था। 

 
Ǜी उपसभापित: वह टाइम हमने िदया था। 70 सेकंड्स थे।  
 
Ģो. राम गोपाल यादव: मȅने एक बार बहुत पहले हाउस मȂ कहा था, तब आप ही चेयर पर थे िक जब 
भी िकसी समाज मȂ न्यिूडटी और एÊकोहॉिलज् म बढ़ जाता है, तो कई सÆयताएं इससे नÍट हो गई हȅ 
और हम देख रहे हȅ िक वह िÎथित बढ़ती चली जा रही है। ...(समय की घंटी)...    
 
Ǜी उपसभापित: Ģोफेसर साहब, समय हो गया है। 
 
Ģो. राम गोपाल यादव: मȅने Arnold Toynbee को क्वोट िकया था। ऐसे-ऐसे वÎतर् लोग पहनते हȅ िक 
उस तरफ चेहरा करने से नज़र झुक जाती है। ...(समय की घंटी)... 
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Ǜी उपसभापित: थȅक य,ू थȅक य।ू यह महत्वपूणर् मुǈा है।  
 
Ģो. राम गोपाल यादव: गवनर्मȂट से मȅ कहना चाहँूगा िक जनसंघ के जमाने से मȅ सुनता आया हुआ हँू 
िक भारतीय सÎंकृित को सुरिक्षत रखने के िलए... 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Prof. Ram Gopal Yadav: Shri P. Wilson (Tamil 
Nadu), Shri Javed Ali Khan (Uttar Pradesh), Shri Pramod Tiwari (Rajasthan), Shri 
Sandosh Kumar P (Kerala), Shrimati Jaya Amitabh Bachchan (Uttar Pradesh), Shri 
Imran Pratapgarhi (Maharashtra),  Shri R. Girirajan (Tamil Nadu), Shri Sanjeev Arora 
(Punjab), Shri M. Shanmugam (Tamil Nadu), Shri Jawhar Sircar (West Bengal), 
Shrimati Phulo Devi Netam (Chhattisgarh), Dr. V. Sivadasan (Kerala), Shri Sanjay 
Yadav (Bihar), Dr. John Brittas (Kerala), Shri Ajit Kumar Bhuyan (Assam), Shrimati 
Mahua Maji (Jharkhand), Shrimati Priyanka Chaturvedi (Maharashtra), Ms. Dola Sen 
(West Bengal), Shri Ravi Chandra Vaddiraju (Telangana), Shri Prakash Chik Baraik 
(West Bengal), Shri Jose K. Mani (Kerala), Dr. Sarfraz Ahmad (Jharkhand), Shri Anil 
Kumar Yadav Mandadi (Telangana), Shrimati Sulata Deo (Odisha), Shri Sujeet Kumar 
(Odisha), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Saket Gokhale (West 
Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil Nadu) and 
Shri Niranjan Bishi (Odisha).                                   

Please. ...(Interruptions)... Now Dr. John Brittas. ...(Interruptions)...  
 

SHRI VAIKO: *...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Now, Dr. John Brittas 
...(Interruptions)... Nothing is going on record. ...(Interruptions)...  

Mr. John Brittas. ...(Interruptions)... 
 

SHRI VAIKO: *...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: It is only for three minutes. You have spoken more than that. 
Please...(Interruptions)... 

                                                            
* Not recorded. 
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Demand for sanction of Sree Chitra Tirunal Institute for Medical Sciences  and 
Technology (SCTIMST),Thiruvananthapuram, Kerala 

 
DR. JOHN BRITTAS (Kerala): Sir, as this House knows, Kerala is a model State with 
respect to advancement it has made in the field of health. The State has consistently 
ranked number one as per the NITI Aayog index. The index, related to health and well-
being in the Kerala model, is being often cited globally. It was in this context that Kerala 
had proposed a Life Science Park ushering in research, development and production in 
connection with all the verticals attached to this sector. Underlying the importance of 
cooperative federalism, which the hon. Prime Minister always harp, the Government of 
Kerala proposed a joint-venture between Sree Chitra Tirunal Institute for Medical 
Sciences and Technology and KSIDC to set up a medical devices park at the Life 
Science Park in Thonnakkal. The purpose was to develop state-of-the-art facilities for 
medical devices including medical implants and extracorporeal devices. It used to be 
noted that Sree Chitra Tirunal Institute for Medical Sciences holds significant expertise, 
experience and synergy with KSIDC would have paid there for establishment of state-of-
the-art facilities that would have helped the whole nation. Just to briefly elaborate, the 
objective of the park was to offer comprehensive infrastructure for the designing, 
prototyping, testing and validation of medical devices. It also intended to encourage 
dissemination of knowledge and setting up of modular manufacturing units. The project 
would have created 1,200 direct jobs and more than 5,000 additional jobs. The 
unfortunate part, Sir, is that despite the cooperative federalism dictum and mantra being 
told out, this project has been pending with the Government of India for the last several 
years, and the Sree Chitra Institute which comes under the Prime Minister had sent this 
proposal with a favourable noting that this may be assented to. I, hereby, crave the 
indulgence of the hon. Prime Minister that this institute which would go a long way in 
having innovation, research and development in the field of health, should be approved 
by the Government of India. It is to be noted that, Kerala which is a model State in the 
arena of health, has been denied an All India Institute of Medical Sciences for the last 
several years despite granting one or two All India Institute of Medical Sciences in various 
States. I strongly protest the discrimination shown to Kerala by the Government of India 
and would request earnestly, the Government of India to sanction this joint-venture. 
Thank you.                              
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Dr. John Brittas: Shrimati Mahua Maji (Jharkhand), 
Shri Prakash Chik Baraik (West Bengal), Shri Jose K. Mani (Kerala), Shri Saket 
Gokhale (West Bengal), Dr. Fauzia Khan (Maharashtra), Shri P. Wilson (Tamil Nadu), 
Shri Haris Beeran (Kerala), Shri M. Shanmugam (Tamil Nadu), Shri Jawhar Sircar 
(West Bengal), Shrimati Jebi Mather Hisham (Kerala), Dr. V. Sivadasan (Kerala), Prof. 
Manoj Kumar Jha (Bihar), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri Niranjan 
Bishi (Odisha).                              

Now, Shri Iranna Kadadi on 'Need for reforms for Food Processing Industries 
under PM Formalisation of Micro food processing Enterprises (PMFME) Scheme'. 
 

Need for reforms for Food Processing Industries under PM Formalisation of Micro food 
processing Enterprises (PMFME) Scheme 

 
SHRI IRANNA KADADI (Karnataka): * "Sir, with the noble intent of doubling the 
farmer's income, our hon. Prime Minister, Shri Narendra Modi, has brought 
Pradhanmantri Formalization of Micro Food Processing Enterprises (PMFME) Scheme 
and Agricultural Interest Fund (AIF) Scheme. Under the PMFME scheme, the farmers 
can increase the value of their crop by processing the food grains in the processing 
centers. This scheme with an objective of increasing the farmer’s income, allows them to 
store the food grains in the godowns/warehouses until the farmers get a good price of 
their produce in the market. 

Sir, the objectives of this scheme also include construction of these godowns, 
sorting and classification of food grains and providing technical support to the farmers for 
related agricultural activities. Such schemes have been started to provide various 
facilities to the farmers and to double their income.  

However, the banks, while financing these Micro Processing units and the related 
basic infrastructure, consider these units as Micro Industries. Sir, the banks insist on the 
conversion of these lands from agricultural category to non agricultural category as the 
precondition for sanctioning the loans. The farmers convert their land into the non 
agricultural category only to fulfill the requirements of the bank, to get this loan. In such a 
situation, conversion is carried out in the local Panchayat records. 

                                                            
* English translation of the original speech delivered in Kannada. 
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When the agricultural land gets converted into non agricultural land, the local 
Panchayat assesses the land revenue under industry category, which increases the tax 
liability of the farmer. This also increases the tax burden on the farmer. Even if the farmer 
does not get any profit from the processing unit, the land which has been converted 
would continue to be taxed as non agricultural land. The farmer is thus, again compelled 
to convert the land into agricultural land by frequenting the government offices. 

Sir, I request to kindly consider the Micro processing units under the category of 
agricultural activities, and allow such activities to be carried out on the agricultural land. 
Sir, I also request that the farmer should be given an opportunity to construct a cattle 
shed on 10% of his land, a warehouse to manufacture jaggery, small processing units, 
small godown/warehouse to store the food grains, to have small units for sorting, 
classifying and packing the grains. Since these are the agriculture related activities which 
should be allowed on the agricultural land, that will encourage many more farmers to 
avail these facilities. I request to take up this issue on priority by giving the requisite 
direction to the banks. I hereby humbly request the Central Government, through you, 
Sir, to take the required steps in this regard. Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Iranna Kadadi: Shri Niranjan Bishi (Odisha), Shri 
Ravi Chandra Vaddiraju (Telangana), Dr. Sumer Singh Solanki (Madhya Pradesh), 
Shrimati Mahua Maji (Jharkhand), Dr. Fauzia Khan (Maharashtra) and Shri R. Girirajan 
(Tamil Nadu).                                                                   

Now, Shrimati Rajani Ashokrao Patil on 'Concern over safety and security of 
people's investment made in various Multi State Cooperative Units in Maharashtra'. 

 
Concern over safety and security of people's investment made in various Multi States 

Cooperative Units in Maharashtra 
 

Ǜीमती रजनी अशोकराव पािटल (महाराÍटर्): उपसभापित महोदय, आपने मुझे ज़ीरो ऑवर मȂ बोलने 
का मौका िदया, इसके िलए आपका धन्यवाद। महाराÍटर् मȂ खासतौर पर मराठवाड़ा मȂ मÊटी Îटेट 
केर्िडट कोऑपरेिटव सÎंथाओं ǎारा जो घोटाला, जो Îकैम हो रहा है, मȅ उसके बारे मȂ बोलना चाहती 
हंू। इस घोटाले मȂ हमारे िकसान, मजदूर, देहाड़ी करने वाले गरीब लोग शािमल हȅ, क्यȗिक उनको ही 
पीिड़त िकया जाता है। With your permission, I would like to speak in Marathi for my people. 
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  *"धन्यवाद। आपने बोलने का अवसर िदया। हमारे मराठवाड़ा मȂ बीड, जालना, धारािशव, छतर्पित 
सभंाजी नगर तथा लातूर मȂ अनेक बहु-राज्य सहकारी बȅक काम करते हȅ। इनमȂ शुभ-कÊयाण, 
राजÎथानी, साईराम, ज्ञानराधा, वीर िजजाऊ मा ँसाहेब जैसे सहकारी बȅक िपछले एक साल से बंद 
पड़े हȅ। इस वजह से खाताधारक तथा िनवशेक किठनाई का सामना कर रहे हȅ। इन बȅकȗ के कायार्लय 
तथा शाखाए ं बंद पड़ी हȅ। खाताधारकȗ तथा िनवशेकȗ ने इसका िवरोध करते हुए राÎता रोका तथा 
िजलािधकारी कायार्लय पर जुलसू िनकाला। इन बहु-राज्य बȅकȗ मȂ मज़दूर, िकसान, पेन्शनभोगी तथा 
नौकरी करने वाले नागिरकȗ ने अपने जीवन की सारी पँूजी  जमा की हुई है। वृǉ लोगȗ ने दो तथा पाचँ 
लाख रुपये साविध जमा के रूप मȂ जमा  िकए हȅ। उन्हȂ उÇमीद थी िक दो हजार से पाचँ हजार रुपए 
का Åयाज िमलेगा। लेिकन ऐसा नहीं हुआ। बȅक के कमर्चारी, मनेैजर तथा सचंालकȗ ने ज्यादा Åयाज 
दर देने का वादा िकया और धन जमा करवाया। आज िनवशेकȗ का घर-ससंार उजड़ गया है। उनकी 
बेिटयȗ का िववाह नहीं हो पा रहा है। िववाह के िलए उन्हȗने पैसा जमा िकया था। उनके बच्चȗ की 
िशक्षा Ģभािवत हो रही है। बच्चȗ की पढ़ाई के िलए पैसे बȅक मȂ जमा िकए थे। मराठवाड़ा के पाचँ-छह 
िजलȗ मȂ बहुत दयनीय िÎथित बनी हुई है। खून-पसीने की कमाई वापस न िमलने से तथा बहु-राज्य 
सहकारी बȅक बंद होने से बहुत किठन िÎथित बनी हुई है। जब यह मुǈा महाराÍटर् िवधान सभा मȂ 
उठाया गया था तब िवधान सभा ने हाथ खड़े कर िदए और कहा िक बहु-राज्य सहकारी बȅक का मुǈा 
होने के कारण वह कुछ नहीं कर सकते और यह िवषय कȂ दर् सरकार से संबिंधत है। कȂ दर् सरकार इस 
पर ध्यान दे। यह िÎथित कुछ इस Ģकार की है जैसे मा ँखाना नहीं दे रही है और िपता भीख मागँने नहीं 
दे रहे हȅ। बȅकȗ ने सरकार को भी † िकया है और सरकार ने भी हाथ खड़े कर िदए हȅ। मेरा कहना है िक 
िजन्हȗने इन्हȂ मंजूरी दी है, यह उनकी िजÇमेदारी है िक जनता का पैसा सुरिक्षत रहे। नागिरकȗ के धन 
की  सुरक्षा की िजÇमेदारी सरकार को लेनी चािहए। आजकल बहु-राज्य सहकारी बȅक अंधा-धंुध 
तरीके से Îथािपत िकए जा रहे हȅ। इन बȅकȗ मȂ 18% से 20% Åयाज दर िदए जाते हȅ। इसी कारण 
नागिरक इनकी तरफ आकिर्षत हो जाते हȅ। इस िÎथित के िलए िजÇमेदार सारे लोगȗ के िखलाफ 
कारर्वाई होनी चािहए। मराठवाड़ा मȂ करीब 5000 करोड़ रुपये का घोटाला हुआ है। आप के माध्यम से 
मȅ िनवदेन करना चाहती हँू िक कȂ दर् सरकार को मराठवाड़ा के्षतर् के बहु-राज्य सहकारी बȅकȗ के िवषय 
मȂ हÎतके्षप करना चािहए। 

धन्यवाद।                                                                                         
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shrimati Rajani Ashokrao Patil: Shri Prakash Chik 
Baraik (West Bengal), Shri Jawhar Sircar (West Bengal), Shrimati Mahua Maji 
(Jharkhand), Shri Imran Pratapgarhi (Maharashtra), Shri Niranjan Bishi (Odisha),  Dr. 
John Brittas (Kerala), Ms. Dola Sen (West Bengal), Shrimati Priyanka Chaturvedi 
                                                            
* Hindi translation of the original speech delivered in Marathi. 
† Expunged as ordered by the Chair. 
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(Maharashtra), Shrimati Phulo Devi Netam (Chhattisgarh), Shrimati Jebi Mather Hisham 
(Kerala), Shri Anil Kumar Yadav Mandadi (Telangana), Dr. Fauzia Khan (Maharashtra), 
Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri P. Wilson (Tamil Nadu).  

The next speaker is Shri Beedha Masthan Rao Yadav; Concern over 
discrepancies in the counselling process of Under Graduate (UG) and AIIMS Medical 
Seats examinations.  

 
Concern over discrepancies in the counselling process of Under Graduate (UG) 

and AIIMS Medical seats examinations 
 

SHRI BEEDHA MASTHAN RAO YADAV (Andhra Pradesh): Hon. Deputy Chairman, Sir, 
as a member of OBC Welfare Committee of Parliament from Rajya Sabha, I would like to 
bring it to your kind attention about the injustice caused to the students belonging to 
Other Backward Classes, that is OBCs, by the Medical Counselling Committee of DGHS 
while filling up the All-India quota of undergraduate and AIIMS medical seats for OBC 
reserved candidates. It is to state that the seats secured by the meritorious reserved 
category MRC candidates belonging to OBC category are being counted under reserved 
quota seats during the UG counselling process for medical seats. As per the counselling 
procedure, the open competition seats are filled according to merit. Thereafter, the 
reserved category seats are to be filled by the SC, ST, OBC candidates as per the rules 
of reservation. In the event of a sliding MRC, such open competition seat vacated by 
them has to be filled by a candidate belonging to the same reserved category in the order 
of merit. The above injustice is caused to the OBC students for years together. So, I 
request that correct counselling procedure as laid down in the Ritesh Shah (supra) with 
respect to the meritorious reservation category candidates should be implemented. 
Further, provide the mandatory benefit of the reservation of 27 per cent to the students of 
the OBC community at least from the academic year 2024 onwards in all India quota 
medical seats, both at UG and PG level, for medical and dental courses and ensure that 
the entire seats allotted to the OBC students are fully made available and open. I thank 
you, Sir, for giving me this opportunity to raise an issue of public interest.  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Beedha Masthan Rao Yadav: Shri Ryaga 
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Krishnaiah (Andhra Pradesh), Shri Golla Baburao (Andhra Pradesh), Shri Subhas 
Chandra Bose Pilli (Andhra Pradesh), Shri Niranjan Bishi (Odisha), Shri Sanjay Yadav 
(Bihar), Dr. V. Sivadasan (Kerala), Dr. John Brittas (Kerala), Shri Haris Beeran 
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. 
Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil Nadu) and Shri P. Wilson 
(Tamil Nadu).  

The next speaker is Ms. Sushmita Dev; demand to increase constitution benches 
of the Supreme Court and the regional benches of the High Courts for efficacious legal 
remedy.  

 
Demand to increase constitutional benches of the Supreme Court and the regional 

benches of the High Courts for efficacious legal remedy 
 

MS. SUSHMITA DEV (West Bengal): Sir, justice delayed is justice denied. I believe that 
the primary reason why justice is delayed in this country is because of the large number 
of cases that are pending in our Supreme Court and the High Court. And the second 
reason is that we do not have access to justice, one, because of lack of resources, since 
litigation is a luxury, and secondly, because of the distances we have to cover to reach 
Supreme Court and High Court. I remember there was a a starred question, Q. No. 32, 
in this Session, where the Law Ministry said that the Supreme Court judges, in a full 
court meeting, decided that there was no need for regional benches. But, what I am 
demanding is a permanent Constitution Bench, and the reason for it is this. In our 
country, in Article 124 of the Constitution, we started with seven judges, but today we 
are at thirty four, which means that the Parliament can legislate to add to the number of 
judges in Supreme Court. The reason that the Chief Justice of India may not want 
regional benches and more benches across the country is because of the paucity of the 
number of judges. But, if we give them that human resource, if we increase the number 
of 34 judges to more, I am sure and I have no doubt that the Chief Justice of India will 
consider having a permanent Constitution Bench. The present Chief Justice of India and 
the former Chief Justice of India have given their opinion at different forums that they are 
keen to do so. But, it needs support of the Parliament. 
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 Sir, if one Constitution Bench decides and lays down law, actually, experts say 
that 50 lakh cases across the country – vertically, right till the bottom – can be solved 
because the law is settled.  So, that is the impact of a Constitution Bench. 
 I am raising this issue for a particular reason. With CAA and NRC, there are a 
plethora of cases in Assam. One simple example is: Biometrics of 26 lakh people, whose 
names are under NRC, doesn’t have an Aadhaar Card. It is because their biometrics is 
blocked and the decision of the Supreme Court is yet to be interpreted. This Bench has 
been unable to hear this matter, because these Judges get pooled into the Constitution 
Benches. This is my personal experience from my State and my people are suffering. 
That is why I thought of raising this issue in this august House that if we set up a 
permanent Constitution Bench, then, the ordinary people who suffer, because of delay, 
may be able to alleviate from that grievance. Thank you.                                  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
issue raised by hon. Member, Ms. Sushmita Dev: Shri P. Wilson (Tamil Nadu), Shri 
Imran Pratapgarhi (Maharashtra), Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN 
Somu (Tamil Nadu) and Shri R. Girirajan (Tamil Nadu).               
      
Demand for the inclusion of the Mizo language as an option in the online application form 

for newspaper title verification 
 

SHRI K. VANLALVENA (Mizoram): Mr. Deputy Chairman, Sir. Our journalists, among 
the people of Mizoram, are facing serious problems while applying registration for 
newspaper title in Mizo language. I wish to bring to your kind attention an issue regarding 
online application process for newspaper title verification. While attempting to register 
newspaper title, I noticed that the Mizo language is not listed as an option in the online 
application form. This shows that we could not get new registration if we want to publish 
newspaper in Mizo language to cater to the Mizo-speaking community. The absence of 
Mizo language in the online application form hinders the ability to complete the 
registration process.  

Therefore, I, respectfully, request the Union Government for inclusion of Mizo 
language as an option in the online application form to facilitate the registration process 
for Mizo language application.  Thank you.                                                        
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
issue raised by hon. Member, Shri K. Vanlalvena:  Dr. V. Sivadasan (Kerala), Dr. John 
Brittas (Kerala) and Shri Niranjan Bishi (Odisha).                    
                            

Demand to open a Passport Seva Kendra in Ramanathapuram, Tamil Nadu 
 

SHRI R. DHARMAR (Tamil Nadu): Mr. Deputy Chairman, Sir, the Ministry of External 
Affairs and the Department of Posts have decided to utilize the Head Post Offices in 
various States as Post Office Seva Kendra for delivering Passport-related services to the 
citizens of the country. The Government intends to open POPSK in the HPO in the 
country in such a manner that there is a Passport Seva Kendra available within a radius 
of 50 kms of every HPO.   
 In recent years, the Ministry has made many quantitative and qualitative 
improvements in the delivery of Passport services in the country. With implementation of 
the Passport Seva Project in partnership with its service provider M/s TCS, the Ministry 
has been providing quality service to the people from the Passport Seva Kendra 
established with the best in class amenities across the country on PPP mode.   

The people of Ramanathapuram district, Tamil Nadu, have to travel Madurai or 
Tiruchy or Coimbatore for Passport services as there is no Passport Seva Kendra in 
Ramanathapuram, Tamil Nadu. Hence, I request the hon. Minister of External Affairs to 
open a Passport Seva Kendra in Ramanathapuram, Tamil Nadu. Thank you.                      

 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
issue raised by hon. Member, Shri R. Dharmar: Shri R. Girirajan (Tamil Nadu), Shri 
Haris Beeran (Kerala), Dr. V. Sivadasan (Kerala), Dr. John Brittas (Kerala), Shri S. 
Selvaganabathy (Tamil Nadu), Shri Niranjan Bishi (Odisha), Dr. Kanimozhi NVN Somu 
(Tamil Nadu) and Shri P. Wilson (Tamil Nadu). 
 
Ǜी उपसभापित: धन्यवाद, माननीय धरमार जी। माननीय डा. भीम िंसह जी- Demand to change 
the timings of currently operating Train No. 12529 from Patliputra to Lucknow. 
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Demand to change the timing of currently operating Train No. 12529 from  
Patliputra to Lucknow 

 
डा. भीम िंसह (िबहार): माननीय उपसभापित महोदय, िबहार की राजधानी पटना के पाटिलपुतर् 
Îटेशन से उǄर Ģदेश की राजधानी लखनऊ को जाने वाली एक टर्ेन है, िजसका नंबर 12529 है। यह 
टर्ेन छपरा, िसवान, गोरखपरु होते हुए जाती है। पाटिलपुतर् से इसके खुलने का समय साढ़े चार बजे 
शाम मȂ है। अब यह जो साढ़े चार बजे का समय है, यह बहुत लोगȗ के िलए उपयोगी नहीं है। अगर 
कायार्लय मȂ काम करने वाले लोग तथा िबजनेस, Ëयापार करने वाले लोग माकȃ िंटग वगैरह करके 
लौटना चाहते हȅ, तो उन्हȂ साढ़े चार बजे की टर्ेन बहुत हड़बड़ी मȂ पकड़नी पड़ती है। उनको अपने 
कायार्लय के काम को अधूरा ही छोड़ कर बीच मȂ ही जाना पड़ता है। अगर व ेइस टर्ेन को नहीं पकड़ 
पाते हȅ, तो पटना से 20-25 िकलोमीटर की दूरी पर हाजीपुर है, वहा ँजाकर रात मȂ टर्ेन पकड़नी 
पड़ती है।   
 महोदय, आपके माध्यम से सरकार से मेरा यह अनुरोध है िक इस टर्ेन की उपयोिगता बढ़ाने के 
िलए यह आवÌयक है िक इस टर्ेन की टाइिंमग को बदला जाए। यह जो टर्ेन नंबर 12529 है 
पाटिलपुतर्-लखनऊ सुपर फाÎट एक्सĢेस, इसका टाइम रात के 9 या 10 बजे िकया जाए। अगर इस 
टर्ेन की टाइिंमग बदलने मȂ कोई िदक्कत है, तो रात के 8 बजे या 9 बजे या 10 बजे के करीब एक नई 
टर्ेन चलाई जाए। यह जनता से जुड़ा हुआ सवाल है, इसिलए मȅ आपके माध्यम से सदन और सरकार 
का ध्यान इस िवषय पर आकृÍट करना चाहता हँू, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The hon. Member, Shri Ramji (Uttar Pradesh), associated 
himself with the matter raised by the hon. Member, Dr. Bhim Singh. 

धन्यवाद, डा. भीम िंसह जी। Now, Shri Subhas Chandra Bose Pilli - Demand to 
amend  IT Act  pertaining to social media.     
 

Demand to amend IT Act pertaining to Social Media 
 

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman, Sir, 
thank you for giving me an opportunity to speak. I submit that usages of the Internet like 
giving messages or passing information with unbearable languages or photos, damaging 
the character of men and women through WhatsApp or social media or YouTube 
consequently leads to their suicides. I submit to punish them. There was the section 66A 
of the IT Act 2000, but in the light of the Apex Court judgment in Shreya Versus Union of 
India case, the Government or the police was unable to file criminal cases against such 
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culprits. After the perusal of the above judgment, as per my understanding, I would like 
to bring one important point to the notice of the House, through you, Sir. Since the said 
judgment is very elaborative and sufficient time is not there to read the entire judgment, 
in brief, I would like to bring one important observation of our Apex Court before you. It is 
clear that Section 66A is intended to punish any person who uses the Internet to 
disseminate any information that falls within the sub-clauses of the Section 66A. So, to 
the best of my knowledge and belief, I felt that since the language of the Section 66A of 
the IT Act, 2000, is very vague and not even attracting the sections mentioned in the 
Indian Penal Code; therefore, the Section needs to be re-framed by correcting the same 
or introducing some other section without affecting the Article 19 (1) (a) of the Indian 
Constitution.  Also, the newly framed section shall stand the scrutiny of the IPC, that the 
Apex Court may not object or question the same. I, therefore, submit that the matter 
may be referred to the Law Commission to frame a new section or insert the same or 
amend the IT Act to safeguard the public interests and their privacy. Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Dr. Subhas Chandra Bose Pilli: Shri Niranjan Bishi 
(Odisha), Shrimati Sulata Deo (Odisha), Shri Haris Beeran (Kerala), Shri R. Girirajan 
(Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri P. Wilson (Tamil Nadu), Dr. John Brittas 
(Kerala), Dr. Fauzia Khan (Maharashtra) and Shri Ravi Chandra Vaddiraju (Telangana). 

Thank you, Subhas Chandraji. Now, Shri Ryaga Krishnaiah – Demand to remove 
criterion of creamy layer from the quota of OBC.  

 
Demand to remove criteria of Creamy Layer from the quota of OBC 

 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Deputy Chairman, the 
Central Government has provided 27 per cent reservations to OBCs. But they have 
restricted it with creamy layer income ceiling. It is against the basic principles of 
Reservation Policy. Dr. Babasaheb Ambedkar had written the Indian Constitution. There 
is no creamy layer anywhere in the Constitution. Particularly, the Reservation Policy is 
not for SC/ST/BC's economic improvement. It has two objectives; its spirit has two 
objectives. One is, to remove social inequalities and untouchability. Second is, 
proportionate representation for these communities.  
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In a democracy, every caste, every community has to get its share, power and 
wealth as per its population. But, here, deliberately, it is not done. Recently, the 
Supreme Court suo moto has also touched it, restricted it with SCs/STs creamy layer. 
Nobody asked the Supreme Court for it. It is a panacea for all ills. So, we request, 
through you, to the Central Government to amend the Constitution and restriction of 
creamy layer should be removed. At the same time, it should not restrict itself to the 
creamy layer for SC/STs. Sir, I would quote a small example. 

In Indian society, the casteism, caste discrimination, social inequalities are not 
supposed to be viewed in the economic angle. Social discrimination and economic 
backwardness are not interlinked. People belonging to BC or SC castes are not socially 
respected in spite of their richness. Reservations are provided to wipe off social 
discrimination, social inequalities, but not for financial improvement. Moreover, in our 
society, economic status is not permanent. Caste is permanent. There is a possibility 
that a rich becomes poorer and a poor becomes richer. But it is impossible that rich 
becomes a forward caste and a forward caste community cannot become vice versa. So 
this is the stark reality. This is the real philosophical implication behind the social system. 
The Reservation Policy is not to eradicate poverty. It is to eradicate social inequalities, 
social untouchability. It is not for richness. So, I request, through you, to the 
Government to understand it and conduct a meeting with intellectuals, social 
philosophers and discuss it thoroughly to review the issue. ...(Time-bell rings.)...         
 
MR. DEPUTY CHAIRMAN: Thank you. 
 The following Members associated themselves with the matter raised by the hon. 
Member, Shri Ryaga Krishnaiah: Shri Sanjay Yadav (Bihar), Prof. Manoj Kumar Jha 
(Bihar), Shri M. Shanmugam (Tamil Nadu), Shri Niranjan Bishi (Odisha), Shri Haris 
Beeran (Kerala), Shri Sant Balbir Singh, (Punjab), Shri Prakash Chik Baraik, (West 
Bengal), Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Dr. Fauzia Khan 
(Maharashtra) Dr. Kalpana Saini (Uttarakhand) and Dr. Sarfraz Ahmad (Jharkhand).  
  

Concern over exposure of Children to the violent contents of Video Games 
 

DR. FAUZIA KHAN (Maharashtra): Sir, in the digital age, children are increasingly 
exposed to online video games. Many of these games contain themes unsuitable to small 
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children, such as wanton violence, foul language, substance abuse, sexual content, 
gender stereotypes, disregard for law, etc.  

Online games like PUBG, Call of Duty, GTA, Blue Whale Challenge have become 
immensely popular among the children. This leads to development of aggressive 
behaviour in them as they grow up. Excessive exposure can also cause anxiety and 
phobias, especially, in case of gore content. Sir, in July 24, a 15-year-old boy in Pune, 
influenced by the Blue Whale Game, tragically committed suicide by jumping from a 14th 
floor building, leaving a note with ‘logout’ written on it. There have been many such 
instances. 

 Neuro-imaging research shows that exposure to violent media can impair 
cognitive development, reduce prefrontal control over emotions, and delaying the 
development of the brain's frontal regions. This addiction negatively impacts academic 
performance, social skills and mental health. There is an increased risk of exposing 
children and adolescents to gaming and discussions with unknown adults and peers. 
This can lead to unexpected encounters with inappropriate sexual, violent or sensitive 
content as well as cyber-bullying and cyber-crimes.  

India, currently, lacks specific legislation for regulating video games and has 
limited judicial focus on the subject. Sir, existing laws like the  
2023 Cinematograph Act and the DPDPA, 2023 offer some indirect regulation via parents 
but do not address video games explicitly. The Cinematograph Act introduces content 
categories for films, such as 'A' for restricted access and 'U/A' with age markers like 
seven-plus, 13-plus and 16-plus. The DPDPA, 2023 requires parental consent for 
children's online activities, but does not cover video games. While parents' role is 
undeniable in regulating children's access to online media, the Government must also 
directly regulate content for children, especially video games. A dedicated division 
should be established to oversee and categorize this content, involving relevant 
stakeholders.   

Sir, accessible counselling and support services must also be provided for teens 
at risk from such games. To address these challenges, national online scrutiny services, 
parental education on behavioural addiction and effective parenting are essential. 
...(Time-bell rings.)...                                                                                         
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by hon. Member, Dr. Fauzia Khan: Shri P. Wilson (Tamil Nadu), Shri M. 
Shanmugam (Tamil Nadu), Shri R. Girirajan (Tamil Nadu), Shri Jawhar Sircar (West 
Bengal), Ms. Dola Sen (West Bengal), Shri Samirul Islam (West Bengal), Shri Ramji 
(Uttar Pradesh), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Imran 
Pratapgarhi (Maharashtra), Shri Ajit Kumar Bhuyan (Assam), Dr. Sarfraz Ahmad 
(Jharkhand), Shrimati Mahua Maji (Jharkhand), Shri Sanjay Yadav (Bihar), Shri 
Niranjan Bishi (Odisha), Shrimati Sulata Deo (Odisha), Dr. John Brittas (Kerala),  Dr. 
V. Sivadasan (Kerala), Shri Sandosh Kumar P (Kerala) and Shri Haris Beeran (Kerala). 

 
Demand to establish heavy industries and provide employment opportunities in 

Bagalkote district, Karnataka 
 
Ǜी नारायणसा के. भांडगे (कनार्टक): आदरणीय उपसभापित जी, आपने मुझे बोलने के िलए अवसर 
Ģदान िकया, इसके िलए मȅ आपको धन्यवाद देता हंू। महोदय, मȅ िहन्दी समझ सकता हंू, लेिकन 
िहन्दी मȂ अच्छी तरह से बात नहीं कर सकता हंू, इसिलए मȅ कन्नड़ मȂ बात करना चाहंूगा।  * "Hon.  
Deputy Chairman Sir, I want to draw the attention of this House towards the countless 
problems faced by the people of Bagalkote city and its nearby rural areas due to the 
construction of Lal Bahadur Shastri dam in the basin of Krishna river. Sir, due to the 
Upper Krishna Project, the farmers of 160 villages have lost more than 4 lakh acres of the 
fertile land and hence, they have become landless. The families of about 2500 farmers 
from the district have lost their shelters, employment and vocations. In the Bhagalkote 
city, 22,000 houses, several other buildings and shops have been submerged, and more 
than a lakh people have become unemployed.  

Sir, Bhagalkote District has rich minerals and resources like limestone, dolomite 
and pink Granite.The district has excellent connectivity due to the broad gauge double 
track railway lines and national highways constructed by the BJP Government under the 
leadership of Shri Narendra Modi. We must utilize these facilities and create employment 
opportunities for the families of the displaced people and encourage them to earn a 
decent livelihood. There is a necessity of developing industrial corridors in the district and 
there should be rebates also in taxation for them. The Government should declare a 
special scheme for Bhagalkote district, thereby reducing the income tax and commercial 
                                                            
* English translation of the original speech delivered in Kannada. 
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taxes. Reservation must be given to the displaced people and the farmers of Bagalkote 
in the employment opportunities created by the Central Government. There should be 
comprehensive development of Bhagalkote City under Smart City Mission and there 
should be establishment of more industries in the district. Through this House, I want to 
request the Union Finance Minister, the Industry Minister and the Commerce Minister to 
kindly do the needful.  Thank You. Namaskar." 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Narayanasa K. Bhandage: Prof. Manoj Kumar 
Jha (Bihar) and Shri Niranjan Bishi (Odisha).                                                        
 

(MR. CHAIRMAN in the Chair.) 
 

Demand for upgradation of Poultry Disease Diagnosis and Surveillance Laboratory  
(PDDSL) in Namakkal, Tamil Nadu, under Central Financial Assistance Scheme 

 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Respected Chairman, Sir, I wish to bring 
to your kind attention the urgent need to upgrade the Poultry Disease Diagnosis and 
Surveillance Laboratory at the Veterinary College and Research Institute campus in 
Namakkal, Tamil Nadu, to a global standard reference laboratory. This laboratory 
functions under the Tamil Nadu Veterinary and Animal Sciences University in my 
constituency of Namakkal, Tamil Nadu. 
 Sir, India's poultry industry is a significant contributor to our agricultural economy 
in which Tamil Nadu is a major hub where Namakkal is the country's largest poultry 
producing region accounting for 90 per cent of India's eggs export. The PDDSL plays a 
crucial role in addressing poultry diseases/challenges by providing diagnosis, technical 
advice and export certification. However, with the increase in the demand for the poultry 
products, there is a risk of emerging and re-emerging diseases which could result in 
significant economic losses. To meet the international/State standard to prevent such 
losses, I propose to upgrade the PDDSL with high-tech facilities, including a separate 
laboratory building with BSL facilities, biosafety, cabinets and advanced equipment like 
real-time PCR. Hence I request the hon. Minister of Fisheries and Animal Husbandry and 
Dairy to consider this proposal under the Central Financial Assistance Scheme and 
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allocate the necessary funds to upgrade the PDDSL at Namakkal, Tamil Nadu. Tamil 
Nadu Veterinary University has sent the proposal to the Ministry for the estimated amount 
of Rs.10 crore. Thank you.                                
 
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by the hon. Member, Shri K.R.N. Rajeshkumar: Shri P. Wilson (Tamil Nadu), Shri 
M. Shanmugam (Tamil Nadu), Dr. John Brittas (Kerala) and Shrimati Mahua Maji 
(Jharkhand). 

Shri Ramji Lal Suman, demand to provide adequate financial and medical 
assistance to the families of victims of Hathras stampede in Uttar Pradesh. 

 
 

Demand to provide adequate financial and medical assistance to the families 
 of victims of Hathras stampede in Uttar Pradesh 

 
Ǜी रामजी लाल सुमन (उǄर Ģदेश): सभापित जी, मȅ आपका आभारी हंू। 2 जुलाई को उǄर Ģदेश 
के हाथरस जनपद के िसकंदराराऊ के्षतर् के दो गावं फुलरई और मुगलगढ़ी मȂ सत्संग के दौरान 
यकायक हादसे मȂ 123 लोग मारे गए और न जाने िकतने लोग घायल हुए, उसका तो कोई िहसाब ही 
नहीं है। जो सबसे महत्वपूणर् बात यह है िक वहा ंजो भोले बाबा का सत्सगं हुआ, उसमȂ आयोजकȗ ने 
अनुमित मागंी और Ģशासन ने 80 हजार लोगȗ की अनुमित दी, लेिकन संख्या इससे ज्यादा बढ़ गई 
थी। केवल अनुमित देना ही काफी नहीं था, यह भी देखना Ģशासन का फजर् था िक जो सखं्या बढ़ी है, 
उसी अनुपात मȂ पुिलस बल तैनात िकया जाना चािहए था, सुिवधाएं बढ़ानी चािहए थीं। वहा ंएक 
एÇबलुȂस थी, एक फायर िĤगेड थी, कोई खास सेवाओं का इंतजाम नहीं था, लोग मारे गए और मरने 
वालȗ की संख्या इससे कहीं ज्यादा है। तमाम लोगȗ का पोÎटमाटर्म नहीं हुआ और तमाम पिरवार के 
लोगȗ ने पोÎटमाटर्म नहीं कराया, तमाम लोग, जो घायल थे, उनका पजंीकरण नहीं हुआ। वे अपने 
िनजी पैसे से अपने घर पर अपना इलाज करवा रहे हȅ।  

 महोदय, यह बहुत गंभीर मामला है। उस घटना की न तो सेवादारȗ की िजÇमेदारी थी और न 
ही भोले बाबा की िजÇमेदारी। इसकी पूरी Ģशासन की िजÇमेदारी थी। उǄर Ģदेश सरकार ने जाचं के 
िलए एक एसआईटी गिठत की। उस एसआईटी ने Ģशासन को िजÇमेदार माना और एसडीएम तथा 
के्षतर्ािधकारी को सÎपȂड िकया गया।   

सभापित महोदय, यह बहुत गंभीर मामला है और मȅ आपके माफर् त सरकार से िनवदेन करना 
चाहंूगा िक जो मरने वालȗ की सखं्या है, इसके अलावा िजनका पोÎटमाटर्म नहीं हुआ है और जो लोग 
अपने घरȗ पर इलाज करा रहे हȅ, उन्हȂ राज्य सरकार ने मातर् दो लाख रुपये की मदद दी है। Ģधान 
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मंतर्ी जी ने भी घोषणा की थी िक हम लोगȗ की मदद करȂगे। महोदय, आपके नेतृत्व मȂ इस सदन मȂ 
और लोक सभा मȂ मृतकȗ को शोक Ǜृǉाजंिल दी गई, लेिकन न तो लोगȗ का उपचार सही हो पा रहा 
है, न मृतकȗ की मदद हो पा रही है। सर, यह बहुत आवÌयक है िक जो लोग गरीब हȅ, अगर कहीं 
कृिष योग्य गावं पचंायत की जमीन है,...(समय की घंटी)... उनको पƺा िदया जाए और आवासीय 
जमीन है, तो उनको आवास का पƺा िदया जाए। जो लोग िगरÄतार हȅ, वे बेगुनाह लोग िगरÄतार हȅ। 
...(Ëयवधान)... 

 
Ǜी सभापित: थȅक य,ू थȅक य।ू 
 
Ǜी रामजी लाल सुमन: समीक्षा करके उनको छोड़ा जाए। आपका बहुत-बहुत धन्यवाद।    
 
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by the hon. Member, Shri Ramji Lal Suman: Shri Niranjan Bishi (Odisha), Dr. 
John Brittas (Kerala), Prof. Manoj Kumar Jha (Bihar), Shri P. Wilson (Tamil Nadu) and 
Shri Pramod Tiwari (Rajasthan).                                                        

Shri Ramji, demand for train from Lakhimpur to Delhi-Mumbai-Amritsar and 
include Dudhwa Tiger Reserve Park in National Tourist List. 

 
Demand for train from Lakhimpur to Delhi, Mumbai, Amritsar and include Dudhwa tiger 

reserve park in national tourist list 
 

Ǜी रामजी (उǄर Ģदेश): मान्यवर, मȅ लखीमपुर खीरी की तरफ से दो मागंȂ लेकर आपके बीच खड़ा 
हुआ हंू। सर, लखीमपुर उǄर Ģदेश का एक सबसे बड़ा के्षतर्फल वाला िजला है और जहा ंपर 50 लाख 
की आबादी है। वहा ं पर लोगȗ का मुख्य Ëयवसाय कृिष है और लगभग दस निदयȗ वाला िजला 
लखीमपुर खीरी है। वहा ंदस निदयȗ की वजह से तराई के्षतर् एक बायोडायविर्सटी का एिरया है और 
काफी एिरया मȂ िकशनपरु सेन्चुरी भी है, दुधवा नेशनल पाकर्  भी है, जहा ंपर टाइगर, लेपडर्, भाल,ू 
िहरण तमाम तरह के जीव-जन्तु और बड्सर् िदखाई पड़ते हȅ।   
 
12.00 Noon  
 
मान्यवर, मेरा आपके माध्यम से सरकार से िनवदेन है िक इस िपछड़े हुए के्षतर् को िवकिसत करने का 
काम करȂ। मȅ इसके साथ ही आपसे यह भी कहना चाहता हंू िक लखीमपुर से कोई भी टर्ेन िदÊली, 
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मंुबई, चेन्नई के िलए नहीं जाती है, लोगȗ को लखनऊ आकर टर्ेन पकड़नी पड़ती है, इसिलए वहा ंसे 
टर्ेन चलाने का भी काम करȂ। मान्यवर, मȅ आपसे यही बात कहना चाहता हंू।  

महोदय, मुझे यहा ँपर अपनी बात रखने का मौका देने के िलए आपका बहुत-बहुत धन्यवाद।  
 
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by Shri Ramji:  Shri Niranjan Bishi (Odisha) and Dr. V. Sivadasan (Kerala). 
 
MR. CHAIRMAN: Now, Question Hour.   
 

 
 

Oral Answers to Questions 
 

New Government medical colleges in West Bengal 
 

*151. SHRI SAMIK BHATTACHARYA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:  
 
(a) whether Government intends to set up one medical college in every district of West 
Bengal;  
 
(b) whether Government is aware that there is no medical college in Dakshin Dinajpur, 
Alipurduar, Kalimpong and Paschim Burdwan districts of West Bengal;  
 
(c) whether the Central Government has received any proposal from the State 
Government for establishing medical colleges in these districts; and  
 
(d) the current ratio of aspiring medical students to available seats in existing medical 
colleges in West Bengal? 

 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 
(SHRIMATI ANUPRIYA PATEL): (a) to (d) A Statement is laid on the Table of the 
House. 
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Statement  
 

(a) to (d)The Ministry of Health and Family Welfare administers a Centrally Sponsored 
Scheme (CSS) for ‘Establishment of new medical colleges attached with existing 
district/referral hospitals’ with preference to underserved areas and aspirational districts, 
where there is no existing Government or private medical college. The fund sharing 
mechanism between the Centre and State Governments is in the ratio of 90:10 for North 
Eastern and Special Category States, and 60:40 for others. Under the Scheme, all the 
envisaged 157 Government medical colleges have already been approved in three phases 
including 11 medical colleges in West Bengal at Birbhum (Rampur Hat), Cooch Behar, 
Diamond Harbour, Purulia, Raiganj (North Dinajpur), Barasat, Uluberia, Arambagh, 
Jhargram, Tamluk, Jalpaiguri. However, no proposal for setting up of Medical College at 
Dakshin Dinajpur, Alipurduar, Kalimpong and Paschim Burdwan were received from the 
State of West Bengal.  

Under the Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), an AIIMS has 
also been established at Kalyani.  

There are 5,375 UG seats available in West Bengal for the academic year 2024-
25. As informed by National Testing Agency, 1,16,110 candidates appeared in NEET(UG) 
2024 from West Bengal.  
 
SHRI SAMIK BHATTACHARYA: Sir, my question is regarding setting up of the new 
medical colleges in the different districts of West Bengal. It has been mentioned in the 
reply that no proposal has been received from the State Government of West Bengal for 
setting up of new medical colleges in Dakshin Dinajpur, Alipurduar, Kalimpong and 
Paschim Burdwan. So, if such proposals are submitted by the State Government of 
West Bengal, will the Central Government consider approving them within this financial 
year? 
 
SHRIMATI ANUPRIYA PATEL: Mr. Chairman, Sir, through you, I would first like to submit 
that under the Central sector scheme of establishment of new medical colleges attached 
with the district hospitals, under three phases, in 10 years of our Government, we have 
established 157 colleges across the country. Out of these 157 colleges, 11 medical 
colleges have been given to the State of West Bengal.  It is a continuous process. As 
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and when the requirement or the need is felt, the Central Government looks into it. So, 
as of now, 157 colleges are completed and West Bengal has also got a good share of it.  
 
MR. CHAIRMAN: Second supplementary - Shri Samik Bhattacharya.  
 
SHRI SAMIK BHATTACHARYA: Sir, regarding AIIMS, the initial proposal for Raiganj was 
gifted to Kalyani due to ego politics and the North Bengal had to suffer the 
consequences. ...(Interruptions)... Is the Central Government considering 
...(Interruptions)... 
 
MR. CHAIRMAN: Hon. Member, what is your supplementary?  
 
SHRI SAMIK BHATTACHARYA: Yes, Sir, this is my supplementary. ...(Interruptions)...   
 
MR. CHAIRMAN: Please ask your supplementary.  
 
SHRI SAMIK BHATTACHARYA: Yes, Sir. Is the Central Government considering to 
revive the AIIMS Raiganj project so as to establish a second AIIMS in West Bengal? 
Aspirational States like Uttar Pradesh, Bihar and Jammu and Kashmir, each have two 
AIIMS. Will West Bengal be granted a similar opportunity to enhance its healthcare 
infrastructure, especially in North Bengal?   
 
SHRIMATI ANUPRIYA PATEL: Sir, we started a scheme, Pradhan Mantri Swasthya 
Suraksha Yojana, wherein we have increased the number of All India Institute of Medical 
Sciences across the country. Twenty-two new AIIMS have been approved, of which 19 
are already operational, where we have approved the MBBS seats. West Bengal also 
received one AIIMS in Kalyani. As of now, there is no proposal under consideration for 
establishing another AIIMS in the State of West Bengal. 
 
MR. CHAIRMAN: Supplementary No. 3 - Shri Saket Gokhale. One minute, the hon. 
Minister is intervening. Hon. Minister.  
 

50 [RAJYA SABHA]



THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH  
NADDA): Sir, I would like to add that this PMSSY scheme for opening of the All-Indian 
Institutes of Medical Sciences is a continuous process, and in this continuous process, 
we keep considering accordingly. As and when the situation comes, we open new All-
India Institutes of Medical Sciences, and West Bengal also comes under that ambit.  
 
MR. CHAIRMAN: Okay, good.  Now, Shri Saket Gokhale - supplementary number 
three.  
 
SHRI SAKET GOKHALE: Sir, through you, I wish to ask a very specific question from the 
hon. Minister. Is it true that funds of over Rs.828 crores have been withheld from the 
State of West Bengal under the National Health Scheme for the frivolous reason of not 
adhering to the colour branding specified by the Union Government? If yes, please state 
and give an assurance as to when the pending dues of over Rs.828 crores, owed to 
West Bengal, will be released by the Ministry. 
 
SHRI JAGAT PRAKASH NADDA: Although, this does not pertain to the original question 
which is there, but he has been very specific about the answer 'yes' or 'no'.  
MR. CHAIRMAN: Very pointed and decorously.   
 
SHRI JAGAT PRAKASH NADDA: If you obey the guidelines, 'Yes'; if you do not obey the 
guidelines, 'No'.  ...(Interruptions)...   
 
MS. SUSHMITA DEV: This is not the... ..(Interruptions).. 
 
SHRI SAKET GOKHALE: How can this... ..(Interruptions).. 
 
SHRI DEREK O'BRIEN: Sir, I would like to say something. ...(Interruptions)... 
 
MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)... Your leader is speaking. 
...(Interruptions)... Please, your leader is speaking. Can I give you supplementary 
number four?  
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SHRI DEREK O'BRIEN: No, Sir. When the Leader of the House gets up to speak, we 
always take that with all seriousness and in good spirit. And I am not here to get into a 
counter argument.  
 
MR. CHAIRMAN: I am so glad.   
 
SHRI DEREK O'BRIEN: Coming to the simple point which my colleague was making, 
yes, we will always comply. But our point was that complying with the colour scheme, 
while people are not getting the health benefits, is a bit over the top. Not for the colour, 
for something else, we will take it in that spirit. Just because it is not your favourite 
colour, people are left not to get the health benefits, is something which should be 
reconsidered by the Government with a little empathy. Thank you, Sir.  
 
MR. CHAIRMAN: Hon. Minister, the hon. senior Member and leader of a party has paid 
you rich compliments, and, secondly, he has raised the issue very pointedly, which, as a 
matter of fact, Mr. Saket Gokhale also raised. On that, is there any intervention from your 
side? 
 
SHRI JAGAT PRAKASH NADDA: Sir, the first question was in black and white. So, the 
answer was in black and white. ...(Interruptions)...  
 
MR. CHAIRMAN: It is a very good answer.  ...(Interruptions)... 
 
SHRI JAGAT PRAKASH NADDA: Now, here is a question which has come from my dear 
friend, Derek O'Brien.  
 
MR. CHAIRMAN: Colourfully. 
 
SHRI JAGAT PRAKASH NADDA: His hair is grey. So, the answer will also be in grey, 
which has got some positivity also. 
 
MR. CHAIRMAN: Good. Fourth supplementary, Ms. Dola Sen. 
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MS. DOLA SEN: Mr. Chairman, Sir, through you, I want to seek one clarification from 
the hon. Minister. Already in the written answer, it has been mentioned that the fund 
sharing mechanism between the Union and State Governments is 60:40 for these 
schemes. So, my humble question is why should it be only in the name of the Prime 
Minister? If it is 60:40, why cannot it be like Prime Minister & Chief Minister scheme, or, 
Union & State Government Project or scheme? Why can't we adhere to this?  
Secondly, the hon. Minister just now replied pointedly, "If you follow the guidelines, 
'yes'; if you don't follow, 'No'."  May I humbly ask a pointed question about the 
guidelines in this respect? Making it only in the name of Pradhan Mantri ji with 60 per 
cent share, and, defying the rights of the State, which is sharing its 40 per cent, is it 
following the federal structure of our country?    
 
MR. CHAIRMAN: You have made your point. Please sit down. 
 
SHRIMATI ANUPRIYA PATEL: Mr. Chairman, Sir, through you, I would like to inform the 
hon. Member that this is a scheme, as I mentioned earlier, for the establishment of new 
medical colleges attached with the District hospitals. It is important to understand why 
we brought this scheme. There were several unserved areas and regional disparities with 
regard to the availability of opportunities for medical education and the tertiary healthcare 
facilities. We also wanted to be cost effective by utilizing the District hospitals and setting 
up these medical colleges. We devised a structure wherein there was a sharing of 60:40 
between the Centre and the States. There are 157 medical colleges across the country 
and 11 are there in the State of West Bengal. These are in the Districts - Birbhum, Cooch 
Behar, Diamond Harbour, Purulia, Raiganj, Barasat, Uluberia, Arambagh, Jhargram, 
Tamluk, Jalpaiguri. Wherever we have made these medical colleges, nowhere have we 
mentioned the name of the Prime Minister in front of the Medical College. There is no 
question of naming. It is with the cooperation of the Centre and the States, in 60:40, I 
say it on the floor of the House, that we have built these medical colleges in the larger 
interest of the people of India.  
 
MR. CHAIRMAN: Fifth supplementary, Dr. John Bittas. 
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DR. JOHN BRITTAS: Sir, I don't want a black and white or a grey answer. I want a 
crystal clear answer from the hon. Health Minister. 
 
MR. CHAIRMAN: Dr. John Brittas, Question Hour is meant for specific questions and 
specific answers. We can monetize time. Ask your supplementary.   
 
DR. JOHN BRITTAS: Sir, why I say this is because many colours have been referred to 
here. The hon. Minister has been kind enough to say that 22 All India Institute of Medical 
Sciences have been approved so far. As you know, Sir, you have visited Kerala also, 
Kerala is a model State in the health sector. We have been craving for the indulgence of 
the hon. Minister to have an All India Institute of Medical Sciences. The Kerala 
Government proposed a site in Kozhikode, but it has been hanging on for several years. I 
would specifically ask the Health Minister: Will he approve the proposal to have an All 
India Institute of Medical Sciences in Kerala?  
 
SHRI J.P. NADDA: Sir, from time to time, we will see to it that as far as possible, we 
expand the All India Institute of Medical Sciences in various States, and Kerala is also 
one of them. So, from time to time, we are considering it, and yes, Kerala is also there 
under consideration.  
 
MR. CHAIRMAN: Question No.152. 
 

Compensation to customers in case of fraud/e-fraud 
 

*152. SHRI A. D. SINGH: Will the Minister of FINANCE be pleased to state: 
 
(a) the bank-wise rules regarding payment of compensation to customers in case of 
fraud/e-fraud reported by the customer within the prescribed time; 
(b) the RBI guidelines in this regard; 
(c) the number of cases in which the Banks have given compensations in the last two 
years, the details thereof, bank-wise; and 
(d) the details of amount lost by the customers and the compensation paid by the banks 
in the last two years, bank-wise? 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ 
CHAUDHARY): (a) to (d) A statement is laid on the Table of the House. 

 
Statement 

 
(a) to (d) In terms of the Master Circular on Customer Service in Banks, issued by the 
Reserve Bank of India (RBI) in July, 2015, banks have Board-approved Customer 
Compensation Policy in place covering compensation to be paid to the customers in 
case of erroneous debits arising on fraudulent or other transactions and unauthorised 
actions of the bank leading to a financial loss to customer, etc. These board-approved 
policies contain provisions regarding, inter alia, compensation payable, timelines for 
payment of compensation, unsuccessful/failed transactions, liability of customers in 
different scenario, burden of proof.  

Further, RBI, in July 2017 has issued instructions on limiting the liability of 
customers in cases of unauthorised electronic banking transactions. As per these 
instructions, a customer has zero liability if the unauthorised transaction occurs on 
account of contributory fraud or negligence/deficiency on part of the bank. In cases 
where the deficiency lies neither with the bank nor with the customer but elsewhere in the 
system, the liability of a customer is zero, if she or he informs the bank regarding an 
unauthorised electronic transaction within three working days of receiving information in 
respect of the transaction from the bank. Liability of the customer ranges from Rs. 5,000 
to Rs. 25,000, if reported within 4-7 working days, and if reported beyond 7 working 
days, it shall be determined as per the bank’s Board approved policy. In cases where the 
loss is due to negligence by a customer, the customer bears the entire loss until he 
reports the unauthorised transaction to the bank. Any loss occurring after the reporting 
of the unauthorised transaction is borne by the bank. 

RBI has apprised that information in respect of compensation paid to customers in 
case of fraud/e-fraud is not maintained by it. However, as per inputs received from 
public sector banks, bank-wise details of number of incidents in which compensations 
were paid to customers, amount involved in these incidents and compensations paid to 
customers during the last two financial year are at Annex. 
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 Compensations paid to customers by Public Sector Banks in case of fraud/e-Fraud reported by the customer 
(Amounts in lakh Rs.) 

Bank FY 2022-23 FY 2023-24 

 Number  Amount 
involved 

Compensation 
paid  Number  Amount 

involved 
Compensation 

paid  
Bank of Baroda          88     138.00               138.00          377     370.00               370.00  
Bank of India        755     976.00               782.00          999   2,116.00            2,038.00  
Bank of Maharashtra          14         9.60                  9.60          134     162.00               162.00  
Canara Bank        601     597.00               181.00          196     157.00                84.00  
Central Bank of India            43  1,168.00 1,168.00           51  1,377.00 1,377.00 
Indian Bank        354     312.00               253.00          268   

1,838.00  
          1,616.00  

Indian Overseas 
Bank 

         60       10.00                10.00             4         4.00                  4.00  

Punjab and Sind 
Bank 

           2         0.19                  0.19           -           -                     -  

Punjab National 
Bank 

         79         4.00                  4.00           49         4.00                  4.00  

State Bank of India        517     408.00               408.00       1,287     414.00               414.00  
UCO Bank          17       99.00                99.00           18     438.00               438.00  
Union Bank of India        415   

1,218.00  
          1,218.00          236   

7,496.00  
          7,496.00  

 
Source: PSBs 
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SHRI A.D. SINGH: Sir, I wish to know from the Minister that in the number of cyber 
frauds that took place in the last two years, how many of them pertain to private sector 
banks and how many pertain to public sector banks. And also, what is the amount 
involved in e-frauds pertaining to private sector banks and e-frauds pertaining to public 
sector banks? I would like to know whether the e-frauds pertaining to private sector 
banks are more in number than e-frauds pertaining to public sector banks. If so, what 
are the reasons and remedial steps taken in this regard? 
 
Ǜी पंकज चौधरी: माननीय सभापित महोदय, माननीय सदÎय का ĢÌन था िक िकतने ģॉड हुए हȅ।   
उसका डेटा और एक िववरण सभा पटल पर रखा गया है। यह डेटा सरकारी बȅकȗ का है और िनजी 
के्षतर् से सबंिंधत डेटा उनको उपलÅध करा िदया जाएगा।   
 
MR. CHAIRMAN: Supplementary number two, Shri A.D. Singh. 
 
SHRI A.D. SINGH: With the view to preventing frauds, a robust security system is a must 
in the banking sector along with ensuring seamless customer experience. What steps is 
the Government taking in this regard? 
 
Ǜी पंकज चौधरी: माननीय सभापित महोदय, हमारी सरकार ने इस पर लगातार फोकस बनाया हुआ 
है। बढ़ते हुए लेनदेन की सुिवधा को सुरिक्षत करने के िलए सरकार की तरफ से तमाम Ģयास िकया 
जा रहे हȅ। ģॉड के Ģित सरकार की ज़ीरो टॉलरȂस की पॉिलसी है। सभी गर्ाहकȗ का डेटा सुरिक्षत रखा 
जाता है। सभी तरह के िडिजटल लेनदेन मȂ इसकी सूचना खाताधारक को मोबाइल पर भेजी जाती है। 
िबना ओटीपी के पसैा िनकालना सभंव नहीं होता है। ऑनलाइन लेनदेन मȂ डेली टर्ाजैंक्शन को पूरा 
करने मȂ दो लेवल पर पासवडर् जरूरी होता है। काडर् लेनदेन पर ईएमवी िचप अिनवायर् कर दी गई है। 
इसके साथ आरबीआई ǎारा गर्ाहकȗ को जागरूक करने के िलए सभी माध्यमȗ से जागरूकता 
कायर्कर्म चलाए जाते हȅ। इन सबके बाद भी गर्ाहकȗ को मुआवजा के िलए भी एक मजबतू तंतर् बनाया 
गया है और सरकार लगातार इसका Ģयास कर रही है।   
 
MR. CHAIRMAN: Supplementary number three, Shri Randeep Singh Surjewala. 
 
SHRI RANDEEP SINGH SURJEWALA: Sir, the State Bank of India and other PSU banks 
recovered Rs. 8,500 crores from those who have less than minimum balance in their 
bank accounts. Will the Minister be kind enough to tell what steps the Government will 
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take to stop this virtual extortion by public sector banks from the common man of this 
country? 
 
THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): First of all, this is 
not related to the question which has been asked. But since the hon. Member is talking 
about banks charging money for basic minimum balance which is not there in the 
account, that doesn't apply to PM Jan Dhan accounts and the basic accounts of the 
poor people. It is only for others whose minimum balance is expected to be at a certain 
level. That is already a very clear statement which we have made on several occasions. I 
am happy to say it even now.   
 
Ǜीमती सुलता देव: सर, मȅ आपके माध्यम से माननीय मतंर्ी महोदय से यह कहना चाहती हँू िक क्या 
उनको पता है िक सारे बȅक्स के केर्िडट काड्सर् बाहर मȂ िमलते हȅ, माकȃ ट मȂ भी कहीं-कहीं पर मॉÊस 
के सामने और बȅक के सामने भी िमलते हȅ। वहा ँपर जो केर्िडट काडर् वाले बठैते हȅ, वे लोगȗ की बहुत 
counselling करके उनको केर्िडट काडर् दे देते हȅ और use हो या न हो, िफर उस केर्िडट काडर् से 
सिर्वस चाजर् कटता है। बाद मȂ जब उसको लौटाए जाने के िलए लोग जाते हȅ, तो वे उसको accept भी 
नहीं करते हȅ। इसमȂ बहुत सारी मुिÌकलȂ आ रही हȅ। यह मुिÌकल मȅ खुद face कर चुकी हँू और बहुत 
सारे ऐसे लोग हȅ, जो इसे face कर रहे हȅ। उनके िलए कुछ mechanism है या नहीं? व ेलोग सभी 
जगह एसबीआई का केर्िडट काडर् भी दे रहे हȅ और नेशनलाज्ड बȅक का केर्िडट काडर् भी दे रहे हȅ। मȅ 
माननीय मंतर्ी जी के सामने यह ĢÌन रख रही हँू िक उनको control करने के िलए कोई mechanism 
है िक नहीं?   
 
Ǜी पंकज चौधरी: सभापित महोदय, मȅने पहले भी बताया िक आरबीआई ǎारा तमाम Ģकार की 
सूचनाएँ समय-समय पर गर्ाहकȗ को दी जाती हȅ और उनको aware िकया जाता है। 
 
Ǜी सभापित: सÃलीमȂटरी नं. 5, Ǜी राघव चǀा। 
 
Ǜी राघव चǀा: सर, digitally insecure individuals cyber attacks के टारगेट्स बनते जा रहे हȅ 
और वषर् 2023 मȂ भारत देश मȂ 79 िमिलयन cyber attacks हुए। Threat Labs, 2024 की एक 
Phishing Report के मुतािबक cyber attacks के मामले मȂ भारत देश तीसरे Îथान पर आया। सर, 
मेरा आपके माध्यम से सरकार से यह कहना है िक इन cyber attacks के चलते उपभोƪाओं को बहुत 
ज्यादा financial losses भी भोगने पड़ रहे हȅ। जनवरी से लेकर अĢलै तक, इसी साल वषर् 2024 मȂ, 
Ministry of Home Affairs की अपनी िरपोटर् यह बताती है िक उपभोƪाओं को 1,750 करोड़ के 
losses भोगने पड़े। आपके माध्यम से मȅ सरकार से पूछना चाहँूगा िक क्या इन losses को financially 
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compensate करने के िलए कोई योजना बनाई जा रही है, क्यȗिक बहुत सारे cyber attacks के 
चलते लोगȗ को आिर्थक नुकसान हो रहा है?  
 
Ǜी सभापित: माननीय मंतर्ी जी। 
 
Ǜी पंकज चौधरी: सभापित महोदय, हमारे यहा ँभारतीय साइबर अपराध समन्वय केन्दर् (I4C) की 
Îथापना की गई है। Citizen Financial Cyber Fraud Reporting and Management System मȂ 
portal को अĢैल, 2021 मȂ आरंभ िकया गया।  धोखाधड़ी को real time मȂ रोकने के िलए इसको NPCI 
के साथ जोड़ा गया। जुलाई, 2024 तक 7.6 लाख से अिधक िशकायतȗ मȂ 2,400 करोड़ रुपए से 
अिधक रािश की बचत की गई। Toll Free Number 1930 को अĢैल, 2020 मȂ आरंभ िकया गया। इस 
Ģकार से सरकार तमाम ऐसे Ģचार-Ģसार कर रही है। दूरसंचार िवभाग ने जून, 2024 तक 1.92 
करोड़ mobile connections को भी disconnect िकया और 2.09 लाख mobile handsets को भी 
block िकया। सरकार इस पर लगातार ध्यान दे रही है।  
 
SHRIMATI NIRMALA SITHARAMAN: Sir? 
 
MR. CHAIRMAN: I am sorry.   
 
SHRIMATI NIRMALA SITHARAMAN: Sir, on the specific issue of whether compensation 
has been given, as regards cyber crime, it is one thing. But those specific to financial 
institutions, particularly the public sector banks, I would like to say, yes, compensation 
has been paid in each case involving bank. I can randomly list out the banks. Bank of 
Baroda, for instance, in the year 2023-24 ...(Interruptions)..  
 
SHRI SHAKTISINH GOHIL: Sir, it is given in the written answer.   
 
MR. CHAIRMAN: Shri Shaktisinh Gohil, give up this habit. We are having good Question 
Hour. Members are asking good supplementaries. Let the Minister reply. As a matter of 
fact, she has volunteered to reply. Madam, I am sorry, I did not look at this side when 
you wanted to intervene. Normally, I am looking on the left side.   
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I respect Shri Shaktisinh Gohil. He said that it is 
already given in the answer. Despite that, hon. Member is asking me a question. So, I 
will have to read it out.  
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MR. CHAIRMAN: Question No.153. 
 

Beneficiaries under PMGKAY 
 
*153.  SHRI VIKRAMJIT SINGH SAHNEY: Will the Minister of CONSUMER AFFAIRS, 
FOOD AND PUBLIC DISTRIBUTION be pleased to state: 
 
(a)  the total number of beneficiaries benefited under the Pradhan Mantri Garib Kalyan 
Anna Yojana (PMGKAY) across the country, State-wise;  
(b)  the total number of beneficiaries benefited through PMGKAY in the State of 
Punjab, district-wise;  
(c)  the major initiatives taken by the Ministry to ensure better implementation and 100 
per cent food distribution in the State of Punjab;  
(d)  the list of food grains which are being distributed under the scheme, State-wise; 
and  
(e)  whether Government is planning to add millets as well in the PMGKAY food 
grains? 
 
THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI 
PRALHAD JOSHI): (a) to (e) A statement is laid on the Table of the House. 
 

Statement 
 

(a) At present, against the total intended coverage of 81.35 crore, 80.54 crore 
beneficiaries are getting the benefits under PMGKAY. State wise coverage may be seen 
at Annexure I. 
(b)  The total number of beneficiaries benefitted under the PMGKAY in the State of 
Punjab during the quarter of April to June 2024 cycle is 1,43,34,202. District-wise details 
are attached at Annexure-II.  
(c)  State Government of Punjab has reported that 100% distribution is being done 
through e-PoS devices and biometric authentication of any one member of family is 
mandatory to avail ration. 

One dedicated e-PoS device has been deployed at each FPS as of now. Fresh 
wheat procured under DCP every year is distributed to the beneficiaries under PMGKAY. 
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A Toll free helpline and Grievance redressal mechanism are in place to address 
grievances of the beneficiaries. Regular inspections of Fair Price Shop are carried out by 
officials/ officers from time to time.  

Under the technology driven Public Distribution System (PDS) reforms, ration 
cards/beneficiaries database have been completely digitized in all States/UTs, 99.8% 
Ration Cards are seeded with Aadhaar number at national level. The transparency portal 
and online grievance redressal facility/Toll-free number have been implemented in all 
States/UTs. Also online allocation has been implemented in all States/UTs (except UTs 
of Chandigarh and Puducherry, which have adopted DBT Cash Transfer scheme) and 
supply chain has been computerized in 31 States/UTs. Due to installation of ePoS 
devices at the FPSs, at present, around 98% of transactions in the country are being 
done through biometric authentication on the monthly basis, bringing transparency and 
efficiency in the system. 
(d) As per National Food Security Act, 2013, the term "foodgrains" is defined as rice, 
wheat or coarse grains or any combination thereof conforming to such quality norms as 
may be determined, by order, by the Central Government from time to time. A Statement 
showing foodgrains distribution for FY 2023-24 is at Annexure-III. 
(e)  In order to improve the level of nutrition, an advisory has also been issued to all 
the States/UTs to procure millets and distribute them to beneficiaries as per local 
consumption preferences as per guidelines issued by the Central Government from time 
to time. 

Annexure-I 
 

Statement indicating State-Wise number of persons covered under PMGKAY: 
 

Sl.  
No.   

States/ UTs  
Present coverage (In lakh) 

AAY PHH Total persons 
No. of person No. of persons 

1 Andhra Pradesh 23.52 244.70 268.22 
2 Arunachal Pradesh 1.50 6.90 8.40 
3 Assam 28.08 223.08 251.17 
4 Bihar 125.05 746.11 871.16 
5 Chhattisgarh 20.42 180.35 200.77 
6 Delhi 2.78 70.00 72.78 
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7 Goa 0.46 4.86 5.32 
8 Gujarat 35.53 316.07 351.60 
9 Haryana 11.35 115.14 126.49 
10 Himachal Pradesh  7.67 20.98 28.64 
11 Jharkhand 34.76 229.43 264.19 
12 Karnataka  43.91 358.02 401.93 
13 Kerala 25.59 129.21 154.80 
14 Madhya Pradesh 54.93 479.86 534.79 
15 Maharashtra 108.01 592.16 700.17 
16 Manipur 1.82 18.26 20.08 
17 Meghalaya 2.91 18.54 21.46 
18 Mizoram 0.64 6.19 6.83 
19 Nagaland 2.11 11.94 14.05 
20 Odisha 37.52 288.46 325.98 
21 Punjab 7.64 133.80 141.45 
22 Rajasthan 22.29 417.72 440.01 
23 Sikkim 0.57 3.24 3.81 
24 Tamil Nadu 65.78 298.34 364.12 
25 Telangana  15.28 176.33 191.62 
26 Tripura 4.62 19.81 24.43 
27 Uttar Pradesh 132.57 1377.26 1509.82 
28 Uttarakhand 7.92 54.02 61.94 
29 West Bengal 54.99 546.85 601.84 
30 A&N 0.14 0.46 0.61 
31 DNH&DD 0.24 2.45 2.69 
32 Lakshadweep 0.04 0.18 0.22 
33 Chandigarh (DBT) 0.01 2.98 2.99 
34 Puduchery (DBT) 0.82 5.52 6.34 
35 J&K 10.61 61.80 72.41 
36 Ladakh 0.29 1.15 1.44 

Total 892.37 7162.20 8054.56 
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Annexure-II 
 

District Wise Beneficiaries Benefited (Apr - June 2024) 
 

S.No. District name  Beneficiary Count 

1 AMRITSAR                   13,03,917  
2 BARNALA                     2,55,146  
3 BATHINDA                     7,51,046  
4 FARIDKOT                     3,35,462  
5 FATEHGARH SAHIB                     3,21,414  
6 FAZILKA                     6,37,582  
7 FIROZEPUR                     5,95,291  
8 GURDASPUR                     9,57,383  
9 HOSHIARPUR                     7,62,819  
10 JALANDHAR                     9,70,023  
11 KAPURTHALA                     3,96,525  
12 LUDHIANA                   16,27,982  
13 MALERKOTLA                     2,19,123  
14 MANSA                     4,00,145  
15 MOGA                     4,94,660  
16 PATHANKOT                     3,73,669  
17 PATIALA                     9,06,814  
18 RUPNAGAR                     3,67,021  
19 SAS NAGAR                     4,16,314  
20 SANGRUR                     6,65,888  
21 SBS NAGAR                     3,13,385  
22 SRI MUKTSAR SAHIB                     5,57,862  
23 TARN TARAN                     7,04,731  

Grand Total                1,43,34,202  
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Annexure-III 
Foodgrains Distribution for FY 2023-24 (Quantity in MT) 

 
S. State Name Wheat Rice Coarse grains Total 
1 ANDAMAN AND NICOBAR ISLANDS 538.9 3,722.00 - 4,260.90 
2 ANDHRA PRADESH 2,726.90 17,16,425.10 23,253.90 17,42,405.90 
3 ARUNACHAL PRADESH - 50,955.40 - 50,955.40 
4 ASSAM - 12,77,147.00 - 12,77,147.00 
5 BIHAR 10,39,981.10 41,65,832.70 - 52,05,813.80 
6 CHHATTISGARH - 13,39,517.80 - 13,39,517.80 
7 Dadara & Nagar Haveli & Daman & Diu 1,510.00 14,601.60 - 16,111.60 
8 DELHI 2,95,418.60 1,95,403.10 - 4,90,821.70 
9 GOA 0.1 29,449.60 - 29,449.70 
10 GUJARAT 9,18,301.10 11,06,903.70 1,25,303.50 21,50,508.30 
11 HARYANA 6,41,937.00 - 1,97,566.50 8,39,503.60 
12 HIMACHAL PRADESH 1,07,396.50 90,639.30 - 1,98,035.80 
13 JAMMU AND KASHMIR 1,14,560.30 3,06,498.60 - 4,21,058.80 
14 JHARKHAND 3,16,800.20 13,11,660.50 - 16,28,460.70 
15 KARNATAKA - 20,50,844.00 4,47,845.40 24,98,689.40 
16 KERALA 1,69,125.10 8,14,331.70 502.2 9,83,959.00 
17 LADAKH 4,323.70 3,488.70 - 7,812.40 
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18 LAKSHADWEEP - 930.2 - 930.2 
19 MADHYA PRADESH 12,96,763.30 19,50,541.00 - 32,47,304.20 
20 MAHARASHTRA 14,57,584.10 26,15,600.80 16,680.30 40,89,865.20 
21 MANIPUR - 7,703.40 - 7,703.40 
22 MEGHALAYA - 1,29,232.60 - 1,29,232.60 
23 MIZORAM - 46,434.30 - 46,434.30 
24 NAGALAND - 72,928.50 - 72,928.50 
25 ODISHA 1,504.00 22,27,142.70 - 22,28,646.70 
26 PUNJAB 8,50,772.50 - - 8,50,772.50 
27 RAJASTHAN 26,11,771.50 - - 26,11,771.50 
28 SIKKIM - 17,931.90 - 17,931.90 
29 TAMIL NADU 53,739.30 22,77,225.90 5,684.50 23,36,649.60 
30 TELANGANA - 12,15,701.50 - 12,15,701.50 
31 TRIPURA - 1,60,591.70 - 1,60,591.70 
32 UTTAR PRADESH 36,51,294.10 55,74,151.10 2,24,823.50 94,50,268.60 
33 UTTARAKHAND 1,30,921.80 2,09,784.30 - 3,40,706.10 
34 WEST BENGAL 15,41,269.40 23,12,377.40 - 38,53,646.80 

National Summary 1,52,08,239.30 3,32,95,698.10 10,41,659.70 4,95,45,597.20 
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SHRI VIKRAMJIT SINGH SAHNEY: Hon. Chairman, a survey conducted by IIT-Delhi has 
brought out that this scheme has not reached the last mile. The survey was conducted in 
three States -- Punjab, Haryana and UP. Punjab is the worst performing State under this 
new merged scheme. So, only 43 per cent of beneficiaries received this entitlement of 35 
kilograms and 5 kilograms. In addition, the average purchase was also 29.64 kilograms. 
This shows that many cardholders did not receive the full entitled amount. So, my 
question is: How will you ensure that the actual beneficiaries, especially landless 
households, are identified and get the true benefits of this scheme, as there has been no 
census also during the last 12 years? 
 
SHRI PRALHAD JOSHI: Sir, this is the largest ever food security programme of the 
world. In the country, a total of 495 lakh metric tonnes food is distributed every year and 
we are spending on it. During the last year, that is, 2023-24, we have spent more than 
Rs.2.11 lakh crore and this year, it is estimated that Rs.2.05 lakh crore will be spent. And 
implementation is with the States. However, the coverage, about which he is asking, is 
decided on the basis of 2011 Census. Section 9 of NFSA says that any revision in the 
coverage will only be possible after the population estimates of the next census are 
published. This is the Act which was passed in 2019. This is as per Section 9 of NFSA. 
This was decided by the then Planning Commission. Since no further data is available at 
present, we are distributing in a big way, that is, the largest coverage in the entire world. 
And in Punjab also, we have subsidy to the tune of Rs.2,064 crore in 2023-24 and till 
July, 2024, an amount of Rs.661.26 crore has been spent. So, I think, if at all revision is 
to be done, it will be done as soon as data is made available. The second point, the main 
issue, is as to whom to be covered. Of course, guidelines are issued, but the 
implementation agencies are the States. 
 
MR. CHAIRMAN: Supplementary no. 2; Shri Vikramjit Singh Sahney. 
 
Ǜी िवकर्मजीत िंसह साहनी: सर, सȂसस 2011 का है, तो इसिलए हमȂ Îटेट्स के साथ िमल कर कुछ 
समाधान करना होगा िक 13 साल पुराना डेटा है, तो how to identify landless farmers? 
 सर, मेरा सेकंड सÃलीमȂटरी क्वेÌचन यह है िक पहले ģी राशन और सिÅसडाइज्ड राशन मȂ 3 
महीने और 4 महीने पÊसेज़ और चना भी बटें, िफर वे िडÎकाटंीन्यू हो गए। जो आपका डेटा है, उसके 
अनुसार सारे Îटेट्स मȂ से िसफर्  9 Îटेट्स मȂ ही, कोसर् गेर्न्स िडÎटर्ीÅयटू हो रहे हȅ। So, why is not 
PDS system, being localised as production and consumption patterns in every State, are 
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different? It will also support crop diversification. तो िमलेट्स, पÊसेज़ और चना भी इसमȂ क्यȗ 
नहीं इन्कलडू िकए जा रहे हȅ और िसफर्  8-9 Îटेट्स मȂ ही बाटें गए? धन्यवाद।  
 
SHRI PRALHAD JOSHI: Sir, NFSA provides rice, wheat and coarse grains. Apart from 
that, if any States want to distribute other than this, the States are allowed but they have 
to inform the Centre. We are distributing only wheat, rice and millets. And other than 
wheat and rice, if some States want to distribute millets, then it is up to the State 
Governments. They have to write to us and they have to procure. And if we have the 
stock of millets, then we are very happy to send it to the States. 
 
MR. CHAIRMAN:  Supplementary number three, Shri Jairam Ramesh. 
 
SHRI JAIRAM RAMESH: Sir, I am very glad that the hon. Minister has finally accepted 
and acknowledged in part (d) of his answer that the Pradhan Mantri Garib Kalyan Anna 
Yojana is based on the National Food Security Act of 2013. My question is very straight. 
The National Food Security Act of 2013, on which the Pradhan Mantri Garib Kalyan Anna 
Yojana is based, is founded on the 2011 Census. The last Census was due in 2021. As a 
result of not conducting the Census, almost ten crore Indians have been denied the 
benefit under the Pradhan Mantri Garib Kalyan Anna Yojana. My question is: "When will 
the Government conduct the 2021 Census?" It is already in 2024.  
 
SHRI PRALHAD JOSHI: Sir, one thing is very important. National Food Security Act 
(NFSA) was passed but ये जाते-जाते करके गए, लेिकन इन्हȗने कोई रूल नहीं बनाया था और 
दो रुपए, तीन रुपए - ऐसा कुछ रख कर गए थे।...(Ëयवधान)... लेिकन यह माननीय Ģधान मंतर्ी जी 
का बड़Ãपन है िक उन्हȗने पहले 8 कंपोनȂट्स पर, शुरुआत मȂ कोिवड मȂ पहले सात महीने, बाद मȂ आठ 
महीने, ऐसे करते-करते, then, from January, 2024, we have totally extended it up to five 
years full free of cost. As I have said earlier, मȅने पहले जैसे बताया, this is the largest ever 
food security scheme. Number two, as on date, 67 per cent of the population on an 
average is covered. If at all, there is still a need, we will assess it. But, Congress should 
introspect. After ruling the country and the States for 60 years, if more than 67 per cent 
are poor, then, you will be held responsible for that.  Whatever we are doing, गत 10 साल 
से हमने जो िकया है,...(Ëयवधान)...  according to the World Bank, there are 13 crore 
people who have come above the poverty line. Second thing, according to the Niti 
Aayog, 25 crore people have come out of the poverty. This is the statistics which is 
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available in the public domain.  …(Interruptions)…  Actually, extreme poverty is less than 
one per cent now. In spite of that, we are open.  But, why Census was not conducted, 
everybody knows that. It was especially due to Covid and some other reasons. The 
Government is quite open. But, ultimately, it is the …(Interruptions)…  The Ministry of 
Home Affairs will decide when the next Census will be done. …(Interruptions)…   
 
SHRI JAIRAM RAMESH: Sir, Census is not a State subject.  …(Interruptions)…   
 
MR. CHAIRMAN: Supplementary number four, Dr. K. Laxman.  …(Interruptions)…   
 
DR. K. LAXMAN: Sir, at the outset, I would like to thank our beloved Prime Minister, 
Narendra Modiji, for extending this free ration to almost 80 crore people in the country 
and moreover extending it for coming five more years. I really thank him on behalf of 
Members of this House. Through you, I would like to know from the hon. Minister: "Is 
there any proposal by the Government to extend this Pradhan Mantri Garib Kalyan Anna 
Yojana to the physically challenged -- our beloved Prime Minister has given a name 
called Divyangjans -- to be the beneficiaries of this scheme?" 
 
MR. CHAIRMAN: Hon. Minister, a very pointed question.   
 
SHRI PRALHAD JOSHI: Sir, it is already covered either in the Priority House Holding or 
AAY.   
 
MR. CHAIRMAN: Supplementary number five, Dr. Fauzia Khan. 
 
DR. FAUZIA KHAN: Sir, the Minister of State for Consumer Affairs, Food and Public 
Distribution, recently answered that the number of posts lying vacant under the Ministry, 
agencies and autonomous bodies, is 17,625. What is the reason behind this? Why has 
there been no re-employment from, at least, retired forces? Considering the grave 
situation of unemployment in our country, why is the Ministry not commencing the 
recruitment? 
 
MR. CHAIRMAN: Hon. Minister. 
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SHRI PRALHAD JOSHI: Sir, the question doesn't pertain to the main question. This is 
regarding the food security scheme, particularly, related to Punjab and I will verify and try 
to send the information to her.  
 
MR. CHAIRMAN: At the earliest. 
 
SHRI PRALHAD JOSHI: Yes, Sir, at the earliest.  
 
MR. CHAIRMAN: Within a month.  
 
SHRI PRALHAD JOSHI: Yes, Sir, whatever is the direction.  
 
MR. CHAIRMAN: As far as possible. 
 
SHRI PRALHAD JOSHI: Yes, Sir.  
 
MR. CHAIRMAN: When I was the junior Parliamentary Affairs Minister, we always made it 
a point; make it known as specific as possible. We will do it at the earliest, as far as 
possible.  
 
Ǜी मिƥकाजुर्न खरगे: ये आप ही को follow कर रहे हȅ। ...(Ëयवधान)... 
 
Ǜी सभापित: मȅ तो आपको follow कर रहा हँू।  Now, Question No. 154.  

 
National Sickle Cell Anaemia Elimination Mission 

 
*154. DR. ASHOK KUMAR MITTAL: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
 
(a) the current status of implementation of the National Sickle Cell Anaemia Elimination 
Mission launched in 2023, including details of screening conducted and counselling 
provided in affected tribal regions;  
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(b) the steps being taken to improve access to modern medications, including 
hydroxyurea and other disease-modifying therapies, for patients with Sickle Cell Disease 
(SCD), particularly in tribal and rural areas;  
(c) whether Government is considering initiatives to promote research in gene therapy 
and other advanced treatments for SCD in the country, if so, the details thereof; and  
(d) the measures being implemented to strengthen healthcare infrastructure, improve 
early diagnosis and enhance community engagement to combat SCD? 

 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 
(SHRIMATI ANUPRIYA PATEL): (a) to (d) A Statement is laid on the Table of the 
House. 

Statement  
 

(a) National Sickle Cell Anaemia Elimination Mission (NSCAEM) has been launched by 
Hon’ble Prime Minister from Madhya Pradesh on 1st July, 2023. The objectives of the 
Mission are provision of affordable, accessible and quality care to all Sickle Cell Diseased 
patients, reduction in the prevalence of Sickle Cell Disease (SCD) through awareness 
creation, targeted screening of 7 crore people till year 2025-26 in the age group of 0-40 
years in affected districts of tribal areas and counselling through collaborative efforts of 
central ministries and State governments. Ministry of Health and Family Welfare 
(MoHFW) has launched a National Sickle cell portal i.e. https://sickle.nhm.gov.in 
where achievement of screening can be accessed. As on 31.07.2024, a total of 
3,85,09,466 population in the 17 identified States have been screened and uploaded on 
the portal by States. 

Under NSCAEM, screenings are conducted at all health facilities from District 
Hospitals uptoAyushmanArogyaMandir (AAMs) level. Patients living with SCD are 
provided with the following services/ facilities for improving their quality of life through 
AAMs; 
(a) Follow-up of diseased individuals at frequent intervals. 
(b) Counseling regarding lifestyle management, pre-marriage and pre-natal 
decisions. 
(c) Nutritional supplementation support through distribution of folic acid tablets. 
(d) Conducting yoga and wellness sessions. 
(e) Management of crisis symptoms and referral to higher facilities. 
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Through Ministry of Tribal Affairs (MoTA), awareness and counseling material 

have been developed. IEC and media activities are adopted for propagation of 
awareness of disease, screening and management. State Governments have to play an 
important role in implementation of mission activities. 
 
(b) and (c) Hydroxyurea has been included in National Health Mission (NHM) Essential 
Drugs List at Sub-Health Centres, Primary Health Centres (PHC)/ Urban PHC, 
Community Health Centres (CHC) and District Hospitals to address the issue of access 
to medicine. Under NHM, financial support is provided for the procurement of 
Hydroxyurea, to reduce the out-of-pocket expenditure borne by sickle cell anaemia 
patients. 

Council of Scientific and Industrial Research (CSIR) has been actively promoting 
research in gene editing therapies for advanced treatment options for SCD through its 
program on Sickle Cell Mission which was undertaken at one of the constituent 
laboratories of CSIR namely CSIR-Institute of Genomics and Integrative Biology (IGIB), 
Delhi from 2017-2023.  
(d) For early diagnosis, facilities for screening for age 0-40 years as well as counselling 
are available at all level of health facilities from district hospitals till AAMs. NHM supports 
towards establishment of Integrated Center for Hemoglobinopathies& hemophilia 
(ICHH) in District Hospitals in co-ordination with state Health Departments, 
procurement of screening kits and SCD cards. 

MoHFW has devised the cost norms for establishment of Centres of Excellence on 
SCD funded by MoTA in various states. 

ICMR-National Institute of Research In Tribal Health (NIRTH), Jabalpur has 
provided training to master trainers on diagnosis of SCD in states where SCD is 
prevalent. 
 
MR. CHAIRMAN: First Supplementary; Dr. Ashok Kumar Mittal.  
 
डा. अशोक कुमार िमǄल: महोदय, आपने मुझे ĢÌन पूछने का अवसर िदया, इसके िलए आपका 
धन्यवाद। 

 िसकल सेल एनीिमया बीमारी की न तो कोई वैिक्सनेशन है, न कोई िĢवȂिटव इलाज है और न 
ही कोई कारगर इलाज है।  सरकार ने बजट मȂ घोषणा की है िक हम 2047 तक िसकल सेल बीमारी 
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को भारत से खत्म कर दȂगे। सर, 2047 वषर् भारत को िवकिसत भारत बनाने का भी है। जब तक हमारा 
देश िवकिसत भारत नहीं बनेगा, क्या हम इस बीमारी से लाखȗ टर्ाइबल बच्चȗ की जान को जाने दȂगे, 
जबिक हमारी माननीया राÍटर्पित जी भी टर्ाइबल एिरया से आती हȅ? मेरा मंतर्ी जी से ĢÌन है िक जब 
हम कोरोना बीमारी को 2 वषर् मȂ खत्म कर सकते हȅ, तो आप िसकल सेल बीमारी को खत्म करने के 
िलए इतना लबंा, 23 वषर् का समय क्यȗ ले रही हȅ? 

 
Ǜी सभापित: माननीय मंतर्ी जी। 
 
Ǜीमती अनुिĢया पटेल: चेयरमनै सर, मȅ िसकल सेल एनीिमया िडजीज के बारे मȂ भी थोड़ा सा बताना 
चाहती हँू। सर, यह एक इन्हेरीटेड रेड Åलड सेÊस िडसऑडर्र है, िजसमȂ जीन के Çयटेूशन के कारण 
एिटिपकल हीमोग्लोिबन बनता है और उसके कारण जो हमारे आरबीसीज़ होते हȅ, वे िसकल शेÃड हो 
जाते हȅ। They lose their normal shape. That is when they become sticky. They clog the 
blood vessels and block the oxygen supply. India has the largest tribal population; 8.6 
per cent of our population which is, approximately, Translating to 7 crores. यह बीमारी 
टर्ाइबल पॉपुलेशन मȂ ही वाइडÎĢेड है। हालािंक अब माइगेर्शन के चलते नॉन टर्ाइबल गर्ुÃस मȂ भी यह 
सीिमत रूप मȂ िदखने लगी है। हमारी सरकार ने यह सकंÊप िलया िक हम 2047 तक िसकल सेल 
एनीिमया को खत्म करȂगे और अपनी टर्ाइबल पॉपुलेशन, िजसमȂ 7 करोड़ लोग हȅ, उनके जीवन के 
महत्व को समझते हुए वषर् 2023 मȂ Ģधान मंतर्ी जी ने शहडोल, मध्य Ģदेश से इसे लाचं िकया। सर, 
हमारी 7 करोड़ की जो आबादी है, उसकी हम Îकर्ीिंनग कर रहे हȅ।  हमने 7 करोड़ का जो टारगेट 
िलया है, उसमȂ Îटेट्स के साथ िमलकर इस Îकर्ीिंनग को आगे बढ़ा रहे हȅ। इसमȂ 3 करोड़, 85 लाख 
से ज्यादा की Îकर्ीिंनग हम कर चुके हȅ। इसमȂ  िसकल सेल िडजीज के 1,55,458 कंफÇडर् केसेज़ आए 
हȅ और 10 लाख से ऊपर िसकल सेल टर्ेट्स वाले आए हȅ। इनके टर्ीटमȂट के िलए Îटेट्स के साथ 
िमलकर हमने एक पूरी योजना तैयार की है। Îटेट्स Îकर्ीिंनग करने के बाद, िजतने भी लोग Îकर्ीन 
िकए होते हȅ, उनके िसकल सेल काड्सर् बनाए जाते हȅ। उसके बाद, उन काड्सर् की बेिसस पर जो 
Îटेटस है, वह या तो कैिरयर है, िसकल सेल िडिजज्ड है या नॉमर्ल है, हम उनको लाइफÎटाइल 
मनेैजमȂट पर काउंसिंलग सिर्वसेज देते हȅ, क्यȗिक इसका अभी परमानȂट क्योर नहीं है, हालािंक हम 
इसके एडवाÎंड टर्ीटमȂट ऑÃशंस पर भी िरसचर् कर रहे हȅ। इसके साथ-साथ, जो जरूरी डर्ग्स है, 
जैसे, हाइडर्ोक्सीयिूरया, वह भी हमने हमारे सब सȂटसर् से लेकर पीएचसी, सीएचसी और िडÎटर्क्ट 
होिÎपटÊस मȂ अवलेेबल करा रखी है। यह जो डर्ग है, we initiate the treatment of these patients. 
We put them on hydroxyurea. काउंसिंलग के साथ डर्ग्स और तमाम लाइफÎटाइल मनेैजमȂट के 
जो अन्य तरीके हȅ, योग और फॉलो अप, यह सब कुछ हम करते हȅ, तािक हम उनके जीवन को बचा 
सकȂ । 
 
MR. CHAIRMAN: Second supplementary, Dr. Ashok Kumar Mittal.  
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डा. अशोक कुमार िमǄल: आपने जो कहा, वह सब जवाब मȂ है। मेरा ĢÌन था िक हम इस बीमारी को 
eliminate करने के िलए इतना įयादा समय क्यȗ ले रहे हȅ। दूसरा मेरा ĢÌन था... 
 
Ǜी सभापित: डा. साहब, मȅ इस िदवस पर मध्य Ģदेश गया था। आपकी िंचता है िक इतने साल क्यȗ 
लग रहे हȅ। इसमȂ िकतनी counseling करनी पड़ती है - शादी कैसे न हो, अगर गलती से शादी हो 
जाए, तो conception हो, यह सब युǉ Îतर पर हो रहा है। मȅ माननीय मंतर्ी जी से कहंूगा िक इस 
िवषय पर यिद आप एक पेपर सकुर् लेट करȂगे, तो जानकारी होगी िक समय लगना इसमȂ 
unavoidable है। वरना एक को हो गया, उसने आगे शादी कर ली, तो मामला आगे होता जाता है। 
एक category के लोग आपस मȂ शादी न करȂ। The hon. Minister knows more about it. मȅ उस 
कायर्कर्म मȂ आधे िदन रहा। मȅने लोगȗ से इस िवषय पर Ëयापक चचार् की। Ģधान मंतर्ी जी िपछले साल 
गए थे, इस साल मȅ नज़दीक के िजले मȂ गया था। माननीय मंतर्ी जी, आप बोिलए।  
 
डा. अशोक कुमार िमǄल: सर, मेरा question है।  
 
Ǜी सभापित: अभी इस पर मंतर्ी जी अपनी बात कह लȂ, then, you will get to put your 
supplementary. Now, hon. Minister. 
 
ÎवाÎथ्य और पिरवार कÊयाण मंतर्ी (Ǜी जगत Ģकाश नƿा): सभापित जी, जैसा माननीय मतंर्ी जी ने 
िवÎतृत जवाब िदया है और आपने भी उस पर Ģकाश डाला है। आप जो समयाविध की बात कह रहे हȅ, 
उसमȂ सबसे पहली बात यह है िक यह genetic disorder के कारण होता है। दूसरी बात यह िक िजसे 
हो जाता है, उसे lifelong रहता है। जब तक उसकी आयु है, तब तक वह जीवन भर इसके साथ रहता 
है। इसिलए हम कह दȂ िक हम eliminate कर दȂगे - यानी उसे उसका पूरा जीवन तो जीना है, तो हमȂ 
उसको देखना ही पड़ेगा। तीसरी बात यह िक ऐसे शख्स, मिहला या पुरुष, उसका िववाह िकसी 
Sickle cell से गर्िसत Ëयिƪ के साथ न हो, अन्यथा यह आगे भी propagate होगा। यह awareness 
का भी Ģोगर्ाम है। सबसे पहली बात तो screening की है। हमने screening के िलए एक बहुत 
ambitious plan िलया है िक हम 7 करोड़ लोगȗ की screening करȂगे और 7 करोड़ लोगȗ मȂ से 3 
करोड़, 85 लाख लोगȗ की Îकर्ीिंनग हो चुकी है और 1 लाख से įयादा लोगȗ को काडर् distribute हो 
गए हȅ। दूसरा, इसको facilitate करने के िलए सȂटसर् चािहए। अब हम लोगȗ ने इस facility को आरोग्य 
मंिदर तक पहंुचा िदया है, यानी sub-centre level तक पहंुचा िदया है, where we can get the 
facility of screening, where we get the facility of medication, and where we get the facility 
of counselling. इस तरीके से awareness लाना बहुत आवÌयक है और awareness आने से ही हम 
इसकी रोकथाम कर सकȂ गे। मुझे लगता है िक this is the only way and if this is the only way, 
this is the shortest way.  
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MR. CHAIRMAN: Second supplementary, Dr. Ashok Kumar Mittal. 
 
डा. अशोक कुमार िमǄल: सर िजस Ģकार Corona एक महामारी थी, वैसे ही Sickle cell disease 
भी आिदवासी बच्चȗ के िलए महामारी है। पाचं वषर् से कम आयु के बच्चे इससे affect ज्यादा होते हȅ। 
हमारे देश मȂ डेढ़ लाख से दो लाख बच्चे Sickle cell disease से पैदा होते हȅ और क्यȗिक इसका कोई 
permanent treatment नहीं है, इसमȂ blood transfusion की ज़रुरत रहती है और stem cell 
treatment ही इसका उपाय है जैसा िक मंतर्ी जी ने अभी बताया है। 

मेरा ĢÌन है िक जब 70 Ģितशत मरीजȗ को donors नहीं िमल पाते हȅ, तो blood banks को 
transfusion की limited availability के कारण और tribals की socio-economic condition को 
देखते हुए सरकार blood transfusion और blood banks की availability बढाने के िलए क्या 
कारगर उपाय कर रही है? 

 
Ǜी जगत Ģकाश नƿा: सभापित जी, मुझे ऐसा लग रहा है िक माननीय सदÎय Sickle cell और 
Thalassemia के बारे मȂ पूछ रहे हȅ। सर, thalassemia मȂ RBC का बनना बंद हो जाता है, उसके िलए 
transfusion की ज़रूरत होती है। वह एक अलग ĢÌन है। This is related to Sickle cell where 
hemoglobin disorder हो जाता है और hemoglobin disorder होने के कारण उसकी 
performance और उसके जीवन पर life-threatening हो जाती है। िजसको हम सारी िज़न्दगी दवा 
देकर normal िजन्दगी जीने की ËयवÎथा कर सकते हȅ, इसिलए इस Ģोगर्ाम के तहत ऐसे महानुभावȗ 
को ढू़ंढना, जो इस बीमारी से गर्िसत हȅ, उनके िलए मुÄत दवाई की ËयवÎथा करना, जीवन भर 
ËयवÎथा करना और आगे वे िकसी और को transmit न करȂ, इसकी ËयवÎथा करना - यही हम इसमȂ 
कर रहे हȅ।   
 
MR. CHAIRMAN: Supplementary number three, Dr. Kanimozhi NVN Somu. 
 
DR. KANIMOZHI NVN SOMU: Sir, lots of people in our country are prone to take over the 
painkillers over-the-counter to combat the pain during the disorders, including the sickle 
cell disease. This is a big problem. It is a big issue also. The Government should stop it 
and take some measures. I would like to know from the hon. Minister, through you, Sir, 
whether the Government has plans to provide free distribution of appropriate medicines 
to those suffering from sickle cell disease. If so, the total amount allocated for the free 
supply for medicines. Sir, as already mentioned, there is an allocation of fund for them, 
but is it going to be given free or is it only going to be a financial support given by them? I 
would like to know this.  
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Ǜीमती अनुिĢया पटेल: सर, वैसे तो मȅने पहल ेही ÎपÍट कर िदया था and I would like to repeat, 
Sir.  We provide support to the States for the testing kits, for screening, for the issue of 
the Sickle Cell Disease Cards, as well as for ensuring the availability of the basic drugs, 
which is Hydroxyurea, so also Prophylactic, Penicillin and vaccinations. अभी तक हमने 
एसईडी के पेशेन्टस आइडȂिटफाई िकए, confirmed cases 1,55,458 हȅ। इसमȂ से हम 62,188 SED 
patients को as informed by the States, they have been put on hydroxyurea treatment. 
Under NHM, Sir, we have a component for the management of Hemoglobinopathies, 
Thalassemia and Sickle Cell Disease. Under NHM, we provide financial support for all the 
things I have mentioned before. And, for the financial year 2024-25, Rs.231.22 crores 
hav4e already been disbursed to the States and free medication is being provided at all 
levels of health facilities, namely, Ayushman Arogya Mandir, PHC, CHC as well as the 
district hospitals. Under NHM, we also support the establishment of the Integrated 
Centre for Hemoglobinopathies and Hemophilia in the district hospitals and the other 
things that I have said, for the procurement of the testing kits, SED cards and the 
availability of basic funds.  
 
Ǜी सभापित: सÃलीमेटरी नंबर 4. डा. सुमेर िंसह सोलकंी।  
 
डा. सुमेर िंसह सोलंकी: धन्यवाद, माननीय सभापित महोदय। नमर्दे हर। हमारे देश के करोड़ȗ 
आिदवासी भाइयȗ और बहनȗ के िलए यह ĢÌन बहुत महत्वपूणर् है। देश के अंदर हमारे 7 करोड़ 
आिदवासी भाइयȗ और बहनȗ को Îकर्ीिंनग करने का जो लÑय रखा गया है, उसमȂ से 3 करोड़, 85 
लाख भाइयȗ और बहनȗ का परीक्षण िकया गया है, उसके िलए माननीय Ģधान मंतर्ी जी को और 
माननीय मंतर्ी जी को मȅ धन्यवाद देना चाहता हंू। माननीय सभापित महोदय, मȅ आपके माध्यम से 
माननीय मंतर्ी जी से यह जानना चाहता हंू िक जो जनजाित और आिदवासी बंधु िसकल सेल एनीिमया 
रोग से गर्Îत पाए गए हȅ, उनके िलए सरकार कौन-कौन से उपाय कर रही है? 
 
Ǜी सभापित: माननीय मंतर्ी जी, मȅने पहले ही कहा था िक एक comprehensive note circulate 
कराइए।  
 
Ǜीमती अनुिĢया पटेल: सर, वैसे तो मȅ सारी बातȂ बता चुकी हंू, but I can repeat. देश मȂ टर्ाइबल 
आबादी मȂ िसकल सेल िडजीज पाई जाती है। उसके मनेैजमȂट के िलए सबसे पहला कदम Îकर्ीिंनग 
करना है। हमने सात करोड़ लोगȗ की Îकर्ीिंनग का लÑय बनाया है। हम 3 करोड, 85 लाख से ज्यादा 
की Îकर्ीिंनग कर चुके हȅ। 1 लाख, 55 हजार से अिधक confirmed Sickle Cell Disease patients 
पाए गए हȅ। हम 1 करोड़, 29 लाख से अिधक िसकल सेल काड्सर् िडिÎटर्Åयटू कर चुके हȅ। ये काड्सर् 
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िकसी भी Ëयिƪ का Îटेटस बताते हȅ। वह carrier है, diseased या वह नामर्ल है, उसके काडर् के 
Îटेटस के िहसाब से अगर वह diseased है, तो हम उसे टर्ीटमȂट पर डालते हȅ। टर्ीटमȂट के कई पक्ष हȅ। 
उसे डर्ग्स देने के साथ-साथ उसके पूरे लाइफ Îटाइल मनेैजमȂट के बारे मȂ उसे समझाना, योगा के 
महत्व के बारे मȂ समझाना, pre-marital or pre-conceptional counselling करना, जैसा माननीय 
मंतर्ी जी ने समझाया िक हम काड्सर् की मिैंचग करते हȅ to see that जो prospective couple हȅ, 
उनके जो child who can be born, उसकी क्या possibility है, of carrying a trait or being born 
with a disease. ये सारे Ģयास हम इन केसेज के मनेैजमȂट के िलए करते हȅ और अभी हमȂ इसे लाइफ 
लागं चलाना पड़ता है। हम रेग्युलर काउंसिंलग और फोलो-अप करते हȅ और हर िÎथित मȂ पेशेन्ट की 
देखरेख करते हȅ।   
 
MR. CHAIRMAN: Now, fifth supplementary, Shrimati Mausam Noor.   
 
SHRIMATI MAUSAM NOOR: Sir, through you, I would like to ask the hon. Minister, is it 
true that there is a shortage of the drug Hydroxyurea which is used in treatment of sickle 
cell anaemia at primary healthcare centres across India? If yes, please state the specific 
steps being taken by the Government to ensure adequate stocks of Hydroxyurea at 
healthcare centres across various states. Thank you.  
 
SHRIMATI ANUPRIYA PATEL: Sir, no such information has been received from any 
State. In case there is any specific complaint about a place or a State that the hon. 
Member has, she can give it to me in writing, and we will get it examined. But, there is 
no shortage of the drugs at the Subcenter, PHC, CHC, or at the District hospital level. 
We have supported the States. We have given Rs. 231.22 crores towards the availability 
of drugs, along with the testing- screening kits and the SCD cards and 62,188 patients 
as reported by the States have been put on Hydroxyurea treatment.  
 
MR. CHAIRMAN: Question No. 155 
 

Bridge construction over the river Brahmaputra National Waterway-2 
 

*155. SHRI AJIT KUMAR BHUYAN: Will the Minister of PORTS, SHIPPING AND 
WATERWAYS  be pleased to state: 
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(a) the number of bridges which are under construction over the river Brahmaputra, 
National Waterway-2; 
(b) whether any clearance or no-objection is necessary before construction of a bridge 
in any National Waterway and the parameters that need to be followed for maintaining 
navigational clearance; 
(c) if so, the details thereof; 
(d) whether the Ministry is aware that a bridge between Guwahati and North Guwahati 
over the river Brahmaputra is under construction and whether any NoC or clearance has 
been given by the Ministry; and 
(e) if so, the details thereof? 

 
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND WATERWAYS 
(SHRI SHANTANU THAKUR): (a) to (e) A Statement is laid on the Table of the House. 
 

Statement 
 
(a) Five bridges are under construction over Brahmaputra River (National  
Waterway-2). The details of bridges are attached as Annexure-I. 
 
(b) and (c) Yes. “No objection” from IWAI is necessary before construction of a bridge 
over any National Waterway with respect to the parameters related to horizontal and 
vertical clearances (Navigational Clearances) in accordance with Inland Waterways 
Authority of India (Classification of Waterways in India) Regulations, 2006 as amended in 
2016 & 2022. The requirement of minimum Horizontal & Vertical clearances for different 
class of waterways is detailed as Annexure-II. 

The stretch of 891 km. of Brahmaputra River from Dhubri to Sadia was declared 
as (National Waterway-2) in September,1988. Brahmaputra River (National Waterway-
2) from Dhubri to Dibrugarh is classified as Class-VII Waterway and Dibrugarh to Sadia 
as Class-V Waterway as per regulations. The classification is done to ensure safe plying 
of self propelled vessels. As per regulations, minimum horizontal clearance of 100m 
between the two piers and minimum vertical clearance of 10m is required in the 
Brahmaputra River (National Waterway-2) for Class-VII waterways. Minimum horizontal 
clearance of 80m between the two piers and minimum vertical clearance of 8m is 
required in the Brahmaputra River (National Waterway-2) for Class-V waterways. 
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(d) and (e) Yes. For construction of bridge over Brahmaputra (NW-2) connecting 
Bharalumukh (South Guwahati) to North Guwahati, the No objection Certificate (NoC) 
has been issued by IWAI on 28.02.2018 to Guwahati Metropolitan Development Authority 
(GMDA) 

Annexure-I 
 
Under Construction Bridges In River Brahmaputara (National 
Waterways-2) 
 

Sl. 
No. 

Location 
(From/To) 

Type of Bridge Implementing Ministry/Agency   

1 Dhubri to Phulbari Road Bridge Ministry of Road Transport & 
Highways 

2 Jogighopa to 
Panchratna 

Road Bridge Ministry of Road Transport & 
Highways 

3 Sualkuchi to 
Palashbari 

Road Bridge Public Works Department, Assam 

4 Bharalumukh, 
Guwahati to North 
Guwahati 

Road Bridge Public Works Department, Assam 

5 Jorhat to Majuli Road Bridge Ministry of Road Transport & 
Highways 

 
Annexure-II 

Classification of Inland Waterways 
 

The waterways are classified in the following categories for safe plying of self 
propelled vessels up to 2000 tonnes Dead Weight Tonnage (DWT) and tug-barge 
formation in push-tow units of carrying capacity up to 8000 tonnes :- 

 
Class Minimum Horizontal 

clearance (m) 
Minimum Vertical 

clearance(m) 
Class I-River 30 4 
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Class I- Canal 20 4 
Class II-River 40 5 
Class II- Canal 30 5 
Class III-River 50 6 
Class III- Canal 40 6 
Class IV-River 50 8 
Class IV- Canal 50 8 
Class V-River 80 8 
Class VI-River 80 10 
Class VI- Canal 60 10 
Class VII-River 100 10 

 
SHRI AJIT KUMAR BHUYAN: Sir, my first supplementary is whether the Minister can 
assure us that the navigational clearance maintained in Bharalumukh and North Guwahati 
is sufficient enough for over-dimensional cargo to pass through. And if not, are there any 
lapses for not maintaining adequate navigational clearance, and what action or remedial 
measures are available with the Ministry now?  
 
SHRI SHANTANU THAKUR: Sir, through you, I would like to answer that there is no such 
problem in that place. All is cleared by our IWI Authority. So, this is the answer. 
 
SHRI AJIT KUMAR BHUYAN: In the national waterways, how many meters of distance 
for navigational clearance is mandatory between the highest flood level and the bridge? 
And are there any SOPs to take care of the national waterways in this regard and 
whether it was followed properly? 
 
THE MINISTER OF PORTS, SHIPPING AND WATERWAY (SHRI SARBANANDA 
SONOWAL): Respected Chairman, Sir, this is a very, very important question. And 
particularly, we issue no objection certificate to the agencies seeking permission from us 
for construction of bridge over any national waterways in the country. Under these 
circumstances, we have to go through this standing procedure. We have classified the 
inland waterways in many categories from one to seven. In one category, the horizontal 
clearance from one pillar to another pillar, minimum 30 meters is required. And vertical 
clearance is four meters. Likewise, the river Brahmaputra comes under class seven. So, 
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it requires 100 meters from one pillar to the other pillar of horizontal clearance. And 
vertical clearance is 10 meters. So, this is the standing procedure. Accordingly, we 
follow it strictly. Thank you, Sir.  
 
MS. SUSHMITA DEV: Sir, the National Waterways is an extremely important mode of 
transportation because actually it is much cheaper than Railways and Airways. I would 
like to ask the hon. Minister, through you, that way back in 2016, a National Waterways 
Act was passed and 111 rivers were involved in it and declared as National Waterways -- 
Barak River in Assam was one of those rivers -- so that we can send goods and bring 
goods from our neighbouring countries, one of which is Bangladesh. I want the hon. 
Minister to answer whether the national waterways of Barak River is functional because 
my information is, despite the infrastructure built there, steamers are not running there. 
What is the reason for it?  
 
SHRI SARBANANDA SONOWAL: Respected Chairman, Sir, reply to the Supplementary 
question asked by hon. Member is that Barak River is one of the most important 
international rivers. So, this river is also a golden opportunity for the people of North-
East, particularly the adjacent States of Manipur, Mizoram, Tripura, etc., and, through 
Barak River, we can connect to the Bay of Bengal through the Bangladesh protocol 
route.   
 So, now, to make it navigationally feasible, we are also planning for dredging, 
with the principle of assured draft, so that seamless movement of cargo vessel can be 
made possible throughout the year to Bangladesh and rest of the country. So, 
accordingly, we have developed Patharkandi and Karimgunj terminals and planning to 
dredge river according to the requirement for seamless movement of cargo vessels.  
Thank you. 
 
SHRI MILIND MURLI DEORA: Sir, in addition to the point made by the hon. Member, I 
wish to say that the inland waterways or rivers are the most economical mode of 
transport. They are also environment-friendly modes of transport as compared to road 
and railway. In the last decade, a lot of our cargo has moved on to rivers and waterways. 
In fact, it has gone up from 6.89 million metric tons ten years ago to 133 million metric 
tons now through these waterways which is a very good initiative. But, what is important 
for us to also measure is the percentage of our overall transportation mix that waterways 
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constitute. Sir, I had the good fortune of being MoS in this Ministry. Ten years ago, at 
that time, only 1 per cent of our cargo was moving through waterways. Today, it is 2 per 
cent. In some countries in Europe, for example Holland, over 50 per cent of its cargo 
moves through their rivers which makes it environment-friendly and economical. So, my 
only suggestion, rather than a question, to the hon. Minister would be this. It is very, very 
critical to enhance coordination with the State Governments, because, ultimately,... 
(Interruptions)... 
 
MR. CHAIRMAN: It is not going on record. 
 
SHRI MILIND MURLI DEORA: Sir, my limited suggestion is this. It is very important to 
increase coordination with the State Governments. It is because if they don’t build roads, 
they will automatically divert their cargo, especially grains, fertilizes, etc., through these 
waterways and make them more feasible. Thank you. 
 
MR. CHAIRMAN: Hon. Minister, the supplementary is this. How will you act to optimally 
exploit the potential of waterways and reach a higher level? Hon. Minister... 
(Interruptions)... 
 
SOME HON. MEMBERS: Sir, are you asking supplementary? ... (Interruptions)... 
 
MR. CHAIRMAN: The Chair has a right to ask. ... (Interruptions)... Your point is well 
taken. ... (Interruptions)... Therefore, I am asking. ... (Interruptions)...This is all 
friendship. ... (Interruptions)... Nothing is going on record. ... (Interruptions)... 
 
SHRI SARBANANDA SONOWAL: Respected Chairman, Sir, today, I am happy that 
most of the hon. Members are showing their keenness and interest to discuss about the 
National Waterways.Sir, for your information, up to 2014, there were only five National 
Waterways. I am not criticising you. I am just narrating the facts of what had happened. 
So, up to 2014, there were only five National Waterways. Out of five, only three were 
operational. But, the hon. Prime Minister, after going through the detailed study and 
research, has directed this Ministry that we should enact a new legislation.  Along with 
this, he also suggested that we should take suggestions from the concerned State 
Governments and, after going through the techno-economic feasibility Report, 
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ultimately, there was an addition of 106 waterways and declared them as National 
Waterways. Altogether, it comes to 111 now.  It was all because of the transformational 
initiative of the hon. Prime Minister. Now, look at the figure, which is very exciting for all 
of us. To reduce the logistic cost, I think, this mode of transportation is the most feasible 
one. Globally, it has all been accepted. And, during 2013-14, the total annual 
transportation of cargo was 18.07 million metric tonnes. Now, look at this figure. Now, in 
2023-24, it is 133 million tones. This is the success story. This proves how transportation 
created an ecosystem and ultimately inspired the people of all kinds, so that they could 
take part in the growth of national economy and also could contribute remarkably. This 
growth is six times! The hon. Finance Minister is sitting with us.  We have a very dynamic 
Finance Minister. So, for your information, I would like to tell you that in 2008-09,  the 
total expenditure during their time was only Rs.98/- crores, whereas in our time, it went 
up to Rs.1,110/- crores. So, it is 10 times more! That created the infrastructure – jetties, 
terminals, cargo vessels, passenger vessels, cruise vessels, etc. All kinds of vessels 
started moving because of the ecosystem. So, that is the kind of environment created 
because of the dynamic leadership of our hon. Prime Minister. I am really thankful to all 
of you, whoever have shown their keenness to take part in this, and, I believe, we should 
all inspire the young generation to study the available resources in the water system in 
the country. I believe, all these rivers that we have,  this is the ecosystem we have got 
naturally, and, ultimately, by putting our best possible efforts and using better 
technology, better wisdom, we have to create such an ecosystem that in the near future, 
India could become the most leading maritime nation in the world. Thank you. 
 
MR. CHAIRMAN: The hon. Member, Shri Milind Deora, asked thought-provoking 
suggestive supplementary. Now, Shri Birendra Prasad Baishya, Supplementary No. 5. 
 
SHRI BIRENDRA PRASAD BAISHYA: Sir, through you, I want to know from the hon. 
Minister of Ports, Shipping and Waterways whether his Ministry has taken any step.. 
 
MR. CHAIRMAN: Put your supplementary. 
 
SHRI BIRENDRA PRASAD BAISHYA: Sir, I am coming to the real supplementary. I would 
like to know whether his Ministry has taken any step for infrastructure development along 
national highway of Assam to promote and enhance river tourism in India. 
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SHRI SARBANANDA SONOWAL: Respected Chairman, Sir, as you know, like, in the 
recent past, there was MV Ganga Vilas, the cruise, which, ultimately created history. The 
MV Ganga Vilas, that is, river cruise, started its voyage from Banaras to Dibrugarh, 
crossing more than 27 river systems and 3,200 kilometers. So, this created a history 
because, earlier, this had never happened. The people had an apprehension. They 
thought that गगंा मȂ पानी नहीं है, जहाज फंस जाएगा; ĤǨपुतर् मȂ पानी नहीं है, यह कर्ूज़ नहीं चल 
सकता है, लोगȗ ने ऐसी िटÃपणी भी की और आलोचना भी की। आिखर मȂ माननीय Ģधान मंतर्ी जी ने 
यह िनदȃश िदया िक हमȂ ऐसा माहौल खड़ा करना होगा िक हमारी नदी मȂ जो शिƪ है और हमारी नदी 
के दोनȗ पार जो हमारी साÎंकृितक धारा है, हमारी सÆयता और सÎंकृित के जो मूÊय हȅ, भारत की इन 
चीज़ȗ को दुिनया देखे। उसी िहसाब से जब इन चीजȗ को ध्यानपूवर्क िलया गया है, ultimately River 
Cruise MV Ganga Vilas ने ऐसा माहौल खड़ा िकया, अब देश के अंदर एक के बदले नौ कर्ूज़ चलने 
लगे हȅ। 
 
MR. CHAIRMAN: Question Hour is over. 
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are available 
as Part – I to this Debate, published electronically on the Rajya Sabha website under the 
link https://sansad.in/rs/debates/officials   ] 

 
 

1.00 P.M. 
 

†DISCUSSION ON THE WORKING OF THE MINISTRY OF NEW AND  
RENEWABLE ENERGY  

 
MR. CHAIRMAN: Further discussion on the Working of the Ministry of New and 
Renewable Energy. On 5th August, 2024, Shri Amar Pal Maurya had not concluded his 
speech while participating in the discussion. I now call upon Shri Amar Pal Maurya to 
continue his speech.  Shri Amar Pal Maurya.  

 

                                                            
† Discussion continued from 5th August, 2024. 
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Ǜी अमर पाल मौयर् (उǄर Ģदेश): माननीय सभापित महोदय, कल सदन का समय पूरा होने के 
पहले मुझे कुछ समय िमला था, इसके िलए मȅ माननीय उपसभापित जी का भी धन्यवाद करता हँू और 
आज पुन: समय िमला, इसके िलए भी धन्यवाद करता हँू। 
 

(उपसभापित महोदय पीठासीन हुए।) 
 

महोदय, मȅ कल कह रहा था िक जब से सरकार बनी है माननीय Ģधान मंतर्ी जी ने बहुत छोटे-छोटे 
कदमȗ के ऊपर ध्यान कȂ िदर्त िकया। उसी दृिÍट मȂ वे छोटे कदम बहुत बड़े नतीजे देते हȅ। मोदी जी ने 
एक छोटा आंदोलन एलईडी बÊब के िलए चलाया था और वह आंदोलन इतना पिरणामकारी िसǉ 
हुआ, उसका पिरणाम यह िनकला िक जब करोड़ȗ पिरवारȗ को एलईडी बÊब देने की योजना चली, 
उस एलईडी बÊब के माध्यम से 45 िबिलयन यूिनट ऊजार् की बचत हुई। यह है नरेन्दर् मोदी सरकार की 
दृिÍट। उन्हȗने छोटे िवषयȗ के ऊपर ध्यान कȂ िदर्त िकया।   
 महोदय, इतना ही नहीं, उन्हȗने कहा िवकास भी और पयार्वरण भी, उन्हȗने दोनȗ को साथ मȂ 
जोड़ने का काम िकया। उन्हȗने एक अिभयान िलया - 'एक पेड़ मा ँके नाम', िजसमȂ पूरा देश आज 
सहभागी बना हुआ है। उस सहभािगता का यह पिरणाम है िक पयार्वरण की संरचना की जो उनकी 
कÊपना है, आने वाले समय मȂ बड़े रूप मȂ इसकी िसिǉ ĢाÃत होगी, िजससे पवन ऊजार् के के्षतर् मȂ एक 
नया ǣोत डेवलप होगा। यह माननीय Ģधान मंतर्ी जी की पयार्वरण के Ģित, गर्ीन एनजीर् के Ģित उनकी 
सोच को दशार्ता है। महोदय, Ģकृित का संकट िकसी एक देश का सकंट नहीं है, अिपतु यह पूरे िवÌव 
का सकंट है। हमारी तो धारणा हजारȗ साल पहले से वसुधैव कुटंुबकम की रही है िक िवÌव एक 
पिरवार है। हमारे पूवर्जȗ ने आने वाली पीिढ़यȗ को यह ज्ञान िदया है। महोदय, जब भारत को आजादी 
ĢाÃत हुई, तो आजादी के ĢाÃत होने के बाद देश को Ģकृित कȂ िदर्त िवकास की आवÌयकता थी, िजस 
तरफ सरकारȗ का ध्यान जाना चािहए था, भारत को भारत के नजिरये से सोचने की आवÌयकता थी, 
लेिकन उस समय की सरकारȗ ने भारत को अमेिरका और इंग्लȅड बनाने का सपना िदखाया, जबिक 
भारत सुदूर गावँ के के्षतर् मȂ बसता था।  उस गावँ मȂ रहने वाला जो िकसान था, उस गावँ मȂ रहने वाला 
जो मजदूर था, जो नौजवान था, देश की आजादी के बाद से ही उस िदशा मȂ सोचने की आवÌयकता 
थी।  महोदय, हमारे यहा ँतो Ģकृित ने हमको जीवन मȂ सब कुछ िसखाया है। उस समय की सरकारȗ ने 
Ģकृित से ही ज्ञान ले िलया होता, तो अच्छा होता। जल देवता थे, उनसे िबजली की िंचता करते; पवन 
देवता थे, पवन चक्की की िंचता करते; और तो और सूयर् देवता थे, उनसे ही कुछ िशक्षा गर्हण कर 
िलए होते, लेिकन उन्हȗने इस तरफ ध्यान नहीं िदया, क्यȗिक उनकी दृिÍट मȂ गावँ का गरीब नहीं था, 
गावँ का िकसान नहीं था, गावँ का नौजवान नहीं था।   

देश के माननीय यशÎवी Ģधानमंतर्ी जी ने सवार्ंगीण िवकास की जो पिरकÊपना की थी, मयार्दा 
पुरुषोǄम भगवान Ǜी राम का मंिदर बन रहा था, तो उसके बनने के बाद जब उǇाटन का िदन आया, 
तो उसी िदन Ģधानमंतर्ी नरȂदर् मोदी जी ने 'पीएम सूयर् घर योजना' को लाचं िकया, क्यȗिक उनकी 
दृिÍट मȂ िकसान भी था, गरीब भी था और नौजवान भी था। महोदय, इतना ही नहीं, उन्हȗने इसका एक 
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लÑय रखा। उन्हȗने पीएम िकसान सौर िबजली के माध्यम से एक करोड़ पिरवार के लोगȗ को इस 
योजना के तहत जोड़ने का लÑय बनाया। आज इसमȂ लगभग 1 करोड़, 28 लाख से अिधक का  
पजंीकरण हो गया है,  लगभग 14 लाख से अिधक आवदेन ĢाÃत हो गए हȅ।   
  महोदय, सूयर् भगवान तो सब पर कृपा करते हȅ, िशक्षा देते हȅ, यह उनसे गर्हण करने की 
आवÌयकता थी। हमारे यहा ंतो कहते हȅ िक बजरंग बली जी सूयर् से िशक्षा गर्हण करने गए थे। उनके 
जीवन से ही कुछ Ģेरणा ले िलए होते। हनुमान जी जब सूयर् से िशक्षा गर्हण करने के िलए गए, तो 
उनको आठ िसिǉया ंऔर नौ िनिधया ंĢाÃत हुईं। इसिलए गोÎवामी तुलसीदास जी ने उनके िवषय मȂ 
कहा - "अÍट िसिǇ नव िनिध के दाता।" यह उनका ज्ञान था, उनसे कुछ ज्ञान िलए होते। महोदय, 
उस ज्ञान का इतना अच्छा पिरणाम हुआ िक जब व ेलंका मȂ गए, भगवान राम ने उनको भेजा, तो वे 
माता सीता का पता लगाने के िलए गए। उन्हȗने माता सीता का पता तो लगाया, लेिकन उनके ज्ञान 
की दृिÍट देिखए िक उन्हȗने Îवयं ही टेक ऑफ िकया और Îवयं ही लȅिंडग की। उन्हȗने लकंा मȂ जो 
िकया िक - तेल रावण का, कपड़ा रावण का, लंका रावण की और जो सोने की लकंा जली भी, वह भी 
रावण की थी। अगर ये इनसे भी िशक्षा िलए होते, तो सािथयो, देश के िकसानȗ का, देश के नौजवानȗ 
का - देश की आजादी के बाद, इनके कायर्काल मȂ िबजली के के्षतर् मȂ, ऊजार् के के्षतर् मȂ, जो समÎयाए ँ
दी गई थीं, व ेपहले ही समाÃत हो गई होतीं। लेिकन, नरȂदर् मोदी जी ने तय िकया, चूिँक वे एक गरीब 
पिरवार मȂ जन्म िलए थे, इसिलए उनके कȂ दर् िंबदु मȂ गरीब था। महोदय, मȅ बताना चाहता हंू िक मȅ 
गरीब का बेटा हंू, मȅ िकसान का बेटा हंू, मȅ खुद एक सÅजी बेचने वाला हंू। मȅने अपने जीवन मȂ सिÅजया ं
उगाईं हȅ। इतना ही नहीं, हमारे घर मȂ जब Ƿूबवैल नहीं होता था, तो हम रहट चलाकर भी खेतȗ की 
िंसचाई करते थे। हमारे पास रात मȂ पढ़ने के िलए िबजली की ËयवÎथा नहीं थी, तो हम िमƺी के तेल 
का दीपक जलाकर, उसकी रोशनी मȂ पढ़ते थे। इतना ही नहीं, आज मेरी आंखȗ मȂ जो चÌमा लगा है, 
उसके िलए अगर कोई दोषी है, तो ऐसा इस देश की आजादी के बाद सǄा पर राज करने वाले ऐसे 
पिरवार के लोगȗ के कारण है।   
 महोदय, इतना ही नहीं, हमारे देश के यशÎवी Ģधान मंतर्ी जी ने जब पीएम सूयर् घर की 
योजना को लॉन्च िकया, तो आज पीएम सूयर् घर योजना इतनी Ëयापक होगी िक पीएम सौर ऊजार् का 
उदय और भारत का उदय - यह दोनȗ एक साथ हो करके रहेगा। यह भारतीय जनता पाटीर् की, नरȂदर् 
मोदी सरकार की Ģाथिमकता मȂ है। महोदय, चाहे वह कोई भी, चाहे वह राहु हो या केतु हो, चाहे 
िजतने भी गर्हण लगाने की कोिशश करȂगे, तो इसमȂ कभी भी सफल नहीं हो पाएंगे ...(समय की 
घंटी)...  
 
Ǜी उपसभापित: मौयर् जी, यह आपकी मडेैन Îपीच है, परन्तु और 2 िमनट मȂ खत्म कीिजए। 
 
Ǜी अमर पाल मौयर्: महोदय,  मȅ जÊदी ही  समाÃत करना चाहंूगा।  
  महोदय, मोदी जी ने जो लÑय तय िकया है, जो मोदी जी का लÑय है - हिरत भारत, ÎवÎथ 
भारत, Îवच्छ भारत, समृǉ भारत, िवकिसत भारत। मोदी जी ने इस 'िवकिसत भारत' की  
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पिरकÊपना जो तय की थी, तो उन्हȗने कहा था िक यह लÑय देश के सारे नौजवानȗ को, िकसानȗ को, 
मजदूरȗ को, माताओं को, बहनȗ को अपने जीवन मȂ तय करना है। वह लÑय आने वाले समय मȂ कैसा 
होगा, िक: 

"पूणर् Ģखरतम उज्ज्वल रिव सम, 
िवकिसत राÍटर् साकार Ģकट हो, 
सुखी, सबल समरस भारत हो, 
एक िदशा मȂ हो Ģयासरत,  
राÍटर् समूचा चले िवजयपथ, 
जग मȂ गंूजे जय-जय भारत।,  
जग मȂ गूंजे जय-जय भारत।" 

   बहुत-बहुत धन्यवाद, महोदय।  
     

MR. DEPUTY CHAIRMAN: The next speaker is Dr. Fauzia Khan. 
 
DR. FAUZIA KHAN (Maharashtra): Mr. Deputy Chairman, Sir, India made five 
commitments at COP26 which include net zero emissions by 2070, non-fossil energy 
capacity to 500 Gigawatts by 2030, carbon intensity down to 45 percent by 2030, 
fulfilment of 50 percent of India's energy requirements through renewable resources by 
2030, and reduction of 1 billion tonnes of carbon emissions from the total projected 
emissions. But India still remains significantly behind its COP26 goals. As of May, 2024, 
India could achieve merely 38 percent of the 2030 targets. Climate change and its effects 
are becoming increasingly apparent, highlighting the urgency of transitioning to 
renewable energy. The budget of the Ministry has been raised to Rs.19,100 crores, which 
is an 87 percent boost and correctly so.  But the issue is implementation. Maharashtra, 
for instance, the highest consumer in the country, consumed 126 terawatt hours in 2021. 
This has been projected to reach 200 terawatt by 2028. And, in 2023, renewable energy 
contributed to just 17 percent to the total energy generation of the State and 34 percent 
to its installed capacity. Despite Maharashtra's potential to generate about 2 lakh 
megawatts of renewable energy, 11.79 percent of India's total, its installed capacity as on 
30th June, 2024, was only around 17,000 megawatts. Similarly, the PM-KUSUM Scheme 
intended to promote solar power projects in the farmlands has underperformed 
significantly with gross under-utilisation of funds and minimal progress towards set 
targets. The Budget places a strong emphasis on solar power by allocating 
approximately 85 percent of the total Budget to the sector with 44 percent dedicated 
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specifically to off-grid solar power. Once again, implementation is the question. An 
example which could be cited here is, although 4 lakh solar pumps have been 
sanctioned for off-grid areas in Maharashtra, only 79,000 have been installed.  

सर, अगर 'पीएम सूयर् घर मुÄत िबजली योजना' की बात की जाए, तो मȅ इसके बारे मȂ कहँूगी 
िक यह िनिÌचत रूप से लाभदायी हो सकता है। इसमȂ कोई संदेह नहीं है, क्यȗिक आज हमारे देश मȂ 
देहातȗ की जनता irregular electricity supply से तर्Îत है, इसिलए िनिÌचत रूप से यह योजना 
उनके िलए लाभदाई होगी। जहा ंतक इस योजना का नाम है, इस योजना के नाम से मुझे एक बात 
ध्यान मȂ आती है। सर, चूहा िंपजरे मȂ क्यȗ फँसता है? चूहा िंपजरे मȂ इसिलए फँसता है िक िंपजरे मȂ 
उसे समझ मȂ नहीं आता है िक िंपजरे मȂ रखी रोटी उसे मुÄत मȂ क्यȗ िमल रही है। सर, यहा ँजहा ँतक 
नाम का संबधं है, तो नाम मȂ िसफर्  शÅद 'मुÄत' है, लेिकन योजना मȂ कुछ भी मुÄत नहीं है। यह योजना 
सिÅसडाइįड योजना है। इसका अथर् यह है िक िकसान को बȅक जाना होगा, कजर् के िलए एÃलीकेशन 
देना होगा, उसकी सिÅसडी सȅक्शन होती है, तभी उसे इस योजना का लाभ िमल सकता है। ĢÌन यह 
है िक आज िकसान को बȅक्स मȂ जाकर लोन लेना बहुत किठन हो गया है। क्यȗ किठन हो गया है?  
किठन इसिलए हो गया है, क्यȗिक जब कजर् माफी दी गई थी, तब Ģशासन के माध्यम से जो अपडेशन 
होना चािहए था, उसमȂ बहुत िवलबं हुआ था और इसका पिरणाम यह हुआ िक िकसानȗ का जो 
िसिबल Îकोर था, वह टोटली खराब हो गया है। इसके कारण आज िकसानȗ के िसिबल Îकोर पर 
इतना भयानक Ģभाव पड़ा है िक कोई भी बȅक उन्हȂ कजर् देने के िलए तैयार नहीं होता है।  

 सर, मȅ आपके माध्यम से मंतर्ी महोदय से यह िवनती करती हँू िक व ेइस ओर ध्यान दȂ, बȅकȗ 
को ताकीद करȂ। अगर ऐसा नहीं होगा, तो िकसान इस योजना का लाभ नहीं उठा पाएगा और यह 
योजना भी कागज पर ही रह जाएगी। 

 
 پر طور يقينی يہ کہ گی کہوں ميں بارے کے اس ميں تو جائے کی بات کی يوجنا بجلی مفت گهر سوريہ ايم پی اگر سر،†

 اليکٹريسيٹی ارِريگولر جنتا کی ديہاتوں ميں ديش ہمارے اجٓ کہ کيوں ہے، نہيں شبہ کوئی ميں اس ہے۔ ہوسکتا مند فائده
 يوجنا اس ہے، نام کا يوجنا اس تک جہاں ہوگی۔ مفيد ليے کے ان يوجنا پريہ طور يقينی ليے اس ہے۔ ترست سے سپلائی

 روٹی رکهی ميں پنجرے چوہا ہے؟ پهنستا کيوں ميں پنچرے چوہا سر، ۔ہے اتٓی ميں دهيان بات ايک مجهے سے نام کے
 ميں يوجنا ليکن ہے۔ مفت شبد صرف ميں نام تو ہے، تعلق کا نام تک جہاں يہاں سر ہے۔ رہی مل کيوں ميں مفت اسے
 ليے کے قرض ہوگا، جانا بينک کو کسان کہ ہے يہ مطلب کا اس ہے۔ يوجنا سبسڈائز يوجنا يہ ہے۔ نہيں مفت بهی کچه

 اجٓ کہ ہے يہ سوال ہے۔ سکتا مل لابه کا يوجنا اس اسے تبهی ہے، ہوتی سينکشن سبسڈی کی اس ہوگا، دينا ايپليکيشن
 جب کہ کيوں ہے، ہوگيا ليے اس مشکل ہے؟ ہوگيا مشکل کيوں ہے۔ ہوگيا مشکل بہت لينا لون جاکر ميں بينک کو کسان
 اس اور تها ہوا وِلمب بہت ميں اس تها، چاہيئے ہونا اپڈيشن جو سے دهيمما کے پرشاسن تب تهی، گئی دی معافی قرض

 سِول کے کسانوں اجٓ سے وجہ کی اس ہے۔ ہوگيا خراب ٹوٹلی وه تها، اسکور سِول جو کا کسانوں کہ ہوا يہ نتيجہ کا
 ہے۔ ہوتا نہيں تيار ليے کے دينے قرض انہيں بينک بهی کوئی کہ ہے پڑا اثر اتنا پر اسکور

 کو بينکوں ديں، توجہ طرف اس وه کہ ہوں کرتی درخواست يہ سے مہودے منتری سے توسط کے اپٓ ميں ر،س 
 گی۔ جائے ره ہی پر کاغذ بهی يوجنا يہ اور گا پائے اٹها نہيں لابه کا يوجنا اس کسان تو ہوگا نہيں ايسا اگر کريں۔ تاکيد

 

                                                            
† Transliteration in Urdu script. 
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I would like to speak additionally about the DISCOM Center, which faces significant 
losses in many States. It could be integrated into the PM Surya Ghar Mufti Bijli Yojana 
through the RESCO model. Sir, this would involve...(Time-bell rings.) All right, Sir, 
thank you.  
 
MR. DEPUTY CHAIRMAN: Please complete the sentence.  
 
DR. FAUZIA KHAN: This would involve leasing rooftops and installing systems, relieving 
consumers of upfront costs, and aiding discoms in meeting renewable energy targets.  
Let us move towards a secure future for our upcoming generations in real earnest.  
Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai.   
 
DR. M. THAMBIDURAI (Tamil Nadu): Sir, on behalf of the AIADMK Party, and also my 
leader, Shri Edappadi K. Palaniswami, I rise to participate in the Discussion on the 
Working of the Ministry of New and Renewable Energy. The Central Government, in the 
Union Budget 2024, has allocated Rs.19,100 crores to the Ministry of New and 
Renewable Energy. The Ministry deals with areas like solar power, hydro power, National 
Green Energy Mission, apart from the nuclear power. I would like to raise some 
important issues for the consideration of the Government. 

Tamil Nadu has a long coastline in the country. It is 1,076 kilometer long and it is 
the second largest coastline in the country after Gujarat. The coastline of Tamil Nadu is 
best suited for producing maximum wind energy. May I know whether the Government 
has set any target for generating wind energy and enhancing the wind energy capacity so 
that the dependence on the conventional forms of energy comes down? During the 
period of former Chief Ministers, Dr. Amma Jayalalitha and Shri Edappadi K. 
Palaniswami, they had sanctioned more plants to produce more wind energy. Will the 
Government of India consider setting up wind energy plants along the Tamil Nadu 
coastline?   

Regarding hydro power, there is a need to retain the rainwater during the 
monsoon, which India gets copiously. Interlinking of rivers may help retain and restore 
water. That is what our leader, Shri Edappadi K. Palaniswami, has requested.  Godavari, 
Palar and Cauvery have to be connected. Still, this work is pending. The South Pennaru 
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River flows from Karnataka State and comes to Tamil Nadu. We have also requested 
many times that we need to construct one dam at Anekal, Podur, Venniyode, which is a 
place in Krishnagiri district. If that dam is constructed, we can produce hydroelectric 
power and also take care of the water problems of the dry area, especially the villages of 
Krishnagiri district, like Vepanapalli, Maharajakadai, Mekalachinnampalli, Vardanapalli, 
Bargur and Mattoor, where we can do these kinds of things.  

Regarding solar energy, in this Budget, and the earlier Budget also, the 
Government has called for installing solar panels in each home. Many Members raised 
this issue. But, for that, incentives must be given to establish this kind of solar panels on 
the roof of the house.  There is an impression that incentives given do not commensurate 
with the targets of production of solar energy. The Government has to consider giving 
more incentives. Our former Chief Ministers, Amma and Edappadi K. Palaniswami, took 
a lot of efforts to install solar panels in the southern parts of the country, like Tuticorin. I 
request the Central Government to encourage setting up good quality solar panels on the 
roofs of the Government institutions at the subsidised rate. The Government should 
come forward to give more incentives, more subsidies on maintenance of panels. 

Now, coming to the nuclear energy, I would like to state that the nuclear energy is 
being produced throughout the world and it is necessary for India also. But, here, I 
would like to raise a very important issue. In India, some States are not coming forward 
to establish that nuclear energy plants. In Tamil Nadu, Kudankulam is one of the big 
plants established. But the people are having the fear that the wastage will affect the 
area. At the same time, neighbouring States like Kerala are not interested to have that 
kind of plant. Sir, whatever electricity is produced from the nuclear energy plants at 
Kudankulam and other places is shared with other States also. My request to the 
Government is not to share electricity with States, which are not interested and which do 
not allow establishment of such nuclear energy plants. This is my request.   
 Sir, as the time is limited, I would conclude by making a mention about the 
rooftop panel. You have to give it to reputed companies. It is not about only giving 
subsidy and establishing the solar panels to produce the solar energy, but, at the same 
time, we have also to see that the companies must maintain and help the people 
because maintenance part will be very difficult for the poor people. Thank you very 
much. 
 
MR. DEPUTY CHAIRMAN: Thank you. Now, Shrimati Darshana Singh. 
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Ǜीमती दशर्ना िंसह (उǄर Ģदेश): उपसभापित महोदय, आपने मुझे नवीन और नवीकरणीय ऊजार् से 
सबंिंधत िवषय पर बोलने का अवसर Ģदान िकया, इसके िलए मȅ आपको धन्यवाद देती हंू। महोदय, 
सबसे पहले मȅ आदरणीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी को अपने और पूरे देशवािसयȗ की तरफ से 
लगातार तीसरी बार Ģधान मंतर्ी बनने पर बधाई देती हंू।  
 महोदय, आज भारत माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ िनत नए कीिर्तमान 
Îथािपत कर रहा है। आज भारत िवकास के के्षतर् मȂ आत्मिनभर्र होने की ओर अगर्सर है। अक्षय ऊजार् मȂ 
आत्मिनभर्रता भारत की आिर्थक और राÍटर्ीय सुरक्षा के िलए अहम है। हम रूस के बाद दूसरे देश हȅ, 
िजसके पास Prototype Fast Breeder Reactor, (PFBR) की क्षमता है। PFBR भारत के परमाणु 
ऊजार् कायर्कर्म के िलए मील का पत्थर है। इस दूरदिर्शता के िलए मȅ पूरे देश की ओर से माननीय 
Ģधान मंतर्ी जी का  बहुत आभार Ģकट करना चाहती हंू।  

महोदय, मȅ आपको बताना चाहंूगी िक देश ने 60 के दशक मȂ PFBR की technique खोज ली 
थी और इसकी खोज महान वैज्ञािनक होमी जहागंीर भाभा जी ने की थी, लेिकन देश की पूवर्वतीर् 
सरकारȗ ने इस िदशा मȂ ध्यान नहीं िदया और यह योजना ठंडे बÎते मȂ चली गई। 6 दशक के लÇबे 
इंतज़ार के बाद देश मȂ वषर् 2014 मȂ माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ जब कȂ दर् मȂ 
सरकार बनी, तो अक्षय ऊजार् को Ģाथिमकता िमली। िपछले एक दशक मȂ भारत ने नवीकरणीय ऊजार् 
के के्षतर् मȂ उÊलेखनीय Ģगित की है। महोदय, आज भारत िवÌव का तीसरा सबसे बड़ा ऊजार् का 
उपभोग करने वाला देश है। मानव समाज की बुिनयादी ज़रूरतȗ को पूरा करने और आिर्थक िवकास 
को बढ़ावा देने मȂ ऊजार् एक इंजन का काम करती है। आज भारत मȂ ऊजार् की मागं बढ़ी है, जो सीिमत 
जीवाÌम ईंधन आधािरत ऊजार् से पूरा कर पाना सभंव नहीं है। ऐसे मȂ भारत सरकार ने वैकिÊपक 
उपाय ढंूढे हȅ। वषर् 2014 के बाद से भारत नवीकरणीय ऊजार् के के्षतर् मȂ तेजी से आगे बढ़ा है, क्यȗिक 
माननीय Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी की दृढ़ इच्छाशिƪ, िवकास के Ģित उनकी Ģितबǉता की 
वजह से आज भारत ऊजार् के के्षतर् मȂ दुिनया मȂ चौथे नÇबर पर आ गया है तथा देश मȂ सौर, पवन और 
जैव ऊजार् सिहत अलग-अलग Ǜोतȗ से िबजली उत्पादन को बढ़ावा देने के िलए कई पहल की गई हȅ। 
आज भारत दुिनया के सबसे बड़े सौर ऊजार् उत्पादकȗ मȂ एक है और भारत इसका एक तरह से नेतृत्व 
भी कर रहा है।  

महोदय, माननीय Ģधान मंतर्ी जी के मागर्दशर्न मȂ सोलर रूफटॉप, सोलर पाकर्  और अन्य सौर 
ऊजार् पिरयोजनाओं को बढ़ावा देने के िलए कई पिरयोजनाओं की शुरुआत हुई है। आज कई िनजी 
कंपनीज़ सौर ऊजार् के्षतर् मȂ िनवशे कर रही हȅ। भारत मȂ पवन ऊजार् का तेजी से िवÎतार हो रहा है।  
2030 तक िबजली की 50 Ģितशत जरूरत को पूरा करने के िलए 500 गीगा वॉट गैर जीवाÌम ईंधन के 
उत्पादन का लÑय रखा गया है। महोदय, आज देश पवन टरबाइन और अन्य सबंंिधत उपकरणȗ का 
िनयार्त भी कर रहा है। भारत ने अपने नवीकरणीय ऊजार् लÑयȗ को ĢाÃत करने मȂ महत्वपूणर् Ģगित की 
है।  इस के्षतर् मȂ लाखȗ लोगȗ के िलए रोजगार के अवसर भी सिृजत हुए हȅ। सर, आज माननीय Ģधान 
मंतर्ी जी के मागर्दशर्न मȂ सरकार नवीकरणीय ऊजार् पिरयोजनाओं को आकिर्षत करने के िलए िविभन्न 
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Ģकार की सिÅसडी और Ģोत्साहन Ģदान कर रही है। सरकार नवीकरणीय ऊजार् ĢौǏोिगिकयȗ के 
िलए अनुसधंान और िवकास को बढ़ावा दे रही है।   

महोदय, WHO के अनुसार देश मȂ लगभग 99 Ģितशत लोग िजस हवा मȂ सासं लेते हȅ, वह 
वायु गुणवǄा मानकȗ पर खरी नहीं उतरती है तथा िवÌव मȂ Ģितवषर् 13 िमिलयन से अिधक मौतȂ वायु 
Ģदूषण के कारण होती हȅ। वह जीवाÌम ईंधन जलवायु पिरवतर्न व मानव जीवन के िलए भी 
हािनकारक है। िवÌव की लगभग 80 Ģितशत आबादी उन देशȗ मȂ है, जो जीवाÌम ईंधन के शुǉ 
आयातक हȅ। भारत िवÌव का सबसे अिधक आबादी वाला देश है और भारत Îवयं के इÎतेमाल के िलए 
कच्चे तेल का 85 Ģितशत और अपनी Ģाकृितक गैस की आवÌयकता का 54 Ģितशत आयात करता 
है। इस कारण भारत की अथर्ËयवÎथा जीवाÌम की कीमतȗ के अĢत्यािशत उतार-चढ़ाव से Ģभािवत 
होती रहती है, िजसका देश की अथर्ËयवÎथा पर भी असर पड़ता है।   
 महोदय, जीवाÌम ईंधन से पयार्वरण भी Ģदूिषत हो रहा है। पारंपिरक ससंाधनȗ से ĢाÃत होने 
वाली िबजली की कीमतȂ लगातार बढ़ने और िवÌव मȂ पयार्वरण संरक्षण के Ģित जागरुकता पैदा होने 
के पिरणामÎवरूप अब अक्षय ऊजार् की मागं लगातार बढ़ती जा रही है। हाल ही मȂ पेश बजट मȂ 
माननीय िवǄ मंतर्ी िनमर्ला सीतारमण जी ने केन्दर्ीय बजट 2024-25 मȂ ऊजार् सुरक्षा को सरकार की 
नौ Ģाथिमकताओं मȂ से एक बताया। यह नवीकरणीय ऊजार् को Ģोत्साहन देने मȂ अहम भिूमका 
िनभाएगी। नवीकरणीय ऊजार् माननीय Ģधान मंतर्ी मोदी जी के 2047 के िवकिसत भारत के संकÊप को 
पूरा करने मȂ अपनी अहम भिूमका िनभाएगी और िजस तरह से माननीय Ģधान मंतर्ी जी ने िवकिसत 
भारत के संकÊप के राÎते मȂ जीवन की हर छोटी-बड़ी चीजȗ के िवकास के िलए िंचता की है, वह 
अपने आप मȂ बहुत अहम है। मȅ अपनी बात को समाÃत करंू, उससे पहले मुझे राÍटर् किव मिैथलीशरण 
गुÃत जी की ये पिंƪया ंयाद आ रही हȅ- 

"अवसर तेरे िलए खड़ा है, 
िफर भी तू चुपचाप पड़ा है, 
तेरा कमर् के्षतर् बड़ा है, 
पल-पल है अनमोल 

अरे भारत उठ आंखȂ खोल।" 
 

  महोदय, आपका बहुत-बहुत धन्यवाद। 
 
SHRI SANDOSH KUMAR P (Kerala): Sir, proper functioning of the Ministry of New and 
Renewable Energy has become all the more relevant and important today. In fact, we are 
temporary residents on this earth. So, we have to pass on the same to the future 
generations. This is the concept which we all have to understand. We all were shocked 
and saddened on knowing the tragedy that befallen on the people of Wayanad. I was 
there for four days. Some of my colleagues also joined. Why I am stating all this here is, 
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our concept on development must be reshaped and revisited. So, for that, we need new 
and renewable energy. And we have to slowly shift from conventional energy. This is the 
reason why new and renewable energy sector becomes important. But, unfortunately, 
there is a contradiction in Government's approach. We are talking about promotion of 
new and renewable energy. At the same time, we are promoting conventional energy.  
Share of coal in our power basket is already 50 per cent. We are now adding capacity to 
our coal plants. Recently,13.9 gw coal-fired power plant capacity was installed. What 
does it mean? It means that we are promoting coal. Sometimes, I doubt whether Adani 
Group is dictating the power policy of our Government. A top official of the Adani Group 
recently stated that India will continue to import coal in the coming years. How can they 
state it? The point, which I would like to make, is this. Can we promote coal import like 
this? When are we going to stop this? In addition to this, we are starting new coal plants 
in our country. At the same time, we are talking about new and renewable energy. This 
contradictory approach must be revisited. Sir, through you, I request the Ministry to 
seriously introspect about this. 
 There is a Report of the Standing Committee on Energy which was published in 
2022. It talks about the rooftop solar programme. We had aimed to achieve 40 gw. of 
solar capacity by the end of 2022. But we could achieve only 10.4 gw. by the end of the 
year 2022. This was revealed by the Ministry in 2023.  Why is this happening? According 
to the Standing Committee Report, there are three reasons. One is lack of information. 
Second is that it is a time-consuming process. And third is that there is delay in 
subsidies. I take this opportunity to request the Minister concerned to seriously 
introspect about these aspects. We have to promote rooftop solar programme in a 
bigger way.   
 Sir, there is no need to explain erratic rains and climate change further. What 
would be the impact of climate change on renewable power sector? It must be examined 
and studied properly by the Department because nothing is predictable. As I said just 
now, erratic rains, climate change and deforestation are increasing and nothing is 
predictable. This will surely affect the solar and renewable energy sector. How are we 
going to tackle this issue in the coming future? This should also be taken into 
consideration.  
 Sir, I would like to take this opportunity to make two demands. In Kerala, we have 
hundreds of houseboats. That is one of the main attractions of Kerala tourism. The 
Government can propose a project whereby these houseboats can have solar panels. 

92 [RAJYA SABHA]



(Time-bell rings.) They use diesel generators. Instead of diesel generators, if they can 
propose a plan and fund it properly, then these can be replaced with solar panels. That 
will benefit Kerala tourism.   
 Finally, all our local body offices throughout the country must be transformed 
through solar panel system. That will create a model which will boost new and renewable 
energy sector in our country. Thank you, Sir.                                                                                    
 
MR. DEPUTY CHAIRMAN: Shri Birendra Prasad Baishya. He is not there. Shri Mithlesh 
Kumar.   
 
Ǜी िमथलेश कुमार (उǄर Ģदेश): आदरणीय उपसभापित महोदय, आपने हमȂ नवीन और 
नवीनकरणीय ऊजार् के िवषय पर बोलने का अवसर िदया, मȅ आपका बहुत-बहुत आभार Ģकट करता 
हँू।  
 माननीय िवǄ मंतर्ी ǎारा ĢÎतुत बजट हमारे सÇमाननीय नेता के िवकिसत भारत के दृिÍटकोण 
को रेखािंकत करता है। इन नवĢमुख Ģाथिमकताओं पर ध्यान कȂ िदर्त करके, इस बजट का लÑय 
अथर्ËयवÎथा के भीतर पयार्Ãत अवसर पदैा करना है। आदरणीय Ģधान मंतर्ी जी के नेतृत्व मȂ सरकार 
ǎारा लाया गया बजट 2024-25 देश के िवकास की मजबतू आधारिशला रखने वाला बजट है। यह 
बजट गरीबȗ, मध्यम वगर् के लोगȗ, िकसानȗ सिहत आकाकं्षी समाज के सपनȗ को पूरा करेगा। यह 
बजट एक Îथायी भिवÍय के िलए है, जो हिरत ऊजार्, हिरत िवकास, हिरत बुिनयादी ढाचेँ और 
युवाओं के िलए रोजगार को Ģोत्सािहत करेगा। मान्वयर, मुझे िवÌवास है िक यह सवर्समावशेी, 
दूरदशीर् बजट हर वगर् को साथ लेकर चलने वाली एनडीए सरकार के आत्मिनभर्र भारत के संकÊप 
को और गित देगा। मंतर्ालय की नागिरक उन्मुख पीएम सूयर् घर मुÄत िबजली योजना के तहत, एक 
करोड़ घरȗ मȂ रूफटॉप सोलर लगाया जाएगा। मȅ िकसानȗ के लाभ के िलए चलाई गई ‘पीएम कुसुम 
योजना’ की शुरुआत करने के िलए बधाई देता हँू। उǄर Ģदेश समेत देश के िविभन्न राज्यȗ मȂ इन 
योजनाओं की अच्छी Ģगित देखी जा रही है।  
 उपसभापित महोदय, मȅ आपको बताना चाहता हँू िक भारत सरकार के ǎारा जो ‘पीएम सूयर् 
घर िबजली योजना’ Ģारंभ की गई है, इस लÑय को पूरा करने के िलए हर महीने 300 यिूनट तक मुÄत 
िबजली Ģदान करनी है। घरȗ मȂ सोलर पनैल Îथािपत करने के िलए भारत सरकार के ǎारा और 
हमारी उǄर Ģदेश की सरकार, जो डबल इंजन की सरकार है, उसके ǎारा मुÄत के साथ-साथ 
सिÅसडी का भी Ģावधान िकया गया है। मȅ आपको बताना चाहता हँू िक एक िकलोवाट से लेकर पाचँ 
िकलोवाट तक के सयंंतर् की Îथापना हेतु कȂ दर् व उǄर Ģदेश की राज्य सरकार ǎारा सिÅसडी दी जा 
रही है। एक िकलोवाट के सयंंतर् पर कȂ दर् सरकार ǎारा 30,000 रुपये एवं उǄर Ģदेश सरकार ǎारा 
15,000 रुपये िदए जा रहे हȅ। इस Ģकार एक िकलोवाट पर कुल 45,000 रुपये का अनुदान और दो 
िकलोवाट पर कȂ दर् सरकार ǎारा 60,000 रुपये एव ंराज्य सरकार ǎारा 30,000 रुपये, अथार्त कुल 

[ 6 August, 2024 ] 93



90,000 रुपये की छूट दी जा रही है। तीन िकलोवाट से लेकर पाचँ िकलोवाट के संयंतर् की Îथापना 
पर कȂ दर् सरकार ǎारा 78,000 रुपये और राज्य सरकार, मतलब उǄर Ģदेश की सरकार ǎारा 
30,000 रुपये तक का अनुदान देकर, कुल 1,08,000 रुपये तक का अनुदान िदया जा रहा है। 
...(Ëयवधान)... Ãलाटं की अनुमािनत लागत 60,000 रुपये Ģित िकलोवाट रहेगी एव ंसोलर पैनल की 
कायर् क्षमता अविध लगभग 25 वषर् तक रहेगी। सोलर Ãलाटं Îथापना के उपरातं की सिÅसडी डीबीटी 
के माध्यम से सीधे संबिंधत Ëयिƪ के खाते मȂ जमा की जाएगी। इसके साथ ही, इस सयंंतर् की Îथापना 
के िलए सिÅसडी के बाद वाली धनरािश हेतु, बȅक मȂ आसान िकÌतȗ पर लोन की ËयवÎथा भी की जा 
रही है। तीन िकलोवाट का सोलर Ãलाटं मातर् 1,800 रुपये की ईएमआई पर लगाया जा सकता है, 
िजसके िलए मातर् सात Ģितशत की Åयाज दर पर बȅक लोन िमलेगा। इस योजना से अिधक लाभ, कम 
िबजली िबल और लोगȗ के िलए रोजगार के नए आयाम पैदा हȗगे।  

मान्यवर, मȅने आपको यह इसिलए बताया है, क्यȗिक जब हम लोग पढ़ते थे, तब िबजली के 
दशर्न नहीं होते थे, क्यȗिक तब देश मȂ कागेँर्स की सरकार हुआ करती थी। िमƺी के तेल की छोटी-
छोटी िडÅबी लेकर पढ़ा करते थे। महोदय, इसके साथ ही, उǄर Ģदेश सरकार और भारत सरकार के 
सहयोग के िलए, मȅ उन्हȂ धन्यवाद देता हँू, बधाई देता हँू िक मेरे जनपद शाहजहापँरु मȂ तीन Ãलाटं्स, 
दो 50-50 मेगावाट के और एक दस मेगावाट का कायर्रत है, िजसमȂ 110 मेगावाट िबजली पैदा हो रही 
है, जो िबजली घरȗ के माध्यम से आम जनता को उपलÅध हो रही है। इससे पयार्वरण भी Ģदूिषत नहीं 
हो रहा है और लोगȗ को पता लग रहा है िक देश मȂ माननीय मोदी जी की सरकार मȂ शाहजहापुँर को 
िकतना लाभ िमल रहा है। मान्यवर, यह संतोष का िवषय है िक सरकार के िविभन्न नीितगत हÎतके्षपȗ 
के कारण िबजली सÎती हुई है, क्यȗिक सौर ऊजार् शुÊक वषर् 2010-2011 मȂ 10.95 रुपये Ģित यूिनट से 
घटकर 2023-24 मȂ 2.60 रुपये Ģित यूिनट हुआ है। मȅ लǈाख मȂ 13 गीगावॉट अक्षय ऊजार् 
पिरयोजनाओं की िवǏुत िनकासी तथा िगर्ड एकीकरण के िलए इंटर-Îटेट टर्ासंिमशन Ģणाली और 
कȂ दर् शािसत Ģदेश लǈाख से देश के अन्य भागȗ मȂ िवǏतु टर्ासंिमशन के अनुमोदन के िलए सरकार को 
धन्यवाद देता हंू। इसके अलावा देश की ऑफशोर िंवड संभाËयता का सदुपयोग करने के िलए गुजरात 
और तिमलनाडु राज्यȗ के िलए ऑफशोर िंवड ऊजार् पिरयोजनाओं हेतु Ëयवहायर्ता अंतराल िवǄ 
पोषण (वीजीएफ) योजना का अनुमोदन एक अच्छा कदम है। मȅ माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी 
जी और माननीय नवीन और नवीकरणीय ऊजार् मंतर्ी Ǜी Ģहलाद जोशी जी के नेतृत्व मȂ भारत सरकार 
को अक्षय ऊजार् के्षतर् मȂ इस सकारात्मक बदलाव के िलए धन्यवाद देता हंू।   

आदरणीय उपसभापित महोदय, आज लगभग 60 गीगावॉट Ģित वषर् की सोलर मॉǹूल 
उत्पादन क्षमता के साथ भारत सोलर मॉǹूलȗ की अपनी वािर्षक मागं को पूरा करने के िलए पूरी तरह 
आत्मिनभर्र है। िपछले 10 वषș मȂ सरकार ने सोलर मनै्युफैक्चिंरग को बढ़ावा देने के िलए जो नीितया ं
और Ģोत्साहन योजनाएं लागू की हȅ, यह उन सबका ही पिरणाम है िक आज लगभग 60 गीगावॉट Ģित 
वषर् की सोलर मॉǹूल उत्पादन क्षमता के साथ भारत सोलर मॉǹूलȗ की अपनी वािर्षक मागं को पूरा 
करने के िलए पूरी तरह से आत्मिनभर्र है। अगर हम 10 वषर् पहले की बात करȂ, तब देश मȂ सोलर 
मॉǹूल उत्पादन क्षमता मातर् 2.3 गीगावॉट Ģित वषर् थी, लेिकन जब से माननीय Ģधान मंतर्ी मोदी जी 
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के नेतृत्व मȂ सरकार बनी है, वषर् 2014 से लेकर आज तक हमारी सरकार के Ģयासȗ का ही यह फल है 
िक िपछले 10 वषș मȂ सोलर मॉǹूल उत्पादन क्षमता मȂ लगभग 26 गुना विृǉ हुई है। उच्च दक्षता के 
सोलर मॉǹूलȗ के िलए जो उत्पादन संबिंधत Ģोत्साहन योजना (पीएलआई Îकीम) भारत सरकार 
चला रही है, उससे इस क्षमता मȂ और वृिǉ आएगी एवं देश मȂ न िसफर्  मॉǹूलȗ, बिÊक सोलर सेलȗ 
एव ंउनके उत्पादन के िलए उपयोग मȂ लाए जाने वाले वफेर, पॉलीिसिलकॉन आिद की उत्पादन 
क्षमता का भी िवकास होगा। 

वषर् 2021 मȂ शुरू की गई सोलर पीएलआई योजना भारत सरकार की एक रणनीितक पहल है, 
जो िक भारत को सोलर मॉǹूलȗ के उत्पादन मȂ न केवल मजबतू बनाएगी, बिÊक अन्य देशȗ पर 
भारत की िनभर्रता को कम करेगी और भारत को वैिÌवक बाजार मȂ सोलर मॉǹूलȗ के एक Ģमुख 
िनयार्तक के रूप मȂ भी Îथािपत करेगी। सोलर पीएलआई योजना के कारण देश मȂ न िसफर्  सोलर 
मॉǹूलȗ के उत्पादन को Ģोत्साहन िमल रहा है, बिÊक सोलर मॉǹूलȗ के उत्पादन मȂ Ģयोग होने 
वाली अन्य सामगर्ी जैसे सोलर ग्लास, एÊयिूमिनयम ģेम, बैकशीट इत्यािद के उत्पादन को भी 
Ģोत्साहन िमल रहा है। सोलर पीएलआई योजना के तहत कुछ महत्वपूणर् उपलिÅधयȗ की ओर मȅ 
आपका ध्यान आकिर्षत करना चाहता हंू। इस योजना के तहत तिमलनाडु मȂ िथन िफÊम कैडिमयम 
टेÊयुराइड तकनीक पर आधािरत भारत की Ģथम सोलर मॉǹूल उत्पादन फैक्टरी लगाई है। साथ ही 
इस योजना के तहत सौर सेलȗ के उत्पादन मȂ Ģयोग होने वाले इंगोट और वफेर की भारत मȂ Ģथम 
फैक्टरी लगाई गई है। इस योजना से देश मȂ िनवशे एवं रोजगार को भी बढ़ावा िमला है। सोलर 
पीएलआई योजना के तहत मंजूर की गई सभी उत्पादन क्षमताओं के चाल ूहो जाने तक देश मȂ इस 
योजना से एक लाख करोड़ से भी ज्यादा के िनवशे का अनुमान है।   

आदरणीय उपसभापित महोदय, मȅ एक बहुत ही महत्वपूणर् योजना के बारे मȂ आपको बताना 
चाहता हंू िक वषर् 2019 मȂ 'Ģधानमतंर्ी िकसान ऊजार् सुरक्षा एव ंउत्थान महािभयान' (पीएम-कुसुम) 
योजना ने िंसचाई के सौरीकरण को बढ़ावा देकर भारतीय कृिष के्षतर् को पिरविर्तत िकया है।  यह 
योजना तीन Ģमुख के्षतर्ȗ पर कȂ िदर्त है - मौजूदा डीजल पÇपȗ के Îथान पर सौर पÇपȗ की Îथापना, 
Ëयिƪगत कृिष पÇपȗ के साथ कृिष फीडरȗ का सौरीकरण करना। माननीय Ģधान मंतर्ी ने कहा था िक 
हम देश के िकसानȗ की आय दोगुना करȂगे। उसके िलए िकसानȗ को, जो सौर ऊजार् का लाभ है, वह 
बहुत ही महत्वपूणर् है। मȅ आपको बताना चाहता हंू िक जब धान की िंसचाई का समय होता है, िबजली 
रात को आती है और रात मȂ खेत पर जाने से यह डर लगा रहता है िक कहीं सपर् न िमल जाए।  
...(समय की घंटी)... महोदय, आप मुझे बस एक िमनट दे दीिजए।   
 मȅ आपको बताऊँ िक मȅ खुद िकसान हँू और िकसान का बेटा हँू। मȅ शाहजहापुँर से आता हँू।  
मेरे उǄर Ģदेश मȂ वहा ँपर धान की, गन्ने की कई ऐसी फसलȂ होती हȅ, िजनको पानी की बहुत जरूरत 
होती है। जब धान की रोपाई होती है, तो 24-24 घंटे तक खेत को पानी मȂ रखना पड़ता है, लेिकन 
िबजली बार-बार चली जाती है और डीजल बहुत महँगा िमलता है। सौर ऊजार् के ǎारा इस योजना को 
कारगर बनाने के िलए हमारे उǄर Ģदेश के माननीय मुख्यमंतर्ी जी के ǎारा एक बहुत बड़ा काम िकया 
गया है। उǄर Ģदेश मȂ डबल इंजन सरकार का पूरा लाभ होते हुए 2017 से अब तक 69,665 से अिधक 
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िकसानȗ को पीएम कुसुम योजना के अंतगर्त सोलर पपं उपलÅध कराए गए हȅ। इससे न केवल खेती 
की लागत मȂ कमी आएगी, बिÊक जलवायु पिरवतर्न के िलहाज से काबर्न उत्सजर्न मȂ भी कमी आ रही 
है। उǄर Ģदेश सरकार ने वषर् 2024-25 मȂ 53,250 और िकसानȗ को सोलर पंप की सुिवधा से जोड़ने 
का लÑय रखा है। कȂ दर् सरकार के सहयोग से सचंािलत इस योजना की लोकिĢयता को देखते हुए 
उǄर Ģदेश सरकार लागत के अनुपात मȂ अपने अनुदान को भी बढ़ाने पर िवचार कर रही है, तािक 
ज्यादा से ज्यादा िकसानȗ को कुसुम योजना से लाभ िमल सके।    
 मȅ माननीय मंतर्ी जी से यह िनवदेन करना चाहता हँू िक िकसानȗ की आय बढ़ाने के िलए 
सोलर िसÎटम पर और अिधक जोर दȂ और माननीय Ģधान मंतर्ी जी के सपनȗ को साकार करȂ।  
िवकिसत भारत के सकंÊप को पूरा करने के िलए हमारे देश मȂ पयार्वरण शुǉ होना बहुत जरूरी है।  
इससे िकसान ǭÍट-पुÍट हȗगे; उनके बच्चे, नौजवान बच्चे पढ़Ȃगे-िलखȂगे और देश समृिǉ की ओर 
बढ़ेगा।   
 महोदय, आपने मुझे इस महत्वपूणर् िवषय पर बोलने मौका िदया, इसके िलए मȅ आपका बहुत-
बहुत आभारी हँू।  धन्यवाद।                                        
 
MR. DEPUTY CHAIRMAN: Now, hon. Shri Haris Beeran. 
 
SHRI HARIS BEERAN (Kerala): Thank you, Sir, for giving me the opportunity. This 
particular Ministry is one of the most important Ministries as far as we are concerned for 
the present and for the future.  
 

[THE VICE-CHAIRPERSON (SHRIMATI SEEMA DWIVEDI) in the Chair.] 
 

  Madam, I come from Cochin. Whenever you land in Cochin airport, once you see 
outside through the windows of the aeroplane, there will be something inscribed on the 
boundary walls of the Cochin Airport, 'Sun powers this airport.' That is the only airport in 
the country which is fully powered by solar energy. This has to be emulated in other parts 
of the country because both environmentally as well as on the economical aspect, this is 
one of the best models which we can provide for the country. Now, Madam, as we all 
know, solar energy is going to be pivotal to our country. We are a blessed country in that 
way wherein we get enough and more sunshine so that the solar energy can be 
harnessed. But, whether the Government is doing enough to harness the solar energy is 
one thing which we will have to examine. Now, my State Kerala boasts of a good solar 
energy State but it all depends upon the policy and the help provided by the Union 
Government. As far as the PM Surya Ghar Muft Bijlee Yojana is concerned, the hon. 
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Finance Minister announced a rooftop solarisation programme that will help one crore 
households which will obtain up to 300 free units of electricity every month. This Scheme 
needs to be more widened so as to reach more people who cannot afford the huge 
expenditure on power consumption.   
 Madam, for an ordinary household, when a solar plant of, at least, 3 kw. is to be 
installed, the cost comes to around Rs. 3 lakhs and the subsidy given on this account is 
very minimal. This needs to be increased to, at least, 50 per cent so that more and more 
people are motivated to switch over to this alternate form of energy.   
 Madam, why do we need this? What is the need for this renewable energy which 
is very great today? It is primarily because of the environmental concerns. Climate 
change is directly related to non-renewable energy. Now, fossil fuels, as we know, are 
harmful and contribute to global warming. Renewable energy, as we all know, is 
pollution-free and zero carbon emission. Therefore, non-renewable energy sources, 
which are very dangerous, have to be excluded, at least, step-by-step. India has a huge 
potential with long coastline and we can even install windmills in the sea as some 
developed countries have done. I have a strong reservation as far as hydropower 
projects are concerned. Even small hydropower projects come under this Ministry. 
Kerala is a State which has got 54 hydro-electric projects. Madam, you know that all 
these hydro-electric projects come with a dam. Because of the change in the course of 
rain and change in the course of rivers, we have seen the natural disasters which are 
happening in various parts of the country. Cloudbursts and change in the course of rivers 
are all happening in this country. We have seen the recent disaster in Wayanad and one 
of the reasons for that was the cloudburst. Kerala has got 54 hydro-electric projects.  
Many of the dams are very old. There is a dam called Mullaperiyar dam which was 
constructed in 18th century. That dam is maintained, operated and owned by the State of 
Tamil Nadu. The problem is that it is made of limestone, its capacity is to the brink and 
the people over there are living in fear. There has to be some sort of expert committee, 
particularly, after the Wayanad disaster, to look into the issue as to whether the dams are 
safe, whether the carrying capacity of the Mullaperiyar dam is safe and to tell the people 
that they are safe or you have to accept the recommendation of the Kerala Government 
that we will actually construct a new dam for the State of Tamil Nadu. There are certain 
statistics which I want to place before you. As far as this Ministry is concerned, against a 
target of residential sector capacity of 40 gigawatt under the Rooftop Solar Programme 
Phase-II, only 2,651 megawatt has been installed as of 30th November, 2023. 
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 उपसभाध्यक्ष (Ǜीमती सीमा िǎवेदी): माननीय सदÎय, आपका समय समाÃत हो गया है। Please 
conclude. 
 
SHRI HARIS BEERAN: Only thirty seconds more, Madam. Of the approximately 4,000 
solar mini-grids installed in India, 3,300 are Government financed and only five per cent 
of these are operational as of July, 2023. India targeted installing 175 gigawatt of 
renewable energy, while country has achieved only 120 gw. 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): माननीय सदÎय, please conclude कीिजए। 
 
SHRI HARIS BEERAN: Madam, I am concluding. You know, as our forefathers say, India 
lives in villages and I would say that Atmanirbhar Bharat will be possible only when the 
development takes place in villages. Thank you, Madam.                                                               
 
Ǜी संजय सेठ (उǄर Ģदेश): उपसभाध्यक्ष महोदया, मȅ आपको धन्यवाद देता हँू िक आपने इस 
महत्वपूणर् चचार् पर बोलने का मौका िदया है।  
 माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी ने जब 2014 मȂ इस देश का नेतृत्व सÇभाला, तब से 
उनका एक लÑय यह रहा है िक वे गरीब, िकसान, शोिषत, पीिड़त, आम आदमी के जीवन मȂ सुधार 
लाएं और साथ ही साथ देश का िवकास करके, भारत देश को एक िवकिसत देश के रूप मȂ ĢÎतुत 
करȂ। अपनी इसी सोच के कारण, उन्हȗने देश को ऊजार् के मामले मȂ self-sufficient बनाने की िदशा मȂ 
कई योजनाओं को आगे बढ़ाया है। हमारे जो कोयला और तेल पर आधािरत िबजली उत्पादन के 
कारखाने थे, उनके साथ-साथ सौर ऊजार्, wind power, hydro electric, इन सारी चीजȗ के िलए 
भी उन्हȗने काफी काम िकये और उससे आज हमारा देश इस के्षतर् मȂ आत्मिनभर्र हो रहा है। पीएम ǎारा 
'िवकिसत भारत' िमशन के अंतगर्त िपछले 10 सालȗ मȂ जो Ģगित हुई है, वह एक िरकॉडर् है। हम 
ग्यारहवीं अथर्ËयवÎथा से आज पाचंवीं अथर्ËयवÎथा बन गए हȅ और इस growth story मȂ ऊजार् का 
बहुत बड़ा योगदान है। 
 महोदया, मȅ िवपक्ष के सािथयȗ को सुन रहा था।  मȅ उनके ĥम को दूर करने के िलए कुछ बातȂ 
बताना चाहता हंू। आज भारत िवÌव का चौथा सबसे बड़ा िबजली का उपभोƪा है और तीसरा सबसे 
बड़ा renewable energy का producer है। भारत की renewable energy की capacity 195 
गीगावॉट है, िजसमȂ सौर ऊजार् 85.47 गीगावॉट, wind power 46.65 गीगावॉट और hydro power 
46.92 गीगावॉट contribute करती है। भारत की non-fossil fuel िपछले 10 सालȗ मȂ 396 परसȂट बढ़ी 
है तथा यह 203.99 गीगावाट है, जो भारत की पूरी कैपेिसटी का 45.5 परसȂट है। सौर ऊजार् के के्षतर् मȂ 
हमने 748 गीगावाट उत्पादन करने का लÑय रखा है तथा हम इसमȂ िपछले 10 साल मȂ 30 गुना बढ़े हȅ। 
िंवड पावर मȂ भी हम िवÌव मȂ चौथे नंबर पर हȅ और हमारी इंÎटॉल कैपेिसटी 46.65 गीगावाट है। 
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हाइडर्ो पावर मȂ हम िवÌव मȂ पाचंवȂ नंबर पर हȅ और हमारी इंÎटॉल कैपेिसटी 46.92 गीगावाट है। हमने 
COP-26 मȂ 500 गीगावाट का लÑय रखा है और इसको हम 2030 तक पूरा करने का सोच रहे हȅ। हम 
2030 तक 5 िमिलयन टन गर्ीन हाइडर्ोजन भी पैदा करने का लÑय बना चुके हȅ। इन सबसे 2010-11 के 
मुकाबले मȂ 2023-24 मȂ हमारा टैिरफ 76 परसȂट कम हुआ है। भारत मȂ Ģधान मंतर्ी जी ने इस के्षतर् के 
िलए हंडेर्ड परसȂट एफडी खोल िदया है,  िजससे फॉरेन के इन्वेÎटसर् यहा ंआकर पूरा 100 परसȂट तक 
लगाकर यहा ंपर कारखाने खोल सकते हȅ और इस के्षतर् मȂ उत्पादन को बढ़ा सकते हȅ। हमने 2023 मȂ 
19,744 करोड़ रुपए के Ģारंिभक पिरËयय के साथ राÍटर्ीय हिरत हाइडर्ोजन िमशन भी शुरू िकया है।  
माननीय Ģधान मंतर्ी जी के ǎारा एक करोड़ घरȗ की छत पर सौर ऊजार् के िलए 75,201 करोड़ रुपए 
खचर् करके 'पीएम सूयर् घर मुÄत योजना' शुरू की गई है, िजससे गरीब आदमी को पीएम आवास भी 
िदया जाएगा और साथ-ही-साथ उसको मुÄत िबजली भी िमल जाएगी तथा इससे एक पिरवार को 
लगभग 15,000 से 18,000 रुपए की बचत भी होगी। सूयर् ऊजार् के िलए 75,000 करोड़ रुपए भी 
आविंटत िकए गए हȅ। पीएम ǎारा िकए गए इन कायș से लगभग 17 लाख Ģत्यक्ष और अĢत्यक्ष 
नौकिरयȗ का राÎता भी खुल रहा है। हम 2030 तक 50 परसȂट ऊजार् िरन्यएूबल एनजीर् के ǎारा पूरे कर 
लȂगे।  2013-14 के बजट मȂ इस के्षतर् के िलए 1,533.55 करोड़ रुपए आविंटत था, जबिक 2024-25 के 
बजट मȂ इसके िलए 19,100 करोड़ रुपए का आवटंन िकया गया है। यह िपछले एलोकेशन से डबल है। 
माननीय Ģधान मंतर्ी जी ने पयार्वरण को decarbonized करने के िलए नेट जीरो काबर्न का लÑय भी 
रखा है।   

मȅ यपूी से आता हँू। मेरे राज्य मȂ डबल इंजन की सरकार है और इस कारण यपूी पहले पाचं 
िरन्यूएबल एनजीर् के उत्पादक राज्यȗ मȂ से एक बन गया है और इस वƪ यपूी मȂ हम लोग 28 गीगावाट 
का िरन्यएूबल एनजीर् पैदा कर रहे हȅ। यपूी मȂ हमारी सरकार बायो पावर और सोलर पावर पर ज्यादा 
फोकस कर रही है। 2017 मȂ वहा ँजो सोलर एनजीर् 27 मेगावाट थी, वह 2024 मȂ 2,152 मेगावाट हो 
गई है। हमने 2025 तक पूरे देश की िरन्यूएबल एनजीर् उत्पादन का 20 परसȂट िहÎसा बनने का लÑय 
रखा हुआ है। मȅ गवर् के साथ बताना चाहता हँू िक सोलर िसटी Ģोगर्ाम के तहत अयोध्या को मॉडल 
सोलर िसटी बनाने का हम लोगȗ का लÑय है और इसी तरह हम लोगȗ ने यूपी के 16 नगर िनगमȗ को 
भी इस लÑय मȂ शािमल िकया है।   

 
2.00 P.M. 
 
आपको याद होगा िक कागेंर्स के शासन मȂ िबजली की िकतनी तर्ािह-तर्ािह हुआ करती थी। हमारे यपूी 
के कानपरु, इलाहाबाद, बरेली या कहीं पर भी आप देिखए तो वहा ं िबजली आती ही नहीं थी, पूरा 
जनरेटर से चलता था। आज देश के अंदर हम लोग शहरȗ मȂ 24 घंटे िबजली दे रहे हȅ और गावंȗ मȂ 18 
घंटे िबजली दे रहे हȅ। िकसानȗ के िलए और एक आम आदमी के िलए इसका िकतना सुख है, यह व ेही 
लोग बता सकते हȅ। आज हम िकसानȗ को सोलर पंÃस भी दे रहे हȅ, िजससे उनका खचार् कम हो रहा 
है और उनको िंसचाई का एक साधन आराम से िमल रहा है।   
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 मडैम, आपको याद होगा िक 2012 मȂ एक िगर्ड फेिलयर हुआ था, िजसमȂ 62 करोड़ लोग 24 
घंटे अंधेरे मȂ रहे थे और उसका Ģभाव 21 राज्यȗ मȂ भी पड़ा था। उस वƪ 24,000 मेगावाट कैपेिसटी के 
पयार्Ãत Äयूल होने के बावजूद हम लोग ऊजार् पैदा नहीं कर पा रहे थे। लोग कहते हȅ िक आज हमारे 
बहुत सारे िडÎकॉÇस क्यȗ नुकसान मȂ चल रहे हȅ। इसका सबसे बड़ा कारण यह है िक कई सरकारȗ ने 
इसको वोट पाने का एक टूल बना िलया है और मुÄत िबजली बाटंकर वे लोगȗ से वोट ले लेती हȅ, 
िजससे सारे िडÎकॉÇस नुकसान मȂ चल रहे हȅ। इसके िलए हमारी सरकार ने िरन्यूएबल एनजीर् के ǎारा 
सौर ऊजार् को घरȗ पर लगाने पर जोर िदया, िजससे एक तरफ जहा ंिडÎकॉÇस को नुकसान कम हो 
रहा है, वहीं दूसरी तरफ हम आत्मिनभर्र भी बन रहे हȅ। 
 आज हमारी सरकार ने सभी हाउिंसग सोसाइटीज़ को सौर ऊजार् की तरफ जाने के िलए 
कंपÊसरी कर िदया है और सभी हाउिंसग सोसाइटीज़ के अंदर आज सोलर ऊजार् के िलए इिक्वपमȂट 
लगाना जरूरी हो गया है। साथ ही साथ, बहुत सारी इंडÎटर्ीज़ ऐसी हȅ, िजन्हȗने अपने-अपने सोलर 
पाक्सर् लगा िलए हȅ, िजससे व ेअपने कारखानȗ के िलए तो िबजली यज़ू कर ही रही हȅ, बाकी िबजली 
िगर्ड मȂ डालकर उससे पैसे भी कमा रही हȅ।  
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): माननीय सदÎय, आपका समय समाÃत हो गया है। 
 
Ǜी संजय सेठ: बस, एक िमनट। हमारे िवपक्ष के एक साथी ने कहा िक CO2 का एिमशन कम करना 
टाइम पास है। यह हम यहा ंपर सुन रहे थे।   
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): Ãलीज़, अब आप समाÃत कीिजए।  
 
Ǜी संजय सेठ: मȅ उनको बताना चाहता हँू िक मोदी सरकार की सÎटेनेबल Äयचूर की तरफ संकÊप 
है और हम सपनȗ को साकार करने मȂ भरोसा रखते हȅ तथा यह हमने करके भी िदखाया है।  
आदरणीय Ģधान मंतर्ी जी के नेतृत्व मȂ भारत सÎटेनेबल Äयचूर का परफेक्ट डेिÎटनेशन बन रहा है। 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): आपका समय समाÃत हो गया है, कृपया आप खत्म करȂ।  
 
Ǜी संजय सेठ: भारत मȂ आने वाली नई पीढ़ी के िलए हम एक उज्ज्वल भिवÍय की नींव रख रहे हȅ।  मȅ 
यह सलाह देना चाहता हँू िक िवपक्ष नकारात्मकता फैलाने की बजाय सकारात्मक योगदान दे।  
  
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): माननीय सदÎय, आपका 10 िमनट्स का समय था, जो समाÃत 
हो गया। अब आप कृपया अपना Îथान गर्हण करȂ।  
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Ǜी संजय सेठ: जहा-ंजहा ंिजनकी सरकारȂ हȅ, वहां वे इस िमशन को आगे बढ़ाकर देश को ऊजार् मȂ 
और सेÊफ सिफिशएंट करȂ, बहुत बहुत धन्यवाद। 
 
SHRI BIRENDRA PRASAD BAISHYA (Assam): I thank you, Madam Vice-Chairperson, 
for this opportunity. In the climate change and in these critical times, we are discussing 
working of one of the most important Ministries – New and Renewable Energy. And, 
giving importance to new and renewable energy is the need of the hour. More power 
generation with less environmental impact and less carbon emission is the need of the 
hour. This Ministry has a tremendous scope and plays a very important role at this 
juncture. The entire world, today, is looking after producing renewable energy. 

Our hon. Narendra Modiji proved as a successful Prime Minister and is heading 
the country for the third time. Under his leadership, hon. Finance Minister has given 
equal importance to renewable energy. In her Budget proposals, hon. Finance Minister 
has proposed Rs. 19,104 crores for renewable energy sector. If you compare this figure 
with the UPA Government, the hike is more than 100 per cent.   
 What is the source of renewable energy? What is the source of power production 
in our country? Madam, during the last ten years, under the leadership of Shri Narendra 
Modiji, our Government is functioning. If you compare this with the Congress’s UPA 
Government, power production in our country, between 2014 and 2024, gone up by 79.5 
per cent.  This is the greatest success of this Government. There are different sources of 
energy – hydro power, nuclear power, thermal power and renewable energy. Among 
these, thermal power is not environment-friendly. Between big hydro and small 
hydropower projects, I would not recommend for big hydropower. It is because most of 
the big hydropower projects are located in the hilly areas, the Himalayan zone, which has 
danger for earthquake and hence big dams are not favourable.   
 Madam, people should know one thing. A country like Germany says ‘Goodbye’ 
to nuclear energy. They are not supporting nuclear energy, because the cost of 
production is also very high. So, the successful way of getting energy is new and 
renewable energy. 
 Madam, there is a misconception among the people. People believe that clean 
energy, green energy and renewable energy are all one and the same. This is not true.  
Clean energy means clean air. 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): माननीय सदÎय, Ãलीज़ conclude कीिजए। 
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SHRI BIRENDRA PRASAD BAISHYA: Green energy is no harm to environment; it is 
pollution-free. When it comes to renewable energy, it depends on solar power. Madam, 
if you allow me some extra time, I would be grateful. I have already requested the BJP. I 
also request you for giving me a little more time. 
 
THE VICE- CHAIRPERSON (SHRIMATI SEEMA DWIVEDI): Sir, time allotted to you is 
over. 
 
SHRI BIRENDRA PRASAD BAISHYA: I have requested and they have given me some 
extra time. Madam, this is a very important subject. So, I am discussing this issue. I 
would like say two more things. When we are experiencing the global warming, the only 
option is renewable energy. 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): Please conclude. आपका बोलने का समय समाÃत हो गया है।  
 
SHRI BIRENDRA PRASAD BAISHYA: Madam, with your permission, I will take only two 
more minutes. My suggestion is: North-Eastern States, especially Arunachal Pradesh, 
known as Sun Rising State, and Ladakh are very important for renewable energy. That is 
because in Ladakh, out of 365 days in a year, there is sunny weather all these 365 days. 
So, I request the hon. Minister to look into this aspect and give priority to Ladakh. As 
regards the solar energy, Ladakh is the best source. Similarly, Arunachal Pradesh is the 
Sun rising State. So, I would like to request the hon. Minister to give priority to Arunachal 
Pradesh also for solar energy.  
 
THE VICE- CHAIRPERSON (SHRIMATI SEEMA DWIVEDI): Please conclude.  
 
SHRI BIRENDRA PRASAD BAISHYA: I am concluding, Madam. I come from the North-
Eastern Region. I come from Assam. …(Interruptions)… 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): Ãलीज़, समाÃत कीिजए। 
 
SHRI BIRENDRA PRASAD BAISHYA: For the interest of the North-Eastern Region, I 
would like to request the hon. Minister to give importance and priority to States like 
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Assam, to support Assam in making renewable energy, solar energy. This is the best for 
solar energy. …(Interruptions).. 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवेदी): सर, मȅ अगला मेÇबर बुलाने जा रही हंू। Ãलीज़, आप अपना 
Îथान गर्हण कीिजए। 
 
SHRI BIRENDRA PRASAD BAISHYA: I request the hon. Minister to help the North-
Eastern Region. With this, I conclude. Thank you, Madam. 
 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवेदी): माननीय सदÎय आपका टाइम ओवर हो गया है, कृपया अपना 
Îथान गर्हण करȂ। Ǜीमती िĢयंका चतुवȃदी। 
 
Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्): धन्यवाद मडैम। हम िजस सÅजेक्ट पर चचार् कर रहे हȅ, िमिनÎटर्ी 
पर चचार् कर रहे हȅ, वह एक बहुत important Ministry है। मडैम, राज्य सभा,  Council of States है, 
और मȅ महाराÍटर् से आती हंू। महाराÍटर् मȂ एक new energy model िनकला है, जो सǄा को मजबतू 
करने का काम करता है। * मȂ एक Ministry of Statistics and Programme’s Implementation 
Report आई थी, Energy Statistics from 2023, जहा ं पर renewable power capacities का 
अनुमान लगाया गया था। उसमȂ महाराÍटर् के िलए कहा गया था और यह राज्य सभा का ही आंसर है, 
जो िरÃलाई आया है। Wind power, जो महाराÍटर् मȂ estimate है, वह 98,213 मेगावाट है, पर वहा ंपर 
generation 5 Ģितशत हो रहा है। जो small  hydropower है, उसकी 786 मेगावाट capacity है, पर 
generation 48 Ģितशत हो रहा है। As regards Solar energy, 64,320 मेगावाट की capacity 
महाराÍटर् मȂ है, capability है, पर मातर् 7 Ģितशत हो रहा है। अगर केन्दर् सरकार, राज्य सरकारȗ के 
साथ यह काम कर रही है, तो क्यȗ ऐसी  accountability उस सरकार से नहीं ले रही है। यहा ंपर 
PM-KUSUM  की बहुत बात की गई, तो मȅ महाराÍटर् पर ध्यान देना चाहंूगी। In Component-A, जो 
10 गीगावॉट capacity by installing small solar power plants of 2 MW की capacity decide की 
थी, िजसमȂ 700 मेगावाट sanction हो गई है, पर installation शून्य है। यह जुमला है। Sorry, I 
cannot use the word ‘Jumla’; it is unparliamentary. Component-B is about Installing of 
20 lakhs standalone  off-grid solar water pumps, िजसमȂ से 2 लाख, 25 हजार sanction िकए 
हȅ और िसफर्  61 हजार install िकए गए हȅ। 27 Ģितशत target achieve हुआ है। Component-C is 
about Solarisation of 15 lakhs existing grid connected agricultural pumps and Feeder 
Level Solarisation - शून्य पपं individual pump solarisation sanction हुए हȅ। ऐसे ही 2 लाख, 75 
हजार Agricultural Feeder Solarisation sanction हुआ है, पर शून्य install हुए हȅ। मȅ पूछना चाहती 
हंू िक जब sanction हो जाते हȅ, तो वह पैसा कहा ंजा रहा है? महाराÍटर् के िखलाफ यह काम क्यȗ हो 
                                                            
* Expunged as ordered by the Chair. 

[ 6 August, 2024 ] 103



रहा है? मडैम, मȅ जो भी Îपीच दे रही हंू, वह सारा राज्य सभा मȂ मंतर्ालय की तरफ से जवाब आए हȅ। 
Unstarred Question, Rajya Sabha 2021 मȂ कहा गया था िक तीन सोलर पाक्सर् महाराÍटर् मȂ बन 
रहे हȅ।  वे तीनȗ सोलर पाक्सर् या तो complete नहीं हुए हȅ या वहा ंकाम की शुरुआत ही नहीं हुई है।  
यह महाराÍटर् के साथ * है। मडैम, मेरे एक colleague Ǜी सदंीप कुमार पाठक जी हȅ। उन्हȗने एक 
मॉडल के बारे मȂ बताया, जो िसफर्  monopolization हो रहा है, उसके बारे मȂ चेयरमनै सर ने भी कुछ 
िटÃपणी दी थी। मȅ कुछ उदाहरण देना चाहती हंू िक कैसे monopolization होता है और कैसे 
favourite vendors चुने जाते हȅ। उपसभाध्यक्ष महोदय, िसतंबर, 2023 मȂ एक खास कंपनी है, उसमȂ 
कायर्रत Adviser हȅ। वह  Green Energy Company है, उसके Adviser हȅ। अĢैल 2022 मȂ as a 
non-institutional member for Centre’s Expert Appraisal Committee मȂ उनको जगह दे दी 
जाती है। Expert Appraisal Committee क्या काम करती है? वह Ģोजेक्ट्स के िलए clearance देती 
है, that requires  Central Government’s approval. उसमȂ छह ऐसे Ģोजेक्ट्स थे और वह जो 
खास इंडÎटर्ी है और िजसके वे एडवाइजर हȅ, उस पर चचार् हो रही थी। उनमȂ से दो आंधर् Ģदेश की हȅ 
और चार महारÍटर् राज्य की हȅ। उस मीिंटग मȂ, िजसमȂ वे एडवाइजसर् शािमल थे, एक्सपटर् एडवाइज़री 
कȚिसल के मÇैबसर् थे, उन्हȗने महाराÍटर् के एक उस Ģोजेक्ट को भी अनुमित दी, जो उस कंपनी की 
सहायता कर रहा था।  

मडैम, मȅ एक और चीज़ बताना चाहती हंू िक monopolisation मȂ कैसे मदद की जाती  है और 
कैसे favouritism होता है। मडैम, चाइना के बारे मȂ बात की जाती है िक हमȂ कैसे चाइना से इÇपोटर् 
करना discourage करना है। मडैम, ये जो सोलर पॉवर कंपनीज़ है, उसके सबंंिधत काम से कॉमसर् 
िमिनÎटर्ी जाती है और वे लोग कहते हȅ िक हमȂ चाइना से मदद चािहए, इसिलए वीज़ा नॉÇसर् ईज़ 
कीिजए। वीज़ा नॉÇसर् मȂ उनके िलए तीस इंजीिनयसर् आठ फॉरेन पाटर्नसर् चाइना के हȅ। उनके िलए 
वीज़ा नॉÇसर् ईज़ भी कर िदये जाते हȅ। हम आत्मिनभर्रता की बात कर रहे हȅ, लेिकन यहा ँपर उनके 
िलए वीज़ा भी ईज़ िकया जा रहा है। The Government has allowed Chinese nationals in India 
for ...  

 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी ): मडैम, आपका समय समाÃत हो गया है।  
 
SHRIMATI PRIYANKA CHATURVEDI: Last thirty seconds. Government has allowed 
Chinese nationals in India for Production Linked Incentive Schemes to gain the required 
knowhow. मडैम, हमȂ चाइना की जरूरत क्यȗ है?  
 मडैम, यहा ँपर सोलर पैनÊस की बात हो रही थी िक िकतने सोलर पैनÊस इÇपोटर् हुए हȅ। जो 
भी सौ Ģितशत हुआ है, उसमȂ से 57 Ģितशत िसफर्  चाइना से इÇपोटर् हो रहा है। हम यहा ँपर िसफर्  
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िटक टॉक बनै करȂगे, ऐÃस बैन करȂगे, लेिकन जो इÇपॉटȄट चीज़Ȃ हȅ, िजनमȂ हमȂ आत्मिनभर्र होना है, 
उनमȂ अभी भी चाइना पर िडपȂडȂट हȅ और यह देश के साथ सरासर * है।   
 महोदया, मȅ उÇमीद करती हंू िक मंतर्ी जी इसका जवाब दȂगे। मȅ इन्हीं शÅदȗ के साथ अपनी 
Îपीच खत्म करंूगी, आपका बहुत-बहुत धन्यवाद। 
 
THE VICE-CHAIRPERSON (SHRIMATI SEEMA DWIVEDI): Next Member is, Shri 
Bahubhai Jesangbhai Desai; not present. Then, Shrimati Mahua Maji.  
 
SHRIMATI MAHUA MAJI (Jharkhand): Thank you, hon. Madam, for giving me this 
opportunity. िरन्यूएबल एनजीर् पर बोलते हुए मȅ यही कहना चाहती हंू िक इलेिक्टर्िसटी मȂ भारत 
दुिनया का चौथा लाजȃÎट कंज्यूमर है और इन िदनȗ ऊजार् की बढ़ती जरूरतȗ को देखते हुए एनजीर् 
उत्पादन हेतु िविभन्न िवकÊपȗ को डेवलप करने का जो Ģयास हो रहा है, वह अच्छी बात है। 
िरन्यूएबल एनजीर् के अंतगर्त सोलर एनजीर्, हाइडर्ो पॉवर एनजीर्, िंवड एनजीर्, िजयोथमर्ल एनजीर्, 
बायोमास एनजीर् आिद आती हȅ। महोदया, इन सभी एनजीर्ज़ के अलग-अलग फायदे तो हȅ, लेिकन ढेर 
सारे नुकसान भी हȅ। मेरा अनुरोध है िक इन्हȂ ध्यान मȂ रखकर ही इनके उत्पादन की जरूरत है, वरना 
यह धरती रहने लायक नहीं रहेगी।  

महोदया, गर्ीन गैस उत्सजर्न की वजह से वैसे ही ओजोन परत मȂ छेद हो गए हȅ, जो तरह-
तरह की बीमािरया ँ पैदा कर रहे हȅ। हमȂ और जनता को पता होना चािहए िक सोलर एनजीर् से वायु 
Ģदूषण होता है, िजसमȂ नाइटर्ोजन ऑक्साइड, हाइडर्ोकाबर्न, काबर्न मोनो ऑक्साइड, सीसा और 
आसȃिनक का उत्सजर्न शािमल है। सोलर पैनल के अपिशÍटȗ का िनपटान भिवÍय मȂ एक बहुत बड़ी 
समÎया बन सकता है। इससे काफी मातर्ा मȂ ई-कचरा बनता है। इन कचरȗ मȂ मौजूद सीसा और 
कैडिमयम जैसे खतरनाक पदाथș से मानव ÎवाÎथ्य और पयार्वरण को बचाने का Ãलान करने के 
पÌचात ही इनका बहुतायत मȂ उपयोग आरंभ करना चािहए। क्या सरकार ने इसके िलए कोई Ãलान 
बनाया है? ऐसा कहते हȅ िक समुदर् के तट पर बड़े-बड़े इलाकȗ को सोलर पैनल से ढक देने से 
वाÍपीकरण की Ģिकर्या और बािरश वगैरह पर दुÍĢभाव पड़ता है। 
 महोदया, एक और िरन्यएूबल एनजीर् है, िजसे  हाइडर्ो पॉवर एनजीर् कहते हȅ। इसके िलए डैम 
वगैरह का िनमार्ण करना पड़ता है, िजससे गावँ के गावँ उजड़ जाते हȅ और िवÎथापन की िवकट 
समÎया उत्पन्न होती है। ऐसा भी कहते हȅ िक िंवड एनजीर् से िचिड़या वगैरह को नुकसान पहँुचता है। 
िजस तरह से मोबाइल टॉवर से साउथ मȂ नािरयल उत्पादन मȂ समÎया आ रही है, इकोलॉिजकल 
बलैȂस गड़बड़ हो रहा है, आँगन से गौरेया जैसे पक्षी गायब हो रहे हȅ, फसलȗ को नुकसान पहँुचाने वाले 
कीड़े बढ़  रहे हȅ, उससे सीख लेकर हमȂ Ģकृित और पयार्वरण के सतुंलन को गंभीरता से लेकर एनजीर् 
का उत्पादन करना चािहए।  
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महोदया, मȅ कȂ दर् सरकार का ध्यान एक और महत्वपूणर् एनजीर् की तरफ िदलाना चाहंूगी। वह 
एनजीर् न्युिक्लयर एनजीर् है। क्यȗिक न्युिक्लयर एनजीर्  भारत मȂ िवǏुत का पाचँवा ँसबसे बड़ा ǣोत है, 
इसिलए एक अध्ययन के मुतािबक वतर्मान मȂ देश भर मȂ सात िबजली सयंंतर्ȗ मȂ बाईस से अिधक 
न्युिक्लयर िरएक्टसर् सिकर्य हȅ। सरकार देश के अन्य िहÎसȗ मȂ भी परमाणु ĢितÍठानȗ के िवÎतार को 
बढ़ावा दे रही है। चीप इलेिक्टर्िसटी के िलए न्युिक्लयर एनजीर् को बढ़ावा िदया जा रहा है, क्यȗिक इसे 
कोयला या गैस सयंंतर्ȗ की तुलना मȂ सÎता माना जाता है। न्युिक्लयर एनजीर्  को Îवच्छ और काबर्न 
मुƪ एनजीर् का ǣोत भी माना जाता है, मगर सच्चाई यह है िक न्युिक्लयर एनजीर्  पैदा करने वाले 
न्युिक्लयर िरएक्टसर् इतने खतरनाक होते हȅ िक िकसी भी Ģकार की दुघर्टना के घिटत होने पर ये पूरी 
दुिनया को नÍट करने की क्षमता रखते हȅ। चेनȘिबल परमाणु सयंंतर् िवÎफोट को याद कीिजए िक िकस 
तरह की तबाही थी। गमीर् की वजह से पूरी छत उड़ गई थी। सैकड़ȗ िकलोमीटर की पिरिध बजंर हो 
गई थी और अिनिÌचतकाल के िलए वहा ँलोगȗ का जाने, भोजन सामगर्ी लाने मȂ रोक लगानी पड़ी थी। 
जब जापान मȂ सुनामी आई थी, तब समुदर् का पानी 15 फीट ऊँची बाउंडर्ी वॉल को लाघं कर, उस 
न्यिूक्लयर िरएक्टर के अंदर आ गया था, िजससे कूिंलग िसÎटम फेल हो गया था और वहा ँ से 
रेिडएशन आरंभ हो गया था। वह रेिडएशन Ģशातं महासागर को पार करके, कैिलफोिर्नया तक पहंुच 
गया था। अमेिरका के हाथ-पावं फूल गए थे, तो उसने दुिनया के सबसे बड़े जनरेटर को हवाई जहाज 
से भेजकर, उसके कूिंलग िसÎटम को दुरुÎत िकया था। उस समय 50 जापानी साइंिटÎट उस 
न्यिूक्लयर िरएक्टर को ठीक करने के िलए उसके अंदर गए थे, तब व ेएक तरह से सुसाइड िमशन 
पर जा रहे थे। उन्हȗने अपने पिरवार के लोगȗ को जो पतर् िलखा था, वह हमने पढ़ा था। उसमȂ िलखा 
था िक मȅ एक तरह से सुसाइड करने जा रहा हँू, क्यȗिक वह रेिडएशन इतना खतरनाक है िक उन्हȂ 
पता भी नहीं िक वहा ँसे िनकलने के बाद उनकी क्या िÎथित होगी। मुझे लगता है िक इस तरह से 
भारत मȂ भी ध्यान रखना पड़ेगा, क्यȗिक बहुत सारे न्यूिक्लयर िरएक्टर हȅ और आगे भी बहुत सारे 
बनाने का Ãलान है। साउथ इंिडया के कोडाइकनाल मȂ न्यिूक्लयर िरक्टर Ãलाटं बनाने की बात हुई थी, 
तो वहा ँके Ģबुǉ लोगȗ ने इसका बहुत िवरोध िकया था। अमेिरका दुिनया का सबसे बड़ा परमाणु ऊजार् 
उत्पादक है, जो दुिनया की कुल परमाण ुक्षमता का 30 Ģितशत से अिधक उत्पादन करता है। चूिँक 
भारत कई के्षतर्ȗ मȂ अमेिरका को फॉलो करता है और िवकास के पँूजीवादी मॉडल को अपनाता रहा है, 
इसिलए मȅ कȂ दर् सरकार को आगाह करना चाहती हँू िक िवकास के अंधे दौर मȂ ऊजार् जरूरतȗ तो पूरा 
करने हेतु अंधाधुध परमाणु ऊजार्... 

 
उपसभाध्यक्ष (Ǜीमती सीमा िǎवदेी): कन्क्लडू कीिजए। आपका समय समाÃत हो गया है।  
 
Ǜीमती महुआ माजी: आधा िमनट और बोलने दीिजए।  
 परमाण ुऊजार् सयंंतर्ȗ का िनमार्ण करके आने वाली पीिढ़यȗ के िलए पयार्वरण सबंधंी संकट न 
पैदा करȂ। परमाण ुिरएक्टर सयंंतर्ȗ से िनकला ईंधन वÎेट अत्यंत खतरनाक है, इसिलए इसका ध्यान 
रखकर ही न्यूिक्लयर एनजीर् को बढ़ावा िदया जाए, थȅक य।ू    
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Ǜी बृज लाल (उǄर Ģदेश): उपसभाध्यक्ष महोदय, मȅ सबसे पहले यह बताना चाहँूगा िक हमȂ हिरत 
ऊजार् की जरूरत है। भारत की जरूरत का 87.7 परसȂट ऑइल हम इÇपोटर् करते हȅ। हमने अĢलै, 
2023 से माचर्, 2024 तक 232.5 िमिलयन टन ऑइल इÇपोटर् िकया और उसके िलए हमने 132.4 
िबिलयन डॉलर चुकाए। 2022-23 मȂ हमने 157.5 िबिलयन डॉलर ऑइल इÇपोटर् पर चुकाए थे। इस वषर् 
हमने जो ऑइल इÇपोटर् मȂ चुकाए हȅ, व ेकम हȅ, जो िसǉ करता है िक हम गर्ीन एनजीर् पर जोर दे रहे 
हȅ, उसका उत्पादन कर रहे हȅ। महोदय, जब हमारे देश मȂ पहले कागेँर्स की सरकारȂ हुआ करती थीं, 
तब हमारी फोरन पॉिलसी ऑइल इÇपोटर् के कारण Ģभािवत होती थी। डर लगता था िक हम िकसी 
पड़ोसी देश पर कड़ी कारर्वाई इसिलए न करȂ, क्यȗिक हमȂ कई ऑइल Ģोǹूिंसग कंटर्ीज़ ऑइल नहीं 
दȂगी। आज मोदी जी के नेतृत्व मȂ भारत सशƪ है। रिशया पर बैन लगाया गया, हमने रिशया से ऑइल 
इÇपोटर् िकया। हमने िंचता नहीं की, क्यȗिक आज हम सशƪ हȅ। जहा ँतक फोिसल सोसȃज़ का सवाल 
है, तो भारत इसमȂ काफी Ģगित कर रहा है। कृÍणा गोदावरी बेिसन (केजी-जी6), मुंबई हाई, मंुबई 
Offshore, राजÎथान, असम-अराकार बेिसन, गुजरात, इन सबमȂ ऑइल एक्सÃलोरेशन का काम चल 
रहा है और Shale से ऑइल िनकानले का काम भी इस देश मȂ मोदी जी के नेतृत्व मȂ िकया जा रहा है। 
महोदय, Shale व ेचƺानȂ होती हȅ, जो बहुत डीप हȅ। उनमȂ भी ऑइल और गैस टर्ेप होती हȅ, िजन्हȂ 
आसानी से नहीं िनकाला जा सकता, लेिकन उसका भी Ģयास चल रहा है। भारत का ज्यादा िहÎसा 
टर्ॉिपकल और सब टर्ॉिपकल है। पूरा दिक्षण भारत ही टर्ॉिपकल है। मेरे एक िमतर् दिक्षण भारत के रहने 
वाले हȅ। व ेचेन्नई के हȅ, मȅने उनसे पूछा िक इस समय क्लाइमेट कैसा है। वे बोले िक यहा ंतो हॉट, 
हॉटर, हॉटेÎट, यही मौसम होता है। जहा ंहमारे टर्ॉिपकल और सब-टर्ॉिपकल के्षतर् हȅ, वहा ंसौर ऊजार् 
की अपार सभंावनाएं हȅ। मȅ मोदी जी को धन्यवाद देना चाहता हंू िक अभी रूफटॉप पर गावं मȂ 300 वॉट 
की एनजीर् का जो लÑय रखा गया है, िजससे हम लोग 300 यिूनट िबजली पैदा कर करȂगे और वह 
हमारे घर की खपत के िलए पयार्Ãत होगी।   

महोदया, मȅ अपने घर का एक एग्जाÇपल देना चाहता हंू। लखनऊ मȂ मेरा घर है। जब मȅने घर 
बनाया, तो मुझे 20-22 हज़ार रुपया महीना िबजली का िबल देना पड़ता था। मȅने उस पर पहले 2 
िकलोवाट का एक सोलर पैनल लगाया, उससे हमारे घर मȂ िबजली, पंखा, ģीज चल जाता है। िफर 
मȅने 5 िकलोवाट का लगाया, िजसे मȅ िगर्ड मȂ दे देता हंू। हमारे घर मȂ कोई गीजर नहीं है, जो सबसे 
ज्यादा िबजली खÃत करता है, बिÊक सोलर गीजर है और इस समय अगर आप रात मȂ 12 बजे भी 
चाहो, तो इतना गमर् पानी रहता है िक ठंडा पानी िमलाना पड़ता है। आज मेरा िबजली का िबल 400-
500 रुपया महीना आता है। यह जो मोदी जी की योजना है िक हर घर 300 यूिनट िबजली पैदा होगी, 
जो िक उसके घर के िलए पयार्Ãत होगी। यह सोलर एनजीर् िकसानȗ के िलए बड़ी लाभदायक होगी, 
क्यȗिक हम सोलर पंप लगाएंगे, िजसकी योजना सरकार ने जारी की है। हमारे Ģदेश मȂ सोलर पपं 
लगाए जा रहे हȅ और उन सोलर पपं से िकसान सीधे अपने खेतȗ की िंसचाई कर सकेगा।   

 
(सभापित महोदय पीठासीन हुए।) 
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सोलर एनजीर् मȂ अपार संभावनाएं, जो िडगेर्डेड लȅड है, बरैन लȅड है, जहा ंपर कोई पैदावार 
नहीं होती, उस पर सोलर पैनल लगाए जा सकते हȅ और अब हमारे देश का ऐसा िकसान जो कुछ 
पैदावार नहीं कर पाता था, अब वह िबजली पैदा करेगा, सोलर पैनल लगाकर िबजली उत्पन्न करेगा 
और बेचेगा। 

 महोदय, मȅने खुद देखा है, हमारे उǄर Ģदेश मȂ लिलतपुर है। मȅ एक टूर मȂ गया बेतवा िलÄट 
कैनाल है, जो नहर िनकली है, उस नहर पर जो सोलर पनैल लगाए गए हȅ, उससे वहा ंिलÄट कैनाल 
चलता है, उससे िबजली पैदा करने की अपार संभावनाएं हȅ। सभापित महोदय, आपने मुझे बोलने के 
िलए समय िदया, इसके िलए आपका बहुत-बहुत धन्यवाद।                                                                                    

 
 

SUO-MOTO STATEMENT BY MINISTER 
 

The Situation in Bangladesh 
 
MR. CHAIRMAN: Statement by Minister, Shri S. Jaishankar. 

 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Mr. Chairman, Sir, I 
rise to apprise this august House of certain recent developments pertaining to 
Bangladesh. As hon. Members are aware, India-Bangladesh relations have been 
exceptionally close for many decades over many Governments. Concerns about recent 
violence and instability there have been shared across the political spectrum. Since the 
Election in January, 2024, there has been considerable tension, deep divides, and 
growing polarisation in Bangladesh politics. This underlying foundation aggravated a 
student agitation that started in June this year. There was growing violence, including 
attacks on public buildings and infrastructure as well as traffic and rail obstruction. The 
violence continued through the month of July. Throughout this period, we repeatedly 
counselled restraint and urged that the situation be diffused through dialogue. Similar 
urgings were made to various political forces with whom we were in touch. Despite the 
Supreme Court judgment on 21st July, there was no let up in the public agitation. Various 
decisions and actions taken thereafter only exacerbated the situation. The agitation, at 
this stage, coalesced around a one-point agenda, namely, that the Prime Minister, 
Sheikh Hasina, should step down.   

On 4th August, events took a very serious turn. Attacks on the police, including 
police stations and Government installations, intensified even as overall levels of violence 
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greatly escalated. Properties of individuals associated with the regime were torched 
across the country. What was particularly worrying was that minorities, their businesses 
and temples also came under attack at multiple locations. The full extent of this is still not 
clear. On 5th August, demonstrators converged in Dhaka, despite the curfew. Our 
understanding is that after a meeting with leaders of the security establishment, the 
Prime Minister, Sheikh Hasina, apparently, made the decision to resign. At a very short 
notice, she requested approval to come, for the moment, to India. We simultaneously 
received a request for flight clearance from Bangladesh authorities. She arrived yesterday 
evening in Delhi.   

The situation in Bangladesh is still evolving. The Army Chief, General Waker-Uz 
Zaman, addressed the nation on 5th August. He spoke about assuming responsibility and 
constituting an interim Government. We are in close and continuous touch with the 
Indian community in Bangladesh through our Diplomatic Missions. There are an 
estimated 19,000 Indian nationals there, of which about 9,000 are students. The bulk of 
the students, however, have already returned to India in the month of July on the advice 
of the High Commission.   

In terms of our diplomatic presence, in addition to the High Commission in Dhaka, 
we have Assistant High Commissions in Chittagong, Rajshahi, Khulna, and Sylhet. It is 
our expectation that the host Government will provide the required security protection for 
these establishments. We look forward to the normal functioning once the situation 
stabilizes.  

Mr. Chairman, Sir, we are also monitoring the situation with regard to the status 
of minorities. There are reports of initiatives by various groups and organizations to 
ensure their protection and well-being. We welcome that, but will, naturally, remain 
deeply concerned till law and order is visibly restored. Our border guarding forces have 
also been instructed to be exceptionally alert in view of this complex situation. In the last 
24 hours, we have also been in regular touch with the authorities in Dhaka. 

This is the situation as of now.  I seek the understanding and support of the House 
in regard to sensitive issues regarding an important neighbour, on which there has 
always been strong national consensus. Thank you. 
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DISCUSSION ON THE WORKING OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY - CONTD. 

 
MR. CHAIRMAN: Now, the debate resumes...(Interruptions)... Shri Deepak Prakash 
...(Interruptions)... 
 
SHRI DEREK O’BRIEN (West Bengal): Sir...(Interruptions)... 
 
MR. CHAIRMAN: No. Shri Deepak Prakash. ...(Interruptions)... 
 
SHRI DEREK O’BRIEN: Sir, I want to say something positive.  
 
MR. CHAIRMAN: No. Everyone has positive...(Interruptions)...  Please, don’t spoil it.  
Shri Deepak Prakash. ...(Interruptions)... 
 
SHRI DEREK O’BRIEN:  *  
 
MR. CHAIRMAN: Nothing is going on record.  ...(Interruptions)...  What is this? Please 
understand  this. I am shocked. Now, Dr. Anil Sukhdeorao Bonde. 

 
डा. अिनल सुखदेवराव बȗडे (महाराÍटर्): सभापित महोदय, मȅ आपका धन्यवाद करना चाहता हँू िक 
आपने मुझे इस चचार् मȂ भाग लेने का अवसर िदया।  आज नवीकरणीय ऊजार् के बजट मȂ जो Ģावधान 
रखा गया है, उसके िलए मȅ माननीया अथर् मंतर्ी, िनमर्ला सीतारमण जी; ऊजार् मंतर्ी, Ģहलाद जोशी 
जी तथा हमारे िवकिसत भारत के उद्गाता, यशÎवी Ģधान मंतर्ी, नरेन्दर् मोदी जी का अिभनंदन करता 
हँू और Îवागत करता हँू। महोदय, काबर्न न्यटूर्ैिलटी की तरफ हमȂ 2070 तक पहंुचना है और काबर्न 
न्यटूर्ैिलटी अचीव करनी है।  

(उपसभापित महोदय पीठासीन हुए।) 
 

उसमȂ सबसे महत्वपूणर् कदम है िक फॉिसल Äयलू की वजह से िजस ऊजार् का िनमार्ण होता है, उसे 
हमȂ िरÃलेस करना पड़ेगा। काबर्न एिमशन, CO-2 एिमशन कम करना पड़ेगा। हम फॉिसल Äयूल का 
यिूटलाइजेशन कम कैसे करȂ, उसके िलए जो पचं महाभतू हȅ, पंच तत्व हȅ, िजनमȂ अिग्न है, वायु है, 
सूयर् का Ģकाश है, जल है, इनकी सहायता हम नहीं लȂ, जो िक  नैसिर्गक हȅ, तो हम काबर्न न्यटूर्ैिलटी 
की तरफ नहीं जा सकते। Ģधान मंतर्ी नरेन्दर् जी मोदी जी ने 'वसुधैव कुटंुबकम', एक िवÌव, एक कुटंुब 
की जो धारणा रखी है, उसमȂ पूरे िवÌव की िंचता की है। आज जो वायु Ģदूषण हो रहा है, जलवायु 

                                                            
* Not recorded. 
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पिरवतर्न हो रहा है, इसमȂ पयार्वरण का Ǫास हो रहा है, उसमȂ सबसे महत्वपूणर् यह है िक ऊजार् के 
िनमार्ण मȂ जो काबर्न एिमशन होता है-  ऊजार् का िनमार्ण तो जरूरी है, क्यȗिक यिद िवकिसत होना है, 
तो ऊजार् का िनमार्ण ज्यादा हो और िजतनी ऊजार् की खपत होगी, िजस देश की ऊजार् की खपत 
ज्यादा है, उसी देश को िवकिसत माना जाता है। इसिलए नवीन और नवीकरणीय ऊजार् हमारे िलए 
महत्वपूणर् रहती है। इस नवीन और नवीकरणीय ऊजार् के बारे मȂ मȅ आपको Ģसन्नता से बताना चाहता 
हंू िक हमारी जो नवीकरणीय ऊजार् है, िरन्यूएबल एनजीर् है, उसका Ģोडक्शन 200 गीगावॉट से 
अिधक हो चुका है। आज देश मȂ जो कुल िवǏतु क्षमता है, उसके 45 Ģितशत ऊजार् का उत्पादन हम 
नॉन-Äयूल से करते हȅ। मȅ बोलना चाहता हंू िक िपछले 10 सालȗ के पहले, दुभार्ग्य से इसके ऊपर 
उतना ख्याल नहीं िकया गया था, लेिकन इन 10 सालȗ मȂ नॉन-फॉिसल िवǏुत की क्षमता दोगुनी हो 
चुकी है। इसमȂ तो सौर ऊजार् की क्षमता सबसे महत्वपूणर् है, क्यȗिक हम टर्ॉिपकल कंटर्ी हȅ, हमारा देश 
सूयर् के ऊपर चलता है, यहा ँसूयर्वशंी राजाओं ने राज िकया है और 2014 की तुलना मȂ 30 गुना बढ़कर 
हमारे यहा ंसौर ऊजार् 85 गीगावॉट उत्पािदत हुई है। 
 उपसभापित महोदय, िवǏुत के्षतर् के इन आंकड़ȗ से पता चलता है िक िपछले 3 वषș मȂ 
पारंपिरक के्षतर् की तुलना मȂ अक्षय ऊजार् की तरफ हम बहुत अच्छी तरह से बढ़ रहे हȅ। Ģधानमंतर्ी 
नरेन्दर् जी मोदी जी ने जो महत्वपूणर् कदम गर्ामीण इलाकȗ के गरीबȗ के िलए उठाया है, वह है - 4.5 
करोड़ लोगȗ को मुÄत घर देना। पीएम आवास योजना मȂ वही गरीब हȅ, िजनको हर महीने अपने 
िबजली का िबल भरने के िलए मशक्कत करनी पड़ती है।  उन्हȂ बच्चȗ को तो पढ़ाना है, बच्चȗ के िलए 
तो इलेिक्टर्िसटी लगेगी, पढ़ने के िलए इलेिक्टर्िसटी लगेगी और उनको इलेिक्टर्िसटी का िबल भरने 
की िदक्कत होती है। Ģधान मंतर्ी नरȂदर् जी मोदी की सोच ऐसी है िक िसफर्  मुÄत मȂ देने से कोई फायदा 
नहीं होगा, िसफर्  मुÄत की रेवड़ी बाटंने से देश का िवकास नहीं हो सकता। इसिलए Ģधान मंतर्ी नरȂदर् 
जी मोदी जी ने 'पीएम सूयर् घर मुÄत िबजली योजना' चाल ूकी है, उसका सभी लोगȗ को Îवागत  
करना चािहए। उसका Îवागत इस देश की करोड़ȗ-करोड़ जनता कर रही है। ...(समय की घंटी)... 
उपसभापित महोदय, समय है तो मुझे बोलने दीिजए।   
 
Ǜी उपसभापित: आप कÇपलीट कर लȂ, क्यȗिक आपका 5 िमनट का समय था।   
 
डा. अिनल सुखदेवराव बȗडे: उपसभापित महोदय, मȅ इतना बताना चाहता हंू िक सहयोग भी बहुत 
जरूरी है। मȅ िसफर्  2 िमनट मȂ अण ुऊजार् के बारे मȂ बताना चाहता हंू। इसमȂ सभी लोगȗ का सहकार 
बहुत जरूरी है। जब 2010 मȂ कागेंर्स की गवनर्मȂट थी, तब उसने जैतापुर के अनुĢकÊप की घोषणा की 
थी। कागेंर्स की गवनर्मȂट रहते हुए उसका ģासं के साथ करार भी हुआ, हमारे यहा ंकी एक कंपनी का 
करार हुआ। लेिकन महाराÍटर् मȂ उबाठा नाम की एक चीज है, वह उबाठा नाम की चीज, हर चीज को 
अपोज करती है। ये उबाठा ने जैतापरु परमाण ुऊजार् सयंंतर् का भी िवरोध िकया, जबिक जैतापुर 
परमाण ुऊजार् सयंंतर् को environment clearance भी िमला हुआ था। वह सबसे बड़ा परमाणु ऊजार् 
सयंंतर् था। उसमȂ एक ही साल मȂ 16 िरएक्टसर् होने वाले थे। अभी देवड़ा जी बता रहे थे िक अणु ऊजार् 
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बहुत महत्वपूणर् है। लेिकन ये जो चीजȂ हȅ िक चाहे नमर्दा सागर ĢकÊप हो, उसका िवरोध िकया जाए, 
चाहे महाराÍटर् का समृिǉ महामागर् का Ģोजेक्ट हो, उसका िवरोध िकया जाए, अगर ये बने, तो पूरा 
होने के बाद उनका नाम िदया जाए, ये उबाठा जैसे लोग, Ģधान मंतर्ी नरेन्दर् मोदी जी जो नवीन चीजȂ 
लाना चाहते हȅ, वे उनका जो िवरोध करते हȅ - उसके ऊपर िनयंतर्ण होना चािहए। अगर देश को आगे 
बढ़ाना है, तो सबको साथ िमल कर बढ़ना होगा। जब हम सबको साथ मȂ लेकर बढ़Ȃगे, तभी हम आगे 
बढ़ सकते हȅ। ऊजार् के के्षतर् मȂ देश को आत्मिनभर्र होना चािहए।  इसमȂ सबसे महत्वपूणर् बात यह है िक 
हमȂ zero neutrality की तरफ भी बढ़ना चािहए और carbon neutrality की तरफ भी बढ़ना चािहए।  
इस उǈेÌय की पूिर्त नवीकरणीय ऊजार् के माध्यम से हो रहा है। इस अथर् सकंÊप मȂ उसके िलए जो 
पयार्Ãत िनिध का Ģावधान िकया गया है, उसके िलए मȅ अिभनंदन करता हँू और उसका Îवागत करता 
हँू। इन्हीं शÅदȗ के साथ, मȅ अपनी बात समाÃत करता हँू, धन्यवाद।                  
 
Ǜी उपसभापित: माननीय Ǜी अÅदुल वहाब जी। अनुपिÎथत। माननीय Ǜी दीपक Ģकाश जी। 
...(Ëयवधान)... माननीय जयराम जी, बहुत सारे Îपीकसर् हȅ।...(Ëयवधान)... सब लोग चचार् 
सुिनए।...(Ëयवधान)... सबको अितिरƪ समय िमला है।...(Ëयवधान)... माननीय चेयरमनै साहब के 
अनुसार इस िवषय पर जो बोलना चाहते हȅ, वे बोलȂ, क्यȗिक यह महत्वपूणर् िवषय है।...(Ëयवधान)...  
माननीय Ģमोद जी, यह बहुत महत्वपूणर् िवषय है, Ãलीज़।...(Ëयवधान)... कृपया इनको बोलने 
दीिजए।   
 
Ǜी दीपक Ģकाश (झारखंड): माननीय उपसभापित महोदय, आपने मुझे नवीन एवं नवीकरणीय 
ऊजार् जैसे महत्वपूणर् िवषय पर बोलने का अवसर Ģदान िकया, इसके िलए मȅ आपका धन्यवाद और 
आभार Ëयƪ करना चाहता हँू। मȅ अपने सदन के नेता Ǜीमान जगत Ģकाश नƿा जी का भी आभार 
Ëयƪ करता हँू, िजन्हȗने मुझे ऐसे गभंीर िवषय पर अपना पक्ष रखने का अवसर Ģदान िकया है। मȅ देश 
की 144 करोड़ जनता का अिभनंदन करना चाहता हँू, िजनके Îनेह और Ģेम के कारण दुिनया के 
सवार्िधक लोकिĢय नेता तीसरी बार इस देश के Ģधान मंतर्ी बने।  
 आदरणीय उपसभापित महोदय, जहा ँएक तरफ नवीन एव ंनवीकरणीय ऊजार् जैसे अच्छे 
ऊजार् को िवकिसत कर देश की ऊजार् आवÌयकताओं को पूरा करने का लÑय है, तो वहीं दूसरी तरफ 
जलवायु पिरवतर्न ǎारा की जा रही अत्यावÌयक चुनौितयȗ का सामना करना तथा Ģदूषण मुƪ भारत 
बनाने का सकंÊप नरेन्दर् मोदी जी ने िलया है। देश की 144 करोड़ जनता उस सकंÊप को पूरा करने के 
िलए आगे बढ़ रही है। भारत का सपूंणर् नवीकरणीय ऊजार् क्षमता को बढ़ाने मȂ पेिरस समझौता और 
जलवायु पिरवतर्न के िखलाफ वैिÌवक Ģयास के साथ समथ्यर् है।   
 महोदय, भारत मȂ िबजली उत्पादन के दो Ģमुख तरीके हȅ - एक, पूणर् नवीकरणीय ऊजार् और 
दूसरा, अपूणर् नवीकरणीय ऊजार्। पहला हवा, सौयर्, जल, भतूल - इन ǣोतȗ से िबजली उत्पन्न करना 
और दूसरा, कोयला से िबजली िनकालना। 2012 मȂ भारतीय पावर िगर्ड कॉरपोरेशन ऑफ इंिडया 
िलिमटेड ǎारा एक अध्ययन िकया गया था, िजसमȂ यह पाया गया िक सभंािवत Îथलȗ के पास िबलजी 
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िनकास और Ģसार की बुिनयादी ढाचंा कम था और इसिलए बड़े ऊजार् Ãलाटं्स के िलए समिर्पत Ģसार 
ढाचें की एक वैकिÊपक ËयवÎथा खड़ी की गई और इसी िदशा मȂ भारत की सरकार आगे बढ़ रही है।   
 महोदय, Ģधान मंतर्ी जी के नेतृत्व मȂ भारत रेन्यएूबल एनजीर् को आगे बढ़ाने का केवल िमशन 
नहीं है, बिÊक िमशन िवद िवज़न है। यह Ģधान मंतर्ी जी का संकÊप है और इसी संकÊप के साथ देश 
आगे बढ़ रहा है। इसिलए हम ÎपÍट रूप से कहना चाहते हȅ िक इस िमशन के तहत जहा ँएक ओर 
घरेल ूतेल की मागँ की आपूिर्त के अंतर को पाटना है, वहीं दूसरी ओर Îवच्छ िवǏतु की िहÎसेदारी को 
बढ़ाने का सकंÊप है।  
 महोदय, नवीकरणीय ऊजार् की उपलÅधता गर्ामीण, शहरी, औǏोिगकी और वािणिज्यक के्षतर्ȗ 
तक कैसे ले जाएँ - इस बजट के Ģावधान मȂ यह भी सकंÊप है। महोदय, 2012 के बाद से ही भारत 
मेजर इकोनॉिमक्स मȂ िरन्यएूबल एनजीर् कैपेिसटी एिडशन मȂ सबसे तेजी से बढ़ता हुआ नजर आ रहा 
है। महोदय, भारत के Ģधान मंतर्ी जी ने िशखर सÇमेलन मȂ िवÌव को पचंामृत का उपहार िदया था।  
महोदय, हम केवल तुलना करना चाहते हȅ। वषर् 2013-14 मȂ सामने बठैी कागेंर्स की जो सरकार थी, 
उस वƪ का बजट िकतना था? उस वƪ मातर् 1,533.55 करोड़ का बजट था और आज 2024-25 मȂ 
19,100 करोड़ का आवटंन िकया गया है। इस दृिÍटकोण से हम कह सकते हȅ िक आवंटन मȂ 12 गुना 
वृिǉ है।  इससे ÎपÍट पता चलता है िक इस सरकार की नीित क्या है, नीयत क्या है तथा नेतृत्व मȂ 
िकतनी बड़ी क्षमता है और उस नेतृत्वकतार् का नाम Ǜी नरेन्दर् मोदी है। 

महोदय, यह हम सब जानते हȅ िक भारत का परमाणु ऊजार् क्षमता के दोहन करने का भी 
सकंÊप है।  यह हम सब जानते हȅ िक परमाणु क्षमता के माध्यम से वैकिÊपक ऊजार् का उत्पादन करके 
भारत के िवकास की गित को तेज करना, इसका Ģावधान इस बजट मȂ िकया गया है। Ģभावी ऊजार् 
पिरवतर्न के माध्यम से ऊजार् सुरक्षा भारतीय अथर्ËयवÎथा के िलए एक महत्वपूणर् कदम है। इस ऊजार् 
के के्षतर् मȂ सरकार ने राजनीितक रूप से फैसला िलया है िक जो 25 महत्वपूणर् खिनज हȅ, उनकी 
उपलÅधता को सुिनिÌचत कराना और इसके साथ-साथ उनको सीमा शुÊक से भी माफ करने का 
सकंÊप भारतीय जनता पाटीर् और एनडीए गठबधंन की सरकार ने िलया है। यह है सकंÊप और 
सकंÊप के Ģित Ģितबǉता, िजसको हम किमटमȂट कहते हȅ।  

 महोदय, हम सब यह जानते हȅ िक नवीकरणीय ऊजार् सबके िलए सुलभ बनाना है। इसको 
सुलभ िकसके िलए बनाना है? गावंȗ मȂ रहने वालȗ के िलए, गरीबȗ के िलए, मध्यम वगर् के िलए इसे 
सुलभ बनाने का Ģावधान इस बजट मȂ िकया गया है। िबजली की उच्च लागत के कारण यह कई 
भारतीयȗ की पहंुच से बाहर हो गई थी। इस समÎया के समाधान के िलए Ģधान मंतर्ी नरेन्दर् मोदी ने 
"पीएम सूयर् घर : मुÄत िबजली योजना" की शुरुआत की, िजसके तहत Ģत्येक पिरवार को हर महीने 
300 यिूनट्स िनःशुÊक िबजली िमलेगी, यह सकंÊप है, नरेन्दर् मोदी जी का! इससे Ģत्येक पिरवार को 
18,000 रुपये की बचत होगी।   

महोदय, इस योजना के समथर्न मȂ चाल ूिवǄीय वषर् के िलए 6,250 करोड़ रुपए का Ģावधान 
िकया गया है।  यह कोई छोटी बात नहीं है। इसके पहले भी सरकारȂ थीं, लेिकन कभी भी गरीब के घर 
मȂ रोशनी जलाने का सकंÊप नहीं िलया गया था। गरीबȗ के घर मȂ भी रोशनी पहंुचे, यह संकÊप नरेन्दर् 
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मोदी जी की सरकार ने िलया है और इस बजट मȂ उसका उÊलेख िकया गया है। महोदय, यह योजना 
देश भर मȂ एक करोड़ से अिधक पिरवारȗ के घरȗ मȂ सकारात्मक Ģभाव डालेगी।  हम सब जानते हȅ िक 
िवकास के बारे मȂ अगर बात करȂ तो िवकास का मापदंड िबजली होता है। Ģित Ëयिƪ िबजली की 
िकतनी खपत होती है, यह िवकास का मापदंड है। 

महोदय, अन्नदाताओं के कÊयाण को सुिनिÌचत करने के िलए सौर ऊजार् का समथर्न और 
उसको Ģोत्सािहत करने के बारे मȂ इस बजट मȂ उÊलेख िकया गया है। Ģधान मंतर्ी नरेन्दर् मोदी जी के 
दूरदशीर् नेतृत्व मȂ भारत की सरकार ने ऊजार् क्षमता का लाभ उठाने का सकंÊप िलया है, तािक मुख्य 
रूप से िकसान के बारे मȂ, िकसानȗ की खेती के बारे मȂ, िकसानȗ की खेती के उत्पादन को बढ़ाने के 
िलए मुख्य रूप से फसल कटाई के मौसम मȂ अिधक मागं के दौरान िकसानȗ की िबजली की 
आवÌयकता को पूरा कर सके, यह इसकी आत्मा है और इस आत्मा मȂ इसको सभंव करने के िलए 
"Ģधानमंतर्ी कुसुम योजना" की शुरुआत की गई है। िजसके अंतगर्त 2026 तक 34.8 गीगावॉट सौर 
क्षमता Îथािपत की जाएगी और वतर्मान बजट मȂ इस योजना की गित बढ़ाने के िलए 1,496 करोड़ 
रुपये आविंटत िकए गए हȅ, जो िक िवǄ वषर् 2023-24 के संशोिधत अनुमान 1,100 करोड़ रुपये की 
तुलना मȂ 36 Ģितशत अिधक हȅ। 
 महोदय, अंतरराÍटर्ीय सौर गठबधंन की सफलता मȂ भारत नेतृत्व कर रहा है। अब भारत नवीन 
और नवीकरणीय ऊजार् के के्षतर् मȂ अपने आपको world leader के रूप मȂ Îथािपत कर रहा है।  
महोदय, Ģधान मंतर्ी, Ǜी नरȂदर् मोदी जी ने वषर् 2018 मȂ "एक िवÌव, एक सूयर्, एक िगर्ड" का संकÊप 
िलया था। मुझे महसूस हो रहा है िक भारत सरकार आज वह सकंÊप पूरा करते हुए िदख रही है। 
महोदय, Ģधान मंतर्ी जी ने 2018 मȂ अंतरराÍटर्ीय सौर गठबधंन की पहली सभा का उǇाटन िकया था। 
इस गठबधंन ने सौर पी.वी. बाजार की नई क्षमता Îथापना के िलए 175 गीगावाट के साथ 2021 मȂ 
अपनी िरकॉडर् िÎथित को बनाए रखने मȂ मदद की थी। महोदय, वतर्मान बजट मȂ भारत को इस 
गठबधंन मȂ एक Ģमुख Ģणेता के रूप मȂ Îथािपत करने के िलए 100 करोड़ का अितिरƪ बजटीय 
Ģावधान िकया गया है। 
 महोदय, नवीकरणीय ऊजार् उत्पादन क्षमता मȂ भारत एक िवÌवगुरु के रूप मȂ Îथािपत हो रहा 
है। महोदय, पूवर्वतीर् यूपीए सरकार की नीित लकवागर्Îतता से ओतĢोत थी। हालािंक, िपछले दशकȗ 
मȂ सौर ऊजार् क्षमता मȂ 26 गुना और पवन ऊजार् क्षमता मȂ दोगुनी वृिǉ हुई है। नवीकरणीय ऊजार् 
Îथािपत क्षमता के मामले मȂ भारत अब वैिÌवक Îतर पर चौथे Îथान पर है। यह कोई छोटी बात नहीं है। 
महोदय, वतर्मान बजट मȂ सौर और पवन ऊजार् ससंाधनȗ के िवकास के िलए 16,394 करोड़ रुपये का 
Ģावधान िकया गया है। इसके अितिरƪ इसमȂ 851 करोड़ का भी Ģावधान िकया गया है, जो 
नवीकरणीय ऊजार् उत्पादन मȂ सतÞ और रणनीितक Ģयासȗ मȂ सफलता Ģदान करेगा। 
 महोदय, आज भारत Ģदूषण के के्षतर् मȂ गÇभीरता से िवचार करने वाला देश है। केवल भारत ही 
Ģदूषणमुƪ न बने, बिÊक पूरी दुिनया Ģदूषणमुƪ बने, यह नरेन्दर् मोदी जी का सकंÊप है। इसिलए 
भारत नेट-जीरो उत्सजर्न की महत्वाकाकं्षा को बढ़ावा देने वाला 'राÍटर्ीय हाइडर्ोजन िमशन' के रूप मȂ 
अगर्णी भिूमका अदा करने के िलए तत्पर है और तैयार है।  
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 महोदय, मोदी सरकार ने भारत के पयार्वरण को de-carbonise करने के िलए 2070 तक 
नेट-जीरो काबर्न उत्सजर्न लÑय हािसल करने की दीघर्कािलक दृिÍट अपनाई है। इस िमशन ने वषर् 
2023 तक युवाओं के िलए छह लाख से अिधक रोज़गार पैदा करने का संकÊप िलया है और यह 
सकंÊप नौजवानȗ के रोज़गार का एक आधार ही नहीं बनेगा, बिÊक भारत के िवकास की गित को तेज़ 
करने का जो सकंÊप है, यह बजट के माध्यम से हमको ÎपÍट रूप से देखने को िमल रहा है। इसिलए 
मȅ इस मंतर्ालय के मंतर्ी जी, Ǜी Ģहलाद जोशी जी को अपनी ओर से ढेर सारी बधाइया ंदेता हंू और  
उनका अिभनंदन करना चाहता हंू, िजनके नेतृत्व मȂ यह मंतर्ालय बहुत तेजी से आगे बढ़ते हुए िदख 
रहा है, बहुत-बहुत धन्यवाद।  
 
MR. DEPUTY CHAIRMAN: Shri Abdul Wahab; not present. Shri Babubhai Jesangbhai 
Desai.                                                    
 
Ǜी बाबूभाई जेसंगभाई देसाई (गुजरात): उपसभापित महोदय, मȅ 2024-25 की िरन्यएूबल एनजीर् पर 
िडÎकस करने के िलए खड़ा हुआ हंू। ...(Ëयवधान)... 
 
Ǜी उपसभापित: माननीय सदÎयगण, यह महत्वपूणर् िवषय है। भिवÍय के िलए दुिनया का सबसे 
महत्वपूणर् िवषय है। माननीय चेयरमनै साहब ने अनुमित दी है िक अितिरƪ समय मȂ जो बोलना चाहता 
है, उसको बोलने की इजाज़त दȂ। Please. ...(Interruptions)... बैठकर पीछे से न बोलȂ, Ãलीज़। 
...(Ëयवधान)... Please. ...(Interruptions)...  पीछे से बठैकर न बोलȂ, Ãलीज़। ...(Ëयवधान)...   
 
Ǜी बाबूभाई जेसंगभाई देसाई: महोदय, आज हमारे देश को ऊजार् के्षतर् मȂ एक कर्ािंत की आवÌयकता 
है। यह समय है जब हमȂ पारंपिरक ऊजार् ǣोतȗ से हटकर हिरत, नवीन और नवीकरणीय ऊजार् ǣोतȗ 
की ओर बढ़ना चािहए।  इससे न केवल पयार्वरण की रक्षा होती है...(Ëयवधान)... 
 
Ǜी उपसभापित: आप वहा ंसे न बताएं िक क्या होना है, please.  Please. ...(Interruptions)...   
 
Ǜी बाबूभाई जेसंगभाई देसाई: बिÊक ऊजार् सुरक्षा भी सुिनिÌचत होगी।  सबसे पहले सौर ऊजार् की 
बात करȂ, तो हमारी सरकार ने अगले पाचं वषș मȂ सौर ऊजार् की क्षमता को दोगुना करने का लÑय 
रखा है। इसके िलए हम सौर ऊजार् सयंंतर्ȗ के िनमार्ण मȂ िनवशे कर रहे हȅ और गर्ामीण के्षतर्ȗ मȂ सोलर 
पैनÊस की Îथापना को Ģोत्सािहत कर रहे हȅ। सर, पवन ऊजार् के के्षतर् मȂ भी हम बड़े कदम उठा रहे हȅ।  
पवन ऊजार् के माध्यम से िबजली उत्पादन को बढ़ावा देने के िलए नई पिरयोजनाओं को सरकार 
बढ़ावा दे रही है। इसके अलावा उन के्षतर्ȗ मȂ पवन ऊजार् सयंंतर्ȗ की Îथापना की जाएगी, जहा ंपवन 
ऊजार् की संभावनाएं अिधक हȅ। जैव ऊजार् के उपयोग को बढ़ाने के िलए हम जैव ईंधन के उत्पादन 
और उपयोग को बढ़ावा दȂगे। इसके िलए कृिष अवशेषȗ का उपयोग करके बायोगैस और बायोडीजल 
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उत्पादन को Ģोत्सािहत िकया जाएगा। इससे िकसानȗ को अितिरƪ आय का ǣोत िमलेगा और 
पयार्वरण को भी फायदा होगा।   
 महोदय, हमारे यशÎवी Ģधान मंतर्ी, जब गुजरात के तत्कालीन मुख्य मंतर्ी थे, तब उन्हȗने ही - 
मȅ जब 2007 से 2012 मȂ िवधायक था, तब मेरे ही समय मȂ-उन्हȗने 15 गीगावॉट का एक Ģोजेक्ट शुरू 
िकया था। दूसरा, हमारे गुजरात मȂ चारनका सोलर Ģोजेक्ट है और दुिनया का सबसे बड़ा सोलर 
पावर गुजरात के कच्छ मȂ बन रहा है, इसिलए मȅ Ģधान मंतर्ी जी को भी बहुत-बहुत धन्यवाद देता हंू।   

महोदय, वैिÌवक अक्षय ऊजार् पिरदृÌय मȂ देर से Ģवशे करने वाले भारत ने 2014 से Ģधान मंतर्ी 
मोदी के नेतृत्व मȂ राÍटर्ीय Îतर पर इस के्षतर् को सवȘच्च Ģाथिमकता देना शुरू िकया, जो िक गुजरात 
मȂ मुख्य मंतर्ी के रूप मȂ उनके ǎारा िवकिसत सफल मॉडल पर आधािरत था। इसके पिरणामÎवरूप 
भारत की पवन और सौर ऊजार् क्षमता मȂ तेजी से वृिǉ हुई है, जो 2014 मȂ मातर् 25 गीगावॉट से बढ़कर 
2024 तक 130 गीगावॉट हो गई। इसी अविध मȂ भारत के कुल िबजली उत्पादन मȂ अक्षय ऊजार् की 
िहÎसेदारी तीन गुना बढ़कर 22 Ģितशत हो गई है। नवीनतम िवǄ वषर् 2023-24 मȂ पवन और सौर 
क्षमता मȂ अब तक की सबसे अिधक 18 गीगावॉट की विृǉ देखी गई है। िवǄ वषर् 2014-15 के अपने 
बजट भाषण मȂ तत्कालीन िवǄ मंतर्ी Ǜी अरुण जेटली जी ने घोषणा की, "नवीन और नवीकरणीय 
ऊजार् को बहुत उच्च Ģाथिमकता दी जानी चािहए।" इस Ģाथिमकता को िवǄ मंतर्ी, Ǜीमती िनमर्ला 
सीतारमण ने अपने सभी सात बजटȗ मȂ जारी रखा है और नवीनतम बजट भी इसका अपवाद नहीं है।  
 उपसभापित महोदय, सौर सेल और पैनलȗ के िलए उपयोग िकए जाने वाले सीमा शुÊक-मुƪ 
पूजंीगत वÎतुओं की सूची का िवÎतार करने का िनणर्य घरेल ूिविनमार्ण को बढ़ावा देने मȂ मदद करेगा।  
बजट मȂ गर्ामीण और शहरी भारत दोनȗ मȂ भिूम अिभलेखȗ के िडिजटलीकरण का ĢÎताव है, जो 
नवीकरणीय ऊजार् पिरयोजनाओं के िलए भिूम पासर्ल की मुकदमेबाजी मुƪ खरीद सुिनिÌचत करने 
और िनÍपादन मȂ तेजी लाने मȂ एक लंबा राÎता तय करेगा। सर, कुल िमलाकर यह बजट देश और 
दुिनया को आÌवÎत करता है िक भारत के शुǉ शून्य और ऊजार् सुरक्षा लÑयȗ को ĢाÃत करने के िलए 
एक महत्वपूणर् उपकरण के रूप मȂ नवीकरणीय ऊजार् के्षतर् पर भारत िनरंतर जोर दे रहा है।  

महोदय, Ģधान मंतर्ी मोदी जी ने अपने पहले दो कायर्कालȗ मȂ दूरदशीर् नीितया,ं जैसे सशंोिधत 
राÍटर्ीय सौर िमशन, अंतरराज्यीय टर्ासिंमशन िसÎटम शुÊकȗ मȂ छूट, पवन और सौर ऊजार् की 
अिनवायर् िÎथित, त्विरत मूÊयǪास और उत्पादन आधािरत Ģोत्साहन, सौर पाकर् , नवीकरणीय खरीद 
दाियत्व और टर्ासंिमशन बुिनयादी ढाचें को मजबूत करना, सभी नवीकरणीय ऊजार् क्षमता मȂ बड़े 
पैमाने पर िवÎतार को बढ़ावा देने मȂ सहायक रहे हȅ, क्यȗिक भारत 2030 तक 500 गीगावॉट के अपने 
लÑय को ĢाÃत करने के िलए सक्षम है। महोदय, हमारी सरकार की लिक्षत उपलिÅधयȗ को, जो 500 
गीगावॉट के इस लÑय को साकार करने के िलए अगले पाचं वषș मȂ लगभग 300 गीगावॉट के िलए नई 
पवन और ऊजार् और क्षमता का िनमार्ण िकया जा रहा है। 
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माननीय उपसभापित जी, इसका मतलब है िक अब से वािर्षक क्षमता वृिǉ 18 गीगावॉट के वतर्मान 
Îतर से बढ़कर 60 गीगावॉट से अिधक हो जाएगी। हालािँक यह किठन चुनौती है, लेिकन िवǄ वषर् 
2024 मȂ 40.56 गीगावॉट नवीकरणीय ऊजार् क्षमता की नीलामी हुई, जो अब तक सबसे अिधक है।  

माननीय उपसभापित जी, 2024-25 के बजट मȂ नवीकरणीय ऊजार् के सुचारू एकीकरण के 
िलए pump storage पिरयोजनाओं के िलए नीित का भी वादा िकया गया है। यह एक Îवागत योग्य 
कदम है। इसके अलावा हमारी सरकार भारत को हिरत हाइडर्ोजन िविनमार्ण और िनयार्त कȂ दर् के रूप 
मȂ िवकिसत करने के िलए Ģितबǉ है। इसने राÍटर्ीय हिरत हाइडर्ोजन िमशन के तहत उदार Ģोत्साहन 
और िवǄ पोषण के माध्यम से गर्ीन हाइडर्ोजन पावर उत्पादन के िलए अपना समथर्न ÎपÍट रूप से 
Ëयƪ िकया है।  

सरकार को सभी संभािवत बाधाओं को दूर करने और नवीकरणीय ऊजार् के्षतर् के िवकास मȂ 
तेजी लाने के िलए अितिरƪ समय तक काम करने के िलए बधाई दी जानी चािहए। Îवच्छ ऊजार् के्षतर् 
पर बजट ĢÎताव 2030 और उसके बाद के िलए भारत के घोिषत जलवायु लÑयȗ को पूरा करने के 
िलए सरकार के दृढ़ संकÊप की पुिÍट करते हȅ। हमारी सरकार ने 6 जनवरी, 2022 को बहुत ही 
महत्वपूणर् िनणर्य िलए, जैसे िक गर्ीन एनजीर् कॉिरडोर-इंटर्ा-Îटेट टर्ासंिमशन िसÎटम, चरण -II 
योजना को मंजूरी देना, िजसका उǈेÌय सात कायार्न्वयन राज्यȗ अथार्Þ गुजरात, िहमाचल Ģदेश, 
कनार्टक, केरल, राजÎथान, तिमलनाडु और उǄर Ģदेश मȂ लगभग 20 गीगावॉट नवीकरणीय ऊजार् 
पिरयोजनाओं के िगर्ड एकीकरण और िबजली िनकासी की सुिवधा के िलए इंटर्ा-Îटेट टर्ासंिमशन 
बुिनयादी ढाचेँ की Îथापना करना है।  

महोदय, गुजरात-पंजाब गर्ीन एनजीर् कॉिरडोर गुजरात के बनास काठा से पंजाब के मोगा तक 
बन रहे गर्ीन एनजीर् कॉिरडोर से बीकानेर भी जुड़ गया है। ..(समय की घंटी).. करीब 1500 
िकलोमीटर लबें इस कॉिरडोर के िलए 765 केवी की िवǏुत लाइन डाली जा रही है। इससे छह हजार 
मेगावाट तक िबजली का आदान-Ģदान िकया जा सकेगा। राजÎथान के बीकानेर सिहत अजमेर और 
िचǄौड़गढ़ को भी कॉिरडोर से जोड़ा गया है। ..(समय की घंटी).. 765 केवी लाइन का राजÎथान मȂ 
सभंवतया यह पहला कॉिरडोर होगा। इसके पूरा होने के बाद बीकानेर को 400 केवी िबजली की 
कनेिक्टिवटी िमल जाएगी।  

 
MR. DEPUTY CHAIRMAN: Please conclude.  
 
Ǜी बाबूभाई जेसंगभाई देसाई: इस पर करीब दो हजार करोड़ रुपये खचर् होने का अनुमान है। 
बीकानेर को िबजली देने के िलए जलालसर मȂ सब Îटेशन का िनमार्ण िकए जाने के िलए हमारी 
सरकार Ģितबǉ है। हमारी सरकार बीकानेर, जोधपुर और जैसलमेर िजलȗ को िबजली के हब बनाने 
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जा रही है, िजससे Îथानीय लोगȗ को काफी राहत िमलेगी। उपसभापित जी, इन कायș के िलए मȅ िवǄ 
मंतर्ी जी और Ģधान मंतर्ी जी को धन्यवाद देता हंू।  
 
MR. DEPUTY CHAIRMAN: Now Shri Ramji. 
 
Ǜी रामजी (उǄर Ģदेश): उपसभापित जी, आपका बहुत-बहुत धन्यवाद िक आपने मुझे नवीन और 
नवीकरणीय ऊजार् मंतर्ालय के कायर्करण पर हो रही चचार् मȂ भाग लेने का अवसर िदया। मȅ इसके 
साथ ही अपनी पाटीर् की मुिखया आदरणीय बिहन कुमारी मायावती जी को भी धन्यवाद देता हंू िक 
उन्हȗने मुझे पाटीर् की तरफ से अपनी बात रखने का मौका िदया है।  
 महोदय, िरन्यूएबल एनजीर् भारत के िलए क्यȗ अहम है? मान्यवर, हमारा जो भारत देश है, 
उसमȂ 65 Ģितशत लोग खेती या कृिष पर िडपȂड करते हȅ। अगर हमारे क्लाइमेट मȂ कुछ चȂजेस होते हȅ, 
तो इसका सीधा Ģभाव हमारी खेती पर पड़ता है और हम बड़ी तर्ासदी को भी झेलते हȅ, क्यȗिक हमȂ 
कहीं पर बाढ़ देखने को िमलती है, कहीं हैवी रेन देखने को िमलती, कहीं सूखा देखने को िमलता है, 
तो कहीं पर टैÇपेचर राइज देखने को िमलता है। महोदय, इसके पीछे एक बड़ा रीज़न यह रहा है िक 
हमने गत वषș के अंदर िरन्यएूबल एनजीर् पर ऐसा कोई काम नहीं िकया, िजससे समÎयाओं की 
िनवृिǄ हो, बिÊक हम टोटली fossil fuels पर िडपȂड रहे। हमने बड़े-बड़े coal mines बनाए और इन्हȂ 
बनाने के िलए लाखȗ की सखं्या मȂ पेड़ काटने का काम िकया। मान्यवर, मȅ एक और उदाहरण देना 
चाहता हँू। छǄीसगढ़ मȂ एक हसदेव अरंड अभयारण्य था और वहा ँपर पारस माइिंनग का काम शुरू 
िकया गया था। इसके िलए लगभग साढ़े चार लाख पेड़ काटे गए, 16,000 वनÎपितयȗ को नÍट िकया 
गया, 20 से 22 हजार जंतुओं को नÍट िकया गया और हजारȗ की सखं्या मȂ जलीय जंतुओं को नÍट 
िकया गया। वहा ँपर जो हजारȗ टर्ाइबÊस बसे हुए थे, उन्हȂ वहा ँसे िवÎथािपत िकया गया, हटाया गया। 
साढ़े चार लाख पेड़ आिदकाल से ऑक्सीजन दे रहे थे, हमȂ तमाम तरह की जैव, तमाम तरह की 
जड़ी-बिूटया,ँ तमाम तरह की चीज़Ȃ देने काम कर रहे थे और उसकी वजह से एक नहीं, दो नहीं, 
बिÊक तमाम ऐसी माइंस को डेवलेप िकया। इसका पिरणाम यह रहा िक आज भारत के अंदर 
क्लाइमेट चȂजेज़ हुए। वहा ँिनकाले हुए कोयले को जलाने की वजह से जो काबर्न उत्सजर्न िकया गया, 
उससे क्लाइमेट चȂजेज़ होते गए और आज हम तमाम तरह की िदक्कतȗ का सामना करते हुए िदखाई 
पड़ रहे हȅ।  

मान्यवर, यह सरकार की एक अच्छी पहल है िक आज हम िरन्यएूबल एनजीर् की तरफ बढ़ रहे 
हȅ, चाहे वह िंवड पावर हो, चाहे सोलर पावर हो, चाहे वह हाइडर्ोइलेिक्टर्क पावर हो। आज चचार् का 
मेन िवषय सोलर पावर रहा। मȅ आपके माध्यम से सरकार से कहना चाहता हँू िक सोलर पावर जरूरी 
है, लेिकन हमारे देश मȂ सोलर पावर अभी भी काफी कॉÎटली है। एक िकलोवाट सोलर पावर बनाने 
के िलए एक लाख रुपये का खचार् आता है और 12 परसȂट के आसपास जीएसटी भी लगा हुआ है, 
जबिक भारत के अंदर िकर्Îटलाइन िसिलकॉन की कमी नहीं है। जो समुदर्ी तटीय के्षतर् है, उस साइड 
मȂ िसिलकॉन सȅड मȂ िमलता है। मȅ सरकार से चाहँूगा िक उस िकर्Îटलाइन िसिलकॉन के ऊपर भी 
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िरसचर् करȂ और उसमȂ यज़ू हो रहे केिमकÊस को भी जीएसटी के दायरे से बाहर लेकर आएं। सर, 
इसमȂ कुछ मॉनोपोली भी देखी गई है। इस लाइन के अंदर िलिमटेड कंपिनयȗ का आगमन हुआ है और 
इसकी वजह से जो इसका Ģाइस है, सोलर एनजीर् पर जो खचार् होने वाला है, वह continuous बना 
हुआ है। आज भी भारत का आम नागिरक सोच भी नहीं पा रहा है िक सोलर एनजीर् के जिरए हम 
इलेिक्टर्िसटी का उत्पादन कर सकते हȅ। इसके साथ ही, मȅ यह भी कहना चाहता हँू िक हमȂ इस 
लाइन के ऊपर चाइना के बराबर काम करना पड़ेगा। आज भी 57 परसȂट सोलर पैनल चाइना से आते 
हȅ, िजनकी क्वािलटी आज भी खराब है। भले ही, दाम सÎता है, लेिकन क्वािलटी आज भी खराब है। 
हमारे पास इसमȂ कोई भी एक्सपटर् नहीं है, कोई भी ऐसी कंपनी नहीं है, जो उच्च क्वािलटी का सोलर 
पैनल बना रही हो। इस पर भी सरकार को ध्यान देना पड़ेगा। जब तक हम खुद भी अच्छी क्वािलटी के 
सोलर पैनल की मनै्यफैूक्चिंरग नहीं करȂगे, तब तक यह बात पूरी नहीं होने वाली है। इसके साथ ही, 
सरकार को िंवड पावर पर भी िवशेष ध्यान देना चािहए। िंवड पावर इंिडया मȂ कुछ िलिमटेड पोशर्न मȂ 
ही िदखाई पड़ती है और िलिमटेड कंपिनयȗ को ही मौका िदया जा रहा है। उनके िलए भी आपको 
दरवाजे खोलने की जरूरत है और साथ ही हाइडर्ोइलेिक्टर्क पावर भी अहम है। पूरे देश के अंदर 
तमाम निदया ँहȅ। हम बाढ़ के समय मȂ तर्ासदी झेलते हȅ, चाहे वह िबहार हो, चाहे उǄर Ģदेश का कोई 
पाटर् हो। पीलीभीत के आसपास जो हमारा वनवसा बाधं है, वहा ँपर तो इलेिक्टर्िसटी बनती है, लेिकन 
जो उसका पानी है, जो शारदा, घाघरा और कोिड़याला नदी का पानी है, अगर जगह-जगह पर डैम 
बनाकर, उनका पानी रोक िलया जाए, उससे िबजली बनाई जाए और वहीं से नहर िनकालकर, हम 
अलग-अलग के्षतर्ȗ मȂ पानी का िवतरण करȂ, तो खेती का भी काम बढ़ेगा, पानी से जो बाढ़ आती है, 
उससे  भी छुटकारा िमलेगा और हम िबजली पर भी आत्मिनभर्र बनने का काम करȂगे।  

मान्वयर, यह बात बड़ी अहम है िक जब अमेिरका जैसा देश, िजसके पास बहुत सारा कर्ूड 
ऑइल है, कोयला भी है, आज वह फोिसल Äयलू पर िडपȂडȂसी को खत्म कर रहा है और धीमे-धीमे 
सोलर पावर की तरफ बढ़ रहा है। आज अमेिरका 23 िमिलयन घरȗ मȂ िबजली सीधा देने का काम कर 
रहा है, इसका मतलब है िक वह अपने Äयूचर को लेकर ज्यादा सजग नजर आता है, लेिकन हम 
नजर नहीं आ रहे हȅ। अभी बात हुई िक आवासीय घरȗ मȂ छतȗ पर सोलर पैनल लगाने की जरूरत है। 
मान्यवर, मȅ आपके माध्यम से कहना चाहता हँू िक आप Îकीम लेकर आए हȅ, यह अच्छी बात है, 
लेिकन क्या वाकई इसका खचार् एक आम आदमी िबअर कर पाएगा? जब तक हम इसकी कोिंÎटग 
कम नहीं करȂगे, तब तक यह बात नहीं बनने वाली है। सरकार इसकी कोिंÎटग, इसकी क्वािलटी पर 
ध्यान दे और जो इसमȂ दक्ष लोग हȅ, उन्हȂ हम कैसे एक्सपटर् बना पाएंगे, इसके िलए जो भी टर्ेिंनग देनी 
चािहए, इंÎटीǷूट के ǎारा जो सपोटर् करना चािहए, आरएंडडी मȂ चािहए, हम वे सारे काम करȂ। 
इसके साथ ही, इसके ऊपर जो 12 परसȂट जीएसटी लग रहा है, उसे भी खत्म करने का काम करȂ। 
आपके माध्यम से, मेरे यही कुछ सजेशंस थे, जो मȅने आपको िदए हȅ, धन्यवाद।      

 
SHRI ABDUL WAHAB (Kerala): Thank you, Sir, for giving me a chance to speak. I have 
to add two points. I will talk very briefly, not like Dr. Brittas and all. The example for this 
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renewable energy is shown in CIAL, Cochin Airport.  Sir, Cochin Airport model should be 
adopted in all the airports of India. I do not know about other Governments, but Kerala 
Government is promoting solar energy. From my experience, I can say that we invested 
money in executing the solar project and, in the beginning; they were just making credits 
in the whole account and the balance to be paid or reimbursed. But now, they are giving 
only Rs. 2.5 per unit and charging Rs. 7.5 for my use. So, this sort of attitude retracts 
people from investing money into the solar power.  

Sir, Uruguay is an example where 98 per cent of its electricity or the power is 
generated by renewable energy. So, we have to adopt that practice. Uruguay offers 
lessons in energy sovereignty and the importance of community engagement in lowering 
greenhouse gas emissions. Uruguay developed a supportive regulatory environment and 
a strong partnership between the public and private sectors as the necessary ingredients 
for providing population access to affordable, reliable and sustainable energy that 
furthers economic and social development. 

Dr. Ramon Mendez Galain, a physicist who understood the potential for 
Uruguay's wind industry, wrote a detailed proposal for national transition to non-nuclear 
renewable energy, which led to Uruguay's President appointing him as the national 
director of energy. Sir, I advise the Ministry to see this Uruguay's pattern and do the 
needful. Thank you very much, Sir.                                                                 
 
Ǜी उपसभापित: थȅक य,ू माननीय अÅदुल वहाब जी। माननीय Ģो. राम गोपाल यादव जी।   
 
Ģो. राम गोपाल यादव (उǄर Ģदेश): धन्यवाद, Ǜीमâ। मȅ एक-दो िमनट से ज्यादा बात नहीं करंूगा। 
 
Ǜी उपसभापित: Ģोफेसर साहब, इसमȂ दो िमनट अिधक बोल सकते हȅ।  
 
Ģो. राम गोपाल यादव: Ǜीमâ, यह जो िरन्यएूबल एनजीर् है, वह बहुत काम की चीज़ है, क्यȗिक 
कभी-कभी िबजली का िगर्ड फेल हो जाता है, इसमȂ िगर्ड वगैरह फेल होने का डर नहीं रहता है। मंतर्ी 
जी, जो कंपिनया ं पैनल बनाती हȅ, इस सबंधं मȂ मेरा िसफर्  सुझाव है और मȅ उस पर ज्यादा कोई 
लेक्चर देना नहीं चाहता हंू। उनमȂ से कुछ इतने सब-Îटȅडडर् होते हȅ िक वे ज्यादा िदन जो गारंटी देते 
हȅ, उतना व ेचलते नहीं हȅ। उन पर िनगरानी की जरूरत है। दूसरे, खेती के िलए, िंसचाई के िलए और 
Îकूलȗ के िलए जो कनेक्शन लेते हȅ, उन्हȂ कन्सेशन पर कनेक्शन िदए जाते थे, उसमȂ इतनी 
फॉमȃिलटीज़ होती हȅ िक उसमȂ कई बार एक महीना भी लग सकता है। अगर िकसी िकसान को 
जरूरत है, िबजली नहीं आ रही या िकसी वजह से नहर का पानी नहीं पहंुच रहा है, तो वह लगवाना 

120 [RAJYA SABHA]



चाहता है, तो िफर उसे Ģाइवटे लोगȗ से लगाना पड़ता है, यह मेरा अपना अनुभव है। मेरी गेहंू की 
फसल सूख रही थी, िबजली नहीं आ रही थी, तो मȅने कहा िक सोलर से लगा लू,ं तो यह सकंट खत्म 
हो जाएगा, तो उन्हȗने कहा िक कन्सेशन जो है, उस पर एक महीना लगेगा, हमने कहा िक तब तक 
तो हमारी फसल सूख जाएगी।  हमने इसे Ģाइवेट से लगवाया, तो इसमȂ लगभग तीन लाख रुपये लग 
गए। इसमȂ ज्यादा फॉमȃिलटीज़ हȅ। आप कन्सेशन दे रहे हȅ या बंद कर िदया है? आर. के. िंसह साहब 
दे रहे थे, अब पता नहीं िक आप दे रहे हȅ या नहीं दे रहे हȅ। दे रहे हȅ, तो उसकी फॉमȃिलटीज़ इतना 
ज्यादा मत कीिजए िक इसमȂ बहुत टाइम लगे। पैनÊस की जो क्वािलटी होती है, मȅ उसके बारे मȂ कुछ 
कहना चाहता हंू। जो बहुत ही बिढ़या कंपिनया ंहȅ, जो Îकूलȗ मȂ या िकसानȗ को पैनल सÃलाई करते हȅ 
या देते हȅ, व ेऊंची दर पर देते हȅ और वे खराब िनकल जाते हȅ, तो उन पर आपके अिधकारी, जो 
एक्सपट्सर् हȅ, उनकी नजर होनी चािहए।   
 

(सभापित महोदय पीठासीन हुए।) 
 

एक बात और मȅ माफी के साथ कहना चाहता हंू िक बहुत अच्छे भाषण कई लोगȗ ने िदए उधर 
से भी िदए और इधर से भी िदए, लेिकन मंतर्ी जी, उधर से जो आपके लोग िलख कर दे देते हȅ, तो कई 
बार उसमȂ बहुत अितशयोिƪ हो जाती है, तो उसको थोड़ा सा कम करȂ, तािक वह Ģिैक्टकल लगे िक 
यह जो कह रहे हȅ, वह सही कह रहे हȅ। बहुत-बहुत धन्यवाद।                                                   
 
Ǜी सभापित: राम गोपाल जी, मȅ देख रहा था िक आप मेरी तरफ देख ही नहीं रहे थे। आप मुझे 
नजरअंदाज कर रहे थे। 
 
Ģो. राम गोपाल यादव: सर, मȅ आपके डर से बठै गया। 
 
Ǜी सभापित: Ǜीमती सगंीता यादव ।   
 
Ǜी जयराम रमेश (कनार्टक): सर, क्या मंतर्ी जी का जवाब नहीं आएगा? 
 
Ǜी सभापित: उनका जवाब आएगा। क्या मȅ सगंीता जी को नहीं बुलाऊँ? क्या आप नारी शिƪ की 
आवाज को दबाना चाहते हȅ? आप इधर-उधर नजर फैला लीिजए। ऐसा मत कीिजए, व ेऊपर से 
आपको देख रही हȅ। ...(Ëयवधान)... इसीिलए मȅ कह रहा हँू िक व ेजयराम जी को ऊपर से देख रही हȅ।  
ठीक है। Ǜीमती सगंीता यादव । 
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Ǜीमती संगीता यादव (उǄर Ģदेश): माननीय सभापित जी, आपने मुझे नवीकरणीय ऊजार् के ऊपर 
बोलने का अवसर िदया, इसके िलए मȅ आपका आभार Ģकट करती हँू। मȅ एक बार और आपका 
धन्यवाद करती हँू िक आपने मिहला सशिƪकरण का बड़े अच्छे से पक्ष रखा।   
 माननीय सभापित जी, यह जो हमारा नवीकरणीय ऊजार् पर काम चल रहा है, यह 2014 से 
लगातार एक सतत Ģिकर्या के तहत ही चल रहा है। ये जो हमारे Ģयास हȅ, इनसे भारत को तीसरी 
अथर्ËयवÎथा बनाने मȂ बहुत बड़ा योगदान िमलेगा और िवकिसत भारत की नींव पड़ेगी। यह कोई 
अचानक हमारे बजट मȂ इसका Ģावधान नहीं िकया गया है, इसको मȅ कुछ अपने तथ्यȗ से बताना 
चाहँूगी।  गर्ीन गर्ोथ के िलए हमारी सरकार की एक रणनीित है, उसके तीन Îतंभ हȅ - पहला है, कैसे 
हम िरन्यएूबल एनजीर् के Ģोडक्शन को लगातार बढ़ाए;ँ दूसरा है, कैसे हम जीवाÌम ईंधन के इÎतेमाल 
को कम करȂ और तीसरा है िक जो तेज गित से हमारी इकोनॉमी चल रही है, इसमȂ हम कैसे सबका 
पाटर्नरिशप भी बढ़ाएँ। इसी के तहत हमारी इथेनॉल ÅलȂिंडग हो, पीएम कुसम योजना हो, सोलर 
मनै्युफैक्चिंरग के िलए इंसȂिटव देना हो, रूफटॉप सोलर Îकीम हो, कोल गैिसिफकेशन हो, बटैरी 
Îटोरेज हो, िकसान के िलए पीएम Ģणाम योजना हो, गावँ के िलए गोवधर्न योजना हो, शहरȗ के िलए 
Ëहीकल Îकैर्िंपग योजना हो, ये सब इसी के पाट्सर् हȅ। माननीय सभापित जी, 2014 से िरन्यूएबल 
एनजीर् के िलए भारत सरकार ने जो भी लÑय रखा है, उसको समय से पूरा िकया है। पेटर्ोल मȂ 10 
परसȂट इथेनॉल ÅलȂिंडग के लÑय को रखा गया था, वह पाचँ महीने पहले ही पूरा कर िलया गया। 20 
परसȂट इथेनॉल Åलेिंडग के लÑय को भी भारत ने 2030 से कम करके 2025-26 तक ही पूरा करने का 
समय रखा है।   
 माननीय सभापित जी, इसमȂ कुछ रचनात्मक सुधार भी िकए गए हȅ। पहला यह है िक हमारे 
ऊजार् के के्षतर् का उत्पादन हो, सही से िवतरण हो और जब यह िवतरण एक बार हो जाए, उसकी 
िÎथरता भी बनी रहे। इसके िलए राÍटर्ीय िगर्ड की Îथापना की गई है। माननीय सभापित जी, 10 वषș मȂ 
हमारी सरकार ने ऊजार् के के्षतर् मȂ अन्य कई महत्त्वपूणर् कदम उठाए हȅ। हमने इंģाÎटर्क्चर मȂ 11 लाख 
करोड़ का िनवेश िकया है। इसमȂ ऊजार् पिरयोजनाओं का महत्वपूणर् िहÎसा है और ऊजार् की मागँ को 
2045 तक दुगुना करने का लÑय भी रखा गया है। 2030 तक 500 गीगावॉटस की नवीकरणीय ऊजार् 
क्षमता Îथािपत करने की बात भी की गई है। आज पावर मंतर्ालय का जो बजट आवंटन है, वह 
20,502 करोड़ रुपए रखा गया है, जो 2013-14 के आवटंन से 150 परसȂट ज्यादा है।   
 माननीय सभापित जी, आज ऊजार् के के्षतर् मȂ हम नवीकरणीय ऊजार् के साथ रोजगार पर भी 
काम कर रहे हȅ। इसके िलए हम सोलर पैनल इंÎटॉलेशन और गर्ीन हाइडर्ोजन सेक्टर मȂ Ģिशक्षण 
कायर्कर्मȗ के माध्यम से लाखȗ लोगȗ को रोजगार दे रहे हȅ। हिरत हाइडर्ोजन सेक्टर के िलए कुशल 
कायर्बल तैयार करने के िलए 6 वषș मȂ 6 लाख लोगȗ को Ģिशिक्षत करने का लÑय रखा गया है। सोलर 
पैनल इंÎटॉलेशन और Ģबंधन के िलए टेिक्नकल के्षतर् से जुड़े एक लाख लोगȗ को टर्ेिंनग देने की 
योजना बनाई गई है। सूयर् घर मुÄत िबजली योजना का Ģावधान भी िकया गया है, िजसके अंतगर्त एक 
करोड़ घरȗ मȂ सोलर पैनल लगाए जाएँगे।   
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 माननीय सभापित जी, हमारे Ģधान मंतर्ी जी बहुत िवज़नरी तरीके से काम कर रहे हȅ। हमारे 
अन्नदाता कैसे ऊजार्दाता बनȂ, इस पर Ģयास चल रहा है। कुसुम योजना उसका बहुत बड़ा उदाहरण 
है, िजसके तीन कंपोनȂट्स हȅ - कुसुम ए, कुसुम बी और कुसुम सी। कुसुम 'ए' मȂ हम बंजर जमीन मȂ 
सोलर पैनल के माध्यम से िबजली का उत्पादन करȂगे, कुसुम 'बी' मȂ हम अपने खेत मȂ सोलर पैनल 
लगाकर िबजली का उत्पादन करȂगे और कुसुम 'सी' मȂ सोलर पैनल लगाकर िंसचाई की ËयवÎथा की 
गई है।   
 माननीय सभापित जी, अगर हम गोवधर्न योजना के बारे मȂ बात करȂ, तो गर्ामीण के्षतर् मȂ कैसे 
नवीकरणीय ऊजार् पर काम िकया जाए, इसके िलए काम हो रहा है। इस बजट मȂ सरकार ने गोवधर्न 
योजना के तहत 500 नए Ãलाटं्स लगाने की घोषणा की है। ये पुराने जमाने के गोबर गैस Ãलाटं्स की 
तरह नहीं हȗगे।  इसके िलए सरकार ने 10,000 करोड रुपए की रािश इस बार के बजट मȂ रखी है। 
  माननीय सभापित जी, हमारी सरकार मिहलाओं के िलए हमेशा िंचितत रहती है। इसके िलए 
solar panel installation और Ģबधंन के िलए एक लाख समूह की मिहलाओं को टर्ेिंनग दी जा रही है।   
चूिँक मȅ थोड़ा गर्ामीण के्षतर् से आती हँू, तो इसमȂ िबना यह कहे मेरी बात अधूरी रहेगी िक जब 2014 मȂ 
सरकार बनी थी और घोषणा की गयी थी िक लगातार लाइट आएगी, तो मȅ उस समय िवधायक थी।  
मȅ यही सोचती थी िक 2017 मȂ यपूी मȂ हमारी सरकार है, सरकार ने यह बोला तो है, लेिकन यह पूरा 
कैसे होगा। लेिकन माननीय सभापित जी, इसके िलए भी मȅ बताना चाहंूगी िक शहरी के्षतर् मȂ िबजली 
की आपूिर्त अब 2024 मȂ 23.4 घंटे हो गई है, ऊजार् आवÌयकता और आपूिर्त की गई ऊजार् के बीच का 
जो अंतर 2013-14 मȂ 4.2 था, वह अब घटकर 2024-25 मȂ 0.1 परसȂट रह गया है। माननीय सभापित 
जी, मȅ यह इसिलए बताना चाहंूगी, क्यȗिक उस समय अगर शाम को कोई घर मȂ आ जाता था, तो 
लगता था िक कैसे क्या करȂ। कहीं पर लाइट के िबना क्या हो सकता है? सर, चूिँक अब आपका 
आदेश आ गया है, तो मुझे अपनी बात को समाÃत करना पड़ेगा। मेरे पास बहुत कुछ कहने को है, 
लेिकन ठीक है।   
 
Ǜी सभापित: आप एक िमनट और लीिजए। 
 
Ǜीमती संगीता यादव: बस, मȅ चदं लाइनȂ कह कर अपनी बात खत्म कर रही हँू।  
 
Ǜी सभापित: एक िमनट और लीिजए। 
 
Ǜीमती संगीता यादव: मȅ एक िमनट ही लूगँी।  
 माननीय सभापित जी, मȅ बस इतना ही कहंूगी िक हमारे पीएम साहब लगातार हमारी 
मिहलाओं के िलए, िकसानȗ के िलए, युवाओं के िलए काम कर रहे हȅ। मȅ उनके िलए दो लाइनȂ कह 
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 कर अपनी बात को समाÃत कर रही हँू िक :  
"भारत मा ँके घर मȂ नया बसतं िदखाई देता है 
वशंवाद की परंपरा का अंत िदखाई देता है।" 

 मȅ भी उस Îटडी का एक िहÎसा हंू। 
"तुमने उस िदन परंपरा का सूरज एक उगाया था 

िजस िदन तुमने ससंद की चौखट शीश झुकाया था ।" 
 सभी को Ģणाम। 
 
MR. CHAIRMAN: The hon. Minister of New and Renewable Energy, Shri Pralhad Joshi, 
may now reply to the discussion. Now, the hon. Minister. 
 
उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ी; तथा  नवीन और नवीकरणीय ऊजार् मंतर्ी (Ǜी 
Ģहलाद जोशी): सर, मȅ पहले तो आपको धन्यवाद अिर्पत करता हंू, क्यȗिक पािर्लयामȂट मȂ New and 
Renewable Energy पर चचार्, जहा ं तक मȅने िरकॉडर् उठा कर देखा है, first time हो रही है। 
इसीिलए मȅ आपको धन्यवाद अिर्पत करता हंू।   
 
Ǜी सभापित: माननीय मंतर्ी जी, the credit goes to the Members of the House, not to me.   
The credit goes to the Members of the House.  
 
Ǜी Ģहलाद जोशी: सर, इसमȂ लगभग 34 मȂबसर् ने भाग िलया है।  इसमȂ अच्छे सजेशंस भी आये हȅ और 
कुछ ने िबना तथ्यȗ के जानते हुए criticism भी िकया है। लेिकन मȅ इतना कहता हंू िक जो 
suggestions आये हȅ और जो टीका-िटÃपणी हुई है, हमने सब नोट िकया है, क्यȗिक यह एक 
growing field है और नया field भी है। This is one of the most growing fields, इसिलए जो 
suggestions आए हȅ, हम तो इसे बहुत ही positively लȂगे। लेिकन शुरुआत से, उस तरफ से 
instead of giving the constructive suggestions, िबना तथ्यȗ के आधार पर, ज्यादा ही टीका-
िटÃपणी हुई है, criticism हुआ है। If there is constructive criticism, I can accept it. इसिलए मȅ 
कुछ को उǄर देना चाहता हंू और हमारी िमिनÎटर्ी ने िवगत 10 सालȗ मȂ जो िकया है, उसके आंकड़े 
और िववरण भी आपके माध्यम से सदन के सामने रखना चाहता हंू। हम तो इस घोष वाक्य से अपनी 
बात शुरू करते हȅ, जो हमारे ऋग्वदे से आता है..'The Universe is full of energy, living beings 
are alive.' ऊजार्पूणर्ç जगत शरणç Ģाणेनाç सजंीवनç च। इसका अथर् है, ‘The Universe is full of 
energy and all living beings are alive.’ इसी से Ģेरणा लेकर हम काम कर रहे हȅ। जो एनजीर् 
यिूनवसर् मȂ है, वह रेन्यएूबल है। उस रेन्यूएबल एनजीर् का पूरा उपयोग करना हमारा कǄर्Ëय है - ऐसा 
मान कर हम माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ आगे बढ़ रहे हȅ। वेद-पुराण काल से ही हमने सूयर् 
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को भी देवता माना है, वायु को भी देवता माना है, पानी को भी देवता माना है। हम इसी Ģेरणा से काम 
कर रहे हȅ।   
 जहा ँतक इस िडपाटर्मȂट का सवाल है और जो कुछ भी चचार् मȂ आया है, उसके संदभर् मȂ मȅ 
एक तथ्य सदन के सामने रखना चाहता हँू। मȅने तो कल से बैठ कर सभी का भाषण सुना है, इसिलए 
मȅ चाहता हँू िक इस सदंभर् मȂ मȅ जो तथ्य रख रहा हँू, उसको आप ध्यान से सुनȂ।     

Sir, in 1982, a separate Department of Non-Conventional Energy Sources, DNES, 
was created in the Ministry of Energy to look after all aspects relating to new and 
renewable energy. The Department was upgraded into a separate Ministry, that is, the 
Ministry of Non-Conventional Energy Sources, MNES, in 1992, and it was renamed as 
Ministry of New and Renewable Energy in 2006. इसमȂ अभी-अभी माननीय Ģधान मंतर्ी जी ने 
गर्ीन हाइडर्ोजन को एड िकया है, बाकी जो काम हȅ, जैसे Development and Promotion of New 
and Renewable energy, including, solar, wind, bioenergy, small hydro, tidal, geothermal 
- ये सब इस मंतर्ालय के तहत आते हȅ। Research and Development regarding the new and 
renewable energy, अभी तो गर्ीन हाइडर्ोजन एड हुआ है। The matter relating to energy 
storage, decentralized renewable energy applications और उसके साथ-साथ Renewable 
Energy Development Agency, IREDA, Solar Energy Corporation, SECI- ये सब इस मंतर्ालय 
के तहत आते हȅ। मȅ तो यह कहना चाहता हँू िक कागेँर्स पाटीर्, यपूीए और इंडी Åलॉक गठबधंन के कई 
लोगȗ ने बहुत टीका-िटÃपणी की है।...(Ëयवधान)...  इंडी के बाद जो 'ए' होता है, वह साइलȂट होता 
है, इसिलए हम इंिडया एलायंस नहीं बोल सकते हȅ,  इंडी एलायंस ही करेक्ट है।...(Ëयवधान)...   

Sir, as I said, the Department was formed in 1982; the Ministry was formed in 
1992. From 1992 till date, जो हुआ, मȅ इसके बारे मȂ बताना चाहता हँू। 2004 से 2014 तक, in the 
entire world, when the renewable energy was discussed, developed, काम शुरू हुआ था, 
तब हमारे देश मȂ इनके कालखंड मȂ उस दस साल मȂ total expenditure 6,091 करोड़ रुपए का हुआ 
था, whereas, हमारा िसफर्  इस साल का बजट 21,000 करोड़ रुपए से अिधक का है। साथ ही साथ, 
मोदी जी के 10 ईयर के कालखंड मȂ हमारा ओवरऑल एक्सपȂिडचर 36,952 करोड़ का हुआ है। सर, 
मȅ आपकी अनुमित से Îकीम के बारे मȂ िडटेल मȂ एक्सÃलेन करने की कोिशश करता हँू। पीएम सूयर् 
घर: मुÄत िबजली योजना, पीएम-कुसुम योजना, National Green Hydrogen Mission, Viability 
Gap Funding Scheme for offshore wind energy projects, PLI for High Efficiency Solar PV 
Models आिद जो ÎकीÇस हȅ, इनमȂ ज्यादा से ज्यादा मȂ ऑलरेडी आडर्र Ãलेस हुआ है और सारी 
ÎकीÇस को िमलाकर टोटल अमाउंट 1,60,000 करोड़ है। मȅ यही कहना चाहता हँू िक आपके 
कालखंड मȂ 1,60,000, 1,70,000, 1,80,000 का एक-एक Îकैम होता था और मोदी जी के कालखंड 
मȂ िसफर्  MNRE मȂ 1,60,000 का Îकीम हो गया है। आप तो Îकीम और Îकैम के िडफरȂस को समझते 
हȅ! ...(Ëयवधान)... 
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MR. CHAIRMAN: Only what the Minister speaks will go on record. ...(Interruptions)... 
Only what the hon. Minister speaks will go on record. ...(Interruptions)... Nothing 
except what the hon. Minister says will go on record. ...(Interruptions)...  
 
Ǜी Ģहलाद जोशी: सर, यहा ंĢॉÅलम यह है िक व ेकुछ भी बोल सकते हȅ। जब हम िरÃलाई देना शुरू 
करते हȅ, तो इनमȂ सुनने की क्षमता नहीं रहती है। यह ĢॉÅलम है, सर। ...(Ëयवधान)... िजसके नाम का 
ये िजकर् कर रहे हȅ, मȅ उसमȂ जाना नहीं चाहता हँू। ...(Ëयवधान)... आप ऐसा मत कीिजए। सर, मȅ 
जयराम जी से िरक्वÎेट करता हँू। ...(Ëयवधान)... 
 
MR. CHAIRMAN: Only what the hon. Minister speaks will go on record, till he concludes.  
...(Interruptions)... 
 
Ǜी Ģहलाद जोशी: सर, अभी-अभी तेलगंाना मȂ A1, A2 की बहुत चचार् हो रही थी।  मȅ उसमȂ एक्चअुली 
मȂ नहीं जाना चाहता था, लेिकन हमको ये उकसा रहे हȅ। ...(Ëयवधान)... सर, ये जो A1, A2 की बात 
कर रहे हȅ, तो तेलगंाना मȂ अभी-अभी, just recently, two-three months back इतना बड़ा 
कॉन्टर्ैक्ट िदया गया है, वह िकसने िदया है? ...(Ëयवधान)... गलत क्या है, आपकी सरकार ने िदया है।  
यह तो पूरा िरकॉडर् पर है, आपकी सरकार ने िदया है। ...(Ëयवधान)...  सर, केरल मȂ... 
 
Ǜी सभापित: माननीय मंतर्ी जी, आपने क्या कहा, मेरी तो समझ मȂ नहीं आया।...(Ëयवधान)... मेरी 
समझ मȂ नहीं आया िक वाÎतव मȂ यह क्या है।  
 
Ǜी Ģहलाद जोशी: सर, तेलगंाना मȂ A2 को ...(Ëयवधान)...  A1, A2, वे जो भी बोलते हȅ, उनकी भाषा 
मȂ मȅ उǄर दे रहा हँू, क्यȗिक आपने नाम लेने से मना कर िदया है और यह उनको भी मना है और 
हमको भी मना है। सर, ये ही लोग देते हȅ और हमारे ऊपर बोलते हȅ। सर, यहा ंलÑमण जी बठेै हȅ। 
इन्हȗने तेलगंाना मȂ िदया है या नहीं िदया है।  ...(Ëयवधान)...  केरल मȂ पहले कागेंर्स ने िदया और 
कÇयुिनÎट ने उसको कंिटन्य ूिकया, तो हाथी के दातं के बारे मȂ कल बताया था न, यही है हाथी के 
दातं।  ...(Ëयवधान)... मेरी िंहदी इतनी अच्छी नहीं है, हाथी के दातं।  ...(Ëयवधान)...  हाथी के दातं, 
िदखाने के अलग और खाने के अलग। ...(Ëयवधान)...   Sir, the Ministry of New and Renewable 
Energy is working in line with the vision of Panchamrit commitments of the hon. Prime 
Minister at CoP26.  The hon. Prime Minister has outlined a vision for energy transition of 
India at the 26th session of the Conference of Parties, 2026 at Glasgow known as 
Panchamrit, which is to reach 500 Giga Watt of non-fossil energy capacity by 2030. इसमȂ 
भी ĢÌन उठे हȅ िक कैसे करȂगे, मȅ इसको बाद मȂ एक्सÃलेन करता हँू। How are we going to achieve 
further, I am going to explain it. पंचामृत मȂ हमारा टारगेट है 50 per cent of power generation 
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installed capacity from non-fossil sources by 2030, reduction of total projected carbon 
emission by 1 billion by 2030, reduction of emission intensity of the economy, that is 
GDP, by 45 per cent by 2030 over 2005 levels and achieving target net zero emission by 
2070. This is the target and this is the panchamrit. In line with hon. Prime Minister's 
announcement, our Ministry is working towards achieving 500 gigawatt installed 
electricity capacity from non-fossil fuel by 2030. मȅ बाद मȂ वह explain करता हंू,  how we are 
going to achieve it. जो सरकार की 9 priorities हȅ, उनमȂ energy security भी है। The Budget 
allocation, as I already told, last year, was Rs.10,000 crore and this year it is Rs. 20,000 
crore; all carry forward, सब िमलाकर, it is Rs.21,330 crores. The Ministry of New and 
Renewable Energy has six umbrella schemes. One is solar energy, bio-energy program, 
program for wind and other renewable energy, supporting program, hydrogen mission, 
storage and transition. There are other schemes. One is PM-Suryaghar. Initially, it was 
grid connected rooftop scheme. Now, it is subsumed in PM-Suryaghar and the total 
budget allocated, both capital and revenue together, is Rs. 21,230 crore. I thank hon. 
Prime Minister and Finance Minister for such a huge allocation. While we are in the 
process of implementing it, this will create employment opportunity in the renewable 
sector at the local level, reduce the dependence on fossil fuel, migrate the climate 
change, enhance the energy security, reduce the carbon emissions and promote the 
sustainable development. मȅने पहले भी एक sentence मȂ िज़कर् िकया है, अभी मȅ थोड़ी detail मȂ 
जाना चाहता हंू, I am happy to share that in the last one decade, from 2014 to 2024, under 
the visionary leadership of the Prime Minister, the installed renewable energy capacity 
has increased 165 percent;  from 76.38 gigawatt in 2014 to 2,003.1 gigawatt as of now.  
For the first time, as I have said, we have crossed 2000 gigawatt. During the last 10 
years, the installed solar energy capacity has increased from 2.82 gigawatt in March 
2014, to 85.47 gigawatt in June, 2024. It is an increase of around 30 times. During the 
last 10 years, wind energy was 21 gigawatt. Today, it is 46.66 gigawatt. The share of 
thermal sources in the total installed capacity has come down from 67.69 gigawatt in 
2013-14 to 54.46 gigawatt in 2024. Share of non-fossil fuel in the total installed capacity 
has increased from 32.20 to 45.54. सर, मȅ यह कहना चाहता हंू िक जो हुआ है, उसको 
appreciate करना है। उसके बाद suggestion देते हȅ, तो आप 60 साल तक पावर मȂ थे। हम तो 
Îवीकारते हȅ, लेिकन इनकी problem यह है िक जब थमर्ल का जमाना था, तो पहले उत्पादन नहीं 
करते थे। ...(Ëयवधान)... 
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Ǜी सभापित: माननीय मंतर्ी जी, एक मामले मȂ इनका experience आपके मुकाबले नहीं है। आपको 
उधर बठैने का ज्यादा experience है।  
 
Ǜी Ģƨाद जोशी: जी, हमȂ उधर बैठने का ज्यादा experience है, लेिकन अभी हम आगे जनता के 
आशीवार्द से मोदी जी के नेतृत्व मȂ इधर ही बठैȂगे। इसमȂ कोई डाउट नहीं है। सर, जब  thermal का 
जमाना था, घोटाला िकया और इसके साथ ही साथ we had the fourth largest reserve of coal, 
but coal extraction नहीं हुआ, हम import करते थे। सर, import-based power plant बनाए थे, 
लेिकन आज we have doubled the production of coal. आज का समय new and renewable 
energy का है, लेिकन दस साल इन लोगȗ ने कुछ काम नहीं िकया। इन्हȗने 6,000 crore rupees का 
expenditure िकया।  ये लोग आज हमसे ĢÌन करते हȅ, हमȂ पाठ पढ़ाते हȅ।   
 
SHRI JAIRAM RAMESH:  * 
 
MR. CHAIRMAN: Nothing is going on record except what the Minister says.   
 
Ǜी Ģƨाद जोशी: सर, †   अभी coal import का total substitutable coal import next year से बदं 
होगा। मȅ previous कोल मंतर्ी के नाते कह रहा हंू। मȅ उसमȂ जाना नहीं चाहता हंू। ...(Ëयवधान)... सर, 
इसके साथ मȅ यह भी कहना चाहता हंू िक the total RE generation in India has increased from 
193.50 billion units (BU) in 2013-14 to 359.89 BU in 2023-24. This is Narendra Modi.   
 Now, I come to solar power tariff. एक तो मॉडल नहीं बना रहे हȅ, PV model नहीं बना 
रहे हȅ, cell नहीं बना रहे हȅ। इसमȂ हमने जो काम िकया है, उसके बारे मȂ भी आपको बताता हंू। इन 
लोगȗ के कालखंड मȂ कुछ नहीं हुआ है, इसिलए दुिनया से सब कुछ import होता था। इसके कारण 
the solar power tariff was almost Rs.11 per unit in 2010-11. आज यह है िक हमने जो PLI 
िकया है, हमने जो ‘Make in India’ िकया है, इसका Îतर बढ़ाया है, volume बढ़ाई है। मोदी जी के 
नेतृत्व मȂ  Today, it is Rs.2.60 per unit in 2023-24. And, I am proud to share today that, 
हम सबके िलए गवर् की बात है, िसफर्  भारतीय जनता पाटीर्, नरेन्दर् मोदी और एनडीए के िलए नहीं, 
India is at the fourth position globally in renewable energy installed capacity, and we are 
the fifth largest economy of the world. Further, we stood fourth in the matter of wind 
power capacity and fifth in solar PV capacity.   
 Now, the installed capacity in solar power as on date is 85.4 GW. Under 
implementation, जो tender हुआ है, उसका 100.40 GW है। सब कुछ order हुआ है। अभी-अभी 
जो tender हुआ है, वह 74.34 GW है। Total capacity, which is in the pipeline, is 256.02 GW.  
                                                            
* Not recorded. 
† Expunged as ordered by the Chair. 
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आपको तो आशा रखनी है। आपके दस साल मȂ तो िनराशा ही िनराशा थी। आज तो आशा का माहौल 
है, हम करके िदखाएंगे और आज 200 िकया है, आगे मोदी जी के नेतृत्व मȂ 500 भी करके िदखाएंगे। 
जब 2030 आएगा, तो भी आप उधर रहȂगे और हम इधर रहȂगे। उस समय जो मंतर्ी रहȂगे, वे ÎटेटमȂट 
दȂगे िक हमने 500 अचीव िकया है। ऐसा ÎटेटमȂट आएगा और इसी सदन मȂ आएगा। आप रहȂगे या नहीं 
रहȂगे, यह मुझे पता नहीं है। ..(Ëयवधान).. Sir, in the wind power, installed capacity is 46.6 
GW, and, under implementation is 20.81 GW. Tidal is 1.70 GW and total is 68.93 GW. In 
Hydro, as on date, installed capacity is 51.93 GW and under-implementation is 17.25 
GW.  Total is 69.18. Including nuclear, non-fossil से आज के िदन, पाइपलान मȂ टोटल 427.56 
GW है। आप उÇमीद रिखए - यिद आपके करने से नहीं हुआ, हम भी नहीं कर सकते, मोदी जी नेतृत्व 
मȂ नहीं होगा - आप ऐसा मान कर मत चिलए - क्यȗिक मोदी है, तो मुमिकन है। Sir, India has 
witnessed significant shift in the investment dynamics of renewable energy projects.  
During the last 10 years, around seven lakh crores of rupees have already been invested. 
इनके काल खंड मȂ पूरा िमलाकर 3 लाख भी नहीं हुआ था, लेिकन िसफर्  दस साल मȂ 7 करोड़ हो गया 
है।   

Further to set up the non-fossil fuel-based capacity of 500 GW, 30 lakh crores की 
expectation है। महोदय, मȅ एफडीआई के बारे मȂ बाद मȂ बताऊंगा, मȅ अभी न्य ूइिनिशएिटËज के बारे 
मȂ बताता हंू। The Union Cabinet has approved the Viability Gap Funding in the offshore 
wind energy projects with total outlay of Rs. 7,453 crore for installation of 1000 MW 
offshore wind energy projects, 500 each on the coasts of Tamil Nadu and Gujarat. The 
upgradation of two ports to meet the logistics requirements of the offshore wind energy 
projects, the Ministry of New and Renewable Energy is implementing the National Green 
Hydrogen Mission. In this also, our overall outlay of the Viability Gap Funding is Rs. 
19,744 crores. The overarching objective of the Mission is to make India a global hub for 
the production, usage and the export of the Green Hydrogen and its derivatives. To 
facilitate large-scale adoption of the rooftop solar scheme, PM Surya Ghar Muft Bijli 
Yojana has been launched on 29th February, 2024. सर, यह कायर् अभी हुआ है।   

 
(MR. DEPUTY CHAIRMAN in the Chair.) 

 
शायद असम से हमारे बीरेन्दर् Ģसाद बÌैय जी अभी बोल रहे थे िक लǈाख मȂ कुछ कीिजए। 

MNRE has planned to set up 13,000 MW renewable energy along with 1200 MW battery 
energy storage system in Ladakh. An inter-State transmission system would be set up 
because Ladakh is highly potential. As far as solar energy is concerned, it has technically 
very high solar irradiation. For lower evacuation and grid integration, 13 GW RE projects 
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in Ladakh and dispatch of power from UT of Ladakh and other parts of the country, हमने 
इसमȂ भी ËयवÎथा कर रखी है।  

MNRE is implementing PLI scheme for the high efficiency of solar PV models with 
the outlay of 24,000 crore of rupees. Under this scheme, Letter of Awards has been 
issued. Letter of Awards have been issued in November-December, 2021 and April, 2023 
for setting up of 48,337 MW, fully or partially integrated manufacturing capacity of high 
efficiency solar modules. The manufacturing capacities awarded are scheduled for 
commencing from October’24. सर, नेक्Îट मंथ आ जाएगा। आज अगÎत है, िसतंबर, अक्टूबर मȂ 
आ जाएगा and April’26. हमने बहुत पॉिलसी िरफॉÇसर् भी िलए हȅ, उसके बारे मȂ बोला था िक इसे 
500 कैसे करȂगे। Notification trajectory of RE power bids of 50 gigawatts per annum is to be 
issued by Renewable Energy Implementation Agency, that is, Solar Energy Corporation 
of India, National Thermal Power Corporation, NTPC, National Hydro-Electrical Power 
Corporation, Satluj Jal Vidyut Nigam. That is from 23-24 to 27-28. हमने इन्हȂ बताया है, 
इंÎटर्क्शन िदया है िक they have to call for the bids for 50 gigawatts every year. Foreign 
Direct Investment is permitted up to 100 per cent under the automatic route. कल कई 
माननीय सदÎय फोरन डायरेक्ट इन्वेÎटमȂट के बारे मȂ पूछ रहे थे। Regarding waiver of interest 
rate, interstate transmission system charged for the interstate sale of solar and wind 
power project to be commissioned by 30th June, 2025. For green hydrogen projects till 
December, 2030 and offshore wind projects till December, 2032, to boost the renewable 
energy purchase obligation, RPO trajectory has been issued and notification has been 
issued.  Now, Renewable Energy Purchase Obligation is mandatory for every Discom. A 
project development cell has been set up. It is already there. Standard bidding guidelines 
have been issued. मȅ आपको Ģधान मंतर्ी पीएम कुसुम योजना के बारे मȂ बताता हँू। मȅ पीएम सूयर् घर 
िबजली योजना के बारे मȂ कुछ कहना चाहता हँू। To bring relief to the common man, this year, 
the Prime Minister has launched PM Surya Ghar Muft Bijli Yojana. ...(Interruptions)... 

 
MR. DEPUTY CHAIRMAN: Please, please. 
 
Ǜी Ģहलाद जोशी: जब आप भाषण दे रहे थे, तब मȅने पूरा सुना था। अब आपको भी सुनना पड़ेगा। As 
on 13 February, 2024, installed rooftop solar panels of one crore household were there 
with the outlay of Rs. 75,021 crores. This scheme has overwhelming response from the 
residential households. Till July, 2024, more than 1.30 crore individuals have registered, 
more than 15 lakh consumer applications have been received and around 2.3 lakh solar 
roof top systems have been installed. फरवरी लाÎट मȂ शुरू हुआ, माचर् मȂ इलेक्शन थे, अĢैल मȂ 
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इलेक्शन थे, मई मȂ इलेक्शन थे, जून-जुलाई से लेकर आज दो महीनȗ मȂ 2.3 lakh solar roof 
systems have been installed. The scheme stands globally as a monumental effort with 
one of the world's most impactful and the biggest initiatives of renewable energy. 
Through the scheme, households will be able to save electricity bills as well as earn 
additional income through the sale of surplus power to the discoms. अब मȅ आपको यह 
एक्सÃलेन करता हँू िक यह कैसे ģी होता है। Sir, up to 2 KV, Rs. 60,000 is the subsidy. For 
third KV, it is Rs. 18,000. We can maximum go up to Rs. 78,000 for 3 KV. जो हमारे पास 
7,000-odd  empanelled vendors हȅ, हम यह भी मॉिनटर करते हȅ, the maximum price should 
be between Rs. 1,50,000 to Rs. 1,60,000 for total 3 KV. अगर आप 1 लाख, 60 हज़ार लȂ, तो 
भी 78 हज़ार, लगभग 50 परसȂट हम सिÅसडी दे रहे हȅ। Without collateral security from 
nationalised banks 7 per cent interest मȂ इनको लोन िमलेगा। अगर 80 हज़ार लोन लेते हȅ, तो भी 
the total EMI for ten years will be Rs.610 to Rs.625.  Monthly household, जो national 
average है, उसके िहसाब से लेते हȅ, तो उनका मंथली िबल टोटल 1,875 रुपये आता है। अब वह 
िबल तो नहीं आता है। 1,875 रुपये मंथली िबल है, तो उसमȂ पूरा माफ हो गया। उसमȂ बȅक को 610 
रुपये ईएमआई देते हȅ।  Net Metring System है, उसमȂ अगर आप deduct करते हȅ - व ेहर महीने 
on an average 1,875 रुपये देते थे, मȅ देश का एवरेज़ बता रहा हंू, उसमȂ net monthly benefit will 
be Rs.1,265 and normally 3 केवी के िलए 300 units will be generated in normal course. पाचं 
लोगȗ के एक घर मȂ 300 यिूनट्स कोई भी इÎतेमाल नहीं करता है। ये अपोज़ीशन वाले जहा ंभी रूल 
कर रहे हȅ, वहा ंउन्हȗने 200 यूिनट्स कहा, लेिकन 200 यिूनट्स कभी भी नहीं दी, 50-60 यिूनट्स ही 
दी हȅ, लेिकन इसमȂ 360 यिूनट्स जनरेट होती हȅ। अगर वह 250 यिूनट्स यज़ू करता है, तो भी nearly 
about 90-100 यिूनट्स he can sell to the Discom. Now Renewable Purchase Obligation 
(RPO) has been notified and has been made mandatory. Otherwise, Discoms will be 
penalised. पहले तो यह toothless था, इसीिलए कोई भी इसका इÎतेमाल नहीं करता था। इस 
कारण मȅ आपको बताना चाहता हंू, for a family of 4-5 persons, the maximum units will be 
200-250 units. The remaining units he can sell.  And by doing that, he can earn also. जब 
चुनाव आता है, तो ये लोग 200 यिूनट्स देने की बात करते हȅ और अंत मȂ देते िकतना हȅ? जब मȅ 
राजÎथान का Ģभारी था, तो मेरे साथ अरुण िंसह जी भी थे, उस समय इन्हȗने सभी जगह यही 
एनाउंस िकया और वहा ंइलेिक्टर्िसटी बदं हो गई। इन्हȗने ģी इलेिक्टर्िसटी देने के चक्कर मȂ लोगȗ को 
इलेिक्टर्िसटी से ही ģी कर िदया। In normal course, this panel's life is more than 25 years. 
अगर आप 25 साल लेते हȅ, then for 15 years, it will be entirely free. सर, यह तो sustainable 
model है। जहा ंģी एनाउंस िकया, वहा ंइलेिक्टर्िसटी िसÎटम पूरा ठÃप हो गया। आप इसे उपयोग 
कीिजए, इसमȂ आपको लाभ होगा। अभी Renewable Purchase Obligation (RPO) मȂडेटरी है।  
इसीिलए यह कैसे ģी है - कम से कम जो शुǉ मन से, शुǉ अंत:करण से सुन रहे हȅ, उनको तो 
समझ आया है, ऐसा मȅ मानता हंू।  ...(Ëयवधान)... The subsidy of Rs.430 crore has already 
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been directly transferred into the bank accounts of beneficiaries in two months. We 
should all appreciate it and communicate it. Subsidy of Rs.430 crore has already been 
directly transferred into the bank accounts of beneficiaries in two months. The scheme 
will result in addition of 30 gw solar capacity through the rooftop solar panel in the 
residential sector generating one lakh crore units of electricity and resulting in reduction 
of 720 mmt of CO2 emission over 25 years. 
 
4.00 P.M. 
 
कोई माननीय सदÎय बोल रहे थे िक िसफर्  CO2 का लÑय रखने से कुछ नहीं होगा। इसमȂ तो समगर्ता 
से सोचना चािहए। जो इसका उपयोग करते हȅ, उनको भी benefit होना है; nature को भी benefit 
होना है, अगर हम यह सोच कर काम करते हȅ, तो यह काम आगे बढ़ेगा। इसिलए मȅ यही कहना 
चाहता हँू िक अगर आप 100 परसȂट ठीक तरह से देखते हȅ, अगर चÌमा िनकाल कर देखते हȅ, तो 
आपको िदखेगा how good it is. अगर आप ऑपोिज़शन, politics का चÌमा पहन कर देखते हȅ, तो 
आपको नहीं िदखेगा। ...(Ëयवधान)...   
 The second one is the National Green Hydrogen Mission. जब भी technology के 
adoption की बात आती है, दुिनया 40-50-60 साल से उसका उपयोग करके, invention करके, 
discover करके उसको अपनाती है, लेिकन भारत मȂ उसका काम शुरू होता है, सर, मȅ गवर् से कहता 
हँू, यह देश के िलए भी गवर् है, हम सब लोगȗ के िलए गवर् है, when the so-called developed 
countries have started the work of Green Hydrogen Mission, उससे पहले भारत मȂ मोदी जी 
के नेतृत्व मȂ शुरू हुआ है, the last week itself.  इसीिलए मȅने चेयरमनै साहब और सदन को धन्यवाद 
अिर्पत िकया है िक पहली बार इसकी चचार् हो रही है। ...(Ëयवधान)...   
 
Ǜी जयराम रमेश: सर, इसको authenticate करना चािहए। 
 
Ǜी Ģहलाद जोशी: हा,ँ हा,ँ मȅ authenticate करता हँू।  ...(Ëयवधान)...   
 
MR. DEPUTY CHAIRMAN: No cross-talk please. ...(Interruptions)... माननीय मंतर्ी जी, 
आप इधर देिखए, Ãलीज़।  
 
Ǜी Ģहलाद जोशी: पािर्लयामȂट मȂ last week एक question उठाया गया। ...(Ëयवधान)...   
 
Ǜी उपसभापित: माननीय जयराम जी, आप बीच मȂ न बोलȂ। ...(Ëयवधान)...  Ãलीज़। ...(Ëयवधान)...   
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SHRI PRALHAD JOSHI: The National Green Hydrogen Mission was launched on 4th 
January, 2024, with an initial outlay of Rs.19,744 crore up to 2029-30. This has become 
possible only because of the visionary leadership of Prime Minister, Shri Modi. मोदी जी 
का नाम सुनते ही इनको ददर् उठ जाता है।  ...(Ëयवधान)...   
 
Ǜी उपसभापित: Ãलीज़, बैठ कर बात न करȂ।  
 
Ǜी Ģहलाद जोशी: सर, मȅ आपको Green Hydrogen Mission के बारे मȂ बताता हँू।   
 
Ǜी उपसभापित: Ãलीज़, Ãलीज़। ...(Ëयवधान)... डा. साहब, Ãलीज़। ...(Ëयवधान)... आप बताएँ। 
...(Ëयवधान)...  माननीय मंतर्ी जी, आप बोलȂ। ...(Ëयवधान)...   
 
SHRI PRALHAD JOSHI: Sir, what I said is that out of a total of about Rs.19,000 crore, an 
amount of Rs.17,490 crore is for green hydrogen project and the remaining amount is for 
manufacturing of electrolysers. In the SIGHT scheme, Strategic Intervention and Green 
Hydrogen Transition, in Component-1 for manufacturing of electrolysers, tender हो गया 
है, award हो गया है। It is awarded. जयराम जी, आप सुिनए, it is awarded. Work has started.  
...(Interruptions)...  आप आ जाइए, मȅ आपको बाद मȂ बताता हँू। ...(Ëयवधान)...   
 
Ǜी उपसभापित: Ãलीज़, आपस मȂ बात नहीं करȂ। ...(Ëयवधान)... िसफर्  माननीय जोशी जी की बात ही 
िरकॉडर् पर जाएगी और कोई नहीं, Ãलीज़। ...(Ëयवधान)...   
 
SHRI PRALHAD JOSHI: Green Hydrogen Mission Component-2 का tender भी हो चुका है, 
bid final हो चुका है। ...(Ëयवधान)... मȅने बताया िक ए-1 को कहा-ँकहा ँिदया है। केरल मȂ क्या हुआ, 
तेलगंाना मȂ क्या हुआ, वह सब मȅने बताया और मȅ इसे बार-बार नहीं बोलना चाहता हँू। राजÎथान मȂ 
जब आपकी सरकार थी, तब क्या हुआ, वह भी मȅ बोलता हँू। राजÎथान मȂ उनको बुला-बुला कर भाई 
बोला था और क्या बोलना है!   
 सर, SIGHT Component-1 मȂ Tranche-I मȂ 1,500 megawatt was awarded to eight 
companies. In SIGHT Component-2 Tranche-I, 4,12,000 tonnes per annum, इसमȂ green 
hydrogen का allotment हो चुका है।  In Tranche 2, tender for 4,50,000 tonnes per annum is 
ripe.  In mode 2 of component 2, for green ammonia for the fertilizers, which is equivalent 
to 1.3 lakh tonnes of hydrogen, process is on. इस Ģकार से काम हुआ है। यह अलॉट हो गया 
है, काम शुरू हो गया है।  इसके साथ ही साथ आपको थोड़ा और दुख यह होगा िक इतना काम कैसे 
हो गया, क्यȗिक आप तो appreciate नहीं करते। मȅ आपको बताता हँू, the success story. Just to 
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give a glimpse of the success of this initiative, let me inform my esteemed colleagues that 
we have completed the bidding of Tranche 1 allocating 4.12 lakh tonnes per annum green 
hydrogen. We are in the process of awarding 7.5 lakh tonnes per annum. सर, मȅ आपको 
बताता हँू िक first Tranche पर 4.12 lakh tonnes  जो already allot हुआ है, in that, 50 per cent 
quantity has already been booked. That is, 2 lakh tonnes per annum green hydrogen is 
tied up to be exported to the global companies thus realizing our vision for 'Make in 
India, Make for the World'. That has already been done.   
 सर, मȅ आपको इतना ही कहना चाहता हँू िक many of the States like Rajasthan, Uttar 
Pradesh, Gujarat, Madhya Pradesh have initiated the process of encouraging the green 
hydrogen project. Through you, I appeal to the other States. इसमȂ तो politics नहीं करना है।  
Green hydrogen के projects आपके यहा ँआएँगे। इसके िलए हमारा support है। इसिलए मȅ यह 
appeal करता हँू िक आप policy बना दीिजए। आपके यहा ँpolicy बनने के बाद वहा ँprojects आएँगे। 
तो  over all, जो green hydrogen का िवषय है, इस पर अभी दुिनया मȂ भी बहुत काम हो रहा है और 
भारत मȂ भी हो रहा है और future is the green hydrogen. तो इसीिलए हम सब लोगȗ को िमल कर 
काम करना है। तो हमारे shipping sector मȂ pilot project के रूप मȂ some of the ships run 
through the green hydrogen. We have allocated Rs.115 crores. For steel sector, we have 
a pilot project of Rs.455 crores. It is already alloted. We have also outlaid the pilot project 
of the transport sector for Rs. 496 crores till 2025-26. So, this is about the green 
hydrogen.   
 सर, Ģधान मंतर्ी िकसान ऊजार् सुरक्षा एवं उत्थान महािभयान - इसके बारे मȂ बहुत चचार् हुई। मȅ 
समझता हंू िक इसमȂ िकसी भी पाटीर् की सरकार हो, हम सबको िमलकर काम करना है। PM-
KUSUM was launched in 2019. It has been scaled up in November, 2020 and January, 
2024. This scheme was launched to benefit the farmers' community to provide financial 
support to the farmers for installation of standalone solar pumps. इसमȂ component A है, 
component B है और component C है। इसमȂ मȅ आपको बताना चाहता हंू िक first of all, PM-
KUSUM is demand-driven. The implementation of beneficiary selection and 
commissioning of the plant is responsibility of the State implementing agency. After 
Renewable Purchase Obligation (RPO), demand has started now. मȅ आपको बताना चाहता 
हंू िक component C मȂ, जो आप चचार् कर रहे थे, component C मȂ कणार्टक से हमारे पास 
1,79,588 pumps का िडमाडं आया।  अगर project fail है, तो यह क्यȗ आता? ठीक है, शुरुआत मȂ 
कोिवड भी था, बाद मȂ RPO नहीं था, अभी RPO हो गया है। कणार्टक मȂ आज के िदन तो हमारी पाटीर् 
की सरकार नहीं है। अगर वहा ँproject fail फेल हो रहा है, तो आपकी पाटीर् की सरकार ने हमारे पास 
इतनी बड़ी मातर्ा मȂ िडमाडं क्यȗ भेजा है? They have sent the demand officially. तेलगंाना ने भी 
भेजा है, why? It is because, now, people are feeling that it is going to be successful and 
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that is needed. So, basically, we should understand this. Component-A मȂ तेलगंाना ने 
4,000 मेगावाट का िडमाडं िकया है और Component-C मȂ apart from Karnataka and 
Telangana, Maharashtra, Rajasthan, Madhya Pradesh, Gujarat, all the States have 
demanded. Component-B मȂ हमȂ overall जो demand िमला है...., Component-C मȂ हमने 
already 35 लाख पÇपȗ के िलए सोचा था, लेिकन उसके अलावा 28 लाख एक्सटर्ा पÇपȗ के िलए हमȂ 
officially request भेजा गया है, because I am quite confident that this is going to be most 
successful. But, 'Yes', थोड़ा delay हुआ है। Îटेट्स ने इसको implement करने मȂ delay िकया है। 
States implementation मȂ delay क्यȗ िकया? िडले इसिलए हुआ िक एक तो RPO नहीं था, दूसरा, 
कई जगहȗ पर electricity ģी कर िदया गया है, इसिलए farmers इसके तहत इसको लेने के िलए 
तैयार नहीं था, लेिकन अभी Îटेट गवनर्मȂट्स, जहा ँभारतीय जनता पाटीर्, एनडीए की सरकार नहीं 
है, वे भी यह समझ रहे हȅ िक sustainable model यही है। इस तरह से PM-KUSUM भी आगे बढ़ 
रहा है। This is a demand-driven project which we should appreciate and understand.  
इसिलए यह भी success होगा और सक्सेस हो रहा है। इसके तहत हमारे पास already ज्यादा 
demand आया है। इसके साथ-ही-साथ एक और Îकीम है और वह है Offshore Wind Energy 
Programme. आज से 30 साल पहले offshore wind energy के बारे मȂ कई देशȗ ने सोचा और उस 
पर काम भी शुरू िकया। यह यरूोिपयन कंटर्ीज़ मȂ है, इंग्लȅड मȂ है, लेिकन भारत मȂ इस पर काम नहीं 
हुआ था। हमने इस पर भी काम शुरू िकया है, क्यȗिक India is blessed with a coastline of 7,600 
Kilometres surrounded by water on three sides and has a good potential for the offshore 
wind energy generation. इस तरह के un-tapped energy को tap करने का िनणर्य करके Modi-
led Government, the Ministry has issued a strategy for the establishment of offshore wind 
energy projects and various business models for the project development indicating the 
bidding trajectory for the installation of 37 gigawatt capacity. As on date, offshore wind मȂ 
एक एिÎटमेट िकया गया है िक इसमȂ 37 gigawatt िबजली का उत्पादन हो सकता है। क्या हमȂ इसको 
tap नहीं करना चािहए? इसके िलए हमने काम शुरू िकया है। The initial phase of MNRE 
identified zones, each of Gujarat and Tamil Nadu, is to exploit the wind energy potential.  
The Government has approved it. चूिँक यह नया है, इसिलए इसमȂ investment ज्यादा होता है।  
इसके िलए पोटर् को अपगेर्ड करना पड़ता है, उसके िलए बड़े-बड़े equipment आते हȅ। पोटर् 
अपगेर्डेशन के िलए और overall VGF के िलए we have allocated and already, इसका process 
शुरू हो गया है, Rs. 7453 crores including Rs. 6853 crores for installation and commission 
of one gigawatt.  Sir, 500 megawatt each in Gujarat and Tamil Nadu in 2025-26. इसके 
साथ ही गुजरात ने 4.50 रुपए मȂ और तिमलनाडु ने 4 रुपए मȂ power off-take के िलए agreement 
िकया है और उसके िलए tender बुलाया गया है। इस पर काम शुरू हो जाएगा। The Ministry 
through the Solar Energy Corporation has served the global bids for bidding and 
commissioning and operating of 4000 megawatt of offshore wind power projects on the 
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coast of Tamil Nadu and issued first tender for leasing out the seabed for the 
development of 4 gigawatt offshore wind power project in line with the offshore wind 
energy strategy.   

सर, मȅ आपको आÌवÎत करना चाहता हँू िक PM Surya Ghar, PM-KUSUM, green 
hydrogen, offshore wind energy - इन सभी योजनाओं मȂ काम हो रहा है। यह पहली बार है िक 
इन सभी मȂ काम हो रहा है। This is the first time ever we are in all the sectors. िरन्यूएबल एनजीर् 
सेक्टर के तहत जो un-tapped है, उसके िलए हमने काम करना शुरू िकया है। इसमȂ challenges 
हȅ, मȅ इससे इंकार नहीं करता हँू। But the challenges have to be met by both the State and 
the Centre together, क्यȗिक land देना State Government के हाथ मȂ है। चूिंक हमȂ काम करना है, 
इसिलए हम Îटेट्स के साथ लगातार बातचीत करते रहते हȅ। मȅ यह भी कहना चाहता हँू िक one 
more scheme that was added to that was of Polysilicon wafer cells, PV models. We have 
already processed a scheme of Rs.24,000 crores for that. This is quite optimistic. इस 
तरह, बहुत ही अच्छे ढंग से हमारे projections के अनुसार काम आगे बढ़ रहा है।   

मȅने already कई िवषयȗ के बारे मȂ बता िदया है, लेिकन यहा ंजो ĢÌन पूछे गए हȅ, उनके बारे 
मȂ अब मȅ संके्षप मȂ बताना चाहता हँू। सबकी तरफ से एक ĢÌन् ा आया था िक as to whether we can 
achieve the target of 500 gigawatt. That I have replied. यह भी कहा गया िक "पीएम सूयर् घर : 
मुÄत िबजली योजना" मȂ मुÄत कैसे होता है, यह एक जुमला है। यह जुमला नहीं है, बिÊक जो फैक्ट 
है, वह मȅने बताया है। Renewable energy installed capacity has been increased; that I have 
also explained, क्यȗिक इस पर भी ĢÌन पूछा गया था।   

मȅ investment के बारे मȂ यह बताना चाहता हँू िक FDI equity inflow from 615.95 million 
dollars in 2014--under ten years of Modi Government--has increased to 3,764.06 million 
dollars during  2023-24, which is an increase of 3,148.11 USD.  इसमȂ इतनी बड़ी मातर्ा मȂ FDI 
आ रहा है।  

IREDA loan distributed also has been increased. In 2014, Rs.14,390 crores were 
disbursed and now, in 2024, Rs.1,25,916 crores have been disbursed. See the 
difference. सर, इसमȂ जमीन-आसमान का फकर्  है। ये Indian companies हȅ, इनको loan लेकर 
काम करना पड़ता है। इसमȂ Rs. 1,11,597 crores का फकर्  है। मȅ बताना चाहता हँू िक इसमȂ काम शुरू 
हो गया है।  

RE investment in 2014 was Rs.3 lakh crores. In 2024, it is Rs.7.5 lakh crores. मȅ 
Green Hydrogen के बारे मȂ बता चुका हँू। रंजीत रंजन जी ने वÎेट मनेैजमȂट के बारे मȂ ĢÌन् ा उठाया 
था। The Ministry of Environment and Forests has issued guidelines in this regard that 
everybody has to follow because wastage कहीं भी होती है। जब हम online transaction करते 
हȅ, computer वगैरह का भी e-waste generate होता है। आप कुछ भी करते हȅ तो सभी जगह 
waste generate होता है। Rules are in place for waste generation, which are applicable to 
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solar photo-voltaic modules or panels or cells waste generated up to the year 2034-2035 
as per the guidelines laid down by the Central Pollution Control Board. The majority of 
the wind turbine components are made up of the metals which can be recycled. इस पर 
भी हमने Ģोगर्ाम बनाया है।  

One more important point was raised that India is also working on storage also. 
जैसा मȅने कहा, 12,000 मेगावॉट का storage हम लǈाख मȂ कर रहे हȅ। Besides that, India is also 
making progress in the energy storage sector having currently achieved around 114 
megawatt grid-scale battery storage and 4,500 megawatt pumped storage. उसके साथ 
ही Ministry of Power से - अभी जो bids हम कर रहे हȅ, हमारी जो 4-5 renewable energy 
implementing agencies है, व ेround the clock - अगर आप renewable energy उत्पादन करते 
हȅ, उसके िलए bid करते हȅ, for that, tenders have to be floated and that work is going on 
and VGF Scheme for the development of 4,000 megawatt per hour of Battery Energy 
Storage System projects by 2031 with the financial outlay of Rs.3,760 crores and support 
up to 40 per cent of the capital cost in the VGF has been allowed and that process is also 
on, Sir. यहा ं land acquisition के बारे मȂ बात हुई। रंजीता ने कुछ िवषय उठाया। मȅ उन्हȂ कहना 
चाहता हंू िक हर एक Ģोजेक्ट मȂ land acquisition का इÌयु है। इसमȂ भी इÌयु आ रहा है, तो हम Îटेट 
गवनर्मȂट के साथ coordinate कर रहे हȅ। वह चाहे इस पाटीर् का हो या उस पाटीर् को हो, हम तो 
coordinate कर रहे हȅ। And, it is very unfortunate that some of the Members only see the 
progress in the other countries. हम भी equally कर रहे हȅ। RE sector मȂ हमारा जो 
achievement है, उसके िलए दुिनया हमको मान रही है। India is in the forefront of this. दुिनया 
मान रही है, लेिकन यहा ं कुछ लोग criticism ही करते हȅ, अगर हम कुछ सजेशंस देते हȅ, तो 
constructive criticism होता है। अगर उनकी तरफ से कुछ सजेशंस आते हȅ, तो हम उन पर िवचार 
करते हȅ। In spite of political difference, हमȂ तो इसमȂ काम करना है, क्यȗिक this is the future. 
हमारे children ही नहीं, बिÊक grand children, great grand children के िलए हमको इस earth 
को, इस भिूम को safe रखना है, तो renewable energy must है। हम सबको िमलकर काम करना 
है। We have to work together. For green hydrogen, I have already explained, 23 bids have 
been received in Tranche 2 and the Government has imposed the basic custom duty on 
the import of solar PV cells and the modules. ...(Interruptions)... Therefore, इनके 
कालखंड मȂ, the Government has imposed the basic custom duty on the solar PV cells 
and modules. हमारे समय मȂ rupees twenty four thousand crore मȂ cells and modules 
manufacturing के िलए काम शुरु हुआ है। And with respect to cells, I would like to inform 
that supply chain with respect to the modules, we have now sufficient capacity of 60 
gigawatt, which is likely to increase to 100 gigawatts. As far as our modules is 
concerned, now, we have 60 gigawatt and likely to increase 100 gigawatt in coming three 

[ 6 August, 2024 ] 137



years. For that, there is a viability gap funding. With respect to cells, we have 6 gigawatt 
now, which is likely to increase 18 gigawatt. And in the few months, it is going to become 
18 gigawatts. ...(Interruptions)... 

 
Ǜी उपसभापित: अन्य िकसी की बात िरकॉडर् पर नहीं जा रही है। 
 
SHRI PRALHAD JOSHI: It is going to become 25-30 gigawatts by March, 2025. इस 
टारगेट को मन मȂ रखकर काम चल रहा है। इसमȂ ऑलरेडी 6 गीगावाट हुआ है, 18 गीगावाट बहुत 
जÊद हो जाएगा और मȅ cells के बारे मȂ बात कर रहा हंू िक वह माचर्, 2025 तक 25-30 gigawatt हो 
जाएगा। Further, to provide level playing fields and domestic manufacturers in the solar 
manufacturing, the Government has imposed the basic custom duty on import of solar 
PV cells and modules, solar glass, copper, interconnect, etc. इसिलए मȅ कहना चाहता हंू 
िक Congress and the INDIA Alliance should understand the difference between their 
time, when everything was imported. Everything was imported. जहा ंतक पी.वी. मॉǹूल 
का सवाल है, 2 गीगावाट का भी नहीं बनता था, अभी 60 गीगावाट का शुरू हो गया है।  

As per IRENA's International Renewable Energy and jobs: Annual reviews; job 
creation has nearly doubled from 4.37 lakh in 2014 to almost nearly 10 lakh in 2022. This 
is double. Moreover, the schemes like PM Surya Ghar Yojana, 17 lakh direct jobs will be 
created in manufacturing, logistics supply chain, installation and O&M. इसके िलए भी 
टर्ेिंनग के िलए PM Surya Ghar, PM Kusum इन सबको िमलाकर for training, there is around 
Rs. 700 crores and apart from that skill development मंतर्ालय भी इसमȂ काम कर रहा है। 
Another thing is that from 2000 to 2015, 11,542 persons were trained and skilled, whereas 
from 2015 to 2024, more than 61,170 were skilled. And out of those 61,000 skilled 
persons, 27,472 persons got employment. उनको जॉब िमली और increase of GST के बारे मȂ 
बताया। Sir, GST rate on renewable equipment was revised from five per cent to 12 per 
cent on the recommendation of GST Council in its 45th meeting held on 17.5.2021. The 
GST Council is a joint forum of Centre and State. This correction in rate is helping the 
domestic manufacturers of the renewable energy...एक सेक्टर के िडमाडं के आधार पर िकया 
है। यह हमने नहीं िकया है, Îटेट के िलए िरक्वÎेट आई थी और Îटेट ने िरकमंड िकया है। Sir, this 
correction in rate is helping the domestic manufacturers of the renewable energy 
equipment through the better utilization of the input tax credit, making them more 
competitive both domestically compared to the imports. That is why it is done. It was 
demand of the sector and that is why it is done. ...(Interruptions)... सर, जीएसटी 
काउंिसल भारत सरकार के कहने पर नहीं चलती है। उसमȂ सभी Îटेट्स शािमल रहती हȅ। 
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MR. DEPUTY CHAIRMAN: Please, he is not yielding. 
 
SHRI PRALHAD JOSHI: The Ministry is implementing the renewable energy research and 
technology development program with a total budget of Rs. 220 crores for the year 2021-
2022 to 2025-26. Through this House, I would like to apprise the entire country that we 
are proud of our scientists who have made a considerable progress in R&D of the 
renewable energy. मȅ आपको बताना चाहता हंू िक there is development of high-efficiency 
perovskite solar cells of 25.8 per cent efficiency and 30 per cent efficiency of Silicon-
Perovskite Tandem solar cells by NCPRE-IIT Bombay. This has been developed 
domestically, Sir. यह R&D का Ģभाव है। The CSIR and National Physical Laboratory 
developed the first kind of primary standard solar cell facility in the country with the 
lowest calibration of uncertainty in the world, which would help the solar manufacturing 
industry to achieve significant cost saving. As a major impetus, NTPC launched India's 
first hydrogen bus. The trial of India's first hydrogen bus was held in Leh. इसका टर्ायल 
शुरू हो गया है। Advanced Research Centre for Powder Metallurgy and New Materials 
(ARCI) has established first of its kind, automated assembly line in fabrication of proton 
exchange membrane. On this technology, PEM fuel cell is developed in the country for 
utilising the indigenous component. भारत के component यज़ू करके, PEM टेक्नोलॉजी यज़ू 
करके हमने अभी first of its kind, automated assembly line for the fabrication of PEM शुरू 
की है। इसके साथ ही मȅ PM Kusum के बारे मȂ कहना चाहता हंू। सर, मȅ लाÎट मȂ पाचं िमनट मȂ कुछ 
कहना चाहता हंू। Hon. Member of the Congress Party raised several issues. मȅने GST के बारे 
मȂ बताया, GST Council के बारे मȂ बताया। महोदय, मȅने सूयर् घर योजना के बारे मȂ बताया। महोदय, 
'िंहदी-चीनी भाई-भाई' के बारे मȂ कहा गया। ..(Ëयवधान)..  'िंहदी-चीनी भाई-भाई' के बारे मȂ 'मोदी-
चीनी भाई-भाई' कहा गया। सर, ये लज़ू कमȂट्स अच्छे नहीं हȅ। हमȂ भी इन्हȂ remind कराना पड़ेगा, 
We will have to remind them what happened in 1962. It is because of your failure. 'िंहदी-
चीनी भाई-भाई' के कारण, we lost around 38,000 sq. kms. of land and we just surrendered 
before China! We just surrendered before China! What happened when Tibet was 
encroached by China? उन लोगȗ को राशन भेजा गया। ..(Ëयवधान).. This is your track record! 
एक िरकॉडर् रखकर, िजस पाटीर् मȂ  ..(Ëयवधान).. सर, इन लोगȗ ने आरोप लगाया है। मȅ यह अपने 
आप नहीं कह रहा हंू। सर, इन लोगȗ ने आरोप लगाया है। 'मोदी-चीनी भाई-भाई' िकसने कहा है? 
ऐसा इन लोगȗ ने कहा है। सर, मȅ यह कहना चाहता हंू िक ये लोग ही हȅ, िजस पाटीर् ने अपनी पाटीर् 
चलाने के िलए चाइना से चदंा िलया था। वे लोग हमȂ िसखाते हȅ! They have availed donation from 
China for their party! और िजन्हȗने एमओय ूबनाया, और जब अपोिजशन मȂ थे, तब भी छुप-छुप 
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कर िकससे िमले थे? Chinese Ambassador से िमले थे। ये लोग हमȂ िसखाते हȅ! ये लोग जो बोल रहे 
हȅ, इन्हȂ आरोप लगाने से पहले सोचना चािहए।  

महोदय, आम आदमी पाटीर् के एक मÇैबर ने कहा िक चाइना जीरो से हीरो बन गया। इनकी 
पाटीर् की सोच देिखए िक ये कहते हȅ िक चाइना जीरो से हीरो बन गया। ..(Ëयवधान).. यह आम 
आदमी पाटीर् के सदÎय ने कहा है।..(Ëयवधान).. सर, यह आम आदमी पाटीर् के सदÎय ने कहा है, मȅने 
अपने आप नहीं कहा है, मȅ अपने आप कुछ नहीं कह रहा हंू। यिद जीरो से हीरो बोलȂगे तो क्या China 
को appreciate करना है इनका काम है? ..(Ëयवधान)..  

 
MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... 
 
Ǜी Ģƨाद जोशी: मȅ यह कहना चाहता हंू िक िजन्हȗने चाइना से चदंा िलया, वे उनके साथ बठैकर हमȂ 
पाठ िसखा रहे हȅ! महोदय,  but doesn’t acknowledge and recognize the heroics. जो काम 
हुआ है, मȅ वह बताना चाहता हंू िक हमने सोलर मȂ फोथर् पोिजशन से ..(Ëयवधान).. हम िफÄथ 
पोिजशन मȂ ओवरऑल िरन्यएूबल एनजीर् मȂ पहँुचे हȅ। ये उसके बारे मȂ एिĢिशएट नहीं कर सकते हȅ, 
Îटेट मȂ जो  फेÊयोर आया है, उसके बारे मȂ बात नहीं करते हȅ।..(Ëयवधान)..   
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे): उपसभापित जी. ..(Ëयवधान)..   
          
 SHRI TIRUCHI SIVA: Sir, hon. LoP wanted to say something. ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... 
 
Ǜी Ģƨाद जोशी: महोदय, Mr. Pathak, Co2 reduction led to renewable energy... 
...(Interruptions)... But, I cannot realize why you cannot achieve both these goals. 
...(Interruptions)... What is impossible for them is मोदी के िलए पॉिसबल है, मुमिकन है। Sir, 
he raised the issue of India’s solar energy. सर, हम 2.8 से 85 गीगावॉट तक पहँुच गए हȅ।   
 
Ǜीमती रंजीत रंजन: * 
 
Ǜी Ģमोद ितवारी: * 
 
Ǜी शिƪिंसह गोिहल: * 

                                                            
* Not recorded. 
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 MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)...केवल मंतर्ी जी 
की बात ही िरकॉडर् पर जा रही है। …(Ëयवधान)..   
 
Ǜी Ģƨाद जोशी: सर, उन्हȗने कहा। We don’t mind constructive criticism, पर ऐसा बोलȂगे, तो 
हमȂ िरÃलाई देना ही पड़ेगा।   
 

(At this stage some hon. Members left the Chamber.) 
 

       सर, दो कंपनी को देते हȅ, तीन कंपनी को देते हȅ, मनै्युफैक्चिंरग मȂ िलिमटेड लोग हȅ। सर, देिखए 
इनकी ĢॉÅलम क्या है? ये आरोप लगाते हȅ, ये िबना तथ्य के आधार पर आरोप लगाते हȅ, लेिकन बाद 
मȂ सुनने की क्षमता नहीं है, बाद मȂ भाग जाते हȅ। सर, मȅ बता रहा हंू, to keep it on record, जाने के 
पहले सुनकर जाइए। Sir, for Solar PV panels, there are 93 manufacturers in the country. 
रंजीत रंजन जी, समझ लीिजए िक there are 93 manufacturers in the country and enlisted in 
MNRE’s approved list of manufacturers. मनै्युफैक्चरसर् मȂ जो एपर्ूËड है, वह 93 है। सोलर पीवी 
सैल मȂ 9 मनै्युफैक्चरसर् हȅ।...(Ëयवधान)....     
         
Ǜी उपसभापित: िसफर्  माननीय मंतर्ी जी की बात ही िरकॉडर् पर जा रही है। .(Ëयवधान)..   
 
SHRI PRALHAD JOSHI: For copper interconnect, there are about more than 12 
manufacturers. For encapsulants, there are 10 manufacturers. सबको ऑडर्र िमल रहे हȅ। 
सर, ये क्या बात करते हȅ! जॉब िकर्एशन के बारे मȂ डीएमके के सदÎय ने सवाल उठाया था, मȅने 
उसका उǄर दे िदया है। ...(Ëयवधान)...  
 
MR. DEPUTY CHAIRMAN: Please, please. आप धैयर् से माननीय मंतर्ी जी को सुिनए।   
 
Ǜी Ģहलाद जोशी: सर, मȅ बहुत ज्यादा लबंा नहीं बोलता हँू। ये उठकर चले गए हȅ। जब ये उठकर 
चले जाते हȅ, तो हमारा उत्साह भी कम हो जाता है।  
 
Ǜी उपसभापित: माननीय मंतर्ी जी, आप चेयर को एडेर्स किरए। 
 
Ǜी Ģहलाद जोशी: महोदय, देरेक ओĤाईन जी ने इंटरनेशनल सोलर एजȂसी के बारे मȂ सवाल 
उठाया। सर, मȅ कहता हँू िक from  1947 to 2014, not a single international organization was 
conceptualized and set up to be headquartered in India. This is the first time, under the 
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visionary leadership of the hon. Prime Minister, International Solar Alliance का हेडक्वाटर्र 
भारत बन गया है। And, India co-funded ISA to promote growth of solar energy in the world 
and increase the international cooperation. सागिरका घोष जी ने कहा िक gap between the 
vision, यानी सपना and reality, यानी हकीकत। जो सपनȗ की बात करते हȅ, they should know 
that since 2014, देश मȂ दुÎवपन देखने का दौर खत्म हो गया है। So, I would like to say, हमȂ 
सपना देखने के िलए भी धैयर् चािहए। TMC shall dream but we realize them. हम सपनȗ को 
साकार करते हȅ। हम सपनȗ के सौदागर नहीं हȅ। हम सपनȗ को िदखाते भी हȅ और साकार भी करते हȅ। 
यह मोदी जी की सरकार है। इसके साथ ही, कंसÊटेशन की बात की िक आप कंसÊट नहीं करते हȅ, 
सुनते नहीं हȅ। मȅ आपको बता रहा हँू, वेÎट बगंाल का जो भी सदÎय है, आप सुन लीिजए। 
...(Ëयवधान)... नहीं, नहीं, ये भाग गए, लेिकन एकाध इधर भी तो होगा। आप सुिनए और जाकर वÎेट 
बगंाल मȂ बोिलएगा। सर, जब भी कंसÊटेशन के िलए मीिंटग बुलाते हȅ, हम तो इंडÎटर्ीज़ के साथ हर 
महीने मीिंटग करते हȅ, लेिकन जब हम कंसÊटेशन करने के िलए, सजेशन लेने के िलए और उनके 
साथ िमलकर काम करने के िलए - - सर, जब हम पोिलिटकल लेवल पर बुलाते हȅ, मंतर्ी के लेवल 
पर बुलाते हȅ, तब ठीक है, यह इनकी पोिलिटक्स है, लेिकन ये ऑिफससर् से भी नहीं िमलते हȅ। हम 
कहा ँसे कंसÊट करȂ?  हम मीिंटग बुलाते हȅ, almost, at regular intervals. व ेलोग नहीं आते हȅ और 
इधर आकर हमȂ भाषण देते हȅ, हमȂ पाठ पढ़ाते हȅ िक कंसÊटेशन किरए, कंसÊटेशन किरए, 'Think 
globally, act locally.' आप थोड़ा तो अपना घर सुधािरए। हमने आपको एक पाकर्  िदया था। A mega 
solar park of about 125 MW was given. पाचँ वषर् तक लȅड भी नहीं िदया, बात भी नहीं की और 
बात करने की कोिशश करȂ, तो िरÎपाडँ भी नहीं करते हȅ। ...(Ëयवधान)... हमने 125 मेगावाट का 
सोलर पाकर्  वेÎट बगंाल को िदया। The State failed to implement it. सर, ये बोलते हȅ िक 
िरन्यूएबल एनजीर् पर Îटेट मȂ बहुत काम हो रहा है। मȅ उसकी िडटेल मȂ नहीं जाना चाहता हँू। सर, मȅ 
देवगेौड़ा जी को धन्यवाद देता हँू। उन्हȗने बहुत कंÎटर्िक्टव सजेशन िदया है, आशीवार्द िदया है। जो 
उनके सजेशंस हȅ, मȅने उन्हȂ पूरे ध्यान से सुना है। जो आपके अनुभव हȅ, हम उनका पूरा उपयोग करȂगे 
और आपके सजेशंस का भी पूरा उपयोग करȂगे। Sir, days of darkness will not be forgotten. अभी 
तो इधर पावर कट हुआ है। एक्चुअली, मेरा काम िसफर्  िरन्यूएबल एनजीर् का है, लेिकन बीच-बीच मȂ 
इधर पावर कट है, महाराÍटर् मȂ पावर कट हो रहा है, तिमलनाडु मȂ पावर कट हो रहा है। सर, इसका 
िजÇमेदार कौन है? िजन्हȗने 60 सालȗ तक राज िकया, उन लोगȗ ने सोचा नहीं। जैसे, मȅने पहले कहा, 
जब कोल का िवषय था, तब कोल मȂ उत्पादन नहीं िकया, अब यह िरन्यएूबल का िवषय है, तो 
िरन्यूएबल मȂ काम नहीं करते हȅ और आरोप हमारे ऊपर लगाते हȅ। सर, मȅ लǈाख के बारे मȂ इतना ही 
कहना चाहता हंू। Sir, I would like to thank all esteemed colleagues for their inputs. िवकिसत 
भारत का हमारा जो सपना है, aim है, उसके िलए ऊजार् िवकास हमारा िमशन है।   

Sir, with these words, I am concluding. मȅने डीटेल मȂ उǄर देने की कोिशश की है। मȅ 
आशा करता हंू, क्यȗिक अभी व ेबाहर चले गए हȅ, लेिकन कहीं पर भी हȗ, वे सुन रहे हȗगे, तो मȅ 
अपील करता हंू िक Hydrogen की जो पॉिलसी है, Green Hydrogen की पॉिलसी है, उसे एनाउंस 
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करो, land का issue solve करो। जब consultation के िलए बुलाते हȅ, तो आप आ जाइए, at least, 
bureaucrat के level पर आ जाइए। हम भारत को renewable energy मȂ world leader बनाने का, 
जो सपना देख रहे हȅ, उसके िलए हम आपका भी सहयोग मागंते हȅ। सर, इन्हीं शÅदȗ के साथ, आपका 
बहुत-बहुत धन्यवाद िक आपने मुझे बोलने के िलए इतना समय िदया।   
 
Ǜी उपसभापित: धन्यवाद, माननीय मंतर्ी जी।  आपके उǄर के साथ 'Discussion on the Working 
of the Ministry of New and Renewable Energy' खत्म हुआ। अब Îपेशल मȂशन्स।  

 
 

SPECIAL MENTIONS 
 

Demand for de-notification of 3070 acres of land of Kedla-Dania area of 
 Central Coal Field Ltd., a subsidiary of Coal India Ltd. 

 
Ǜी खीरू महतो (िबहार): महोदय, झारखंड Ģदेश के अंतगर्त कोल इंिडया िल० की अनुषगंी कंपनी 
सȂटर्ल कोल फीÊड िल० िÎथत है, िजसमȂ कोल बेयिंरग एिरया एक्ट (सी.बी.ए.) के तहत अिधसूचना 
सखं्या 2082 िदनाकं 30.06.1981 से तीन हजार सǄर (3,070) एकड़ जमीन अिर्जत की है, जो 
केदला, दिनया साइिंडग तक के िलए िकया था, िजसमȂ 10 गावं अिर्जत के्षतर् मȂ पड़ते हȅ, व ेगावं हȅ - 
(1) बसतंपरु (2) पचडंा (3) कोतरे (4) हरदाग (5) रहावन (6) पचमो (7) पदना ंटाडं (8) िवहाई 
महुआ (9) लईयो एवं (10) दिनया, जो झारखंड Ģदेश के दो िजलȗ मȂ सवर्Ģथम रामगढ़ िजला एव ं
बोकारो िजला मȂ पड़ते हȅ। पहले तो जमीन के एिक्वज़ीशन के बीस साल बाद सी.सी.एल. ने टाटा 
कंपनी को कोिलयरी चलाने के िलए रुपये लेकर रिजÎटर्ी कर दी, … 
 
Ǜी उपसभापित: माननीय खीरू जी, वही पिढ़एगा, जो िलखा हुआ है। 
 
Ǜी खीरू महतो: जी, सर। दस गावं के िलए अभी तक पुनवार्स की ËयवÎथा नहीं की गई है। आज 45 
वषर् हो रहे हȅ, भ-ूिवÎथािपत गरीबी का दंश झेल रहे हȅ।  
 अत: मȅ भारत सरकार से देश एवं राÍटर्िहत मȂ मागं करता हंू िक अिर्जत भिूम 45 वषर् हो गए हȅ, 
जबिक कंपनी ǎारा काम नहीं िकए जाने तथा पुनवार्िसत नहीं करने के कारण रैयतȗ को जमीन का 
िनयमत डी-नोिटिफकेशन कराया जाए, िजससे रैयत जमीन पर खेतीबाड़ी कर अपनी जीवनयापन 
कर सकȂ  तथा आवÌयकता पड़ने पर पुतर्ी का िववाह या अपने अपिरहायर् पिरिÎथित मȂ व ेइसका लाभ 
ले सकȂ । 
 
Ǜी उपसभापित: धन्यवाद। माननीय सदÎयगण, जो अपर्ूËड टेक्Îट है, आप वही पढ़Ȃ। 
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MR. DEPUTY CHAIRMAN: The hon. Member, Dr. Fauzia Khan (Maharashtra), 
associated herself with the Special Mention made by the hon. Member, Shri Khiru 
Mahto. 
      Now, Shrimati S. Phangnon Konyak.  
 

Demand to develop sports infrastructure especially in backward areas of Nagaland 
 

SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, the subject of my Special Mention 
is ‘Demand to Develop Sports Infrastructure, especially, in Backward Areas of 
Nagaland.’ through this Special Mention submission, I request the Government to 
develop sports infrastructure in those districts of Nagaland without any infrastructure or 
representation in sports-related organisations and agencies. It is pertinent that an 
avenue be provided for youth to take up sports as a profession. Not all districts in the 
State have equitable access and support for sports. The development of sports 
infrastructure will encourage young people from the State, specially, backward areas to 
take up sports instead of, at times, other undesirable activities. I request that this 
demand be given due consideration so that youth from Nagaland, especially, backward 
areas get an opportunity to take up sports as a vocation. Thank you.  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shrimati S. Phangnon Konyak: Dr. Fauzia 
Khan (Maharashtra), Dr. Kalpana Saini (Uttarakhand), Dr. Sasmit Patra (Odisha), Shri 
Pradip Kumar Varma (Jharkhand), Shri S. Selvaganabathy (Puducherry), Dr. V. 
Sivadasan (Kerala), Dr. John Brittas (Kerala) and Dr. Sumer Singh Solanki (Madhya 
Pradesh).                                                                
 Now, Shri Ajit Kumar Bhuyan.  
 

Concern over the Human-Animal Conflict 
 
SHRI AJIT KUMAR BHUYAN (Assam): Mr. Deputy Chairman, Sir, my Special Mention is 
‘Concern over Human-Animal Conflict.’ Human-animal conflict is a major conservation 
concern in all wildlife-range areas of our country, and Assam is at the forefront. Similarly, 
several human-animal conflicts have been reported in the States of Odisha, Karnataka, 
Tamil Nadu, Kerala, Uttar Pradesh, Telangana and Andhra Pradesh. India has the largest 
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number of wild Asian Elephants, estimated to be around 30,000. Loss of their traditional 
foraging environments has been bringing wild elephants closer to human habitations, 
sparking these conflicts. Tigers are a vital aspect of India’s wildlife heritage and culture, 
and the country is proud to be home to more than 75 per cent of the world’s wild tiger 
population. Similarly, the human-tiger conflicts have existed since time immemorial. 
Udalguri district of Assam is one of the top human-animal conflict zones in Assam. 
Records show that more than 100 elephants and 200 people have been killed in the last 
12 years in this conflict. 

A report released by the Union Ministry of Environment, Forest and Climate 
Change showed that from 2014-2022, 3,938 human lives were lost to wild elephant 
attacks and, in Assam, the number was 561. The Forest Department should ensure the 
timely release of compensation for the loss of crops and households, among other steps. 
The Central Government should be prepared to increase the amount of compensation 
given to those who lost their lives in the human-animal conflict. Sir, I urge upon the 
Government, through you, to take early steps to eliminate human-animal conflicts so 
that we can save precious human lives. 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Ajit Kumar Bhuyan: Dr. Sasmit Patra 
(Odisha), Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shri Haris Beeran 
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri R. Girirajan (Tamil Nadu) and Dr. 
Fauzia Khan (Maharashtra),                                                                    
 

Demand for harnessing AI in primary education focussing on government school 
readiness for integrating new technology effectively 

 
SHRI S. NIRANJAN REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, the 
integration of Artificial Intelligence in primary education holds immense potential to 
revolutionize learning by offering personalized and adaptive experiences. AI promises to 
transform education by improving engagement, accessibility and administrative 
efficiency. It ensures equitable access to quality education, especially for students with 
disabilities and learning challenges, preparing them for a technology-driven future. 

Sir, a comprehensive National Framework for AI in Education should be developed 
along with partnerships from the private sector to fund for effective implementation. The 
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National Education Technology Forum must accelerate its efforts by organizing regional 
and national conferences, sharing best practices and creating guidelines for AI tools in 
education. Platforms like DIKSHA and SWAYAM portals should incorporate AI to provide 
personalized learning, enhance teacher training and reduce administrative burdens. 
Additionally, tools like Anuvadini, developed by AICTE, can be integrated into these 
educational portals to provide multilingual content. Enhancing digital literacy and AI 
training programs for teachers will significantly improve their ability to integrate AI into 
their teaching practices. 

Sir, as per Government data in 2023, only 24 per cent of Government schools 
have internet access and just 37 per cent have functional computers. Reliable electricity 
remains a major issue, particularly in rural areas. By investing in robust internet 
connectivity and digital infrastructure, creating smart classes, upgrading existing 
computer labs in schools, particularly in underserved areas, India can ensure that all 
students benefit from AI-driven educational innovations. I urge the Government to look 
into it.                                             

 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri S. Niranjan Reddy: Dr. Sasmit Patra 
(Odisha), Dr. Fauzia Khan (Maharashtra), Dr. John Brittas (Kerala), Dr. V. Sivadasan 
(Kerala) and Shri Haris Beeran (Kerala).                                    

 
Concern over students committing suicide due to pressure of studies 

 
Ǜी घनÌयाम ितवाड़ी (राजÎथान): महोदय, मȅ आज एक महत्त्वपूणर् िवषय की ओर सदन का ध्यान 
आकिर्षत करना चाहँूगा। सभी ने राजÎथान के कोटा मȂ कोिंचग कर रहे छातर्ȗ की आत्महत्या की खबरȂ 
पढ़ी हȗगी। मȅ आपके माध्यम से सदन को बताना चाहँूगा िक राजÎथान के िविभन्न शहरȗ मȂ छातर् 
देश-Ģदेश के सभी के्षतर्ȗ से मेिडकल और नॉन-मेिडकल की Ģितयोगी परीक्षाओं की कोिंचग करने 
आते हȅ, इनमȂ कोटा, जयपरु, सीकर इत्यािद मुख्य शहर हȅ।  
  इन शहरȗ मȂ कोिंचग कर रहे छातर्ȗ पर परीक्षा और पढ़ाई का इतना अिधक दबाव हो जाता है 
िक बच्चे इस दबाव को झेल नहीं पाते और या तो व ेगÇभीर अवसाद का िशकार हो जाते हȅ या इसके 
भी आगे आत्महत्या की ओर अगर्सर हो जाते हȅ। इससे ये बच्चे तो Ģभािवत होते ही हȅ, साथ ही जो 
माता-िपता बच्चȗ के भिवÍय के िलए सपने देखते हȅ, उनके भी सपने टूट जाते हȅ। इसका मुख्य कारण 
है - बच्चȗ का मानिसक ÎवाÎथ्य से अनिभज्ञ होना और उन्हȂ तत्काल उिचत देखभाल का नहीं िमलना। 
  एक आँकड़े के अनुसार 2017 मȂ 7, 2019 मȂ 18 और 2022 मȂ 15 आत्महत्या के Ģकरण कोटा 
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पुिलस थाने मȂ दजर् हुए। यह तो केवल कोटा का हाल है, पूरे राजÎथान और देश मȂ भी ऐसे बहुत से 
केसेज़ दजर् होते हȅ।  
  मेरा सरकार से यह िनवदेन है िक इन शहरȗ मȂ बच्चȗ पर पढ़ाई का दबाव कम करने और 
मानिसक अवसाद के सÇबन्ध मȂ उनकी उिचत देखभाल और ज्ञान हेतु ऐसे सȂटसर् बनाए जाएँ या 
कोिंचग सÎंथानȗ मȂ इस िवषय पर एक पीिरयड हो, तािक देश की इस नई पीढ़ी को बचाया जा सके। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Ghanshyam Tiwari: Dr. Fauzia Khan 
(Maharashtra), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri Haris 
Beeran (Kerala) and Shrimati S. Phangnon Konyak (Nagaland). 

 
Demand to address issues related to Postnatal Maternal Mental Health for holistic care 

of new mothers 
 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, postnatal maternal mental healthcare is a critical 
issue that affects the well-being of countless Indian mothers. While we have made 
significant strides in maternal and child healthcare, mental health of new mothers 
remains overlooked. Postpartum depression (PPD) is a severe and prevalent condition, 
affecting 22 per cent of mothers in India. It impacts the mother’s health and has 
long-term implications for child-development and overall well-being of a family. Despite 
its prevalence, PPD often goes undiagnosed and untreated due to lack of awareness, 
social stigma, and inadequate mental healthcare infrastructure. A major component in 
addressing this issue is the role of Auxiliary Nurse Midwives. ANMs are often the first 
point of contact for new mothers in rural areas. Their success in maternal and child 
healthcare is commendable, but their training in mental health for identifying and 
managing PPD requires significant enhancement. A study based in Pune demonstrated 
that targeted training programs can significantly improve ANMs' ability to manage 
high-risk cases, including those involving mental-health concerns. Widespread training 
is essential to equip them with necessary skills to address PPD. We require legislation 
that mandates mental health screening and support as part of routine postnatal care. 
Comprehensive training modules should be developed for ANMs and other healthcare 
workers, focusing on maternal mental health. Nationwide awareness campaigns will help 
de-stigmatise postpartum depression, encouraging mothers to seek help by establishing 
community-based support groups. I urge the Government to prioritise postnatal 
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maternal mental healthcare and ensure that new mothers receive the holistic care they 
deserve, fostering healthier families.                                                      
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Tiruchi Siva: Dr. Fauzia Khan 
(Maharashtra), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shri P.P. 
Suneer (Kerala), Shri Haris Beeran (Kerala), Dr. John Brittas (Kerala), Shrimati Jebi 
Mather Hisham (Kerala), Shrimati Mahua Maji (Jharkhand) and Dr. V. Sivadasan 
(Kerala).                                                                                        
 
Demand to expedite construction and upgradation of new Airport infrastructure at Shimla 

 
SHRI HARSH MAHAJAN (Himachal Pradesh): Sir, I rise today to draw the attention of 
this august House to the critical need for the expedited construction and upgradation of 
the new airport infrastructure in Shimla, including the provision of more parking space for 
plane.  But the current airport infrastructure is inadequate to meet the growing demands 
of tourism and other sectors. Due to the shortage of runways, only a limited number of 
fixed-wing planes can land, restricting the number of flights. It is my suggestion that at 
least 4 to 5 planes may be increased by inviting airlines with suitable planes to operate in 
the region. Additionally, the height of the airport restricts the passenger-carrying 
capacity of the planes to 36 seats, and on the return journey, it is reduced to just 25 
seats. This greatly hampers tourism, commuters, and Government operations. The 
infrastructure is in poor condition, with acute parking shortages and other deficiencies.  
Hence, through you, I earnestly request the hon. Civil Aviation Minister to expedite the 
construction and upgrading of the airport building, including the addition of more parking 
space for planes and an increase in the number of planes. This will not only boost 
tourism but also significantly contribute to the overall economic development of the 
State.   
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by Shri Harsh Mahajan: Dr. Fauzia Khan (Maharashtra), Dr. V. 
Sivadasan (Kerala) and Dr. Sasmit Patra (Odisha).                                          
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Concern over closure of District Agro-Meteorological Units 
 
DR. FAUZIA KHAN (Maharashtra): Sir, District Agro-Meteorological Units (DAMUs), 
established in 2018, offer farmers free localized weather forecasts and agricultural 
advisories, helping them to make informed decisions on agricultural activities like sowing, 
fertilizer use, harvesting, and crop storage, thereby reducing crop losses and improving 
yields and income. It is understood that there are proposals to close down 199 DAMUs, 
including those shut in March 2024, and to privatise these services due to rising costs as 
automated electronic communication is favoured over employing personnel at agro-met 
units.  

DAMUs, in collaboration with Krishi Vigyan Kendras, have provided invaluable 
training to farmers on agricultural practices and climate-resilient seed varieties.  
Block-level weather advisory services and forecasts through SMS, WhatsApp, electronic 
and print media have helped farmers manage daily weather changes and extreme 
events. These advisories have also provided crop and location-specific guidance, 
extreme weather warnings, and best practices for various farming sectors, including 
beekeeping, livestock, poultry, pig and fish farming. 

A 2020 National Council of Applied Economic Research study showed that 98 per 
cent of surveyed farmers adapted their practices based on weather advisories, leading to 
economic benefits. The closure of DAMUs will affect food security, agricultural 
productivity and farmers' livelihoods. While the Government may feel that automated 
systems can replace human involvement, the unique value added by agro-met staff 
through localized and personalized advisories cannot be overlooked. Therefore, I urge 
the Government to retain the localized agro-met services to strengthen the agricultural 
economy. 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by Dr. Fauzia Khan: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. 
V. Sivadasan (Kerala), Shrimati Mahua Maji (Jharkhand), Shrimati Jebi Mather Hisham 
(Kerala), Dr. John Brittas (Kerala) and Shri P.P. Suneer (Kerala). 

 
Demand for changes in Ayushman Bharat Scheme 
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Ǜी संजय सेठ (उǄर Ģदेश): महोदय, ÎवाÎथ्य के के्षतर् मȂ हमारी सरकार की सबसे महत्वपूणर् योजना 
है 'आयुÍमान भारत योजना', िजसके अंतगर्त अभी तक 55 करोड़ नागिरकȗ और 12.34 करोड़ 
पिरवारȗ को 5 लाख रुपए तक का ÎवाÎथ्य बीमा िदया गया है। इस योजना से "ÎवÎथ भारत, समथर् 
भारत" को बढ़ावा िमल रहा है। 'आयुÍमान भारत योजना' दुिनया की सबसे बड़ी Centrally 
sponsored scheme है, जो अमेिरका मȂ शुरू की गई 'ओबामा केयर' से भी बड़ी योजना है। इस 
योजना मȂ Ģित वषर् Ģित पिरवार 5 लाख रुपये तक का ÎवाÎथ्य आÌवासन िमलता है। यह योजना पूरी 
तरह से कैशलेस और पेपरलेस है एवं पूरे देश मȂ पोटȃबल भी है।  इस योजना की सबसे बड़ी बात यह है 
िक इसमȂ पिरवार के आकार या उĦ या िंलग पर कोई सीमा नहीं है।  इसमȂ योजना पातर् लाभािर्थयȗ की 
सखं्या 2011 के ‘Socio Economic Caste Census (SECC) के आधार पर तय की जाती है तथा इस 
योजना का पंजीकरण Îवत: ही राशन काडर् के आधार पर होता है।  यह census का data पुराना होने 
के कारण इस योजना से अभी भी कई गरीब पिरवार वंिचत रह गए हȅ, क्यȗिक जब भी व ेकाडर् बनवाने 
जाते हȅ, तो SECC मȂ नाम न होने के कारण उन्हȂ आयुÍमान काडर् नहीं िदया जाता है।   

अत: मȅ सरकार से मागँ करता हँू की इस योजना से छूटे हुए या विंचत गरीब लोगȗ को इस 
योजना मȂ शािमल करने के िलए िवशेष जागरूकता अिभयान चलाया जाए तथा िजनके पास राशन 
काडर् नहीं है या नहीं बन पाए हȅ और वे पातर् भी हȅ, उनको भी इस योजना मȂ शािमल करने के िलए 
Ģावधान िकए जाएँ, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The hon. Member, Dr. Fauzia Khan (Maharashtra), 
associated herself with the Special Mention made by the hon. Member, Shri Sanjay Seth.  
 
5.00 P.M. 
 

Demand for a comprehensive program to create awareness about food adulteration 
 

Ǜी संजय यादव (िबहार): खाǏ उत्पादकȗ, खाǏ िवकेर्ताओं, आम नागिरकȗ, खाǏ िनमार्ताओ ंऔर 
खाǏ कंपिनयȗ के बीच जागरुकता पैदा करने के िलए एक Ëयापक कायर्कर्म की तत्काल आवÌयकता 
महसूस की जा रही है, तािक उपभोƪाओं को खाǏ पदाथș मȂ िमलावट से उनके ÎवाÎथ्य को होने 
वाले खतरȗ के बारे मȂ पूरी तरह से जागरूक िकया जा सके। साथ ही, खाǏ उत्पादकȗ, ĢसÎंकृत 
खाǏ िनमार्ताओं, आपूिर्तकतार्ओं और खाǏ पदाथș के िवकेर्ताओं को भी कड़े कानूनȗ और िनरंतर 
पयर्वके्षण से रोका जाना चािहए, तािक वे खाǏ पदाथș को रसायनȗ, हािनकारक लवणȗ, योजकȗ, 
अत्यिधक चीनी और चमक देने वाले रसायनȗ एवं पिररक्षकȗ से भरने के बारे मȂ दो बार सोचȂ।  
  खाǏ उत्पादȗ के Îवाद, रूप, िबकर्ी और शेÊफ जीवन को बढ़ाने के िलए इन रसायनȗ के बड़े 
पैमाने पर उपयोग से लोगȗ के जीवन के िलए खतरा पैदा करने वाली बीमािरया ँहोती है। हम अपनी 
मेजȗ और Ãलेटȗ मȂ आने वाले Ģत्येक खाǏ उत्पाद मȂ िमलावट के Ģित आंखȂ नहीं मंूद सकते। देश भर 
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मȂ ऐसे जागरुकता अिभयान एव ंकायर्कर्म चलाए जाएं, िजससे लोग Îवयं यह पता लगाने मȂ सक्षम हो 
जाएँ िक िकस- िकस Ģकार के खाǏ पदाथर् उनके िलए हािनकारक हȅ। इसके साथ ही साथ, ऐसे 
हेÊपलाइन नंबर अथवा िशकायत करने के फ़ोरम उपलÅध हȗ, जहा ंपर िकसी भी Ģकार की कोई 
िमलावट अथवा छेड़छाड़ करने वालȗ एवं Îवाद बढ़ाने के िलए हािनकारक पदाथș के अनुिचत उपयोग 
के िवरुǉ लोग िबना अपनी जानकारी िदए िशकायत दजर् कर सकȂ , तािक इस तरह की िमलावट की 
हर सभंावना को जड़ से िमटाया जा सके।                                                          
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by hon. Member, Shri Sanjay Yadav: Shri Sandosh Kumar P 
(Kerala), Dr. V. Sivadasan (Kerala), Shri R. Girirajan (Tamil Nadu), Shri Haris Beeran 
(Kerala), Dr. John Brittas (Kerala) and Shri P.P. Suneer (Kerala).                       
 

Demand to establish Sports Injury Centre and Urology Department and augment 
facilities of Meerut Medical College, Meerut at par with other national level hospitals 

 
डा. लÑमीकान्त बाजपेयी (उǄर Ģदेश): लाला लाजपतराय मेिडकल कॉलेज, मेरठ पिÌचमी उǄर 
Ģदेश के 14 िजलȗ का सवार्िधक महत्वपूणर् िचिकत्सा का कȂ दर् है। इस मेिडकल कॉलेज मȂ 52 एकड़ 
जमीन िरƪ पड़ी हुई है। वहा ंकुछ बीमािरयȗ के गभंीर मरीजȗ के इलाज की ËयवÎथा न हो पाने के 
कारण इन 14 िजलȗ के मरीज िदÊली के िलए रेफर िकए जाते हȅ, िजनमȂ से ज्यादातर िदÊली एÇस 
सिहत िदÊली के अन्य अÎपतालȗ मȂ आते हȅ। इस बोझ को कम करने की दृिÍट से मȅ भारत सरकार से 
यह आगर्ह करना चाहता हँू िक मेरठ मेिडकल कॉलेज, मेरठ को पीजीआई मȂ पिरविर्तत िकया जाए 
एव ंइस कॉलेज को एÇस हॉिÎपटल का सैटलाईट सȂटर बनाया जाए तथा वहा ँयरूोलॉजी िवभाग की 
भी Îथापना की जाए।   
  मेरा यह भी आगर्ह है िक यहा ँकȅ सर इंिÎटǷटू की Îथापना िकये जाने पर भी िवचार िकया 
जाए, िजसमȂ Ģाथिमकता के तौर पर सामान्यत: कȅ सर के परीक्षण की ËयवÎथा होनी चािहए, िजससे 
पहली Îटेज या दूसरी Îटेज पर मरीज को जानकारी हो जाए और उसकी जान बच सके, क्यȗिक 
मरीज को सामान्यत: तीसरी और चौथी Îटेज मȂ जानकारी होती है, िजस कारण उसको बचाना 
असभंव हो जाता है।   
  इस संबधं मȂ मȅ आपसे यह भी आगर्ह करना चाहता हँू िक यहा ँÎपोट्सर् इंजरी का िवभाग भी 
खोला जाए, तािक राÍटर्ीय एव ं अंतरार्Íटर्ीय Îतर के Ģितयोिगताओं मȂ भाग लेने वाले िखलािड़यȗ के 
अÆयास के दौरान चोिटल होने पर यहा ँिचिकत्सा सुिवधा िमले। 
 मȅ इस सबंधं मȂ सरकार का ध्यान आकृÍट करना चाहता हँू िक जनिहत से जुड़े इस महत्वपूणर् 
िवषय पर गंभीरतापूवर्क अनुकूल िनणर्य हो सके, इस दृिÍट से िवचार करȂ। 
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MR. DEPUTY CHAIRMAN: The following hon. Member associated themselves with the 
Special Mention made by hon. Member, Shri Laxmikant Bajpayee: Shri Pradip Kumar 
Varma (Jharkhand).                           
 

Demand to increase frequency of trains and reduce crowd in Mumbai suburban  
local trains 

 
DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, I rise to draw the attention of this 
august House to the pressing issue of overcrowding in the Mumbai suburban local train 
network and the urgent need to increase train frequency to prevent accidents. Mumbai’s 
suburban railway, catering to over 7.5 million commuters daily, is the lifeline of the city. 
However, the current infrastructure is severely strained, leading to perilous conditions for 
passengers. According to recent data, over 2,000 deaths and nearly 3,000 injuries were 
reported on the suburban railway network in 2023 due to overcrowding-related 
accidents. The peak hours witness trains operating at over 300 per cent capacity, with 
passengers risking their lives by hanging onto doors and windows. Such overcrowding 
not only endangers lives but also severely impacts the quality of life and productivity of 
millions of Mumbaikars. There is an urgent need to increase the frequency of trains 
during peak hours. Currently, the Central and Western lines run trains at intervals of 
approximately 3-5 minutes. By increasing the frequency to 2-3 minutes, the load can be 
significantly reduced. Additionally, deploying more 15-coach trains, instead of the 
current 12-coach ones, can accommodate more passengers per trip. I urge the Ministry 
of Railways to prioritize this issue and allocate necessary funds and resources for 
infrastructure upgrades. This includes expediting the ongoing Mumbai Urban Transport 
Project (MUTP) phases and ensuring timely completion. Enhancing the suburban train 
network will not only save lives but also improve the overall efficiency and reliability of 
Mumbai’s public transport system.                                                                       
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by hon. Member, Dr. Medha Vishram Kulkarni: Dr. Fauzia Khan 
(Maharashtra), Dr. John Brittas (Kerala) and Shri Sandosh Kumar P (Kerala).   
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Demand to connect Hisar directly to Chandigarh 
 
Ǜी सुभाष बराला (हिरयाणा): महोदय, मȅ आपके माध्यम से माननीय रेल मंतर्ी का ध्यान हिरयाणा 
राज्य को Ģभािवत करने वाले एक महत्वपूणर् मुǈे की ओर आकिर्षत करना चाहता हंू। िहसार से 
चडंीगढ़ तक सीधी रेल कनेिक्टिवटी का न होना बहुत िंचता का िवषय है। चडंीगढ़, हिरयाणा की 
राजधानी और हिरयाणा के सभी सरकारी मुख्यालय होने के कारण, राज्य के िनवािसयȗ के िलए 
सुगम और तेज़ पिरवहन की सुिवधा के िलए सीधा रेलव ेिंलक होना ज़रूरी है। 
 वतर्मान मȂ, िहसार, फतेहाबाद, टोहाना, नरवाना, कैथल और पेहोवा मȂ रहने वाले लोग चंडीगढ़ 
जाने ले िलए रेल सेवाओं से विंचत हȅ और Îथानीय पिरवहन पर िनभर्र रहने को मजबरू हȅ, जो समय 
लेने के साथ असुिवधाजनक भी है। कनेिक्टिवटी की कमी के कारण इन के्षतर्ȗ मे सामािजक-आिर्थक 
िवकास Ģभािवत होता है। 
 मȅ माननीय रेल मंतर्ी से आगर्ह करता हंू िक व े िहसार को चडंीगढ़ से सीधा जोड़ने के िलए 
जमालपुर शेखा ंसे टोहाना के बीच एक लपू लाइन ओर कैथल से अÇबाला वाया िपहोवा नई रेल लाइन 
का िनमार्ण करȂ, िजससे िहसार को चडंीगढ़ वाया जमालपुर शेखा ं - टोहाना - नरवाना, कैथल, 
िपहोवा, अÇबाला तक सीधा जोड़ा जा सकता है और इस लपू लाइन से नई लाइन की Îथापना करके, 
हम यह सुिनिÌचत कर सकते हȅ िक यह बुिनयादी ढाचंा िवकास न केवल कनेिक्टिवटी को बढ़ाएगा, 
बिÊक पूरे राज्य मȂ समान िवकास को भी बढ़ावा देगा।                                                            

 
Demand for assistance to families of TB Patient 

 
SHRI JAWHAR SIRCAR (West Bengal): Sir, I wish to draw the attention of this Council 
to the fact that a recent study that covered 1,482 TB-affected households in four States, 
namely, Assam, Bengal, Maharashtra and Tamil Nadu, has revealed that 61 per cent of 
tuberculosis-affected households experience "catastrophic" costs.  By "catastrophic", 
health researchers refer to healthcare costs crossing 20 per cent of a household’s annual 
income, which compels them to significantly lower their living expenses or to borrow 
money to cover costs. In 2017, Government announced a National Strategic Plan to end 
TB and achieve "zero catastrophic costs" for TB-affected families by 2020 as a 
milestone towards achieving a five-fold reduction in TB incidence and prevalence by 
2025. The Central TB Control Programme could not achieve its target to eliminate the 
infection’s economic distress to households by 2020. India has the world’s largest 
burden of TB patients with an estimated 1.93 million new infections detected in 2021. The 
TB Control Programme offers free diagnosis and treatment, but multiple earlier studies 
have flagged diagnostic delays and catastrophic treatment costs. Since April 2018, they 
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offered nutritional support to TB patients is through a payment of Rs.500 per month for 
each patient throughout the treatment duration that typically lasts six months in drug-
sensitive TB without complications. This assistance is insufficient to cover the costs 
incurred by the BPL families. The Government may seriously consider increasing this 
amount to the poorest families of TB patients.  I demand the Government to look into it.   
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Jawhar Sircar:  Shri R. Girirajan (Tamil Nadu), 
Dr. Fauzia Khan (Maharashtra), Shrimati Jebi Mather Hisham (Kerala), Dr. John Brittas 
(Kerala), Shri Ajit Kumar Bhuyan (Assam) and Dr. V. Sivadasan (Kerala).       
 

Demand to maintain the safety and security of the National Highways of Manipur 
 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, Manipur has only two 
National Highways. One is NH-2 (Imphal-Dimapur Road) which connects Manipur to 
Nagaland and Assam serving as a vital link to the rest of India. Another is NH- 
37(Imphal-Jiribam Road) which connects Manipur to Assam and the rest of India 
facilitating trade and commerce. In fact, these two National Highways are the lifelines of 
Manipur. But frequent disturbances, bandhs and blockades, etc., cause many 
hardships to the people of Manipur. 
 People are facing economic hardships by affecting trade and commerce, supply 
of essential goods, price hikes and scarcity of goods. Passengers face delays, 
cancellation and increased travel time affecting daily life, education and healthcare. 
Shortages of essential items like food, medicines and fuel exacerbating humanitarian 
crisis. Frequent disturbances deter tourists and investors which is hindering economic 
growth and development of the State. 
 I urge upon the Union Government to maintain the two National Highways of 
Manipur safe and secure without any kind of disturbance or blockade, so that people can 
move freely all the year round.                
 

Demand for setting up of potato processing units in Uttar Pradesh 
 

Ǜी बृज लाल (उǄर Ģदेश):  महोदय, उǄर Ģदेश देश मȂ सबसे बड़ा आल ूउत्पादक राज्य है। देश के 
कुल आल ूउत्पादन का 32 Ģितशत उǄर Ģदेश मȂ होता है। 2022 मȂ 20 िमिलयन टन आल ूका 
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उत्पादन हुआ था। उǄर Ģदेश के आल ूउत्पादक मुख्य िजले हȅ- आगरा, अलीगढ़, हाथरस, मथुरा, 
िफरोजाबाद, इटावा, मनैपरुी, फरुखाबाद, कन्नौज, कानपुर देहात, उन्नाव, बरेली, बदायूं, 
िबजनौर, संभल, लखनऊ और रायबरेली। िकसानȗ को आल ूका उिचत मूÊय िदलाना एक चुनौती है। 
कई बार अिधक उत्पादन होने के कारण आल ूकी कीमतȂ िगर जाती हȅ, िजससे िकसानȗ को बहुत 
अिधक नुकसान होता है। कभी-कभी तो ऐसा भी होता है िक िकसान अपने आल ूबाजारȗ मȂ छोड़कर 
चले आते हȅ। िÎथित यहा ंतक खराब होती है िक सूंअर पालने वाले बहुत कम दामȗ मȂ आल ूखरीद कर 
सूअरȗ को िखलाते हȅ ।  
 उǄर Ģदेश मȂ आल ूĢसंÎकरण की केवल तीन इकाइया ंहȅ। हापुड़ की इकाई आल ूÄलेक्स, 
कोसीकला ंमथुरा की पेÃसीको िचÃस और ģȂ च ģाई तथा िबजनौर की इकाई ģȂ च ģाई बनाती है। देश 
मȂ केवल 7.5 Ģितशत आल ूका ĢसÎंकरण हो पाता है और उǄर Ģदेश मȂ कुल उत्पादन का 1 Ģितशत 
भी नहीं होता है।  
 मȅ खाǏ ĢसंÎकरण उǏोग मंतर्ी जी से अनुरोध करता हंू िक आल ूĢसÎंकरण इकाइया ंउǄर 
Ģदेश के आगरा, फरुखाबाद, उन्नाव और बरेली िजलȗ मȂ लगाई जाए, िजससे आल ूका अिधक मातर्ा 
मȂ ĢसÎंकरण हो सके और इसका लाभ िकसानȗ को िमल सके। ये इकाइया ंगुजरात पटैनर् पर लगाई 
जानी चािहए, जहा ंआल ूका ĢसंÎकरण सबसे अिधक हो रहा है।   
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Brij Lal: Shri Amar Pal Maurya (Uttar 
Pradesh), Shrimati Ramilaben Becharbhai Bara (Gujarat), Ms. Indu Bala Goswami 
(Himachal Pradesh), Shri Babubhai Jesangbhai Desai (Gujarat) and Shri Ram Chander 
Jangra (Haryana).                                                                                   
 

Demand for construction of elevated road on a section of National Highway passing 
through Chandauli town, Uttar Pradesh 

 
Ǜीमती साधना िंसह (उǄर Ģदेश): महोदय, मȅ ध्यान चदंौली जनपद के चदंौली मुख्यालय के बीचȗ 
बीच से गुजरने वाले ... 
 
Ǜी उपसभापित: माननीय साधना िंसह जी, जो आपको एपर्ूËड टैक्Îट है, केवल उसी को पिढ़ए।  
 
Ǜीमती साधना िंसह: महोदय, राÍटर्ीय राजमागर् के दोनȗ तरफ घनी आबादी और Ëयावसाियक पिरसर 
के अलावा नगर पचंायत मुख्यालय, पुिलस लाइन, दस राÍटर्ीय बȅक, नगर पंचायत कायार्लय, 
बाजार, न्यायाधीश आवास, सरकारी िजला अÎपताल व मंडी िवकास सिमित का कायार्लय और 
चदंौली Îटेशन होने के कारण यहा ँजाम की समÎया आये िदन बनी रहती है।  
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महोदय, मȅ जो िवषय तैयार करके आई थी।...(Ëयवधान).. 
 

Ǜी उपसभापित: माननीय साधना िंसह जी, आप इसका िनयम समझ लीिजए िक आपने जो टैक्Îट 
यहा ँिलखकर िदया है, जो मंजूर हुआ है, वही शÅदश: पढ़ना है।  
 
Ǜीमती साधना िंसह: कई बार एÇबलुȂस और अिग्नशमन के वाहन भी यहा ँआकर फंस जाते हȅ िजससे 
आपातकाल की सुिवधाएं भी बािधत होती हȅ।   

महोदय, राÍटर्ीय राजमागर् के इस भाग पर एिलवेटेड रोड बनाने से इस समÎया का सदा के 
िलए समाधान हो जायेगा। 

 
Demand for construction of Tintoi-Modasa railway line 

 
Ǜी चुƐीलाल गरािसया (राजÎथान): महोदय, राजÎथान राज्य के िवÌव-Ģिसǉ पयर्टक Îथल 
उदयपुर मȂ िपछले कई वषș से पयर्टकȗ के आने की सखं्या मे काफी बढ़ोतरी हुई है, िजसका मुख्य 
कारण रेल मागर् की सुिवधा का पयार्Ãत होना। 
  माननीय Ģधानमंतर्ी जी और माननीय रेल मंतर्ी जी के अथक Ģयासȗ से उदयपुर-असारवा 
(अहमदाबाद) तक रेल-आमान पिरविर्तत कर नया रेलमागर् शुरू करवा िदया गया है तथा देश के कई 
राज्यो को जोड़ने के िलए नई रेलगािड़या ँभी उदयपुर िसटी से शुरू करवा दी गई हȅ। मȅ इसके िलए 
माननीय Ģधानमंतर्ी जी और रेल मंतर्ी जी का कोिट-कोिट अिभनंदन करता हंू।  
  उदयपुर-सभंाग के्षतर् से कई उǏोगपित, गरीब, मजदूर वगर्, नौकरी पेशा लोग अपने रोजगार के 
िलए मंुबई के िलए आवागमन रेल ǎारा करते हȅ, परंतु वतर्मान मȂ जो रेल मागर् शुरू िकया गया है, वह 
उदयपुर से असारवा (अहमदाबाद) तक िकया गया है। वहा ंसे मंुबई के िलए अन्य टर्ेनȂ पकड़नी पड़ती 
है, िजससे रेल यातर्ी, छोटे-बच्चे, बुजुगर् काफी परेशान होते हȅ। यिद यही रेलमागर् िंटटोई से मोडासा 
(गुजरात) जो 20 िकलोमीटर तक का एक टुकड़ा बचा है, इस मागर् पर रेल लाइन िबछा दी जाए तो 
वाया-बड़ौदा-उदयपुर रेल मागर् से मंुबई के िलए सीधा रेल मागर् जुड़ जाएगा िजससे उǏोगपित, 
गरीब, मजदूर वगर्, नौकरी-पेशा लोगȗ और पयर्टकȗ को मंुबई से उदयपुर आने-जाने मȂ समय और 
धन दोनȗ की बचत होगी। 
  अतः मȅ आपके माध्यम से भारत-सरकार से मागं करता हंू िक िंटटोई से मोडासा (गुजरात) तक 
20 िकलोमीटर नये रेल मागर् का सवȃक्षण करवा कर, इसे उदयपुर रेल मागर् से जोड़ा जाए, िजससे 
वाया बड़ौदा होते हुए मंुबई तक पहंुचा जा सके, इससे समय व दूरी की बचत होगी, उदयपुर आने के 
िलए पयर्टकȗ को सीधा रेल मागर् भी िमल जाएगा और पयर्टकȗ की सखं्या मȂ वृिǉ होगी।                     
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Chunnilal Garasiya: Shrimati Ramilaben 
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Becharbhai Bara (Gujarat) and Ms. Indu Bala Goswami (Himachal Pradesh).                
 
Urgent need to restore the glorious position of the Cooch Behar National Library located 

in the Cooch Behar Palace in West Bengal 
 

SHRI NAGENDRA RAY (West Bengal): Sir, historically speaking, the establishment of 
the Cooch Behar National Library at Cooch Behar Palace dates back to the year 1870. 
This Library has great heritage character and position among the local people of the 
Kshastriya Rajbanshi community because of cultural and ethnical bond and values. It has 
a huge collection of various types of rare books, journals, magazines, manuscripts, 
periodicals, etc. This historical Library was later renamed as the North Bengal State 
Library and is situated in the heart of Cooch Behar Town. It is important to know that 
after the merger of Cooch Behar with the Indian Dominion, the Library was accorded 'A' 
category status. Later, it was renamed as North Bengal State Library by West Bengal 
Government and in the process, it got 'B' category status on 1st April, 1969.  

I humbly request the Central Government to conduct a comprehensive review of 
the situation and order restoration of the original character and position of the Library as 
the Cooch Behar National Library in the larger interest of the Kshatriya Rajbanshi 
community. Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN: Shri Pramod Tiwari, "Concern over cases of tax dispute on 
GST." 
 

Concern over cases of tax dispute on GST 
 

Ǜी Ģमोद ितवारी (राजÎथान): महोदय, जीएसटी अिधकािरयȗ ने िवदेशी शाखाओं ǎारा Ģदान की 
गई सेवाओं पर बȂगलुरु िÎथत इंफोिसस िलिमटेड पर अĢत्यक्ष कर चोरी से सबंंिधत 32,403 करोड़ 
रुपये का नोिटस िदया है। यह अĢत्यक्ष कर मामला वषर् 2017 से शुरू होकर अगले 5 वषर् के िलए है। 
यह मागं इंफोिसस के िलए एक वषर् के लाभ से अिधक है। हालािँक, इंफोिसस ने नोिटस को "कारण 
बताओ पूवर्" नोिटस कहा और कहा िक उसका मानना है िक कर सबंिंधत सेवाओं पर लागू नहीं होता 
है। जीएसटी की मागं से िदलचÎपी बढ़ना तय है, क्यȗिक इंफोिसस गुड्स एंड सिर्वसेज टैक्स नेटवकर्  
(जीएसटीएन) पोटर्ल का Ģबधंन करती है। 2015 मȂ कंपनी को वÎतु एव ंसेवा कर (जीएसटी) के िलए 
ĢौǏोिगकी Ãलेटफॉमर् बनाने के िलए 1,380 करोड़ रुपये का ठेका िमला था। जीएसटी इंटेिलजȂस 
महािनदेशालय के एक नोट मȂ कहा गया है िक आईटी िदग्गज ने कारोबार करने के िलए िवदेशȗ मȂ 
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शाखा कायार्लय Îथािपत िकए और भारत से अपने िनयार्त चालान के िहÎसे के रूप मȂ इन िवदेशी 
शाखाओं पर िकए गए खचर् को शािमल िकया। डीजीजीआई ने कहा, चूिंक कंपनी गर्ाहकȗ के िलए 
िवदेशी शाखाएं बनाती है, उन शाखाओं और कंपनी को जीएसटी अिधिनयम के तहत "िविशÍट 
Ëयिƪयȗ" के रूप मȂ माना जाता है। आईटी Ģमुख ने कहा िक उसने अपने सभी जीएसटी बकाया का 
भगुतान कर िदया है। िवशेषज्ञȗ ने िंचता Ëयƪ की है िक जीएसटी पर एक मुखर दृिÍटकोण समगर् 
Ëयावसाियक भावना को Ģभािवत करेगा। अत: इस सदन के माध्यम से, मȅ मागँ करता हँू िक सरकार 
इस मामले मȂ उिचत कायर्वाही करे। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Pramod Tiwari: Dr. Fauzia Khan (Maharashtra), 
Shri Sandosh Kumar P (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. V. Sivadasan 
(Kerala), Shri Haris Beeran (Kerala), Dr. John Brittas (Kerala), Shri Neeraj Dangi 
(Rajasthan), Shrimati Jebi Mather Hisham (Kerala) and Shrimati Phulo Devi Netam 
(Chhattisgarh).      

Ms. Indu Bala Goswami, "Demand to include protection and conservation of 
monuments of historical and religious importance under MPLAD Scheme."  

 
Demand to include protection and conservation of monuments of historical and religious 

importance under MPLAD Scheme 
 

सुǛी इंदु बाला गोÎवामी (िहमाचल Ģदेश): माननीय उपसभापित जी, मȅ आपके माध्यम से माननीय 
Statistics and Programme Implementation मंतर्ी जी से सासंद िनिध मȂ सशंोधन करने के िलए 
िनवदेन करना चाहती हँूI 
  महोदय, सासंद िनिध के िनयम के तहत धािर्मक आÎथा से संबिंधत भिूम पर सासंद िनिध का 
Ģयोग करने का Ģावधान नहीं हैI यहा ँमȅ माननीय मंतर्ी जी के सजं्ञान मȂ लाना चाहती हँू िक सासंद 
िनिध िनयम के तहत िवरासत और पुराताित्वक Îमारकȗ और इमारतȗ के सरंक्षण और बचाव की 
अनुमित है। गौरतलब है िक पूरे देश मȂ 3,679 ASI साइट्स हȅ, िजनमȂ से 1,076 मंिदरȗ को ASI के 
अंतगर्त राÍटर्ीय धरोहर के रूप मȂ सरंिक्षत िकया गया है  
  भारत अपनी संÎकृित और सÆयता के िलए दुिनया भर मȂ Ģिसǉ है। दुिनया भारत को शािंतदूत 
कहकर पकुारती है। भारत की सÎंकृित और सÆयता का पिरचय हमारे देश के मंिदरȗ मȂ जाकर देव 
दशर्न करके होता हैI गौरतलब है िक महान िवरासत सजंोये, हजारȗ साल की गाथा वाला िंहदुÎतान, 
आज पूरी दुिनया मȂ योग, दशर्न, आध्यात्म और सÎंकृित का सन्देश उजागर कर रहा हैI नई पीढ़ी मȂ 
भी अब अपनी जड़ȗ से जुड़ने की नई जागरूकता आई है, इसिलए सÎंकृित और आध्याित्मकता के के्षतर् 
मȂ देश न केवल आधुिनक इंģाÎटर्क्चर बना रहा है, बिÊक Ģाचीन गौरव को भी जीवतं करने पर बल दे 
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रहा हैI 
 मȅ सरकार से इस मामले पर गौर करने का आगर्ह करती हंू। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Ms. Indu Bala Goswami: Shrimati S. 
Phangnon Konyak (Nagaland), Shri Naresh Bansal (Uttarakhand), Shri Ram Chander 
Jangra (Haryana), Shrimati Ramilaben Becharbhai Bara (Gujarat), Dr. Fauzia Khan 
(Maharashtra), Shri Sandosh Kumar P (Kerala) and Shri R. Girirajan (Tamil Nadu).  

Mananiya Shri Akhilesh Prasad Singh; 'Demand for establishment of Shivshakti 
Corridor in the States of Bihar and Jharkhand.' 
 

Demand for establishment of Shivshakti Corridor in the States of Bihar and Jharkhand 
 

Ǜी अिखलेश Ģसाद िंसह (िबहार): महोदय, िबहार का इितहास िविभन्न राजवशंȗ और महान 
हिÎतयȗ के जन्मÎथान और कई धमș से िवरासत मȂ िमली एक समृǉ सÎंकृित को दशार्ता है। यहा ँ
धािर्मक पयर्टन, िवरासत पयर्टन और Ģकृित पयर्टन जैसी पयर्टन गितिविधयȗ के िलए अपार 
सभंावनाएं हȅ। पयर्टन मंतर्ालय ǎारा जारी अǏतन आंकड़ȗ के अनुसार देश के कुल पयर्टकȗ मȂ से 
केवल 1.46 Ģितशत िबहार की यातर्ा करते हȅ। इस सबंंध मȂ मȅ आपके माध्यम से पयर्टन मंतर्ालय से यह 
मागं करता हँू िक झारखंड के देवघर िÎथत ज्योितिलȊग बाबा बैǏनाथ धाम, दुमका िÎथत बाबा बासुकी 
नाथ धाम, िगिरडीह िÎथत हिरहरधाम तथा िबहार मȂ कैमूर िÎथत अित Ģाचीन मंुडेÌवरी धाम, गया 
िÎथत कोटेÌवर नाथ मंिदर, लखीसराय िÎथत अशोक धाम, सुÊतानगजं िÎथत अजगैबीनाथ मंिदर, 
मधेपुरा िÎथत िंसहेÌवर Îथान, मुजÄफरपुर िÎथत गरीबनाथ धाम और अरेराज िÎथत सोमेÌवर नाथ 
मंिदर को आपस मȂ िमलाते हुए एक िशवशिƪ कॉिरडोर िवकिसत िकया जाए। महोदय, उƪ सभी 
िशव मंिदरȗ के Ģित देश-िवदेश के आम जनȗ मȂ गहरी आÎथा है। इसिलए मेरा आगर्ह है िक िबहार के 
समगर् िवकास को ध्यान मȂ रखते हुए इस पूरे कॉिरडोर मȂ बेहतर पिरवहन सुिवधाओं, अच्छे होटलȗ 
और मान्यता ĢाÃत टर्ैवल एजȂट की अवसरंचना Îथािपत करने के िलए एक िवÎतृत कायर्-योजना 
बनाई जाए। इससे न केवल िबहार और झारखंड मȂ बड़े पैमाने पर रोजगार सृजन होगा, बिÊक वहा ंकी 
अथर्ËयवÎथा भी लाभािन्वत होगी।   
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Akhilesh Prasad Singh: Shri Pramod 
Tiwari (Rajasthan), Shri Neeraj Dangi (Rajasthan), Dr. Sangeeta Balwant (Uttar 
Pradesh), Shrimati Jebi Mather Hisham (Kerala), Shrimati Phulo Devi Netam 
(Chhattisgarh) and Shrimati Mahua Maji (Jharkhand).                                                            
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Shri C. Ve. Shanmugam; 'Need to provide hassle free Education Loans to 
students of Tamil Nadu.'  The hon. Member is not present.  Shri M.  Shanmugam; 'Need 
to bring a comprehensive legislation for the welfare of domestic workers and to constitute 
Labour Welfare Boards.' The hon. Member is not present. So, both Shri C. Ve. 
Shanmugam and Shri M. Shanmugam are not present. Now, Shri Mithlesh Kumar; 
'Demand for returning the money deposited in Sahara India back to the affected people 
of the country.' 

 
Demand for returning the money deposited in Sahara India back to the affected people of 

the country 
 

Ǜी िमथलेश कुमार (उǄर Ģदेश): माननीय उपसभापित महोदय, मȅ सदन के माध्यम से सरकार का 
ध्यान सहारा इंिडया मȂ जमा कराए गए देश के गरीब, मजदूर तथा मध्यमवगीर्य पिरवारȗ को उनकी 
जमा पूजँी वापस िदलाने के सÇबन्ध मȂ िदलाना चाहता हँूI वषș पहले सहारा इंिडया मȂ पूरे देश के 
गरीबȗ और मध्यमवगीर्य लोगȗ ने, िकसी ने बेटी की शादी, िकसी ने बच्चȗ की पढ़ाई तथा िकसी ने 
अपने बुढ़ापे के िलए, भिवÍय के िलये अपनी गाढ़ी कमाई का पैसा िनवेश िकया था, िजसमȂ सबसे 
ज्यादा िनवशेक उǄर Ģदेश और िबहार राज्य से हȅ। इसमȂ मचै्योिरटी पूरी हो चुकी है, लेिकन अभी 
तक िनवशेकȗ को उनका पैसा वापस नहीं िमल पाया है, जबिक सहारा इंिडया मȂ जमा कराए 
िनवशेकȗ के पैसȗ के 24,000 करोड़ रुपए सेबी के पास जमा हȅ।  कुछ िदन पहले सरकार की पहल की 
वजह से लोगȗ मȂ अपनी जमा-पँूजी पाने की आस जगी थी, लेिकन कुछ ही लोगȗ को 10,000 रुपए 
िमल पाए, उसके बाद उसकी चचार् ही बदं हो गई। बहुत से िनवेशक ज्यादा समय हो जाने तथा सहारा 
इंिडया के एजȂटȗ की लापरवाही से अपने िनवशे िकये गए पैसे के पेपर भी गवा ँचुके हȅI      
      अत: मȅ सदन के माध्यम से सरकार से आगर्ह करना चाहँूगा िक जनिहत मȂ सहारा इंिडया मȂ जमा 
कराए गए देश के गरीब, मजदूर तथा मध्यमवगीर्य पिरवारȗ को उनकी जमा-पँूजी वापस िदलाने की 
कृपा करȂ, िजससे उन सभी गरीब पिरवारȗ को राहत िमल सकेI मȅ सरकार से इस मामले पर गौर 
करने का आगर्ह करता हँूI बहुत-बहुत धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri Mithlesh Kumar: Dr. Fauzia Khan 
(Maharashtra), Shri Maharaja Sanajaoba Leishemba (Manipur), Shri Rambhai Harjibhai 
Mokariya (Gujarat), Shri Kesridevsinh Jhala (Gujarta), Shri Sadanand Mhalu Shet 
Tanavade (Goa), and Shri Sanjay Singh (National Capital Territory of Delhi).                

Shri R. Girirajan; to urge the Government to allocate Rs.2,000 crores for planting 
and restoring Mangrove covers in the coastal areas of Tamil Nadu.  
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Demand to allocate Rs. 2000 crores for planting and restoring Mangrove covers in the 
coastal areas of Tamil Nadu 

 
SHRI R. GIRIRAJAN (TAMIL NADU): Sir, mangrove forests have served as bio-shield 
along the coastal areas and save lives and livelihoods of people. Mangroves are 
salt-tolerant trees reduce risk to more than 15 million people and prevent several 
thousand crores of property damages every year. Preserving and restoring mangrove 
forests is economically effective strategy for protecting coasts from tropical storm 
damage. The beneficial impact of mangroves has been observed on several occasions 
including the cyclones in Tamil Nadu. The damage caused by Tsunami was also 
considerably less in mangrove rich areas. The conservation of mangroves has been 
embedded in the culture of coastal communities since ancient times. The Green Tamil 
Nadu Mission, Wetlands Mission and Climate Mission has helped in restoring mangrove 
covers in coastal areas of Tamil Nadu. One thousand hectares of mangrove area is under 
restoration of degraded forest and Tamil Nadu Biodiversity Conservation and Greening 
Project for Climate Change Response (TBGPCCR). Mangrove planting and restoration 
is being planned under coastal rehabilitation mission and TN-SHORE. The eco-
restoration of Ennore creek over an extent of 188 hectares has also begun where 
mangrove seedlings are to be planted. In 2023-24 Budget, the hon. Finance Minister 
said that Mangrove Initiative for Shoreline Habitats & Tangible Incomes (MISHTI) will be 
taken up for mangrove plantation along the coastline and announced a new three-year 
scheme, Amrit Dharohar for wetlands. India’s total number of Ramsar sites has 
increased from 26 in 2014 to 75 in 2022, of which 14 are in Tamil Nadu. India is making 
special efforts to get the international recognition for its mangrove, wetlands and joined 
the Mangrove Alliance for Climate (MAC) during the UN climate talks in Egypt in 2022. 
Hence, I urge upon the Government to allocate Rs.2,000 crores for planting and 
restoring Mangrove covers in the coastal areas of Tamil Nadu.                                         
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
Special Mention made by the hon. Member, Shri R. Girirajan: Dr. Fauzia Khan 
(Maharashtra), Shri Haris Beeran (Kerala), Dr. John Brittas (Kerala), and Shrimati Jebi 
Mather Hisham (Kerala). 

Now Shri Satnam Singh Sandhu.  
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Demand to release of pending scholarship arrears in Punjab 
 

Ǜी सतनाम िंसह संधू (नामिनदȃिशत): महोदय, िपछल े10 सालȗ मȂ marginalized communities की 
बेहतरी के िलए माननीय Ģधान मंतर्ी जी ने कई कदम उठाए हȅ, लेिकन मेरा मानना है िक देश मȂ गरीब 
बच्चȗ को पढ़ाने का काम सबसे बड़ा काम हो रहा है। यही गरीब पिरवारȗ के upliftment का सबसे 
बड़ा medium भी है। दस सालȗ के दौरान िपछड़े वगș के 11 करोड़ से įयादा students को सरकार ने 
scholarships Ģदान कीं, लेिकन पंजाब मȂ पढ़ने वाले अनुसूिचत जाित के छातर्ȗ की 1084.90 करोड़ 
रुपये की रािश राज्य सरकार ǎारा वषर् 2017 से 2019 तक जारी नहीं की गई है। अब राज्य सरकार ने 
सतर् 2017-20 के िलए 40 परसȂट, यानी 366.00 करोड़ रुपये जारी करने का िनणर्य िलया है, जबिक 
60 परसȂट, यानी 718.90 करोड़ रुपये अब भी बाकी हȅ। Scholarship की रकम नहीं िमलने से, बहुत 
सारे छातर्ȗ का drop out हुआ और कई colleges बदं हो गए। इसके बावजूद, संÎथानȗ ने ऐसे गरीब 
बच्चȗ की पढ़ाई मȂ रुकावट नहीं आने दी। मेरी मागं है िक सरकार इस बारे मȂ कुछ कदम उठाए, 
िजससे िक pending post-matric scholarship रकम की liability तय की जाए और तत्काल रूप से 
ये रकम colleges को जारी की जाएं।                                          
 
MR. DEPUTY CHAIRMAN: Dr. Ajeet Madhavrao Gopchade, not present. Now, Shri 
Sanjay Singh on 'Need for adequate facilities to Paramilitary Forces Personnel and their 
families'. 
 

Need for adequate facilities to Paramilitary Force Personnel and their families 
 

Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्): महोदय, देश मȂ 10 लाख से अिधक अधर्सैिनक बल के जवान 
कायर्रत हȅ। ये जवान बाढ़, भकूÇप जैसी Ģाकृितक आपदाओं से लेकर चुनावȗ, हड़तालȗ, साĢंदाियक 
दंगȗ और आतंकवादी हमलȗ मȂ जी-जान लगा कर नागिरकȗ और देश की रक्षा करते हȅ, लेिकन आज 
इन्हीं जवानȗ के पिरवारȗ के िलए िशक्षा, िचिकत्सा, आवास और पुनवार्स जैसी मूलभतू सुिवधाओं मȂ 
कई किमया ँहȅ, िजनकी ओर मȅ सरकार का ध्यान आकिर्षत करना चाहता हँू। 
 मान्यवर, वषर् 2004 के बाद की भतीर् मȂ जवानȗ को पȂशन नहीं िमलती, कȅ टीन की सुिवधा पर 
जी.एस.टी. लगता है, तो वहीं जूिनयर अिधकािरयȗ की पदोन्नित मȂ भी कई सुधारȗ की आवÌयकता 
है। 
 देश की आन, बान और शान के िलए अपना जीवन न्यौछावर करने वाले अधर्सैिनक बल के 
जवानȗ एवं उनके आिǛत पिरवारȗ की सुिवधाओं के िलए सरकार उपयुƪ कदम उठाये, ऐसा मेरा 
अनुरोध है।                                                         
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with the 
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Special Mention raised by the hon. Member, Shri Sanjay Singh:  Shri Pramod Tiwari 
(Rajasthan), Shri R. Girirajan (Tamil Nadu) and Shrimati Mahua Maji (Jharkhand).     

The House is adjourned to meet at 11.00 a.m. on Wednesday, the 7th August, 
2024.   

 
The House then adjourned at thirty-eight minutes past five of the clock 

 till eleven of the clock on Wednesday, the 7th August, 2024 
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